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LOK SABHA

Monday, March 4, 1968/Phalguna 14,
1889 (Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair.]

OBITUARY REFERENCE

MR. SPEAKER: I have to inform
the House of the sad demise of Shri Sham
Nath who passed away at Bombay on the
2nd March 1968 at the age of 59.

Shri Sham Nath was a Member of the
Third Lok Sabha during the years 1962-
67. He was a Member of the Panel of
Chairmen. Later, he became Deputy
Minister of Information and Broadcasting,
and of Railways. Shri Sham Nath was a
prominent citizen of Delhi and had held the
office of the President of the Delhi Municipal
Committee and Mayor of Delhi.

We deeply mourn the loss of this friend
and I am surc the House will join me in
conveying our condolences to the bereaved
family.

THE PRIME MINISTER AND LEADER
OF THE HOUSE (SHRIMATI INDIRA
GANDHI): May I endorse the sentiments
of sorrow which you have expressed at the
suddzn and untimely passing away of Shri
Sham Nath.

Shri Sham Nath has been an old and
valued collcaguc of many of us in this
House and outside. He played a very
prominent part in the independence struggle.
He was also, as you have mentioned, a
distinguished Member of this House and
of thc Government.

He came from one of the old families of
Dethi and was an outstanding figure in the
public life of this city. He was the Mayor
of Dethi and held that high office with
distinction. He made notable contributions
to the cultural and social life of this great
city. I am sure we shall all miss him.

I would request you to convey to the
bereaved family our sincerest sympathy
and condolence.

SHRI LOBO PRABHU (Udipi) :
I associate my Party with the motion for
condolence. 1 am not personally aware of
the qualities of Shri Sham Nath. But I
have no doubt that his was a very varied
contribution to the country, and he will
be missed very much.

st qeaw aww (for faeft):
Jeaey WEIRw, 7 wrHATy &1 faedy
F Sfraw & W19 agd &) |y FFEav )
YN RFIGTS, TG I9F @
Tz faeelt & amfes § a fooelt &
gratfas #< afas a9 § S99 AT
g wfts 47 FE T d@ IR
Tg 47 fF 5 #1817t Iy faerar gqr
A ag w3z T EGEEA A G
ag it uF 7@ F &1 I gfeEw
T IAF A FT T FRRR AT
FaT 41 A fom1 F wyfafaus wrwr-
I F AU F A7 AYT AE-AWT F
azrg T fe fafarew & 71 =™
fa=t #Y ofTv Zor AT AgT A AATHY
7% faga & faeelt & At e
¥ 7, ¥ AWAT Z, AW AT W @ga
afrafrgi

F A 6 TR AT F I
afrare & wfq gifes FvagT yFe F@w
Z1

DR. RANEN SEN (Barasat): On be-
half of the Communist Group in Parliament,
I associatc myself with the feelings expressed
here on the death of Shri Sham Nath.

He was a Member of the Third Lok
Sabha. Some of us who were in the Third
Lok Sabha saw him as a Deputy Minister
of the Information and Broadcasting Minis-
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try, and of Railways. Our Party and myself
associate ourselves with this condolence.

SHRI S. KANDAPPAN  (Mettur):
On behalf of the DMK Group in Parliament
and of myself, 1 associate myself with the
sentiments expresscd on the death of Shri
Sham Nath. We have lost a good parlia-
mentarian and a good friend. We deeply
mourn the loss.

=it e T (330):  ergw wgRa,
# ot may §, s fa oF ndT
AT 9 9 i a7 a=ied
W faar a1 qur wee @ew W9,
W 9T % g oftaiw F s
AT FIATATHFE FIATE |

SHRI HEM BARUA: On behalf of
our Party, I associate myself with the sen-
timents expressed on the passing away of
Shri Sham Nath. Shri Sham Nath was a
Member of this House. He was a personal
friend of mine also. He impressed us most
with his charming personality and gentle-
manly demeanour.

He had contributed much to our national
Hife. Although his field of activity was
limited to Delhi, he played an influential
role all over the country. We are really
pained to hear of his passing away. 1t
is a sudden death and a sudden blow to us,

On behalf of our Party, I associate myself
with the condolence motion.

SHRI JYOTIRMOY BASU (Diamond
Harbour): My Party, the Communist
(Marxists Party) in this House associates
itself with the sentiments expressed by the
Leader of the House and the other members.

I personally did not know Shri Sham
Nath, But he was an eminent and bright
man. Naturally his passing away will be
a great loss to the country.

= gFTET wE (9F) ¢ HE=y
wwa, TeAfa § @1 @ A aga
Tq feamrt 3¥ & v wcq fqum §
Zey WTEATS ¥ FAL IS FT FH FIQ
g WMo WA # wifecd g
TETT FT AT | FAX I AT FHERY
qAET F IR F 9 A a9 99
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AATHE & IUHEl & €7 § F10 FQ@
§T S X@T R Iag yaq gont fF 37
F fAura & Fux ag o Y fx ag g« g
WIS § FIT I3 T F1H W 9|
Ao WHATE FT sgfaged v @l
safaaed ar foa@ geomar o G
AAEFAT AT | AT I fAua A faedAT
Fr &Y A g 2w AT s af
gg e

¥ a9t A @ A 39y Aedfagi
FY 31T A 39 & wfq qgrita sfuq $3@r
g1

MR. SPEAKER : May 1 request
Members to stand in silence for a short
while ?

The Members then stood in silence for
a short while.

ORAL ANSWERS TO QUESTIONS
IMPORT OF FERTILIZERS

+
SHRI DEIVEEKAN :
SHRI ANBUCHEZHIAN :
SHRI T. D. RAMABADRAN 1

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state:

(a) whether it is a fact that the ferti-
lizers prices in the world market are
becoming increasingly competitive;

(b) if so, whether Government havc
changed their pattern of purchasing fer-
tilizers from other countries;

(c) if so, how far this change of pattern
of purchasing has benefited India; and

(d) the total need for fertilisers to be
imported in view of Government’s current
fertilizer production plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) s
(a) Yes.

(b) Yes, Sir, the pattern of making
purchases has been changed and negotiations
are now carried out, wherever permissible,
with the Suppliers/Manufacturers. It is
also proposed to enter into long-term con-
tracts to cover future requirements.

(©) Tt has been possible to get maximum
quantities of the desired type of fertili‘ut
at competitive rates for stipulated deliverics.

*391.
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(d) A statement showing the targets and
estimates of import etc. during the Fourth
Five Year Plan is placed on the table of the
House. [Placed in library. See No.LT-
299/68).

SHRI DEIVEEKAN : **Do Govern-
ment contemplate resumption of the
fertiliser subsidy ?

SHRI IQBAL SINGH: This question
concerns the purchase of fertilisers by nego-
tiation. There is no subsidy here.

SHRI DEIVEEKAN : **Is therc any
proposal to have fertiliser factories in
Madras State ?

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRI JAGA-
NATHA RAO): This Ministry is not con-
ccrned with that,

SHRI CHINTAMANI PANIGRAHI:
Will the Minister kindly explain a little the
puzzle we find in the statement? According
to the statement, our investments in the fer-
tilizer factories arc incrcasing. Our imports
of fertiliser are also increasing every ycar.
At thc same time, our production
in the factories of fertiliser is going down.
By 1970-71 we are going to import fertiliser
to the value of 340 million. Is therc any
target set to achicve self-sufficiency in 1970-
71 in the field of fertilisers ?

SHRI IQBAL SINGH: Regarding the
purchase of fertilisers, we asked the Apgri-
culture Ministry to cstimate the demand.
They have donc so and that statement I have
laid on the Table. That shows the deficit
which we have to import. 1 agree that
fertiliser imports arc increasing day by day.
By 1970-71, it will be of the value of about
$340 million.

ot vfq Tq ;. ZEET wledrs R &
| T ATAT € °

SHRI CHINTAMANI PANIGRAHI:
My question is not answered. By 1970-71,
our imports would have increased by more
than 100 per cent. I wanted to know if
Government have any target to achieve
self-sufficiency by 1970-71.

SHRI IQBAL SINGH: We only pur-
chase fertilisers from the international

PHALGUNA 14, 1889 (SAKA)

Oral Answers 1144

market. Production of fertilisers in the
country is the concern of the Ministry
of Petroleum and Chemicals. Whatever
deficit is anticipated, we have to go to the
international market to buy it in time so
that we would be able to purchase it at the
cheapest rate.

DR. RANEN SEN: Two years ago,
the Government of India, in order to dec-
reasc the import of fertilisers from abroad,
wanted to start fertiliser factories in the
country with foreign collaboration.

They announced ccrtain concessions to
the collaborators who would be agreeable
to come to India and start fertiliser factories.
That has happened to those concessions
which would have curtailed our import of
fertilisers from abroad ? Is it a fact that the
foreign collaborators who wanted to come
could not come because of certain conditions
which they laid down which the Government
of India refused ?

SHRI IQBAL SINGH: The demand in
1966-67 was 1 million tonnes; in 1970-71,
it will be 2:4 million tonnes. But production
will also go up from 3 lakh tons to 1-5
million tonnes. So, production and demand
have both increased, and the deficit we have
to import. There is a great demand for
fertilisers and so we are importing.

DR. RANEN SEN: The second por-
tion of my question was what happened
to these collaborations agreements. That
has not been 1eplied to.

SHRI IQBAL SINGH : The hon. Mem-
ber may ask from the Petroleum and Chemi-

cals Ministry.

SHRI M. B. RANA: Are Government
aware of fertilisers made locally called basic
slag, which will be not available in India?

SHRI IQBAL SINGH: I am not aware.

st wgraw fag wr@t @ 9 a@
F1 AT AT 8, ATRENA,
FEdz AT T g & fAv gdff
FHAT ¥ qTg ATy v IETH A GREAT
faT 2 1 Y ST FERICT AT He-
ATz & I F A AT At Ik
GGz GO F7 78 § qUN Tgi HIERE
T ¥ o, & st e g faw

**English translation of question in Tamil,
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& faq AgFA TERET A TTE
FeViH wTeRE F R |

IqF AATAT AT GRBITE ATTHT AT
FT 8, 9% fagamA e § 5 v
TAF ¥ T AT T F ATGA I
#fq & ofcedw fear g1 98F av |
# qoT Wgw g 7 wedew d9,
I IMIfgR wR%E aT e
qaeAld ¥ oemar q9 fwAaT wREe
FR AT FA T © 3 ) g el
3y avd gt fFe  av adk 7 9
i & fasfaer & & s =rgan
g faar g =t @mEw @ &
AR O] T ¥ fqu gawr @@
TAY A TG AR &7 § fF o7 o gy
FFNT TIHT H F o7 C 7 % 7
gfiean wT T A HIAT AT A |
F S =g § f feaen ArEem
FREATZIT I FAHNT F AgAgd o
QAT AT ATHT AT W FT AELT qIAT
3% oo 7% wifeet & sawa faas
AR TR feod ?

=t gwaw fag : 9t aF 37 A9 A
s § fo gaw it Frama 8 3o
& 2 a1 7Y, wU g ¢ fF fa a6
WA Y TSI ALY &Y S ¥ H|ifE
fengmAeFH i a IR T
Fgt  awar g AR zEr faem &
HieaTEX gW aTeT ¥ A § fargena
F Y ggdT FHY § ITHT QT FA & fow
STET OF ITE FAWITAT HRBE FT ATEAH
¥ & gfran & S F et & gean fasan
2§ 9% ¥ w0 €1 gfte F aoe &
Amfioes F wfw @y @dwT 29
9z & faew ¥ 9fvn @dey § ok
X # qar e fF Anfao F sfw
sovet ge faar, zafau gud ag arfes
AT Y |

ot wgraw fag Wi R Faw
FT st & 7€ s &1 srdodoaEo
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HHET FTAYT FT 39 27 I N9 7
7 gfaar Tmay F97 ¥R AETz a7
9 qg S = & fr fraer afan
AU ATRT A SifE Y gieT few
qHI§ & WaEd  HAEn Smoe |
T aE AR G F nT § & 36
TF S1¢ amfagn srgz St gmar
AT Fg o v { Aef@w &
AT 97 3w glar £, @R F A g ar
TEY IAET AT 7 TF § 1 AT dagfAt
e fFaaT qaeiq 9 $E%T &8 §AT
72 7 foed 9 774 20 & o g @%
TR A fFaTHmaE E

st gwarw fag : w@r % 3@
T w1 gwegs 2 fE oo do
Ao ®T A Forsrd &1 TS AT
T ¥ fox Fgm f& gmwr agde @
a1 F T ag Ay fuwa fafaet a e
AT QS q7 FIFATT 397 - * (FRECWR)
W A% 39 fafedt &1 Twaw
e & A wfemmes A w4 gt 2
IAF QO FA F A0 gw grEIEE
wifaz & 907 & A7 371 7 {990
FIAE | TR % 1% IWIATH FEgT
# frm &t T quETE £ G T @IET
& a1 gaF A § AN 72U a7 F@v
qrEeg g, SEr a% w91 zfee 2, ag Ay
HEES

SHRI K. A. SOMANI: In view of
the very competitive world market in fer-
tiliser, may I know whether Government
will reconsider their decision to channelise
the entire import through their own agencies
or bodies and throw open this field for the
competitive enterprise of the private sector
also so that they could also bid for ferti-
liser imports.

=t goare fag : gwe foew @
dmfoore ¥ gfran & awme ¥ @&
wiewrgat g s fear ¢ R @@
faen 1 #YE @ A i wrdEe
AT w et ag #Y Toweaw &t
o |
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SHRI CHENGALRAYA NAIDU :
<Ceylon is reported to be using a type of
fettiliser with which they are able to shorten
the’ duration of the crop season. Do
Govzrnmznt consider importing such a type
of fertiliser for supply to our farmers ?

SHRI IQBAL SINGH: As to which
typss of fertilisers we should import for
the n:xt year, the Agriculture Ministry give
us their demand. We purchase them from
the World market.

SHRIR. K. BIRLA: In view of the fact
that fertiliser prices are going down, did STC
experience this, and if so, what is the extent
of the fall 7 After they knew about the fall
in prices, what was the price at which they
contracted for import of fertilisers ?

SHRI IQBAL SINGH: Earlier we
purchased it at $81 per tonne; now we have
‘purchased at $62 per tonne.

SHRI S. K. TAPURIAH: What is the
world price ?

SHRI IQBAL SINGH: There is a
difference in the world prices.

But these are the cheapest in the whole
world.

SHRI S. K. TAPURIAH :
is the world price ?

SHRI IQBAL SINGH: The world price
is above this. As I said, these are the
cheapest. We have practically broken the
monopoly of the nitrates in the whole of
Europe. We have made [purchases quite
cheaply.

SHRI K. LAKKAPPA: After 20
years of Congress rule, the country is in
such a position that it has not been capable of
producing cnough fertilisers to increase
food production. We are exporting raw
materials to other countries. In view of the
fluctuations in the rates of supply of fer-
tiliser to the ryots, will Government have
any phased programme to achi¢yg selfe
sufficiency in fertiliser prod= i 2

., SHRIIQPAL SINGH: That is being
+dome. We have allowed so many entre-
Weurs to put up fertiliser factories in the
country.

SHRI K. LAKKAPPA: 1 want a
categorical reply from the Minister.

What

PHALGUNA 14, 1889 (SAKA)
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Is there any reoriented programme to
ensure that we achieve self-sufficiency
in fertiliser production in the country.

SHRI IQBAL SINGH: The programme
is there for that,

SHRI K. LAKKAPPA: What is that
programme ? Are they going to reorient
the programme ?

MR. SPEAKER: The question hour
should not become a debate hour. Shri
D. N. Tiwary.

SHRI K. LAKKAPPA: The present
programme has not met the needs of the
people. I want a categorical answer about
the reoriented programme.

MR. SPEAKER: I do not think he
will be able to give a categorical reply. This
Ministry is not dealing with indigenous
production of fertilisers.

SHRI K. LAKKAPPA: My question is
very relevant. Has any reoriented programme
been drawn up by this Government to
achieve self-sufficiency in fertilisers ?

SHRIIQBAL SINGH: The programme
is there. Sometime ago Government changed
the fertiliser policy. From the beginning
we have allowed 7 years for those who wish
to put up new factories and given some con-
cessional terms. There is a programme to
increase the production capacity from
one million tonnes to 2-4 million tonnes.
By the end of the period, the capacity will
be 3 million tonnes.

st gro Ao fawly: TH 7E WT
2 o 1 9T & Q@ T ETE, SER| AT
¥ fafecaeasdiae 7 g fFrae
§faam v dfawes fafreT & qor
W | F a7 AT AT § s F
TSI} 7 3T ST &9 &1 @7 &, 98
A R A wfwfafedt
X ITET FY % TIT |

ot g fe: AT TR
TET TR W AT § | AT A

fyvare 7 weT wred € fF e A
Syewwe 9T SHET T WL Ko, A

ag 7 T dfEw vy Hfeer
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e & 08, 91 @ g ) A
a3 & A fms " T swfar
T FT @WIE N

SHRI BAL RAJ MADHOK: Accord-
ing to the statement laid on the Table,
total imports of fertilisers for this year and
the next are going to be of the value of about
$ 300 million, that is, more than Rs. 200
crores. In view of the fact that we havc
plenty of raw materials for manufacture
of fertilisers in the country and that in
Sindri we have developed the technical
know-how and we have also a project in
Ranchi to manufacture plants, can we not
stop these imports or at least reduce them
and concentrate our energy and money on
establishing indigenous fertiliser factorics
so that so much of waste and so much of
foreign exchange could be saved ?

SHRI IQBAL SINGH : Thatis also
a matter of argument. Thc need is of
today. Whether we import, say, 10 maunds
of foodgrains of fertiliser to produce these
10 maunds in the country is the choice before
the country. We have to make that choice
because the demand is for today. So we
have to import for today.

SHRI KIRUTTINAN: Is it a fact that the
Programme Evaluation Organisation of the
Planning Commission in its report on fer-
tilisers and manure in agricultural production
has suggested the need for fixation of targets
and distribution of fertilisers on a scientific
basis ? If so, what are the other suggestions
made by the Organisation, and what steps
have been taken to implement them ?

SHRI IQBAL SINGH:
of any such report.

I am not aware

SHRI JYOTIRMOY BASU: Will the
hon. Minister tell us (1) what is the method
we adopt to purchase fertilisers from abroad ?
Is it by tender ? (2) What is the method
adopted to ensure quality control ?
and (3) Do Government negotiate with the
co-operative fertilisers’ unit in America
to take advantage of the reduced purchase
price ?

SHRI IQBAL SINGH: Except that
which we purchase under AID, except that
from USA and Canada, all our purchases
are by negotiation. We purchase from the
open market. Wherever it is available
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cheap, we go there, according to time, the
availability of resources and our nced also.
We co-ordinate our whole programme and
we have been successful. We have made
the cheapest purchase.

SHRI JYOTIRMOY BASU: My ques-
tion was whether they invite global tender,
what method they adopt to ensure the quality
at the point of shipment, because most of
it is sub-standard..........

SHRI IQBAL SINGH: We ensure
quality control at the time of shipment.

SHRI:JYOTIRMOY BASU: How ?

SHRI IQBAL SINGH: Through the
Supply Mission.

Frwf 201 & qoft
+

*392. ot wFW AT AR ¢
To U FFTW G :
At THSAT UK -
it fragme wel
it awara fag FaTg
it TERTEAT R

Fa1 fa=t =it AE @A FToFAT T
fa:

(7) Fwaz = 2 fF aFm 7
oy Ny aart & foad ogi faswfaq
Wt T 9 & wifaqwr X FeEEg
YA F1 JTITEEaT T g faar g

(@) = "R 7 39 Aifg a1
sqaTe & fom ser 2T # e foeam
& W

(m) afx 2, d1 7@ 97 SR v
wfafwar g ?

Ju-ngT wat qar faw Wt (o
Aaon awE) © (%) & ()
FEE A IE @ e aR Tag &
fapTasiier 39t & snfus fawe 7 agEar
ag=T & fou, faefo 3o & fasrgeiter
29l F O & anaAt &1 wfager o
WNAATTZ & § A FT I A€ & |
IFTT A TG A FT qHGH, YR TG
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Y A4T qgFT  AGEY AT AR
faera aviem S @Al & WY fFaT @
HIEFT T HY T AGEWT T 1960 F
uF §Feq g fFar 91 foud a8 smaw
‘S¥e Ft om @ fF S are
g ggrEar T gt 7 OFTe
afg 1 oy, @fs faar o= &
%, 7z aifas gfee & fawfaq 3o &
faeft AT TR1T SHIAT F AT TF
gfaers % aUE< g qF | @ qEHT
7 s 1 T arm, et @ Q@
T & g% § | ofew, g8 @
AT &Y § HEE AT 1 @ g F
fasfaa 2 & §oft #1 wifaqer oo
TNAEZ 3§ AT A= 2

T T W e fFoae
- WRET A qIMET ¢, TZ €FST 1960 A
e g3 47 A< fawfag 20t 7 fagra
=T 7 %] @R Y fegr gt 1 #
A FAT ATEAT§ fF w1 W |
T I L0 T A AAETN AT T FeA
frar 2 B Y7 o sfoargar 3% AT
q ¥ g fa=s s g7 q%e7 @y
7 =7 7 afvog @Y fFar o |

=N wraE | o oafm 6w
THTT  o=% A%eT F44 & A0 gHAr

dar wzA & WUT AW 999 FH F
ZqT feoms g & 1 T AT § A
B Wt ¥, TW HFeT 97 TAT WA
FXEAHT IqAT AT AGT &, A7 39T
g fF o3 wafs am gom & &7 T9w
arg 2 A1 ame W N w0 3e
A FHT AT TFAT 2, W T WA
AEIEN

=t gETIEIT W ;o fawfag 2w
H & ¥ 0 IH IFCH §, o1 39 qFey
FT JFTSH IYAT JWQ: F@ifAq FA

Ffoar dargram g
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ot Aot Awré ;@ gEd fau
i aageAage AR @
RE AN IR FA T AR A T
FH g £ 9N gag M A ofc-
feafa st Toriifas frafa anfe ardr
T I T AT & 1 AT O T
f¥ 79 2% 7 3o wfa gr )

+t frr R A ;W FEFR
N qifer ffq o7 y=wor ey 9@
¥ fawfaa 2o @zmer € @1 Wi
g 7 feafy v gEw @
IHTE EAIT |

it R | g feafa
AT 1 ATFAY |

ft gweea fag gowg o fadwt
7 faas aTelt ggEET & AEEE ATy
TrATT 3 & ¥ A% T8 g1 W &
1T 297 9T F FT WIR HY AT AT QT
3 FaE s A E R e W
¥ AN ¥ €T A 47 FTAAE F F
fram e wdr g

st Hroren ¥t g 9 /g g
2 fr ZaTA FoTE AR A & Y
WA am AT aEwa A g 1
YR I IRAFE AR 7 29 Aoy
Th wer g gE 8, T I e
7 §6 91 W §, AT T &g AT
AT AEY & | ET AR FF FT W G
# 3T AR T WgAT &, A 9EW ar
9 agm &, 7w A faww g, I
F ¥ A FF TEAT AE

At erofta arRw: T faw A=
TZ TATT FT FITFC (& AT T AT
51 ag Aif 79 qHg 7 & S A" TE T

et 2 g & @ e 3w
srrga-"waﬁfaarmcrwi ot
7z w1z & 1% 9 fawfaT 3w d ag s
T8 §3t 7 uF wfawA A fawravie
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W & Jqe F fag we Ffe faew
qE-9TS AN ¥ g NAE AT gE\e
& F arasg Wt 3@ F F1E IeAAT
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SHRI LOBO PRABHU: I would like
to know from the hon. Minister if he has
appreciated that there is surplus machine-
building capacity in foreign countries, that

these countries are more anxious to find
market than we are to find plants and import
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them and that the terms of trade have
changed if so, in these circumstances, will
the Minister make it clear that we are
not going to take tied aid and we are
oot otherwise going to prevent foreign
investment coming into the country
in order to relieve the over-production
of machine-building capacity in other coun-
tries.

SHRI MORARIJI DESAI: | hope the
hon. Member does not feel that if tied aid
only comes we should not take it at all. I
think that would be a suicidal decision.

SHRI LOBO PRABHU: Sir, tied aid
was only a part of my question. I want a
more detailed reply to my question, whether
they are prepared to change the strategy
where instead of begging we wait for those
people to come to us.

SHRI MORARJI DESAlL: Sir, I
refute the idea that we are going about
begging. There is no question of any begging
at all. If the hon. Member to have that in
mind how can I help him. I hope this
Government and this country will not be
charged with this kind of an attitude. That
does not redound to anybody’s credit. It
is not only that we are not doing it, if we
negotiate we negotiate on equal terms with
self-respect. If it does not come, it does not
come; if it comes, it comes. If the hon.
Member thinks it is open to us to ncgotiate
and get what he wants, he is very much mis-
taken.

sft qereitare e © S fawtET I
& 3 & 72T 41 A4 gH 918 § a7 Tl
frrerar & T 1 A faeray A1 =0 W
F1 Qa1 F1€ w100 § oSt gew T E
39 F1 fezd a1 gz & Afy 7 T8
g 3HfAU a7 FET &, 01 FH AT
¢ oFm?

sft Wt Fam€ o S TR
TN

SHRIHEM BARUA: Inspite of a series
of discussions and the romances of some de-
legates with some Indian girls the UNCTAD
meeting in session currently in Delhi, it is re-
ported, has not succeeded in narrowms the
gap between the developed countnes an
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‘the developing countries. If that is so, may
I know whether our Government has taken up
the matter so as to narrow down the gap
between developed and developing countries
and whether this lack of narrowing the gap
between the developed and developing
countries is going to affect India so far as
finance is concerned?

SHRI MORARIJI DESAI: The hon.
Member may be interested in knowing about
romances. 1 am not. Therefore, I know
nothing about it and I cannot reply to that.
As far as the narrowing down of the gap is
concerned, it is true that it is not taking place
and that is why discussions are going on.
If it had been a very simple matter, it would
have been achieved immediately. 1t is not
such a simple matter. It takes time for both
sides to come to conclusiens but 1 think
ultimately good resuits will flow out of such
discussions.

SHRI HEM BARUA: Part (b) of my
question has not been answered. Is this
lack of narrowing down going to affect
adverscly the financial assistance coming from
the developed countrics to India?

SHRI MORARJI DESAI: It is possible
that this will lesson the finances coming to
this country. But it will not always be
the case. 1t will also help to spurus to
make our efforts.

=it wrerTw $E : guger S, fawfaa
O F A1 FFeT TF FfTUA qUASHAT
H FH AEAT AT FTE, 3T F ATT H
yAT ¥ uF wfawm & amam av
agEAT g faee), at § g sEEg
¥ gg I =g fF g fawfaT 3o
q F19 |7 W & AT O FFeq H7 T
7 feafeamge faar mr 2

i) W XA ¢ 3 w1 A AR
q QFTGAT FIAT A9ST G M | zAfAT
T T T qEES F ALY FAAT ATEAT |

SHRI S.S. KOTHARI: There is a
‘marked shift in the attitude of the
United States and Western countries in
regard to maintaining the levels of
foreign aid at precious levels. In view
of the possibility of decline in such
development aid, may I know how it would
effect our maintenance imports and the
projects which we have on hand ?
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SHRIMORARJIDESAI: Maintenance
imports may be affected if the amount of aid
is not coming to the required extent and,
in that sense, there will be difficulties. But
those difficulties will also show us the
remedies how to make us forego thgse
imports.

PLAN OUTLAY FOR 1968-69
..i.
*393. SHRICHINTAMANIPANIGARHI:
SHRI K. M. ABRAHAM:

Will the Minister of FINANCE be plcased
to state:

(a) the total outlay of annual Plan of each
State approved by the Planning Commission
for the year 1968-69;

(b) the amount of Central assistance
extended to each State for the same period;
and

(c) the reasons for the cut, if any, in the
outlay of the annual Plan of each State for
the above period?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) Outlay for the Annual Plans of
the States for 1968-69 have not yet been
finalised.

(b) A statement is Jaid on the Table of
the House indicating the distribution of Rs.
590 crores out of a total Central assistance
of Rs. 615 crores. [Placed in Library.
Sce. No. LT-300 /68). Allocation of the
balance of Rs. 25 crores has not yet been
made.

(¢) The question does not arise.

SHRI CHINTAMANI PANIGRAHI :
Out of this Central assistance of Rs. 615
crores, thc States by way of payment of
interest to the Central Government on the
loans incurred all these years are paying
nearly Rs. 400 crores. I hope my figure is
correct. In view of this burden on the State
Governments by way of payment of interest
and return of capital of nearly Rs. 400
crores to the Central Government when
they arc getting only Rs. 615 crores by
way of Central assistance, may I know
whether the government is going to review
and rationalise the payment of interest
and repayment of loans by the States by
giving fresh thought to this problem s0 that
the States may not be over-burdened.

SHRI K. C. PANT: Outof Rs. 615
crores, as I said, Rs. 25 crores have been
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allocated for big river valley projects. So
far as the repayment of loans etc. is concerned
the Central assistance to the State plans is
Rs. 590 crores and the repayment of loans
has to take place out of the total resources
of the states.

SHRI CHINTAMANI PANIGRAHI:
My question has not been answered. What
1 submitted was that the State Governments
are paying nearly Rs. 400 crores by way of
interest to the Central Government, but
the Central assistance comes to about Rs. 615
crores only. 1 wanted to know whethcr the
Finance Ministry and the hon. Deputy Prime
Minister have given thought to this pro-
blem s0 that they can review this adjustment
of loans and capital to the State Governments
and the State Governments may implement
some projects and can also provide employ-
ment to the people becausc there is no exe-
cution of the Plan and everywhere there is
unemployment. Is any fresh thought
being given to this problem?

SHRI K.C. PANT: Over and above
these Rs. 615 crores there is statutory dis-
tribution of thc Central resources also.
This is pot the total amount. So, repayment
has to take place out of the total of the central
allocation of assistance, statutory allocations
and the resources raised by the Statcs them-
selves.

SHRI CHINTAMANI PANIGRAHI:
What are the total allocations then which
the Central Government is making to the
State Governments? Sccondly, the Govern-
ment of India has considered minor irrigation
and rural electrification as the two priority
areas. So, we would like to know from the
Central Government to what extent they are
going to augment the resources of the Statc
Governments in these two priority areas so
that they can go ahead with these projects.

SHRIK. C. PANT: Separate notice may
be given so far as the first part of the question
is concerned. So far as the second part of the
question is concerned, that is taken into
account in the Central assistance figures.

SHRI K. M. ABRAHAM: Will the
hon. Minister be pleased to state whether
any State Government has complained against
the reduction of State outlays and, if so, the
names of those States? Also, will the hon.
Minister be pleased to state whether the State
outlays até reduced in view of thc fact that
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non-Congress ministries arc coming into’
power in the States ?

SHRI K. C. PANT: So far as the satis—
faction of the States is concerned, it is very
difficult to satisfy any State in regard to this
matter. So far as discrimination between
Congress and non-Congress governments:
goes, that is a suggestion that I repudiate.

SHRI S. M. BANERJEE: With re-
gard to part (b) of the question, namely, the
amount of Central assistance extened to each
State, is the Minister aware that therc is a:
lurking fear in the minds of those States which:
are not Congress governed States but which
are non-Congress governned States that in
the matter of allocation of Central assistance
some sort of discrimination is being consci-
ously or unconsciously shown? Has this been
brought to the notice of the Central Govern-
ment and will they see that in the matter of
such allocations there will be no discri-
mination and it will be purely on merit
basis and not on political basis?

SHRI K. C. PANT : As I said carlier,
there is no discrimination and there will
be no discrimination. There arc certain
definite principles which guide the Central
Government in the matter of allocating.
assistance to the States and these princi-
ples are applied uniformly to all the
States whether they are Congress 03 non-
Congress Statcs.

SHRI K. NARAYANA RAO: From the
list it will be cvident that these arc wide
disparities in the Plan assistance given to
the various States. I wish to know from
the hon. Minister on what criterion,
whether on the basis of population or on
the basis of rcvenues received from the
given Statc or on the basis of intrinsic and.
special difficultics of various States, these
allocations have been formulated.

AN HON. MEMBER : On the basis
of favouritism.
SHRI K. C. PANT : When the

Fourth Five Year Plan was drafted, the
Planning Commission indicated to all the
States what their proportionate shares.
would be out of a total fund that was
available for Central assistance purposcs.
Broadly speaking, this is the proportionate.
share that has been adhered to in the last two
years. Now, the principles that guide the.
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«Centre in this matter are the share of the
States in the population of the whole country,
the requirement of approved projects con-
tinging from previous Plan period and the
requircment of funds for specially backward
.areas, etc.

SHRI RANGA: Just now the hon.
Mipister has mentioned three factors as
being the principles which govern the distri-
bution of funds in different States. May
I know, in view of the fact that the Finance
-Commission has been appointed, a bit early,
whether they would be willing to ask this
‘Commission to indicate how those principles
are to be interpreted in action and whether
they would be satisfied with these principles
or these criteria and whether they would like
‘to suggest any other criteria and also, whether
they would be willing to take into counsel
the Chief Ministers and the Finance Ministers
of the States before they finalise these new
criteria ?

SHRI K. C. PANT: I am sure the
finance Commission will go into the question
-of criteria and will hold talks with the Chief
Ministers and the Finance Ministers of the
‘States.

SHRI S. KANDAPPAN: There is a
:general complaint from non-Congress as well
.as Congress States that the assistance given
‘by the Centre is not adequate. It is agreed
-on all sides that the resource position of the
States is not satisfactory. That is why the
‘Central Government has come forward to
appoint the Finance Commission. I would
like to know, before fixing up the terms of
reference of the Commission, whether the
Central Government is prepared to consult
‘the States on that particular point.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): They are already fixed.
There is no question of consultation, It
is not necessary to consult the States in this
matter.

SHRI S. KANDAPPAN: Then the
‘States may not cooperate ..............
(Interruption)

st Ffrw fag 9 opaw
g, T Tl 7 arfus fawre gar
3 % B W Q@ F@ &
FImaNfaam A e g, 3

PHALGUNA 14, 1889 (SAK.{)

1160

Oral Answers

39 fafa ®1 w7 qmarr @=i § @
€ TAT 37 TB T qIHIT H7W,
foad fr fasrr & fau it fafy feee
2, 39 AT FETERT g AT AW AT WA
1 fagm nF-mg I 7

s gew =wg 9F : Ffow A gE

Z1

! HER 9 q@ TG F
A T T AT F qR A T
¥ qeaaet At gErfear ¥ 3@ a@ N
forram #1 & & a9 w7 % fag
St wgrEar foe 2, 39 ¥ #9699
FFAT | & AT AT § fF Fm eI
T TN AT ® a7 # afafo
FETAAT & FT AT JeTAT 8 7

|t At | 0 g7 rE Ty
& foo Y faar wmar &, a8 Qv Y g
2, 8T g7 UF T A AEgN g g,
afes 3z 7 0t foas fog g a9« gt
farae &, 7 aramr Tifge fe = a@r
frquad g, AT A A

SHR1 P. VENKATASUBBAIAH ¢
May I know how far it is correct that in our
three Plan periods, there were instances when
Central projects were started outside the
State Plans and the benefits accruing to those
respective States with the result there has
been a great regional imbalance and, if so,
whether such factors have been taken into

consideration while allocating plan outlays
of the various States ?

SHRI K. C. PANT: As I said cardier,
the requirement of fundsfor specially back-
ward areas is one of the criteria.
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UNITED NATIONS DEVILOPMENT
PROGRAMME
+
*394. SHR1 DEVENSEN:
SHR1VIRENDRAKUMAR SHAH:
Will the Minister of FINANCE: be pleased
to state:

(a) whether the decision of the United
Nations Development Programme to support
24 development programmes in Asia and Far
East countries covers India also: and

(b) if so, the development project selected
for India in this connection and the total
amount of investment involved ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) Yes Sir.

(b) In January, 1968 the Governing
Council of the United Nations Development
Programme allocated $3-89 million to mect
the costs of foreign cXxperts, training facilitics
abroad and equipment for the implementation
of the following threc Indian projects:—

1. Design Centre for Electrical Mcasur-
ing Instruments,

2. Nuclear Research in Agriculture, and

3. Sheep and Wool Devclopment in
Eight States.

The rupee expenditure on these projects
of about Rs. 4-4 ciores will be incurred By the
Central/State Governments concerned.
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SHRI VIKRAM CHAND MAHAJAN:
Will the hon. Minister please indicate what
test will be employed in allocating different.
projects to different States ?

SHRI MORARJI DESAT:
projects ?

SHR1 VIKRAM CHAND MAHAJAN:
Yes.

SHRI MORARIJI DESAI: These pro-
jects come from different States, and that
is according to requircment.

WORLD BANK TEAM’S REPORT ON INDIA’S
EXPORTS

*395. SHR1 D. N, PATODIA: will
the Minister of FINANCE bc pleased to-
state: P

(a) whether it is a fact that a world Bank
tcam after a full survey has expresscd deep
disappointment with the country's perfor-
mance in the field of exports:

About these

(b) whether the team has presented its
report to Government;

(¢) if so, the main recommendations
thercof: and

(d) the decision taken by Government

thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD: (2) to (c). Reports of
World-Bank teams are made to the Presi-
dent of the Bank and are treated as
confidential documents of ‘the Bank. It is
regretted that their contents cannot be
divalged.

<(d) Does not arise.

¢ SHRID.N. PATODIA: Isita fact that
the World Bank has indicated that our
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exports have got to be reoriented, so that the
countries who are our creditors got a larger
proportion of our exports and if so,
may I know whether the Government
of India has taken into account those
suggestions and are  taking any
concrete steps by which the exports may
be diverted more from rupee payment.

SHR] MORARJI DESAIL: If the
question relates to the Report, I have
nothing to say.

SHRI D.N. PATODIA: May I know
whether Mr. Woods, when  he visited India
also discussed these matters with the Finance
Ministry, including export reorientation and
in that relation also re-scheduling of the
debts, and if that be the case, what was the
nature of discussions, what suggestions
were made and whether they have been
implcmented by Government ?

SHRI MORARIJI DESAL: There were
no suggestions made about the exports when
we met last.

SHRI D. N, PATODIA: I was asking
about recheduling of debts in relation to that

SHRIMORARIJIDESAI: The question
of rescheduling of debts was being considered
by him and by the other countries and he
only told mc what was being done. The
matter has not been finalised. That is what
1 was told.

SHRI SRINIBAS MISRA :
Finance Minister seen the report ?

Has the

If he has seen, docs he claim the confi-
dential character of such a report which
cannot be disclosed to Parliament feven
when it relates to commercial and financial
matters ?

SHRI MORARJI DESAI:
followed the question.

SHRI RANGA: Has he read that re-
port at all ?

SHRI MORARJI DESAI: If the hon
Member thinks that 1 have not read it, he
is welcome to that thought.

SHRI SRINIBAS MISRA: Thesecond
part of my question has not been answered.

SHRIMATI TARKESHWARI SINHA:
In view of the fact that the Finance
Minister has said  that the
World Bank report is  confidential,

T have not
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may I ask this question whether Mr.
Wood had made a very categorical
statement when he came to attend the
UNCTAD conference here about the re-
scheduling of the debts and also exports
and whether he had followed it up with

the Finance Minister and if so, what
proposals were made by him ?
SHRI MORARJI DESAIL: 1 have just

now said that there were not any specific
discussions about exports particularly, but
he certainly wanted that exports should be
more from here so that the conditions of
this country [might improve. That was
all the discussion that we had.

SHRIMATI TARKESHWARI SINHA:
May I clarify it ? Mr. Woods had made a
very catcgorial statement. . ..

MR. SPEAKER: The hon. Minister had
understood the question very clearly.

SHRIMATI TARKESHWARI SINHA:
I only want to clarify it because the Finance
Minister has not understood my question.

Mr. Woods had also made a particulars
reference to preferential tariff, Preferential
tarifl has to do a lot with exports, India
isone of the developing countries which has
been demanding preferential tariff and has
not been successful in that effort. May
1 know from the hon. Finance Minister
whether he had any talks with Mr. Wood
about this question or whether it has been
left completely to bilaterial agreements
between the developing and  developed
countries.?

SHRI MORARJI DESAIl: That is
exactly the question which is being discussed
in the UNCTAD, and it is for the UNCTAD
tosettle it, neitherfor Mr. Woods nor for
me. He has asked for it and 1 have also
asked for it. Beyond that nothing can be
done.

SHR1 NATH PAI: The report may be
secret and confidential but its contents are
neither secret nor confidential since they have
been divulged in the financial journals through-
out the world, as the Finance Minister is well
aware. Is it a fact that the report expresses
disappointment at the performance of the
ndian economy as has been disclosed in the
journals, and may 1 know whether one of the
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stipulation laid down by the world Bank
for further aid to India is that the develop-
qment expenditurc in India should be
reduced drastically ?

SHRI MORARJI DESAI : I am sorry
'T cannot subscribe to the intellectual exercise
which the hon. Member has roscd before me
namely that the report is confidential but
the contents arc not confidential. Because
somebody tries to ferret it out and publish it,
4 cannot be an abettor of it by cither
confirming or denying it.

PROHIBITION

*396. SHRI SEZHIYAN: Will the
Minister of SOCIAL WELFARE be pleascd
to state:

(a) the pregress made so farin imple-
menting prohibition in the country:

(b) the steps taken by Government to
intensify and extend the prohibition scheme
.inthe country; and

(©) the plan and the targets for the year
1968-69 set by Government in this regard ?

THE MINISTER OF STATE IN THE
‘DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) (a) to
€c). Prohibition being a State Subject, the
“Union Government has no primary responsi-
'bility in directing or implementing pro-
‘hibition in diffcrent States. Each State
‘Government is within its rights to pursuc
its own policy. It is outside the purview of
the Union Government to make any plans and
‘to fix any targets for implementation of pro-
hibition in different States. The Union
.Government continue to puruse the policy
laid down in the Constitution and have made
provision of Rs. 2 lakhs for giving grants for
.educational work on prohibition.

SHR1 SEZHIYAN: Prohibition has,
.definitely been enjoincd on thc State as
a Directive Principle in thc Constitution
and thcrein it has been specifically stated that
the States shall cndcavour to bring about
prohibition. . ..

AN HON. MEMBER : It is only
“endeavour’,

SHRI K. LAKKAPPA: Itis a violation
of the Directive Principles of the Constitution.

SHRI SEZHIYAN: Article 47 provides
that:
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....the State shall endeavour to bring about
prohibition... ..

The definition of the term ‘Statc’ has
been clearly given in article 12 in Part 111
of the Constitution and it includes Parlizment
and the Union Government. Therefore, the
hon. Minister here cannot escare ficm the
responsibility enjoined by the Constitution.
In view of the definite directive given here
and also the definition of the tesm ‘Statc”,
may I know from the hon. Minister what
cndeavour have been made by the Central
Government not only to improve prohibition
but also to prevent their own congress
Governments in the Statcs frem screpring
prohibition ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): The teim ‘State’ inclu-
des the Union Government and Parliament,
as hon, Mcmber has said, but it also includes
the State Government and the State Legis-
latures. ... -

SHRI] S. KANDAPPAN: What has he
done about it ?

SHRI MORARJI DESA1: And definitc
powers have been allocated to the States as
well as the Union Governments,

The subjccts of prohibition has been
allotted to the State Govcrnments.

SHRI SEZHIYAN: What have thc
Central Government done to implement
this policy ?

SHR] SONAVANE: Why should the
hon. Member object tothe adoption of
Hindi for the official language whenit is
cnshired in the Constitution ?

SHORT NOTICE QUESTION
ComprLAINTS RE. HIGH TELEPHONE BiLls

S.N.Q. 3. SHRI S. K. TAPURIAH: Will
the Minister of COMMUNICATIONS be
plcased to state:

(2) Whether numerous complaints havc
been received from Members of Parliament
and others for unduly high telephone bills
much above their average during the last
several months;

(b) if so, whether, investigations into
these complaints have been made; and

(c) if so, the result thereof ?
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THE MINISTER OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS

(DR. RAM SUBHAG SINGH) (@) A
number of complaints against over-billing
are received.

(b) Yes, Sir.

(c) The bills are corrected, where necessary

SHRI S. K. TAPURIAH: The results
of the working of the Telephone Department
the Posts and Telegraphs Department and the
Railways etc.very clearly reflect the fact that
in spitc of Government’s avowed policy of
socialism, they have very miserably failed the
people in regard to the working of these pub-
lic wutility projects. The grievances of the
subscribers increase almost in the same ratio
as the rise in tariff. Therefore, may I know
the average number of complaints received
monthly regarding overbilling for the last
two years, and the mechanism that the Depart.-
ment has for verification of these complaints,
that is to say, how they verify the complaints,
whether there is any instrument to check
whether there has been over-counting in
meters, and how they keep a watch on the
complaints received ?

DR. RAM SUBHAG SINGH: I do
accept his thesis that the work is deteriora-
ting. We issue about 6 lakh bills. In
Delhi, the rental bills issued per month
come to about 22,000, The number of com-
plaints is about 4 to 5 per thousand, and from
Members of Parliament it is about 2 to 3.
The position has improved remarkably during
the past three or four months.

SHRI S. K. TAPURIAH: I wanted to
know the number af complaints:

DR. RAM SUBHAG SINGH:
alrcady given the number.

SHRI S. K. TAPURIAH: The increase
in the rates in the Posts and Telegraphs
Department, the T *lephone Department and
the Josses in the railways very clearly show
that their working is not satisfactory. If in
spit of that the hon. Minister says that it is
satisfactory, then let him have that satisfac-
tion. I do not think I should ask of him
another question.

I have

st 97 T AT ;AT T fwey
T g 9% A T @ R FF Ehmm
faai w1 fafrq s@fy & I=T R
MSLSS(CP)/68—2
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Tz %< faar o @Y 3§ & I AN B
fedz fear wma, afe &, @Y e fgmme
FRfEe AN IR s T
= F1 qigorT FT &Y STt ?

o 7w gun fag : AT 8
T T F8T AW fear 20 @ aw
ARt #7 TFE =l F P Ak
faz adf faar strav ot AfeT o qgelt
FHT A g TF AT A FT R &
fored wfq famr @ I &g #1 fde
fear s ?

A WaT ® A AW, IR
qe feeelt & 7g Wt 2w TglEd
faaelt Y @Y S FAWT 7 ItRd
# aga AT A faedt o i ag-ag i
Fem fendde s ¥feT |1 IR
e sad ¥ fagr 9w
anslY o & 7 g% &, afx gf O ;v
S g g g T E qU AR
R ¥ [T S g A Ay fr

. TF TR ?

Mo T gwn fay : faft amai
#1 agi I w41 1 7 oY fie TA-g7 A
%1 forar ST @ 99 & fog qug o
frutfea fiear mar a1 fF &9 o Tg-a¢
A g # ooy, e Rl & s
I Ak st # enfaa §rit ) e
I FEAFA] qged quay ¢ fw faet
10 *1 fafeaa qag & a=~ Penfaa
a8 g€ &Y I¥ 7y T wH @ R A
# 39 A K ITHT TIATIT |

W gEw Wy weww: AN FET
wEea % aga & fowad forelt § 97
# 3oF w1 ¥ T WY WY firwre fireft
2 fr Y Tt oW § a7 AR A
owh & A ag fedr F Y ovht @
At & o =g g e ag el 7 v
a% BIx wn?
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Wo Tw gww feg: W w3m,
e, fage i Io< R § &=
R Tt oy T 31 faee § W
Rt w @

oft THAAE qIX : F GEIC qA
Ft g g fF W fage arfe
Tt § TwE TmEed = A
syarh & Jfe snfEx sux w3w &
w7 TR fear § s ag it 9= oan
A Fmmrd?

To [W gw Fog : Fq AT AW
ARG T FTRAF IR A A
T_ TR FT FRO TG qHT T
& F| 9T T, IUR ATREA R
T F FTOT A& gAT § TR dEl
Wy gw A 3§ ferdt § o 1 W
T H § R agt W ey Y sty
A

ot fox AW ;oI FE wEdd
¥ = ag T & T faew

Y &< g  Afer agt & 9w 9% &7

AR X A e 7 2, 2 wR
FJU Y A A A EwW F & AU
TR FANRE? AT
7z & fr e oo #X R dar aw
IawH wmwa TR HF FA
F forw ot a9 7w A€ SO faeam
3

oo W gwn fag: @ "Far g &
AT age B T faawa amwa gt
& AT F o & g I AgEr F@r
g fF 9% @ a@ ¥ @ W A
Fufit AT 97 I THEe faamw
e drer STl &Y S TR et A
oy wah | gAY few dur 99 § I
MW amETa A IE I
P faw A gt Fdteg F {m A
I fy & oo ¥ yfos Toar A
e
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SHRI S. K. TAPURIAH: Why this
discrimination between Shri Sheo Narain and
other members ?

N A : FAA AT § IH
FIT F3d § qF A1ET FO g€ AT AV
fretd 1 gea e fe e a€
AT Y @ AfFT A g @R
A YT AR F AR Fe ol
IF § AT ITH g 6T faw A
A F AT AT I8 § WX W AR
ATRA I G A E | T FTH AL
T 7 F gY AE F A BT T FT
IAH g g A AR e
o7 @1 ¢ foa® a8 9 faw feesdimme
T A ?

o TR g g : F T & [T
§ wEAY 9qe § fAagA w5 s %8
9 TG F S A AT FA F
qed & wafs ad arfs gw aw
g THAET AZAT F IR T FIE aqw4r
FX | @R W 3@ faug § fquq
gaear ad @ ¥ AR @1 fow
faig g9 & @1 F IR AR
FIRT 7GT O 9 AMA WY AT Y
AT TR

SHRI CHENGALRAYA NAIDU: Is it
a fact that due to the inefficiency and in-
difference of the telephone exchange in Delhi
the public are not booking calls now and
the income has gone down, and to make up

the income they are including ghost calls in
the subscribers’ bills and charging more ?

DR. RAM SUBHAG SINGH: The
income has not gone down. We will check
up if there is any particular difficulty which
the hon. member has begn cxperiencing and
I will see that that is rectified.

ot MsTA™ " g@ET R
T F T W AT S F avh
Fr Nt & TR T I TF T F I
# A=Y AR T FAATET AT AT 5
a9 1966—67 5000 YT FY ARIT H
8 g§ 3T 1967-68 7 13000 WY
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FY AT A T g afew gw WA
9% § T 9T ¥ A 9y ¥
ST wRWE fF oW oww ¥ oS
&t gt & 9 57 owe § A 9w
& @ 39 & T 7 a7 18 afwr w2
FAAMRE?

Mo TW guw TR : AT qEET
FT GATH T AEd FT & IET § ST
FgeTT AEN {5 qg S0 F gwed
1% 99 & wfafafuat w1 & fE Tt
HE 1 77 A A A oy & gw A
AT AR F I TMAE | 9 ag
Wt SR F qri A Jifvar gar F
£ Q) 3T F1 TFEA F fruerd grafua
T @A B AT T4 F T
afemi Mg frazsaar § s
agl #Y gfa T AT FCARIT AR A
SHATLH qaohaT a99 F1 gaqeqr Y F7
g AN gw N et ¥ 39 & fau wfew
F4T

SHRI SONAVANE: There is alot of
delay in putting up bills for the trunk calls.
So, may 1 know what steps will be taken to sce
that bills are immediately put up, within a
‘week or so, so that the subscribers are not

put to unnecessary difficulty and immediatc
payment can be made to thc department ?

DR.RAM SUBHAG SINGH: Actually,
the House would feel satisfied that we have
introduced a new method. That was dorc
only recently. Two types of bills are there.
On the 11th of every month say the subscriber
gets his trunk call bill. This is the form in
which the new bill has been introduced.
‘On the 11th of every third month the subs-
criber gets another bill. That gives the de-
tails of rentals, general calls etc. These
bills contain all the dues of the subscriber.
‘We have also given a telephone number there
and said that if they find any irregularity,
they may Kindly telephone that particular
number. Now, the oomplaints have gonc
down quite a lot.

SHRI S. M. BANERJEE: May I know
‘whether it is a fact that there was a proposal
that those subscribers who pay their bills in
time will be given some rebate ? That was
the proposal in the last council meeting. May
i know what has happened to that proposal?
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DR. RAM SUBHAG SINGH: I have
already said in reply to Shri P. C. Varma
that we are going to give a rebate of
Rs 4/- on every bill from 1st April.

st Fo To wWAT:  StaT T WA
AT &, TAE AT F AT HTAWT
gfaar & @ ¥ Shww fawrer F
ATHA F1E T FHFT A AroAw § o 2w
F LAl ¥ gu aat 1 AT F A9
e ¥ faw faar qgATRA F7 a4
g gu, Wi g9 fem 9@ ?

o ww gwn fag : AT sy
2, A 5T & T °§ 9 faamd
2 38 1 § 9 § 1 e ag S
SAET IT FLEAT TATHT FY I
FTA FT AIAT § A FH-F-57 @A &1
3T et T JTEATEY 9 T O gy
SATRT &Y | 3R FI F ARr A
¥ w1 AAT EW A Fw ag ag glaar
9ZM FTX FT IIA JqW F4 | TF
feama & fF w-gfms Fad ggi Sar
& awar & foa 7T § Sa W -
wwFaT &1 WU TR N SA TR FET
qTaT £ 1| FTIT AT F1 T TOE F7 A7
TEIT & | g T AT aTw R
tagiardy sfeard & s @
fore gadt sl wt frem e ee
w2z ST R AT FT 0F qufag Ay
ZH AR T A0 F4 |
SHRI HEM BARUA: The Posts &
Telegraphs Department is one of the most
incompetent departments of the Government
and the conditions in the telephone department
are most chaotic. One day, Sir, 1 went to
the exchange here to book a trunk call to
Gauhati, Assam. The operator told me that
Assam is not part of India. In this context,
may 1know (a) whether Government arc
going to educate the operators on the
geography of India and (b) whether
Government are going to pinpoint their

attention to find out the loopholes and plug
them in the interest of the public ?

DR. RAM SUBHAG SINGH: I might
be cxcused if I say that my hon. friend, Shri
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Hem Barua, has developed this habit of de-
nouncing over 6 lakh employees of the tele-
phone department due to the lack of his
experience. Nobody can say that the entire
Parliament is wrong if Mr. Barua fails to
understand anything. Similarly, based on
the experience of one man, he should not
generalise that the entire department is
incompetent, as he is doing. There may
be some person in our country who may not
understand, but I can tell him emphatically
thereis no employee in the postal department
who is charged with this work who does not
know where Assam is.

SHRI HEM BARUA: Sir, the hon.
minister has tried to be very personal in his
reply. Does he mean to say that I told you
a lie when I said that the telephone operator
here did not know where Assam is ?

DR. RAM SUBHAG SINGH: He
could have easily written to me about it and
1 could have enquired about it. But he does
not realise his primary responsibility.

SHRI S. R. DAMANI: There are many
sections where if calls are booked, we are al-
ways informed that the lines are out of order.
For days and days the lines are not working.
May I know whether the attention of the
Minister has been drawn to this matter and
what steps have been taken to improve these
lines so that they may work ?

DR. RAM SUBHAG SINGH : That is
true, because in certain places where the wire
iscut or stolen this type of difficuity does arise.
All the far-flung areas like Srinagar, Jammu,
Joshat, Tinsukia, Imphal, Kohima etc.,
are going to be connected by micro-wave
links. We are also going to connect all other
important areas by co-exial links. Also
in Bombay we are setting up an automatic
trunk centre wherefrom most of the important
areas will be connected. By these measures
I hope the difficulties will be reduced greatly.

st Tgeit fag Wl @ & WA
#greg § S ArgaT E 5 ®mIA Wt
qaT & FF w1idi § 99 SR AN & faw
STYAT 9 A1 & Iq I 9 Ffaa e
& fear st ? aft A AW g @
1 7T wgRT Al & wfa qgE o7
TEY SAAT FY FT FTA FT AT I ?
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o TW gwn fag : wial w1 &
ug 3w & &R et & wfy gy e
forarQr fawmaar | afs =i wre et
FT FTE ILTEL &H 37 T gH T I
1 3G @ FG

SHRI JYOTIRMOY BASU: Since
it is a fact that from the date you have brought
in machine-accounting errors in the bills
are numerous—you have been exaggerating
bills and at the same time you have been
understating bills—could you tell us in how
many places you have installed machine-
accounting in preparing telephone bills?

DR. RAM SUBHAG SINGH: Ac-
tually, as my hon. friend may be aware, it
is there only in Calcutta. We wanted to
introduce it here. In Calcutta the position
has improved due to introduction of the com-
puter system. Here also the condition is
improving with a little better attention. I
must, in this connection, appreciate our
people who are working here in Delhi.
Their functioning has improved. 1 am sure
within a very short time thero will be notice-
able improvement. 1 may also say that any
complaint from any area, if the hon. Member
brings it to our notice, will be expeditiously
attended to. .

SHRI JYOTIRMOY BASU: Since the
time you have machinc-accounting in Cal-
cutta the bills have becn highly exaggerated..

MR. SPEAKER: The hon. Minister
has said that he will look into it.

st Ao Wo UMY : T FHIL T
o | AR e gam & v S
2 F qTIAT-99 FY AT A AR
FT Them feadde How faaa &
FT 3P FAE 2 @R & ? W
T AR ¥ [UEEE & § {09 EF ME
#r§ T forpraa g &1 e g
3aﬁwmﬁmqaamﬁaﬁn€
2?7 & wf a1 9w F Ao T
farer g ?

Mo T gww fag : A 1§ TEY
farTaa & a1 99 F SR FA F
T2 AAHT G gW B q@Ed AR
o ¥ o FE | AfeT § @A
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war & IR & st Wi T
gt wad gig ) s
T 7 FO @ T A 777 | AR 7
TN TREARF TR F @1 § A
T 99 FY I FAT AT fogw /7 o
TET get S ¥ faemw Gwwe fean
AT |

«ft freifaw st ;& AT STRAT
g 5 71 7y a0 9 § T fom fifedew
T A F g § Qwe TR
ATEA AT L & oy Faar<@ fearfae
foam @1, 99 F1 9 TIC AW W F A1
o vy g e A T E 7

o W gww  fag : R AT
geeg =t foaefedr ga &1 T@aAT
AEY ST AY 98 AUAT TS 9 W9
&, § 99 ®1 qopre dtear g afe
U ¥ g8 9ar FEf & fF S° &7 s
oF HTAT | g AT AN |

st wgsa fafasa ma: & AT
Tl WEIRY 1 T FawT qTEQT g 5
Q¥ ot AW F a EF w1 & faw a=
o g fri g% A frar & A 2
TIRL & fAU AT g3eg ot awH
I F Q9 35 %o &7 faer aran § AfF
IR TF WY I F17 Y T |

o TW gwn fag : & wg
Y AT &1 ;AT F | S q@r w5
fa=t T & A1 € IH FT AT FASAT
afea & sy SeEeTw dA g R A AT
fat 9T 9T ¥ AR @A § AfEw q1
Tt FE G FgAT A7 ZAL AW EN §
it fr gEw 770 19T ¥ 49
I a1 g & ag faw g
ARG IR A HR PIHNE

SHRI PILOO MODY: My hon.
friend, Shri Hem Barua, has stated rather
dramatically that the operator does not know
where Assam is. May be, in this particular

case it happened; but it has happened to me
and my friends a grcat many times when the
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operator does not know where a particular
place is, and very often they go to the extent
of asking you through what exchange the call
is cleared. Therefore, I am suggesting to
the hon. Minister that it may be worthwhile
if the telephone operators are given some sort
of lesson in geography, or at least a geography
of the telephone system to avoid complaints
of this type.

MR. SPEAKER: It is good suggestion.

WRITTEN ANSWERS TO
QUESTIONS
LIQUOR IN CocA-CoLA BOTTLES
*397. SHRI K. ANIRUDHAN:
SHRI VISWANATHA MENON:
SHRI K. RAMANI:

Will the Minister of SOCIAL WELFARE
be pleased to state:

(a) whether the attention of Government
has been drawn to thc ncws-item published
in the Indian Express of the 3rd January,
1968 that in hotels and restaurants in Delhi,
liquor is served in Coca-Cola bottles;

(b) whether Government have investiga-
ted into the matter; and

(c) If so, the findings thereof and the
action taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) (a)
and (b). Yes, Sir,

(c) A copy of the Report of the Inquiry
Committee is laid on the Table of the House
[Placed in Library. Sce. No. LT—301/
168). The recommendations of the Commi-
ttee regarding defaulting licensees have been
implemented.

HARIJANS IN MADHYA PRADESH
*398, SHRI P. C. ADICHAN:
SHRI R. BARUA:

Will the Minister of SOCIAL WELFARE
be picased to state:

(a) whethcr Government's attention Has
been drawn to the reports of wide-spread
atrocities on Harijans in certain parts of
Madhya Pradesh especially in the Gwalior
rcgion of the State;

(b) whether Government have made any
Investigation into thesc reports;

(c) If so, with what results; and
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(d) the steps taken by Government to
safeguard the interest of Harijans in the
affected areas ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) (a)
There have been reports of clashes between
caste Hindus and Harij.ns in a few villages
in the Mungeli tehsil of Bilaspur district of
Madhya Pradesh.

(b) to (d). Cases under section 32 of the
Indian Penal Code have been registered, and
are under investigation. The State Govern-
ment have also ordered a judicial inquiry
into the incidents.

LINK RoAD TO PARADEEP PORT

*399, SHRI SURENDRANATH
DWIVEDY: Will the Minister of FINANCE
be pleased to state:

(2) whether Government have consider-
ed the proposal to have a link road to the
Paradeep Port from the National Highway;

(b) whether it is a fact that the expen-
diture on this project will be very much less
compared to other places if the present
provincial road is taken over and remodelled ;
and

(c) the reasons for delaying a decision
on this matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) (a) Paradeep Port is already
connected with National Highway No. 5
in the area by the Cuttack-Kujang-Paradecp
State road. A proposal to take over this
State road as a National Highway has becn
considered by the Government of India,
in the context of movement of iron ore for
export.

() and (c). It has been found that
the cost of completion of the Daitari
Paradeep Express way, by which the iron
ore movement can take place, will be very
much less than the alternative of developing
the Cuttack Paradecp road to National
Highway/standards.

CoLLECTION OF ExcisE Duty FrROM TEXTILE
MiLLs

*400. SHRI N. K. SOMANI: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Excise
Inspectors have served notices on the textile
mills for the collection of Excise Duty at
full rates on such controlled varieties of
cloth, as were manufactured under deviation
orders of the Textile Commissioner;
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(b) whether the Mills charged to their
merchants or the consumers Excise Duty
on such  cloth at concessional rates
applicable to the controlled cloth;

(c) whether it is also a fact that the Excise
Inspectors have informed the mills that the
deviation orders issued by the Textile
Commiissioner are not valid in law; and

(d) if so, the steps which Government
propose to take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) (a) Yes, Sir.

(b) The Central Excise Department has
no information in this regard.

(©) Yes, Sir.

(d) The legal position about deviation
orders issued by the Textile Commissioner
from time to time is in the process of being
sorted out in consultation with the Ministries
concerned.

PAYMENTS TO CHIEF MINISTER, PUNJAB

*401. SHRI K. M. KOUSHIK :
Will the Minister of WORkS, HOUSING AND
SuPPLY be pleased to state:

(a) whether the present Chief Minister,
Punjab was a Central P.W.D. contractor
in the past;

(b) whether it is a fact that about 4 years
back he was given a contract to build a large
number of houses in Motibagh, New Deﬂli;

(c) whether it is also a fact that payment
to the tune of Rs. 2,65,000 to him was with-
held because the construction work was
found to be defective; and

(d) whether it is further a fact that on
the 30th November, 1967, a few days after
he became the Chief Minitter of Punjab,
the Government overruled the previous.
objections and sanctioned the whole
amount

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGAN
NATH RAO):

(a) Yes.

(b) No, but he was given contract to
build 200 quarters in R. K. Puram in 1965.

(c) Except for minor defects noticed
during cosntruction, the work was not
found defective and no payment was with-
held.

(d) No, There was no objection and
therefore no occassionto over-rule any
objection.
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WY T Wi ® T
*402. 5t TRTFATT TR :

o Wi e T :
st Wi me
ot e fagrdr wrdal
v fowrd o7 fage woft o s@m
T $ar w37
(%) war am& 07 qiw F A
FaA FAIAGITEY;

(@) afzgi, 3t e war afome
faar; e

() 3§ 9% T FEADG &
2 FaT T snfaqal & faeg s wAAE
T owE g7

faard mar fagq w7t (¥10 Fo o
) (%) ssfragt

(&) a7 () woq 7EF 93aT)
Cost oF PropuUCTION OF OIL

*403. SHRI YOGENDRA SHARMA :

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the steps taken to bring down the cost
of production at the threc public sector oil
refineries;

(b) whether the cost in 1966 and 1967
is now comparable with the cost of pro-
duction in private sector refineries; and

(c) if not, whether Government propose
to refer the issue to a committee of oil
experts ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-~
FARE (SHRI ASHOKA MEHTA): (a)
Cost reduction is being achieved by:—

(i) raising the throughputs to designed
capacities;

(ii) reduction in the cost of chemicals
consumed during operations;

(iii) reduction in inventories;

(iv) reduction of surplus staff; and
.(v) strict budgetary contsol over all
items of expenditure.

(b) Yes, Sir.

(¢) Does not arise.
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‘EcoNoMY DRIve
404. SHRI LILADHAR KOTOKI:
SHRIBENI SHANKER SHARMA ;
SHRI SHRI GOPAL SABOO:

Will the Minister of FINANCE be
pleased to state:

(a) the measures taken to effect economy
in the administrative and other spheres pro-
mised by him in the course of his last budget
speech and the result thereof;

(b) whether Government have been able
to evolve and prepare any plan for the mext
year, according to which sufficient esoromy
could be effected on the expenditure-side;
and

(c) If so, the broad details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) A special
post-budget review was conducted which
resulted in locating economies of the
order of Rs. 23 crores. Certain other
measures intended to restrain administrative
expenditure under Travelling allowance,
contingencies etc. were introduced aad the
economy measures introduced earlier were
continued. The total picture of the
cconomies involved in these measures will be
found reflected in the Revised Estimates for
1967-68 placed on the Table of the House.
These economies, have, however, been
largely off-set by increased dearness ‘dllo-
wance granted to Government employees.

(b) and (c). The Budget Estimates 1968-69
which have been placed onthe Table -of
the House have been drawn up aftera close
scrutiny of the possible areas of economy.
Economy measures are, however, a conti-
nuing process and further areas where ego-
nomy is feasible will continue to be explored.

Gorp seizep From B.O.A.C. PLANE

*405. SHRI SITARAM KESRI:
SHRI MADHU LIMAYE :
SHRI JUGAL MONDAL:
SHRI S. K. TAPURIAH:
SHRI K. P. SINGH DEO:

Will the Minister of FINANCE be
pleased to state:

(a) whether any decision has beentaken
to return to the BOAC nearly 32 maunds
of gold that was seized from onc eof its
planes in October, 1967;

(b) if so, the grounds on which the de-
cision has been taken; and

(¢) if not, how thc matter stands -at
present ?
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THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI
K. C. PANT) (a) to (c). The seized gold
wieghing 12186 kgs. has been confisca-
ted under the Customs Act, 1962,
by the Collector of Customs & Central
Excise, New Delhi. However, considering
that the gold was in transit through
India and was meant for another
country, the Collector has permitted the gold
to be redeemed on payment of a fine of
Rs. 25,25,000/- in lieu of confiscation, for
release to the lawful owners on production
of a written permission from the Reserve
Bank of India.

FINANCIAL CRisiS IN BIHAR
*406. SHRI CHENGALRAYA

NAIDU: Will the Minister of FINANCE
be pleased to state:

(a) the total amount of loan to be paid
by the Bihar Government to the Central
Government during the current financial
year;

(b) whether it is a fact that the Bihar
Government are facing financial crisis and
bave informed the Central Government
their incapability to repay the debt and asked
for exemption from repayment for the time
being; and

(©) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. C.
PANT): (a) Rs. 43 crores approximately.

(b) and (c). The Bihar Government had
requested in June last year thatin view of
their financial difficulties they may be given
ways and means advance to cover theinterest
payments and loan repayments due to the
Centre till October 1967. This was not
agreed to as it would have practically
amounted to a moratorium on the Centre’s
dues.

PRICE OF PETROL

*407. SHRI S. M'BANERJEE: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the steps taken to reduce the price
of petrol in the country;

(b) whether foreign oil companies have
not agreed to any reduction; and
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(c) if so, the action taken by Government
in the matter ?

THE MINISTER OF PETROLEUM

. AND CHEMICALS AND SOCIAL WEL-

FARE: (SHRI ASHOKA MEHTA):
(a) The basic ceiling selling prices of
petrol and other bulk refined petroleum
products ex-oil companies® storage points
are determined on the basis of import
parity on the lines of the formula referred
to in the Government of India Resolution
No. 101 (26)/65-PPD dated 1-2-66 which
will apply till 31-12-68 and for such further
period or periods as Government may de-
cide. During the currency of this price
formula, the question of reducing the price
of petrol does not arise. On the contrary
the levy of additional Excise duties has in-
creased the price to the consumer.

(b) The question docs not arise, as no
such proposal was made to the oil companies

(c) Does not arise.

ALLOTMENT or FUNDs To PUBLIC SECTOR
UNDERTAKINGS

*408. SHRIYAJNA DATT SHARMA:
SHRI R. S. VIDYARTHI:

Will the Minister of FINANCE be
pleascd to refer to the reply given to Starred
Question No. 836 on the 21st Dec., 1967
and state:

(a) whether Government have since
taken any final decision regarding the
rationalisation of the basis on which fresh
funds will be allotted to old and new
public sector undertakings; and

(b) if so, the broad details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) and (b). Certain recommen-
dations of the Administrative Reforms
Commission relating to loan/equity ratio,
cash credit arrangements and guarantees
for Public Enterprises, etc., are under con-
sideration of the Government. In the mean-
time, however, some measures have been
taken to simplify the procedure for release
of capital funds to the Public Enterprises.
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CONCESSIONAL BORROWING RATE FOR
CoMMERCIAL BANKS LENDING
To PRIORITY SECTORS

*409. SHRI MOHAN SWARUP:
Will the Minister of FINANCE be pleased
to state:

(a) whether it is a fact that the Reserve
Bank of India has decided to charge a con-
cessional borrowing rate for Commercial
Banks’ lending to the priority sectors;

(b) if so0, the broad details thereof; and

(c) the extent to which it will prpvide
fillip to the Commercial Banks ~ and
individuals ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) Yes, Sir.

(b) Under the new scheme announced
on the 29th January, 1968 the Reserve Bank
will provide refinance at a concessional
rate of 44 to commercial banks in respect
of the increase in the advances made by them
over a base period to the priority sectors
viz. credit for exports (both pre-shipment
and post-shipment), for agricultural
inputs (fertiliser and pesticides) and to
small scale industries guaranteed by the
Credit Guarantee Organisation.

(¢) The concessional refinance will
augment the resources of the commercial
banks while keeping down the cost of such
credit and will give a further fillip to the
commercial banks to lend to the priority
scctors. The banks, in turn, have agreed
to chargc not more than 74 per annum on
all credit for exports, except for packing
credit for mctallurgical and cngincering
products to which the existing cciling of
6% will continue to apply. The State
Bank has proposed to charge with
effect from Ist March, 1968, only a
rate of interest of 7% in respcct of the
packing credit provided by it tocxporters
of products other than engineering and
metallurgical goods. The cheapcning of
credit and the larger availability of resources
are expected to prove bencficial to the
borrowers.
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REQUIREMENTS OF KEROSENE OIL

*411. SHRI RABI RAY:

SHRI K. HALDAR:
SHR1I  ATAL
VAJPAYEE:

SHRI K. M. KOUSHIK:

Will the Minister of PETROLEUM
AND CHEMICALS be plcased to state:

(a) the total rcquirement of keroscne
oil in the country at prcsent;

BIHARI
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(b) the -quantity being imported from
countries to meet the dcficit; and
() the steps Government have taken to
meet the immediate shortage and to be
self-sufficient in the production of kerosene
oil ?

THE MINISTER OF PETROLEUM

AND CHEMICALS AND SOCIAL.

WELFARE (SHRI ASOKA MEHTA):

(a) The requirement of the kerosene
during 1968 has been estimated at 2-64
million tonnes.

(b) Approximately 15 per cent cf the
total estimated rquircment is prcpescd to
bc met by imports.

(¢) Refining capacity in the country is
being progressively augmented and it is
cstimated that by 1971 the indigenous
production of kerosene will be zdequate
for the country’s nceds.

HALDIA FERTILIZER PLANT

*412. SHRI B. K. DASCHOWDHURY :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether the French and Polish firms
have offered to sct up a Fertiliscr Plant
at Haldia; and

(b) if so, the details therecf ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASHOKA MEHTA) : (a)
and (b). M/s Polimex of Poland and
Ensa of France have shown interest in a
fertilizer plant at Haldia. Detailed pro-
posals are awaited.

M/s. STRETCHLON (P) LTD.

*413. SHRI MADHU LIMAYE:
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred Question
No. 679 on the 14th Dccember, 1967 and
state:

(a) whether Government have since
completed the investigation into the affairs
of M/s. Stretchlon (P) Ltd.;

(b) if so, the result of the inquiry; and

(c) whether the Income-tax payable by
the firm is being reasscsscd ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): (a) Investigations are still in
progress.
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(b) and (). Do not arise at present.

FERTILIZER PLANTS

*414. SHRI K. RAMANI:
SHRI GANESH GHOSH:
SHRI BHAGABAN DAS:
SHRI ONKAR LAL BERWA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to refer to
the rcply given to Unstarred Question No.
5266 on the 21st December, 1967 and state:

(a) the progress since made to set up
fertilizer plants undcr the ncw concessions;
and

(b) when sclf-svfliciency in fertilizers
is likely to be achieved under this scheme
and what is the target for the year 1968-
69 ?

THE® MINISTEROF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): :(a) In
addition to the fertilizer projects mentioned
in reply given on 2lst December, 1967,
one¢ more project to beset up in Maharashtra
has been approved.

(b) Self-sufficiency is likely to be reached
by about 1974, if the projects under cons-
truction, approved and under consideration
are completed according to schedule. The
installed capacity and production expfcted
in the year 1968-69 is 894,000 tonnes and
650,000 tonnes of nitrogen respectively.
The expected demand during the year is
1,700,000 tonncs of nitrogen.

WESTERN Kosi CANAL PROJECT

*415, SHRI BHOGENDRA JHA:
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 1554
on the 23rd November, 1967 and state:

(a) whethertheCentral Water and Power
Commission have since completed the exa-
mination of the survey report of the Western
Kosi Canal;

(b) if so, whether the same has been
forwarded to the Goverament of Nepal and
the reply thercfrom received; and

(c) the steps proposed to be taken by
Government for completion of the project 7

THEMINISTEROFIRRIGATION AND
POWER (DR. K. L. RAO): (a) to (c).
The examination of Western Kosi Canal
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allignment is completed, but the estimates
of auxiliary works like Pumpcd Caral are
under checking. An cfficer of Central
Water and Power Ccmmission has been
deputed to the Project site to discuss with
the Bihar Govcrniment Officers  and
finalise the proposals.

MAL-NUTRITION AMONG CHILDREN

*416. SHRI SHRI CHAND GOEL:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be plcascd to state:

(a) whether it is a fact that there is con-
siderable mal-nutrition amongst the children
of the age group of 1-12;

(b) whether Government have tricd to
analysethe causestherccf;and

(c) the stcps taken or prepescd to be
taken to rcmcve this mal-nutriticn ?

THE MINISTER OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHR1 SATYANARAYAN
SINHA): (a) On the basis cfseveral surveys
carricd out in different parts of the country,
itisestimated that about 50 % of all children
in the country have scme¢ form of mal-
nutrition.or undcr-nutriticn.

(b) Tnadcquacy of focd bethin quantity
and quality are mainly respcnsible for the
prevalence of mal-nutriticn in the ccuntiy.
Factors like infccticn, infcstaticn srd ig-
norance of parents rcgarding the prper ute
of cheap nutriticus focds lccally available
are other causcs contributing to mal-rut-
rition,

(c) Astatcmentislaid cntheti bl cfthe
House [Placed in Library See. No. LT-
302 /68]

IDLE CaPACITY IN FERTILIZER PLANTS

*417. SHRI HIMATSINGKA: Will
th¢ Minister of PETROLEUM AND
CHEMICALS be pleascd to state:

(a) the public secter fertilizer plants
which have nct been producing upto capacity
and the extent of idle capacity at each
of these plants during the first 9 months
of 1967-68;

(p) the reasons for public sector’s fai-
lure to produce fertilizers up to capacity;
and
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(c) the steps taken by Government to
ensure capacity prcduction at all public
sector plants in particular and the fertilizer
industryingeneral ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASHOKA MEHTA): (a)
and (b). A statement showing the capacity
and actual production of the public sector
fertilizer plants and the reasons for short-
fall in each case is laid on the Table of the
House. [Placed in Library See. No. LT
—303/68.)

(¢) In the case of Sindri, it has been de-
cided to replace natural gypsum by by-pro
duct gypsum as part of the Rationalisation
Scheme. Pending the complction of the
scheme, action has bcen taken to open new
gyPsum mines with a view to secure to the
cxtent possible gypsum of better quality for
the plant. The working of the Trombay unit
has been examined by a Technical Commi-
ttee and action is being taken on the basis
of the rccommendation of the Committee.
A Study Group has becen set up to study
the working of the unit at Alwaye. There
has becen some improvement in the supply
of coke oven gas at Rourkela recently and
it is expected that as soon as the naphtha
gasification unit under ercction is complcted
production will improve. The workin}
of the Neveli fertilizer factcry has been cx-
amined by a Study Group and action has
been taken on the reccmmendation of the
Study Group. Production is improving in
this unit.

As regards fertilizer industry in general,
steps have been taken to ensure adequate
supply of raw materials such as sulphur
and rock Phosphate through aliberalised
import policy.

OIL PRICES

*418. DR. RANEN SEN: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleascd to state:

(a) whether it is a fact that the pricing
arrangement as per Working Group on
Oil Prices lapsed on the 31st December,
1967;

(b) if so, the alternative arrangements
made by Government in this regard; and

(c) whether Government propose to
appoint a Committce of oil ¢xperts in addi-
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tion to Government cfficials to examine the
question of fixation of an equitable pricing
formula for indigenous and imported pet-
roleum consisting of crude oil, natural gas
and other petroleum products ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCJAL WEL-
FARE: (SHRI ASOKA MEHTA) (a)
and (b). The pricing arrangement implc-
mented from 1st February, 1966 on the re-
commendations of the Working Group
on Oil Prices with the modifications as con-
tained in the Government of India Resolu-
tion No.101(26)/65-PPD dated 1st February,
1966, has been extended cn the same tcims
and conditions for a further period of onc
year from 1-1-1968 to 31-12-1968.

(c) No, Sir.

FERTILIZER PLANT BASED ON Ll1QUID
AMMONIA

*419. SHRI DHIRESWAR KALITA:
SHRI DEORAO PATIL:
SHRI R. BARUA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to statc:

(a) whether Government have decided to
revise its earlicr decisicn nct to allew the
setting up of fertiliscr plants bascd on im-
‘ported liquid ammonia;

(b) if so, the considerations that weighcd
with Government in revising the carlier
decision;

(c) how many proposals have been sub-
mitted by privatc partics fcr sctting up
fertiliser plants which wculd rcquire import
of liquid ammonia; and

(d) whether Government have approved
these proposals?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WELFA-
RE (SHRI ASOKA MEHTA): (a) and (b).
As explaincd in the statement laid on the
Table of the Sabha on 20-2-1968, the import
of ammonia may be allowed on a selective
‘basis, on the merits of a case.

(c) Two detailed proposals have been
received.

(d) One proposal has been approved
aletter of intent has beenissucd to the party.
The other proposal is under examination.
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STock OF STOREs WitH O. N. G.C.

*420. SHRIPREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whetheritis a fact that stock of stores
with the Oil and Natural Gas Commission
which stood at Rs. 16 crores in March,
1963, rose to Rs. 34 crores in 1966 which
represented about 50 months requirements;

(b) whether it is also a fact that a very
large quantity of stores Were stocked which
Were not required; and

(c) if so, the reasons therefor and the
action taken against those responsible for
it ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) . (a)
to (c) According to the latest physical
verification of the inventory and correct
classification of the various items in hand,
the stock of stores and spares with the
Oil & Natural Gas Commission as on
1-4-1966 stood at Rs. 21.57 crores. This
is not considercd excessive as it represents
about 18 months’ requirements of the
Commission. The stock also includes sur-
plus stores to the extent of Rs. 3.3 crores.
These surpluses were the result of imports
made during the formative stages of the
Commission on the advice of foreign
cxperts. The change in the drilling pro-
gramme and the drilling policy which be-
came necessary subsequently contsibuted
to the accumulation of these surpluses.
Action is in hand to dispose of the sur-
plus stores expeditiously.

HiNnDUSTAN  HousING  FACTORY,

New DELHI

2503. SHRI BAL RAJ MADHOK :
Will the Minister of WORKS, HOUSING
AND SUPPLY bc pleased to state :

(a) Whether it is a fact that there was
labour trouble in the Hindustan Housing
Factory, New Delhi, sometime back;

(b) whether it is also a fact that points
under dispute between the Jabour and mana-
gement were referred to an Adjudication
Board; and

(c) if so, the outcomc thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) Yes; there was a ‘tools down’ strike
by the workers of the Hindustan Housing
Factory Limited during the month of
January, 1967, over the issue of grant of
dearness allowance,



1191

Written Answers

(b) Yes; the dispute was referred by the
Delhi Administration to the Industrial
Tribunal, Delhi for adjudication,

(c) On the 5th February, 1968, the In-
dustrial Tribunal gave an award for the™
grant of interim relief of Rs. 6/~ p.m.
with effect from the 7th February, 1568.
Proceedings for the final award are still in_
progress.

INDUSTRIAL HOUSING  SCHEME
QUARTERS IN DELHI

2504. SHRI MOHAMMAD ISMAIL :
SHRI K. ANIRUDHAN :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state -

(a) the number of cases in Delhi wherein
employees staying in Industrial Housing,
Scheme quarters were charged econcmic
rent during the years 1964 and 1965;

(b) the number of cases wherein the,
economic rent was charged though the
employces were on medical leave during
the above period;

(c) the number of cases wherein em-
ployees were charged economic rent though
the Assistant Labour Commissiorer had
agreed to allow the payment of subsidised
rent; and

(d) the steps taken by Government in
the matter ?

THE DEPUTY MINISTER IN THE|
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :|
(a) 354,

(b) The number of such cases was 7,3
2 of them, who were suffering frcm Malig-
nant diseases, were charged subsidised
rent for the entire period of their leave.
The remaining § were charged subsidised
rent for the first 6 months and economic
rent for the remaining period of their leavef
in accordance with the Delhi Subsidised
Industrial Housing Scheme (Allotment of
Houses) Rules, 1963.

(o) Nil.

(d) Does not arise.

FErTILIZER FACTORIES IN
PRIVATE SECTOR
2505. SHRI BABURAO PATEL
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :
(a) the number, names, places of ferti-
lizer factories in the private sector with
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names of owners and salient particulars
about foreign collaborators with parti-
culars of products, quality and value of
annual output of each unit; and

(b) the particulars of imported foreign
chemicals, their quantity and value required
by each unit annually ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(a) and (b). There are in all 30 fertilizer
factories in the private sector, Out of
these 30 factories there is only one factory
of M/s. Coromandal Fertilizers where
there is technical and financial collaboration
and the names of collaborators are as
under —

1. The California Chemical
(US.A).

2. International Mineral and Chemical
Corporation (U.S.A.). The other
details in respect - of all factories
are given in the statement id
on the Table of the House, [Placed

Co.,

in Library. See No. LT-304
/68.)
SELF-SUFFICIENCY IN DYE-STUFPS

2506. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state :

(a) when the dye-stuff industries were
given protection;

(b) the total annual domestic demand
of the dye-stuffs, the total installed capacity
and the actual annual production; and

(c) when the country is likely to be self-
sufficient in dye-stuffs ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(a) Dye-stuff Industry was granted protec-
tion in 1955.

(b) The total annual domestic demand
of the dye-stuffs is estimated at 12,500 tonnes,
The present installed capacity in the orga-
nised sector is 12,640 tonnes. The protec-
tion from both the organiscd and smal]
scale sectors in 1967 was of the order of
11,400 tonnes.
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(c) The country is likely to be self-suffi-
<ient in most of the dye-stuffs by 1970-71.
The impeort of small quantity of specialised
dye-stuffs will however continue as their

production in the country may not be
<conomical.

MACHINES FOR FARAKKA BARRACGI
PROJECT

2507. SHRIC.K. BHATTACHARYYA :
‘Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number and type of machinecs
so far imported for use in Farakka Barrage
Project;

(b) the strength and categories of staff
.appointed to look after the machines; and

(c) the machines which have becn made
available to contractors ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
The information is given in Columns 2 &
3 of statement 1 laid on the Table of the
House. ([Placed in Library. See No. LT-
305/68§.

(b) The information is given in state-
ment II laid on the Table of the Housc.
{Placed in Library. See No. LT-305/68]

(c¢) The information is given in column
.4 of statement 1 laid on the Table of the
House {Placed in Library. See No. LT-
305/68}.

HEART TRANSPLANTATON OPERATION

2508. SHR1 C. K. BHATTACHARY-
YA : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government’s attention has
been drawn to the successful heart trans-
plantation operation performed on Dr.
Philip Blaiberg at Capetown Hcspital,
Africa;

(b).whether Government proposed to
introduce similar studies and trainirg in
the Indian hospitals; and

(c) if so, when ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes.

(b) and (c) Heart transplantation opera-
tions are being performed by Indian doctors

MARCH 4, 1968

1194

Written Answers

on experimental animals. The first opera-
tion of human heart transplantation in
India was performed recently at K. E. M.
Hospital Bombay.
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INDULGENCE IN SMUGGLING BY MEMBERS

oF CULTURAL DELEGATIONS SENT

ABROAD

2510, SHRI BABURAO PATEL
Will the Minister of FINANCE be pleased
to state :

(a) whether any of the members of the
Cultural Delegations that went abroad
during the last three years were caught
smuggling foreign goods, and

(b) if so, their names and particulars
of the goods scized ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIl) : (a) The records of
different Custom Houses do not indicate
any such case.

(b) Does not arise.
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DRINKING WATER TO MADHYA
PRADESH

2513. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) the amount given to Madhya Pradesh
for making drinking water available to
rural and urban areas under National Water
Supply and Sanitation Scheme during the
period from 1964 to 1967 ;
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(b) the names of schemes for which the
amount was given; and

(c) the extent of success achieved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) In
accordance with the procedure in voguc
upto 1966-67, Central assistance to States
for Centrally aided schemes was. allocated/
released in lump-sum for all ‘HEALTH
Schemes including Rural Water Supply
Schemes. It is, therefore, not possible to
indicatec the amount of Central assistance
sanctioned to any State for any particular
Centrally-aided ‘HEALTH’ Scheme. The
folowing amounts were released to the
Government of Madhya Pradesh during the
period from 1964 to 1967 on account of
all ‘HEALTH’ Scheme including Rural
Water Supply :

Year (Rs. in lakhs)
1964-65 13606
1965-66 172-82
1966-67 60-92

In so far as ‘Urban Water Supply
Schemes’ are concerned, the Government
of Madhya Pradesh was given Central
assistance in the shape of loans during the
period from 1964 to 1967 as detailed
below :

Year (Rs. in lakhs)
1964-65 69 -50
1965-66 125-50
1966-67 106 -62

(b) and (c). Central assistance is not given
for any particular scheme but in Jump-
sum to the State Governments. The
schemes are executed by the local bodics
and the State Goverrnments.

IRRIGATION PROJECTS IN
MADHYA PRADESH

2514, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of IRRIGA-
TION AND POWER be pleased to refer
to the reply given to Unstarred Question
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No. 4323 on the 14th December, 1967
and state :

(a) the area out of Irrigation potential
of 21 -3 million acres whichfalls in Madhya
Pradesh; and

(b) the names of schemes which cover
the area and how much area each scheme
covers ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO)
(a) The potential anticipated to be created in
Madhya Pradesh by the Major and Medium
projects to end of 1967-68 is about 9 lakh
acres.

(b) A statement is laid on the Table
of the House. ([Placed in Library. See
No. LT-306/68].

BAUDA IRRIGATION PROJICT

2515. SHRI RAMACHANDRA ULA-
KA : Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that the Bauda
irrigation project in Ganjam district (Orissa)
is lying uncompleted since long due to
financial shortage;

(b) the total amount alrcady sanctioned
by the Central Government for this project;
and

(c) when it is likely to be com pleted ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). Presumably by the project referred
to is Bauda Project StageI. Work on
the project is in progress. It was sanctioned
for an estimated cost of Rs. 57 lakhs. The
latest estimated cost of the project is Rs.
159 lakhs. The expenditure incurred
on the project up to the end of March
1967, was about Rs. €0 lakhs and a sum
of about Rs. 12 lakhs is likely to te spent
in 1967-68.

(¢) The project is expected to be com-
pleted during the Fourth Plan period.

dae Mfeaeew ferac
wTORT

2516. st g WA : ¥T faw
it 7 fgEwex, 1967 *F @IdfEA
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INCOME-TAX PAYERS IN ANDAMAN
AND NICOBAR ISLANDS

2519. SHRI JUGAL MONDAL : will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 4392 on the 14th December, 1967
and state :

(a) whether the information regarding
the Income-tax Payers in Andaman and
Nicobar Island has sincc been collected;
and

(b) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD : (a) Yes, sir. The
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required information has since been collected
and a statement in implementation of the
Assurance is being laid on the Table of the
House. [Placed in Library. See No. LT-
307/168].

(b) As per annexurc laid on the Table
of the House. [Placed in Library. See
No. LT-307/68).

INCOME-TAX DUE FROM FACTORIES
IN VARANASI

2520. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 1600 on the 23rd November, 1967
and state :

(a) whether the information regarding
Income-tax due from factories on Varanasi
has since been collected; and

(b) if so, the details thereof?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) Details are given in the annexure
laid on the Table of the House. [Placed
in Library. See No. LT-308/68).

INCOME-TAX ARREARS OF
M/s. SAHU-JAIN

2521, SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No. 1543 on the 23rd
November, 1967 and state :

(a) whether the information in respect
of Income-Tax arrears due from M/s,
Sahu-Jain has since been collccted:;

(b) if so, the details thereof; and
(¢) if not, the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) The entire income-tax arrcars of
MJs. Sahu Jain Group of Companies have
not been collected. A sum of Rs. 2-66
lakhs was, however, recovered upto No-
vember, 1967. The outstanding demand
of Rs. 290 lacs was also reduced by Rs.
3803 lacs in appeal upto November,
1967.
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Out of the balance of demand of
Rs. 249-31 lakhs, collection of Rs.
3327 lakhs has been stayed by Supreme
Court. Collection of a further amount
of Rs. 13667 has been kept pending by
the Income-tax Officer in view of certain
proceedings in progress before the Appel-
late Authorities. As for the balance, ap-
propriate steps as provided in law, includ-
ing levy of penalties, are being taken on the
merits and circumstances of each case.

(c) Does not arise.

INcome-TAx EvAsioN By FiLm
PeOPLE

2522, SHRI B. K. DAS CHOW-
DHURY : Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No. 2575 on the 30th
November, 1967 and state :

(a) whether the information with re-
gard to the names of Music Directors and
Playback singers who have income of
more than fifty thousands of rupees during
the last five years, has since been collected :
and

(b) if so, the steps taken to enforce
recovery of income-tax frcm them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE® (SHRI
MORARJI DESAI ) : (a) Yes, Sir.

(b) All steps provided in law for re-
covery arec taken, wherever nccessary.

ADVERTISING BY AUTONOMOUS
CORPORATIONS

2523. SHRI B. K. DAS CHOW-
DHURY : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to refer to the reply given to Unstarred
Question No. 5323 on the 21st Decembxr,
1967 and state :

(@) whether the information asked for
therein has since been collected;

(b) if so, the details thereof ; and

(¢) if not, the reasons for the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH ):
(@) Yes, Sir.
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(b) The details have been given in the
statement at Annexure VIII laid on the
Table of the Lok Sabha by the Minister
of Parliamentary Affairs on the 16th
February, 1968 in respect of the Ministry
of Petroleum and Chemicals.

(c) Does not arise.

o~
CoMMITTEE ON UNTOUCHABILITY

2524. SHRI P. R. THAKUR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that his Depart-
ment recently issued quit noticc to the
staff provided to the Committee on Un-
touchability and Economic and Edu-
cational Development of the Scheduled
Castes without the prior approval and
knowledge of the Committee and its
Chairman; and

(b) if so, the reason therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
Notices for termination of services were
issued to those temporary members of
the staff of the Committee, whose namecs
were suggested by the Chairman,

(b) Does not arise.

CHAIRMAN OF COMMITTEE ON UN-
TOUCHABILITY AND ECONOMIC AND
EDUCATIONAL DEVELOPMENT
OF SCHEDULED CASTES

2525. SHRI P, R. THAKUR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that the Chair-
man of the Committee on Untouchability
and Economic and Educational Develop-
ment of Scheduled Castes was not even
provided with cfficial accommodation and
he had to make his own private arrange-
ments to stay in a hotel room for his
work; and

(b) if so, the reason therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : ()
and (b). The Committee was appointed in
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April, 1965 for a period of six months.
Suitable office accommodation was pro-
vided. There was no demand or need
for residential accommodation for the
Chairman because he was already a Member
of Parliament, and in that capacity, was
in possession of suitable accommodation.
This position continued upto May 1967
when the Chairman had to vacate the re-
sidential accommodation previously occu-
pied by him because he ceased to be a
Member of Parliament. At that time, the
Committee’s extended life was due to ex-
pire on 30th June, 1967. Thereafter Chair-
man was offered accommodationin Western
Court and Vittalbhai Patel House, but
he was not inclined to accept it. Finally
the Chairman was offered a total payment
of Rs. 8,000 to meet out of pocket cxpenses
other than travelling and daily allowances.
This offer was accepted by the Chairman
and a sum of Rs. 4,000 has already been
releascd to him.

CoMMITTEE ON UNTOUCHABILITY
AND ECONOMICAL AND EDU-
CATIONAL DEVELOPMENT OF
SCHEDULED CASTES

2526. SHRI P. R. THAKUR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether the Chairman of thc Com-
mittee on Untouchability was required' to
get the Minister’s prior approval/sanction
for his various work and tour programmes;

(b) whether the Committee desired to
visit the Andamans and Nicobar Islands
but the Minister disapproved the proposal;
and

(¢) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
As laid down in the Financial Rules, the
prior approval of the Department was
required to be taken only for the air jour-
neys;

(b) and (c). A note from the Secretary
of the Committee asked for sanction to
air travel. It would not have bcen in the
public interest to accord such sanction
because there are 70 Scheduled Castes in
the Andaman and Nicobar Islands,
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CoMMITTEE ON UNTOUCHABILITY
AND EconoMic Anp Ebuca-
TIONAL DEVELOPMENT OF
SCHEDULED CASTES

2527. SHRI P. R. THAKUR : Will
the Minister of SOCIAL WELFARE b¢
pleased to state :

(a) when the Committee on Untoucha-
bility and economic and educational deve-
lopment of Scheduled Castes was appoint-
ed;

(b) the exact nature and status of the
Comnmittee;

(c) the terms of reference of the Commit-
tee and whether they were framed on an
assessment of the magnitude of the work
involved in the investigation required;

(d) whether the same facilities and in-
dependence of work and programmes as
are provided to similar Committees were
accorded to this Committee; and

(e) if so, the comparative details there-
of ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
The Committee was appointed on 27th
April, 1965.

(b) and (c). A copy of the resolution
under which the Committee was constituted
is laid on the Table of the House. [Placed
in Library. See No. LT-309/68].

(d) Yes, Sir.

(e) The method of work was left to the
discretion of the Committec as in the case
of other Committecs of similar nature.

REPORT OF COMMISSIONER FOR
SCHEDULED CASTES AND
SCHEDULED TRIBES

2528, SHRI P. R. THAKUR : Will
the Minister of SOCIAL WELFARE be
pleased to refer to the reply given to Un-
starred Quecstion No. 5638 on the 13th
July, 1967 regarding persistent refusal of
the State Governments to furnish informa-
tion to the Commissioner for Scheduled
Castes and Scheduled Tribes and Govern-
ment reply that no refusal has come to their
notice and state :
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(a) how Government propose to re-
concile it with the facts repeatedly dis-
closed by the Commissioner for Scheduled
Castes and Schedule Tribes in his various
annual reports; and

(b) the measures contemplated to recti-
fy this position ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
No case of refusal has come to Govern-
ment’s notice; but there has n occa-

sional delay in furnishing the\ informa-
tion.

(b) The matter has been discussed with
State Ministers who agreed to cooperate
in furnishing information. They further
pointed out the necd for focussing atten-
tion on major items, to be studicd in depth,
thus facilitating collection and supply of
uscful information.

ASSISTANCE GIVEN TO
GOLDSMITHS

2529. SHRI S. M. BANERIJEE :

SHRI S. C. SAMANTA :

Will the Minister of FINANCE be
pleased to state : [

(a) the amount which has been given
as loan as well as grant to the Goldsmiths
by the Central and Statc Governments
after the Gold Control Order came into
force state-wise and year-wise;

(b) the amount which Government pro-
pose to distribute during 1968-69; and

(c) the percentage of affected Gold-
smiths who have been rchabilitated so
far ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) (a) A statement
showing the amounts advanced by the
Union Government to State/Union Terri-
tory Governments for loans to goldsmiths
and grants in aid for the rehabilitation
assistance schemes, is laid on the Table
of the House. [Placed in Library. See
No. LT-310/68]. Information regarding
actual disbursement by State/Union Terri-
tory Governments is being collected and will
be placed on the Table of the House.
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(b) A budget provision for Rs. 97-25
lakhs has been made for the financial year
1968-69 for loans and grants in aid.

(¢) The information is being collected
from the State/Union Territory Govern-
ments and will be placed on the Table of
the House.

PocHAMPAD PrOJECT

2530. SHR1 M. N. REDDY : Will
the Minister of IRRIGATION AND
POWER be plecased to state :

(a) the objections raised by the Maha-
rashtra Government in regard to the original
plans and designs of Pochampad Project
in Andhra Pradesh:

(b) the level at which these cbjections
were considered and disposcd of; and

(c) the final dccision taken on the
aforesaid objections and when it was
taken ?

THE MINISTER OF IRRIGATION
AND POWER (DR K. L. RAO) : (a)
to (c). In November 1959, the Government
of Bombay (now Maharashtra) addressed
the Planning Commission rcquesting them
not to enter into any commitment with the
Government of Andhra Pradesh on a posi-
sible project at Pochampad without giving
the Bombay Government full opportunity
to consider whether its interests would
be affected thereby. The main points
raised by the Government of Bombay
were i—

(1) the water availability should be
properly assesscd before undertak-
ing any big project; and

(2) the catchment of Pochampad being
mostly in Bombay State, the Pocha-
mpad Project, which contemplated
the usc of a large part of the run-
of-the river would seriously affect
the Third Plan projects contemplated
by the Government of Mahara-
shtra and the¢ Mula and Purna
Projects of the Second Plan.

2. The matter was discussed between
the Governments of Andhra Pradesh and
Bombay in December 1959 and January
1960, and it was dccided that a jcint study
should be made of the hydrology of the
river Godavari. A further mecting was
held between the Minister, P.W.D., Bom-
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bay and the Minister of Irrigation and
Power, Andhra Pradesh on the 7th April,
1960. The State Governments could not
come to any agreement.

3. In September 1960, a dccision was
taken that the question of availability of
water for Pochampad should be referred
to a team of Consultants of the Ministry
of Irrigation and Power. Soon after,
an inter-State Conference to discuss the
overall sharing of waters of Krishna and
Godavari rivers was held on the 26th
and 27th September 1960, which ended
without any agreccment betwecn the states.
In view of further developments, the Con-
sultants were advised not to proceed with
the examination of the Pochampad Pro-
ject.

4. In May 1961, the Krishna Goda-
vari Commission was sct up to look into
the overall availability of water in the two
rivers. Basecd on the studics made by
the Commission, the Minister of Irrigation
and Power laid a statement in Lok Sabha
in March 1963. In this statcment, the
Minister inter-alia stated that *“Andhra
Pradesh could also go ahead with the Po-
champad Project on the Godavari, modi-
fied as a storage project to utilise 66 TMC
with a provision for raising the storage
later, if necessary.” The Pochampad pro-
ject was, accordingly, cleared in August
1964, for utilising 66 TMC,

SYNTHETIC DRUGS FACTORY,
HYDERABAD

2531. SHRI M. N. REDDY : Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether there are any Russians
working in the Synthetic Drugs Factory,
Hyderabad;

(®) if so, their number, naturc and
period of their employment and their
monthly salaries;

(c) the total number of workers in
various categorics cmployed at present;
and

(d) the proportion of workers from
Andhra Pradesh State in the factory ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
F¢RE (SHRI RAGHURAMAIAH) : (a)

es.

(b) 29 Soviet specialists viz. Chief
Technologist, Chief Mechanical Enginecer,
Senior Technologist, Senior Instrumenta-
tion Enginecr, Senior Mechanical Engineer,
Engineers, Technologists and Foremen
and 4 interpreters are working at present
in the Synthetic Drugs Project. Their
monthly salaries range from 348 to 638
roublcs while the periods of their employ-
ment range from 6 to 25 months,

(c) 2412 workers of all categories as
on the 31st December, 1967.

(d) 94 per cent of the workers are from
Andhra Pradesh,

SYNTHETIC DRUG FACTORY,
HYDERABAD

2532. SHRI M. N. REDDY : Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) the total investment so far made
in the Synthetic Drugs Factory, Hydera-
bad;

(b) whether this factory is able to utilise
its full rated capacity in the manufacturc
of drugs;

(c) the various drugs which are manu-
factured in this factory at present; and

(d) the annual statement of profit and
loss of the last two year ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(@) The total investment made so far
including interest and commissioning cx-
penses amounts to Rs. 2215 lakhs.

(®) Itisbeing progressively commissioned
and it is expected that its entire capacity
will be utilised except in a couple of drugs.

(c) Phenecetin, Sulphanilamide and Sul-
phaguanidine are in commercial produc-
tion. Sulphadimidine, Sodium Sulphacyl,
Analgin and Amidopyrine have alsp been
commissioned for trial production. The
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various intermediates of Vitamin BI,
B2 and Folic acid have been commissioned
and the final products may bc available
shortly.

(d) The Profit and Loss Account of
the unit showing the figures of the last
two years is laid on the Table of the House.
[Placed in Library. See No. LT-311/68)
It may be added that the factory has just
gone into commercial production.

TR A @ fq=ad
af T

2533, st HIST A FAT ;@7
fead st faga wey a8 aam #
FuT F@ F

(%) Toeg@ § @ @9 @Y
T9 faard A] feat & fower
qUER &g R g fear @
TET & A9aT qEEaT & A7 @Y }; AW

(@) wfasr & fpa-fe g awr-
Freit ¥ fd graar f&@ S Ay aewrasT

2> ?
R

fearé qan gy walt (3o Fo o
@) : (F) TR A
Teq qf@ee W@ aFR ¥ W

fraifa = sgEa ¥ @

g —

1. A TG

2. JqH

3. AT |

e g af@teET #1 WY 1967-
68 ¥ fuife =N agraar faermr
(&) wdy-awasy af@iaT |

TIrEqTR WY GO o W AT

2534, St WiST AW WAT 2 W4T
wreen, qfcare frdtm @@ Al
fawre WA ag T N T FG F

(¥) Towa & gEwe fal §
¥ o AT TEwEt ¥ fod g A
w1 FETd T §;

RSN



1211  Written Answers

(&) = Dot #1 Frarfag $3
% fod fealt aerfir s Y T
E11

(1) = arorTe F1 9 aF AT
frrg o o & gewrET § 7

wrew, qfa faoa aar T
faem sawa | Iowar (s o Fo
wfa): ()& (7). o qww A
AT TG § T AGT TG AT 9= 9T &
T Sl |

TAWR H GO
wal & feard
2535. oY W1 AW WAT ;AT
fand s fawg @ FE T@Am A
FqT FaT F ¢
() TR & gETwe A4 7
faars 7t sy 774 ¥ fof aw T T
FA-FT @ T 3ATE §;
(&) = armmEn # fenfafa
¥ o fay uw #1 wod @ w8,
E 154
(7) & F=e F9 a7 fEfea
g o & " § 7

fewf aar fawy wat (w0 %o
Wo ) :(F) & (7). T F
223 FOF TF N Fgwfa ana &Y 35
I AT FAH A @t N Fai-
fafe @ @ & 1 57 afiommet 9T
A, 1967 & 3+q IF 133FAT T4
FHET QAT I T af@rorarai
¥ 33 9T TFT qf¥ F AW GIW |
qN, 1967 & = aF qf@wrwai
TAOWMT 16 AT THT & W
dur &7 T, foaH ¥ FWWT 12 W
THE T IWE gar ) amr §
N T & Qe & af@eEn
FIHT qUT gT AT |

PHALGUNA 14, 1889 (SAKA)

Written Answers 1212

g aF WY faard @i F1 e
g, TIE @R X 196566 A
1966-67 ¥ WA FWT 8 FAUT
T &Y fFd 1 1967-68 ¥ fad
2. 87 FUT T FT 397 SAFI< faqr
T § | TSI GEL A AT
&t & 250 THEY AMA A TF W
W e FT 1T F Y ol q& W
196 T9FY THAAGAF TC AT IH

A

g |
agrares & faq wy-frw
LiL ]

2536 st Yaew afem :
faar owr fama wd@t oz o A
Fq1 F4t 5

(%) = 1967-68 # wER H
g frg=n, ot ® freeEt @
qET HY o7 7 1 3 & @ 2 -
wifir fraffa # € };

(@) wav O A A F T Ay
T’ 9 g faeor & fed ¥
Faré w § qw AR @ IR AW

(m) afz &, a SEer =T &
2?

faurf a1 faga wat (w0 o
Ao TW) : (F) wa-frere qur aw
Fwra QY =@l [ada, Fa 13-
frdaor & 9X g7 T ¥ fag
AETTE §TFIX F 1967-68 &
2 9T Tqq #Y Tfer ¥ wor FgEar
FerH aEfca M

(@) &R (7). 9@ ww Ao F
TR & faeaw & fad wgraeg TR
¥ afr aw orf ddwreha o S
AR



1213

Written Answers

SuPPLY OF WOOLLEN GARMENTS
TO ARMY

2537. SHRI BABURAO PATEL
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that a large
number of bills of Ludhiana’s hosiery and
woollen manufacturers, who supplied Rs. 12
crores worth of woollen garments to
the Army in 1962-63 at the timec of the
Chincsc invasion, have not yet been paid;

(b) if so, the amount still to be paid
and when it is likely to be paid; and

(c) whether Government propose to
set up large hosiery plants to meet army
requirements in the ncar furture and if so,
the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :

(a) No, Sir.

(b) Does not arise.

(©) No, Sir.
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IMPORT OF FERTILIZERS

2539. SHRI GADILINGANA GOWD:
SHRIK. P. SINGH DEO :
SHRIMATI SUSEELA GOPALANj
SHRI A. K. GOPALAN :

SHRI P. P. ESTHOSE :
SHRI E. K. NAYANAR :

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether Government are planning
to enter into long term contracts for the pur-
chase of fertilisers to take full advantage of
the recent crash in the world fertilizer
markets;

(b) if so, when thesc contracts are likely
to be finalised; and

(c) whether these contracts would be
through negotiations with the fertilizer
manufacturers or by issuing global tenders ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) Yes, Sir.
(b) Discussions are being held with
Suppliers.

(c) The contracts are proposed to be
finalised on the basis of negotiations.

BOTTLENECKS IN PUBLIC Stc‘fok

2540. SHRI K. M. KOUSHIK : Will
the Minister of FINANCE be pleased
to state:

(a) whether Government agrec with
Shri Ashok Mehta’s view very recently
expressed to the Editor, Engineering
Times, that one of the bottlenccks in the
public sector is the interfercnce of the Minis-
ters and Members of Parliament; and

(b) if so, the steps arc being taken in the
matter ?

THE DEPUTY MINISTER AND MINIS-
TER OF FINANCE (SHRI MORARIJI
DESAI) : (a) and (b). According to the
report in this journal, Shri Asoka Mehta
had expressed the view thatthe main bottle-
neck in Public Enterprises is lack of good
managers. Secparately, he had mentioned
that there is a tendency to interference by
Ministers and Members of Parliament in
the day to day work of the Corporations.

The Administrative Reform Commission
has made a number of recommendations to
remove factors which impede the efficient
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performance of Public Enterprises and these
are under consideration by Government.

feelt & & w@R

2541. Xo A& F&™W T : W=
e, ofar fasm od mig
fawm A4t 7g a F wav 746 ¥

(¥) =mgg &g & f5 faeet &
7 94T F Twrg A HW A7 sgaeqr
qaeHE T §; A ggfeg & afa
q Tl o &@T ag aSwy §;

(@) afz & & 5@ qvawy § &9-
TR F7 faar #1 sEag F13 #7125
E 184

() T ET T I F @A AT
v § 3o faaar « faar smar £

arew, fer faem agqr T
fawre wrneg A Ju-AAt (st 7o @o
Afa) : (F) o, A T oaEd A
TETE A gHTW F7 gl sgEedr |

(@) g e 7gY I5av |

(w) < safaq faeefi e feme &
14 @ T & Fa7 qrArfos FrdFat
afwag sy ¥ qu7 aifas faoa ot
FO ING ATRAAIACG F I E X
T frrmragY 3 qwifs mvw ==
HATH T AATT AT TG 4 TG H 3797
Tg-t@ 9T g aTT @9 &0 qfq F fAw
10 &% sfq TaY feaar fomT smar &1

atfaaTfaat & dra faer w1 q|R

2542, st THTEAAX ATEAY :  F4T
RN ®eqTN AAT TZ TIMA. F FA
w3 o

(%) =ar srfaarh St w1 fofeaa
FA F AT WT T TG §&FTA
T faef agrar & E;

(@) ufz &, at fafww wogt w7
wfqad ey yrafw et d; st
(w) wnfeamr swi & fee

sfamra safa fufaad ?

PHALGUNA 14, 1889 (SAKA)

Written Answers 1216

qaT wEqe fawm § e wat
(st wodr qg) (%) o, &

(@) a8 1966-67 § TF &
foar wriwat ¥ faw 658°17 W
&g &Y afw & af 1)

(w) 8.54 wfaw

KOYNA EARTHQUAKE

2543. SHRIMATI SUSHILA
ROHATGI: Will the Minister of IRRI-
GATION AND POWER be pleased to
state:

(a) whether it is a fact that during the
recent Koyna earthquake, one of the
leading Geologists in India propounded the
belief that the earthquake could be the
result of the heavy volume of water collected
in Koyna Dam; and

(b) if so, whether Government propose
to enquire into this theory and protect other
arcas in India, where water is collected in
even greater volume due to the construction
of dams ?

THE MINISTER OR IRRIGATION
AND POWER (DR. K. L. RAO): (a) and
(b). As reported in the press a geological
expert expressed a conjecture that the earth-
quake at Koyna on 11th December, 1967
may have been caused by the load of water
inthe Koyna Dam. The Committee of
Experts appointed by the Government of
India, in their preliminary rcport, are of
the considered view that the Koyna reservoir
is not responsible for the earthquake and
that the cause of the earthquake might be
tectonic due to a probable fault in the
bascment rock underlying basalt formation.

PAYMENT OF WEALTH AX BY PriMe
MINISTER

2544. SHRIKANWAR LALGUPTA :
SHRIN. S. SHARMA :
SHRI RAM GOPAL SHAL-

WALE :

SHRI SHARDA NAND :
SHRIR. S. VIDYARTHI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have received
any complaint with regardto the payment
of Wealth Tax by the Prime Minister;
and
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() if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAY) : (a) Yes, Sir.

(b) The allegations made are as under

(i) That the value of “Anand Bhavan’
Is being under-assessed for wealth Tax
assessments for the last several years.

(ii) That Royalty receivable has not

been properly estimated for purposes of
Wealth Tax,

The allegation at (i) above has been found
to be baseless. Regarding allegation at
(ii) above, the legal issucs involved in
assessing the value of the copy-rights arc
being examined in consultation with the
Ministry of Law.

ADMINISTRATIVE REFORMS COMMISSION
ON PuBLIC UNDERTAKINGS

2445. SHRI D. N. PATODIA:
SHRI PREM CHAND VERMA :

Will the Minister of FINANCE be
pleased to state:

(a) whether the Administrative Reforms
Commission’s Report on public Sector
Undertakings has been considered by
Government;

(b) whether any decision has been taken
thereon; and

(c) if so, the nature thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARIJI DESAI) : (a)to (c). The various
recommendations of the Administrative
Reforms Commission in their Report on
Public Sector Undertakings are under
consideration by Government.

BARAK RIVER MULTI-PURPOSE PROJECT

2546. SHRIMATIJYOTSNA CHANDA:
‘Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) the progress so far made in the Barak
River Multi-purpose Project; and

(b) whether Government propose to
complete it during the Fourth Five Year
Plan ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a)
and (b). The project report, prepared by
the Central Water and Power Commissfon,
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is under the consideration of the State
Government of Assam. The views of the
Consultants of the Ministry of irrigation and
Power, to whom the project report was re-
ferred, have been received and thesc arc
under examination.

Work on the project can start only after
the project is mooted by the State, approved
by the Planning Commission and included
in the Plan, and necessary funds are provided
in the States’ annual plans.

INDIAN CAPITAL INVESTED ABROAD

2547. SHRISHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
tostate:

(a) whether it is a fact that the average
ratc of profit on the Indian Capital invested
in the foreign countries is higher than in
India; and

(b) if so, by how much, giving details
about all the countries where Indian Capital
has been invested country-wisc ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Attention
is invited to the reply to the Lok
Sabha Unstarred Question No. 5329 dated
the 2Ist December, 1967. Most of
the projects are newly approved and are
in various stages of implemantation.
Since they have not reached a stage when
they can earn profits, data is not available to
compare the rates of profits earned abroad
with those obtaining in similar fields of
investment in Inida.

EARTHQUAKE IN KOYNA NAGAR

2548. SHRI ANBUCHEZHIAN:
SHRI T. D. RAMABADRAN:
SHRI DEIVEEKAN:
SHRI MAYAVAN:
SHRI GADILINGANA GOWD :

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether it is a fact that a four-
Member UNESCO mission arrived in
January, 1968 to study the effects of the
earthquake in December, 1967 in Koyna
Nagar and to suggest protective measures;

(b) if so, whether India had requested
UNESCO to send such a mission;

(c) whether they have completed the
study; and
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(d) if so, the main recommendations
thereof ?

THE MINISTER OF IRRIGATION AND
POWER (DR. K. L. RAO): (a) and (b).
Yes, Sir.

(c) The Committee of Experts, including
the UNESCO Experts is expected to submit
its final report by June, 1968. The Committee
has, however, submitted a Preliminary

Report.

(d) The main rccommendations made
in the Preliminary Report are as follows:—

(i) Aerial photography of parts of
Western India and repeated first order
triangulation and levelling of the area
for topographic and geodetic studies should
be carried out.

(ii) Geological mapping of lave flows
and periodic study of temperaturc and
flow of the line of the hot springs along the
‘West Coast should be made.

(iii) Seismic refraction studies should
be continued as also these studies extended
on land from West Coast to the eastern
edge of the Deccan profile.

(iv) Geo-magnetic studies should be
-undertaken on the lines of the studies being
carried out in Japan.

(v) Historical data about the past
carthquakes should be collected.

(vi) Tide-gauge observation should be
unde rtaken.

(vii) Additional tilt-meters and strong
‘Motion Seismographs should be installed.

(viii) Model studies may be carried out
at the Institute of Industrial Science, Tokyo,
Japan.

(ix) Continuation: and intensification
-of engineering studies being carried out at
site by the Central Water and Power Re-
search Station at Poona.

(x) The Committee has also recommen-
ded engineering experts in the fields of
grouting and anch spring may be consulted
in connection with repairs to the dam. For
this purpose, services of foreign experts in
these fields are being obtained through the
UNESCO.
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SUSPENSION or ExXCIsSE OFFICERS IN DELHI

2549. SHRI GADILINGANA GOWD:

Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) whether several Excise Officers have
been suspended on charges of dereliction
of duty in connection with New Year
Eve’s incidents in the Union Territory of
Delhi; and

(b) if so, the details thereof and whether
any penal action has been taken against the
officers concerned ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA)
(a) Yes, Sir.

(b) Two Inspectors and three Excise
Constables were suspended and disciplinary
proceedings under the Rules are being taken
against them,

U.S. LOANS To AGRICULTURAL ASSOCIATION
Ltp.

2550. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
state:

(a) the amount and date of loan
given to Agricultural Association Ltd.
by the United States from the PL-480 funds
for production of seeds;

(b) whether Government have guaranteed
the amount of the above loan and if so, for
what considerations;

(c) the names of other Indian firms or
persons to whom such loans have been given
from PL-480 funds by the U.S.A.; and

(d) whether the permission of Government
has to be sought in advance by the United
States for giving such loans to the Indian
firms ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) The U.S. A.LLD. has
sanctioned a loan of Rs. 28 lakhs to the
Agricultural Association Ltd., New Delhi on
27th December, 1967 out of PL-480 Cooley
amendment funds.

(b) No, Sir.

(c) No. other firm or person has been
given a loan from PL-480 funds by the
U.S.A. for production of seeds.

(d) Yes, Sir.
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Foob POisONING CAsEs

2551. SHRI SITARAM KESRI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that a large
member of cases of food poisoning have been
reported from different parts of the country
in recent months;

(b) if so, whether any enquiry has been
held to find out if such cases arc due to
adulteration of food stuffs at various levels
and if so, the findings thereof; and

(c) if the reply to part (b) above be in
the negative, whether Government proposc
conduct an enquiry into these cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No.
Only one case of food poisoning was reported
from a hotcl at Mallanaikanhalli village,
Maddur Taluk, Mandya District, Mysorc
on 22-8-1967 affecting 22 persons of whom
16 persons dicd.

(b) and (c). The case was investigated by
the Government of Mysore and on chemical
analysis of the food articles and the viscera
of the dead bodies, it was found that the rice
dough and the oil used for preparing the pan-
cakes (dose) contained nitrophenal deriva-
tive, presumably an insecticide containing
organo-phosphorous compound. The inci-
dent was found to be of a purely accidental
nature and not due to adulteration of food
stuffs.

RECTIFIED SPIRIT

2552. SHRI JYOTIRMOY BASU:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) the cost of manufacture of a gallon
of rectified spirit;

(b) whether the ingredients of “Saccharine
Materials” as phrased by Indian Standard
Institution’s Alcoholic Drinks Sectional
Committee; and

(c) if so, the cost of production of this
item?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHURAMAIAH): (a) Rs.
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211-00 per kilo litre ex-distillery as cal-
culated by the Tariff Commission in their
report on the Revision of the Ceiling Prices
of Alcohol made in October, 196S.

(b) The Alcoholic Drinks Sectional
Committee of Indian Standard Institution,
and expert committee comprising leading
manufacturers, technologists and bulk
purchasers, specified the saccharine materials
for various types of whiskies and brandies
in two standards finalised recently. It
has not laid down ingredients of saccharine
materials.

(c) There are several kinds of saccharine
materials and information about their cost
of production is not available.
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LOANS TO AGRICULTURISTS BY'

‘GOVERNMENT

2554. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of FINANCE
be pleased to state:
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(a) whether it is @ fact that the loans
advanced by the Commercial Banks to
agriculturists continue to be insignificant;
and

(b) if s0, the steps which have been taken
by Government to ensure adequate financial
.asgistance to agriculturists by the Commer-
cial Banks ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI):(a) It is correct that Co-
operative institutions have hitherto been the
primary agencies looking after the credit
needs of the agricultural sector and the
commercial banks have so far played a
relatively small part in this field.

(b) Th: commercial banks have rccently
decided to step up their investment in the
agricultural sector. The Reserve Bank
has also impressed upon them the need to
increase their assistance, either directly or
indirectly, to the agricultural sector for
production, marketing and development.
On the 29th January, 1968 the Reserve Bank
also announced that it would grant refinance
at the concessional rate of 437 to the
commercial banks in respect of the increase
in their advances, over a base period, gran-
ted for the financing of agricultural inputs
(fertilisers and pesticides).

EXPENDITURE ON ILLUMINATION
OF PARLIAMENT HOUSE ON EVE
OF REPUBLIC DAY

25‘5. SHRI NIHAL SINGH: Will
the Minister of WORKS, HOUSIN GAND
SUPFLY be pleased to state the expenditure
incurred this year on the decoration and
illumination of Parliament Housc on the
eve of the Republic Day ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
Rs. 12,716-40.
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PRODUCTION OF MOLASSES

2557. SHR1 GEORGE FERNANDES:
Will the Minister of PETROLEUM AND
CHEMICALS be pleascd to statc:

(a) the quantity of molasses produced in
the country during the last five years; and

(b) how much of this was utilised in the
productionof alcohol and how the remain-
ing quantity was disposed ¢f ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHURAMAIAH) : (a) The
required information is as follows:—

Year Quantity
(Scasonal basis Deccmber-  (lakh tonnes)
November)

1962-63 7-49
1963-64 9-64
1964-65 13-44
1965-66 15-30
1966-67 8:38

ToTAL 54-25
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(b) Based on the productionfigures of
alcohol, the undermentioned quantities of
molasses were utilised for that purpose:—

Year Quantity (lakh

tonnes)
1963 5-2
1964 7-2
1965 8-3
1966 8-6
1967 6-0
TOTAL. . 35-3

Molasses are also utilised for other mis-
cellaneous purposes like cattle feed,
foundries, tobacco curing etc., but the exact
quantities used for thcsc purposes are
not known.

UTILIZATION OF MOLASSES

2558. SHRI GEORGE FERNANDES:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased tostate:

(a) the quantity of alcohol produced in
India during the last five years;

(b) the quantity of alcohol imported
during the above period and the cost thereof;
and

(©) the steps Government propose to
take to utilise fully the molasses prcduced
in India ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHURAMAIAH) : (a) The
required information is as under:—

Production of alcohol (in million gallons)
1963 1964 1965 1966 1967

25-59  36:00 41-5 43-00 30-00

(b) As a matter of policy, imports of
alcohol are not allowed save in exceptional
circumstances to maintain the level of pro-
duction of alcohol-based industries.
During the years 1963—66, insignificant
quantities of alcohol wereimported. During
the year 1967, however, 11-3 million gallons
of Ethyl Alcobol (industrial grade) of the
value of about Rs. 386 lakhs were imported
to meet the acute shortage in the country

as a result of the bad sugar season.
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(c) Molasses area by-product of the sugar
industry. Consequent on a fall in the pro-
duction of sugar, the availability of molasses
has also been affected with the result that
there is considerable idle distillery capacity
in the country. Production, distribution
and pricing of molasses are contrclled under
the Central Molasses Control Order, 1961
in force in certain States and the Molasses
Control Acts in force in the other States
Certain priorities for the distribution of
molasses have been laid down in consul-
tation with the State Governments. Exports
of molasses have also been banned. Alcohol
industry has becn delicenscd and the State
Governments are free to permit the cstablish-
ment of distilleries whenever necessary for
better and fuller utilisation of molasses.

FINANCIAL ASSISTANCE GIVEN TO CERTAIN
STATES

2559. SHRI MANUBHAI PATEL:
Will the Minister of FINANCE be
pleased to state:

(a) whether any financial assistance for
plan and non-plan projects was given to
‘Uttar Pradesh, Bihar, Gujarat and Mahara-
shtra during the year 1967-68;

(b) if so, the amount given to the above
States; and L4

(c) the percentage which works out,
State-wise ?

THE DEPUTY PRIME MINISTER
AND MINISTEROF FINANCE, (SHRI
MORARIJI DESAI) (a) to (¢). The infor-
mation is being collected and will be laid on
the Table of the House.

EARNING FROM OIL EXPORT

2560. SHRIB. K.DAS CHOWDHURY :-
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Government have earned
any forcign exchange from Oil export dur-
ing the years 1965-66, 1966-67 and 1967-68;
and

(b) if so, the details thercof?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM, AND CHE
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHURAMAIAH) (a) Yes, Sir.
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(b)—
Quantity Value
000 tonnes Rs./Lakhs
1965 344-7 391-64
1966 729-7 875-63
1967 10271 1404-40

SALE OF FOREIGN LIQUOR IN DELHI

2561. SHRI RAM CHARAN: Will
the Minister of SOCIAL WELFARE be
plcased to state:

(a) whether it is a fact that the Delhi
Administration has appointed a three men
Committeec headed by the Chief Secretary,
to examine the explanation submitted by
cight Cannaught Place Wine dealers accused
of selling foreign liquor in contravention of
rules on thec Ncw Year Eve; and

(b) if so, the findings of the Committee ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA): (a)
Yes, Sir.

(b) A copy of the Report &f the Enquiry
Committee is laid on the Table of the
House. (Placed in Library. See. No.
LT-312/68)

The recommendation of the Committec
regarding the defaulting Licences have been
implementcd.

NEw DeLHi MUNICIPAL COMMITTEE

2562. SHRI YASHPAL SINGH: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether it is a fact that the New
Dclhi Municipal Ccmmittee have terminated
the services of scme of their officers;

(b) whcther it is also a fact that those
officers were serving the New Delhi
Municipal Committee for the last 15 years;

(¢) if so, the reasons for the termination
of their services ; and

(d) whether Government propose to hold
aninquiry into the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRIB.S. MURTHY). (a) The
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services of New Delhi Municipal Com-

_ mittee employees are liable to termination

as a result. of disciplinary action taken or
under section 45 of the Punjab Municipa-
lities Act after issuing one month’s notice.
Such action against defaulting cflicers is
taken by the Committee from time to time
in accordance with the law and rules on
the subject.

(b) and (c). The information can be
collected if specific instances are cited.

(d) The question does not arise.

DrPLOMA IN PHARMACY OF DeLmr
POLYTECHNIC

2563. SHRI NIHAL SINGH: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether the deficiencies pointed out
by the Pharmacy Council of India for the
recogaition of Diploma in Pharmacy of the
Delhi Polytechnic has been made good; and

(b) if so, when the diploma is likely to
be recognised ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT): (SHRI B. S. MURTHY) : (a) Yes.

(b) The matter will be considered at the
next meeting of the Pharmacy Council of
India.

DEVELOPMENT OF HALDIA REGION

2564. SHRI DEVEN SEN: Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased tostate:

(a) whether Govcrnment have allocated
funds to prepare a comprehensive scheme
byWae Government of West Bengal for the
development of Haldia region;

(b) if so, the total amount earmarked;
and

(c) the present stage of the proposed
scheme at present ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT) (SHRI B.S. MURTBY) (2) pre-
paration of a development plan for Haldia
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region has been taken up as a Centrally
sponsored scheme for which cent per cent
financial asistance is provided by the
Centre to the State, subject to the
prescribed ceilings.

(b) Within the total funds provided
annually to the State Government for var-
jous Centrally sponsored schemes, the
‘State Government 'is free to utilise any
amount for a particular project. The
total allocation made to the Government
of West Bengal for this purpose during
1966-67 and 1967-68 respectively is Rs.
5-25 lakhs and Rs. 8 lakhs.

(©) The preliminary surveys relating to
land uses, the crop pattern, the employment
pattern, etc. have been completed. Field
graphics and the Master map of the pro-
posed Haldia Urban Area are under
preparation.

HIGHER EDUCATION OF SCHEDULED
TRIBES STUDENTS IN M.P.

2565. SHRI G. C. DIXIT: Will the
Minister of SOCIAL WELFARE be pleased
to state the amount allocated in the fourth
plan for higher education of students belong-
ing to the scheduled tribes in Madhya
Pradesh ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA)
The Fourth Plan has not yet been for-
mulated. The expenditure on the award
of Post-matric scholarships to Scheduled
Tribes students in Madhya Pradesh during
1966-67 is Rs. 694 lakhs,

SCHOLARSHIPS TO TRIBAL STUDENTS
OF MADHYA PRADESH

2566. SHRI G. C. DIXIT: Will the
Minister of SOCIAL WELFARE be pleased
to state the amount of special grant proposed
to be paid during the Fourth Plan period
for developing tribal educational institutions
and giving scholarships to the tribal stu-
dents of Madhya Pradesh ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : The
fourth plan has not yet been finalised. The
allocations’ made for educational schemes
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in Madhya Pradesh during 1966-67 and
1967-68 are as follows:—

1966-67 1967-68
(Rs. in lakhs)

State Sector 4304 5693
(ten-
tative)

Central Sector 10 -68 991
(ten-
tative)

ToTAL 5372 6684

FERTILIZER PLANT

2567. SHRI D.C. SHARMA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether a proposal has been submitted
by a foreign firm for the production of basic
products for fertilizers at one place and of
the end poducts at some other place to save
transportation costs;

(b) whether the proposal has been exa-
mined; and

(c) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHURAMAIAH): (a) No, Sir.

(b) and (c). Do not arise.
»

AID FROM WEST GERMANY

2568. SHRI CHENGALRAYA
NAIDU:

SHRI ANBUCHEZHIAN:
SHRI SITARAM KESRI:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that the West
German Government have intimated that she
will not be able to maintain the same capital
aid to India during 1968-69 as in 1967-68;

(b) if so, the reasons therefor; ]

(c) whether Government have to return
more than 50 per cent of the German loan
to Bonn in the way of repayment of earlicr
loans and interest; and

(d) if so, the amount which India has to
repay as a loan and its interest; and in how
many instalments?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD) : (a) and (b). India’s
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foreign exchange requirements are considered
by different countries at meetings of the Aid-
India Consortium Germany being a member
of the Consortium, is, as usual, expected
to announce her pledge of aid along with
other members at a meeting of the Con-
sortium, yet to be held for the purpose and
no indication is, therefore, available so far
from the Government of the Federal
Republic of Germany about the quantum of
aid that might be extended by it for 1968-69.

() and (d). During 1968-69, Rs.
2072 crores is repayable as principal and
Rs. 1785 crores as payment of interest on
earlier loans obtained - from the Federal
Republic of Germany. The terms of
the loans have differed from time to
time. Generally, both the repayment of
principal and payment of interest is made
semi-annually. The actual dates of payment
however, differ from loan to loan.

INDO-BULGARIA ECONOMIC AND
TECHNICAL COOPERATION

2569. SHRI P. VISWAMBHARAN :
Will the Minister of FINANCE be pleased
to state:

(a) whether it is fact that Bulgaria had
recently signed an agreement with India for
economic and technical co-operation:

(b) if 50, the details thereof; and

(c) whether Bulgaria bhas suggested to
start some industries in Kerala State and if
so, what are the indistries ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). An agree-
meat on Economic and Technical Co-opera-
tion for a credit of Rs. 1125 crores was
signed with the Government of the People’s
Republic of Bulgaria on 2nd May, 1967. The
credit is intended for financing 85% of the
F.O.B. cost of equipment and machinery to
be imported from Bulgaria and carries an in-
terest of 25 7; per annum. It is repayable
in 11 equal yearly instalments, the first
instalment being payable one year after the
shipment of the last essential equipment
necessary for putting the plant into operation
Both the payments of interest and repayment
of principal will be utilised for purchase of
Indian goods.

A copy of the credit agreement has been
placed in the Parliament Library.
MBSLSS (CP)/68-4
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() No proposal has so far been received
for setting up industries in Kerala with Bul-
garian assistance for the Kerala Government.

T § T GERe
¥ fagi
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CosTt oF POWER PRODUCED AT THER-
MAL STATIONS IN MADRAS

2573. SHRI S. K. SAMBANDHAN:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(e) the cost of power produced at
Stations of Neiveli; and
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(b) the cost of power at other theremal
stations in Madras State ? '

THE MINISTER QOF IRR}GATION
AND POWER (DR. K.L. RAO): (a)
The cost of power generatiop at Neiveli
Thermal station is reported to be 8:73
paise/kwh at the present 400 MW stage.

(b): The cost of power generation at
other thermal power stations operating in
Madras was reported as follows:

(i) Basin Bridge 9 -0 paise/kWh
(1965-66)
(ii) Madurai 10 -38 paise/kWh
(1964-65)

SELF-SUFFICIENCY IN LUBRICATING
OiL

2574. SHRI HIMATSINGKA: Will
the Minister of PETROLEUM AND CHE-
MICALS be plcased to state:

(a) the gap between annual demand and
indigenous supply of lubricating oil at pre-
sent;

(b) how far the country is to depend on
imports; and

(c) the schemes formulated to achieving
self-sufficiency in this behalf?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLE®M AND
CHEMICALS AND OF SOCIAL WEL-
FARE(SHRI RAGHURAMAIAH): (a)and
(b). In 1967, as against a total consumption
of 4-22 lakh tonnes of lubricating oils,
0-64 lakh tonnes werc produced locally.
The balance of 3-58 lakh tonnes was
imported

(c) Lubricating oil plants are in the pro-
cess of being set up at Bombay, Madras and
Haldia (near Calcutta). Along with the
existing units, they are expected to generate
a total capacity of approximately 650,000
tonnes of lubricating oils by 1971, almost
cqual to the then estimated demand.

s I fagg ¥
2575. st umwrw fag : @0
fawrd qu fam it 4 F@w P
4 f&:
() ®mag o= § f& oy &
FTATHIT T ST LT I77 71 TF WIT
H ST T A A TR GWTE;
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EXPENDITURE ON RENOVATION AND
FURNISHING OF MINISTERS’
BUNGALOWS

2576. SHRINAMBIAR:
SHRI K. RAMANI:
SHRI E. K. NAYANAR:

Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) the total amount spent on renovation
and furnishing of Ministers’ bungalows so
far since the Ist July, 1967; and

(b) the expenditure incurred in respect of
each Minister ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHR1 1QBAL
SINGH) : (@) and (b). The information
is being collected and will be laid on the
Table of the Sabha.
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ALLOTMENT OF A CHUMMERY IN
ALEXANDRA PLACE, NEw DELHI TO
VISHWAYATAN YOGA ASHRAM

2577. SHRI HARDAYAL DEVGUN:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state:

(a) whether it is a fact that Chummery
Block No. 1 in Alexendra Place, New Delhi,
has been allotted to Vishwayatan Yog-
ashram;

(b) if so, the reasons therefor;

(c) the market value of the said plot and
the rent being charged therefor; and

(d) whether any representations have been
received against its allotment and if so
the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(@) Yes. Land under the chummery
block measuring 1 -866 acres, ( *473 acres for
hostel and 1-393 acres for office, library,
class-rooms etc.) has been allotted to the
Yog Ashram.

(b) The Yog Ashram has been rendering
good service in the ficld of physical education
for the benefit of the community.

(¢) The market value of land of this arca
is Rs. 100/- per squarc yard for residential
purposes and Rs. 200/- per square yard for
commercial purposes.

A ground rent of Rs. 1,199 65 per annum
is to bc charged from the Yog Ashram.

(d) Yes. They have been considered
and rejected.

INSTALLATION OF COMPUTERS IN
R.B.I. anp LIC.

2578. SHRISHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
to state:

(a) how many cmployeces of the Reserve
Bank of India and the Life Insurance Cor-
poration arc likely to be unemployed by the
installation of the computers; and

(b) the steps taken by Government for
their re-employment ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARIJI DESAI) : (a) None.

(b) Docs not arise.
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TRIBAL BLOCKS ﬁﬂﬂﬁﬁﬂfﬁlﬁmmﬁam&w

2579. SHRI  GADILINGANA  wrfadi & TR erEaft
GOWD: Will the Minister of SOCIAL m * ﬁ:{qm HEF:Q a

WELFARE be pleased to state : gHTa T Fﬂlﬁ

(a) the number of Blocks alrcady opened
in tribal areas to improve social-economic
life of the tribal population in country;

(b) the percentage ol the tribal popu-
lation covered by the above blocks;

(c) whether there is any proposal to open
ncw Blocks in the tribal arcas; and

(d) if so, the number to be opencd during
1968 ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) ;

(a) 489.

(b) These blocks cover arcas with
6639, concentration of tribal population.

(c) and (d). Therc is no such proposal.
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DEVELOPMENT OF BASTI NiZAMUDDIN (NEW
DeLm)

2582. SHRI M. L. SONDHI : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

. (a) whether Government propose to
develop the area falling under Basti Niza-
muddin, New Delhi;

(b) whether Government are aware that
a large number of persons living there will
be uprooted as a result thercof; and

(¢) if so, the alternative arrangemcnts
which have been madc to rchabilitate thesce
persons ?

THEDEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRIB. S.MURTHY) : (a) to (c).
According to the draft zonal plan prepared
by the Dclhi Devclopment Authority,
village Nizamuddin is rcquired to be re-
developed. The plan has not, however,
been received by the Government so far,
and it is not possible to indicate whether,
as a result of the proposed redevelopment
of the area, there will be any large-scale dis-
location.

"SQUATTERS OF BAIRD ROAD MARKET, NEwW
DeLHI

2583. SHRI M. L. SONDHI: Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that squatters
squatting in the verandahs of Baird Road
Market, New Delhi are being allotted
regular shops in the market which is being
comstructcd nearby;

(b) whether allthe oldsquattersare being
-considered for allotment of regular shops;
and

(©) if not, the reasons thercfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND RBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a).
New Delhi Municipal Committee has
accepted in principle that the tailors in the
verandahs of Baird Road Market and in
other areas in municipal market gaps (stalls)
be provided stalls/shoDs on reasonable
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rent. It was also decided that a tailor’s
corner be constructed on the space atthe
corner of the shopping centre on Baird
Road. As such 9 shops have been construct-
ed on this site. The question of allotment of
these shops, has been entrusted to a Sub-
Committe which is examining the claims of
applicants who have applied for the purpose.

(b) The other old squatters will be con-
sidered for allotment as and when regular
shops/kiosks/platforms are constructed
and the feasibility of the scheme has been
examined .

() Docs not arise.

RAISING OF RESOURCES FROM RURAL SECTOR

2584. SHRID. N. PATODIA:
SHRI RAGHUVIR
SHASTRI @
SHRI R. BARUA:

Will thc Minister of FINANCE bc
pleased to statc:

(a) whether it is a fact that Dr. D. R.
Gadgil, Deputy Chairman, Planning Com-
mission, recently stressed upon the necessity
of raising resources from the rural sector;

SINGH

(b) if so, Government reaction thereto;

(c) whether it is also a fact that the States
have broadly agreedto collect various
overdues and taxes from the rural sector and
for withdrawal of subsidies; and

(d) the amount likely to be collected to-
wards overdues and taxation and how much
amount is likely to be saved by the with-
drawal of subsidies annually ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) Government welcome all suitable
measures to raise additional resources

for financing development programmes.

(c) and (d). The consensus in the last
meeting of the National Devclopment
Council was generally in favour of raising
additional resources from the rural sector
and withdrawal or reduction of subisdies.
The measures intended to be adopted by the
States and their likely yield will be known
only after all the Statc Budgets have becn

eseated.

Pr
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POSTAL BAGs OoF DIPLOMATIC MissIONS

2585. SHRI R. R. SINGH DEO:
SHRI BEDABRATA BARUA:

Willthe Minister of FINANCE be pleased
to state:

(a) whether it is a fact that foreign dip-
lomatic Missions in India send Indian
currency abroad through their mailbags ;

(b) if so, the number of such cases which
have recently come to light; and

(c) whether Government have power to
check up the pottal bags of the Diplomatic
Missions ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (2): Government have
no such information.

(b) Does not arise.

(¢) According to the Vienna Convention
on Diplomatic Relations, 1961, to which
India is a signatory, the official corres-
pondence of diplomatic missions is
inviolable and diplomatic bags shall not
be opened or detained. In accordance
with this Convention, Diplomatic Mail
Bags of forecign missions in India arc
immune from any check by the local
authorities.
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CENTRAL GOVERNMENT HEALTH SERVICE
SCHEME

2590. SHRIP. VISWAMBHARAN :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT be plcased to state:

(a) the citics where the Central Govern-
ment Health Scrvice scheme is operating at
present;

(b) whether Government propose to
extend the scheme to other cities where there
arc large numbers of Central Government
employees working; and

(c) whether Cochin and Trivatidium
citiesaré proposed to be brought ditler
the scheme ?
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THE DEPUTY MINISTERIN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVE-
LOPMENT (SHRI B. S. MURTHY) : (a)
At present the Central Government Health
Scheme is operating in Delhi and Bombay.

(b) Subject to availability of funds,
suitable accommodation, etc.,it is proposed
to extend the Scheme to some other places
during the 4th Five Year Plan.

(c) At present there is no proposal to
cover Cochin and Trivandrum.

Tw i fafean
worferat & fod
¥ afaz

2591. oft TgEte Tag wedt : @
aww, gfont fam agr a g
fawre 7= ag T &7 AT FG

(F) =1 gww #1fa=x qwea
iy Fafacr sonfagi & fae vs 3=
aftg wT A FR FTE; A

(@) afzgl argeafag & 5@
AT ZRT AT ZTF F1-517 T5€7 T 7

arew, gfeae faem aa Ay
fawre e § Sudat (st o go
af) : (F) R (&), W@
fafecr ggfaat &1, foma grgaedy
ot wfmfaa &, Wl fafen afveg
S g T afveg T ¥ fag oF
gfafa faaw & = 1 A/ &7 @
g1

DEVALUATION OF BRITISH POUND

2592, SHRI DEVEN SEN: Will the
Minister of FINANCE be pleased to statc:

(a) whetheritis a fact that apprehend-
ing devaluation of British Pound and conse-
quent loss to Indian balances, some Indian
officials started transferring valuable foreign
exchanges to other countries at that time;

(b) if so, whether this matter was

brought to the notice of Government by
the Government of U.K..; and
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(©) if so, the action taken thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) t (a) to (c). The
management of the foreign exchange
reserves by the Government of India and
by the Reserve Bank of India is always
done through officials in the best interests
of the country. In the context referred
to by the Hon’ble Member also, no action
was taken that was not in the best interests
of the country,

MEeDIUM-51ZED FERTILIZER PLANTS

2593. SHRI ANBUCHEZHIAN:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) .whetheritis afactthat new proposals
for setting up medium-sized fertilizer plants
have been submitted by the foreign firms;

(b) if so, the names of firms and details
thereof’;

(c) whether Government have examined
these proposals; and

(d) if so, when a final decision in the
matterislikelyto be taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAb WEL-
FARE (SHRI RAGURAMAIAH): (a)
No, Sir.

(b) to (d). Do not arise.
GoLD SEIZED IN BoMBAY

2594, SHRI ANBUCHEZHIAN: Will
the Minister of FINANCE be pleased
to state:

(a) whether it is afact that a big
gold haul worth Rs, 62 lakhs was brought
off in Bombay on the 6th February, 1968
by the Anti-Corruption Bureau;

(b) if so, whether any Indians and fore-
igners were involved therein;

(c) the total quantity of gold seized dur-
ing the months of January and February,
1968 and the action taken against the
culprits; and

(d) how the gold has been utilized ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : (a) Approximately 327
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Kilogrammes of gold,2850 wrist watches and
gun metal stones of foreign origin valued at
about Rs. 30,86,000 were seized by the
Anti-Corruption Bureau of Bombay on
the 6th February 1968, alongwith a jeep in
which the goods wcre being transported.

(b) The identity of the persons involved
is not known as the driver of the jeep csca-
ped under cover of darkness.

(c) Approximately 574 Kilogrammes of
gold were scized during the period from
1-1-1968 to 15-2-1968 in the whole of India.
The cases are still under investigation by
the Customs and Central Excise authorities,
on completion of which necessary action
according to Law will be taken.

(d) All gold seized is kept in safe custody
with Customs and Central Excise authorities
who, in case of big quantities, keep it for
safe custody in banks, treasuries and the
mint.
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ELECTRICAL APPLIANCES WITH MINISTERS

2597. SHRI N. S. SHARMA : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that some
Ministers/Deputy Ministers have been
retaining furniture, electrical appliances,
air conditioners and Referigerator ete. in
excess to the free cciling limit of
Rs. 38500/22500;

(b) if so, the rate of rsnt being charged
from them in respect of excess articles;
and

(c) whether it is also a fact that the
charge of such electric appliances is made
at the rate applicable for furnitu.e ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :

(@) Yes.

(V) They are charged the same ratc as
is applicable to Goverument servants. The
present rate is 13.75 on the capital cost of
the article plus 17.50 per cent of the
Departmental cbarges, that is, 16.20 on the
capital cost of the article per annum, or
1.35 per cent per month.

(©) Yes.

ALLOTMENT OF HIGHER TyYPE
OF ACCOMMODATION TO
GOVERNMENT EMPLOYEES

2598. SHRI N. S. SHARMA : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that some Go-
vernment employces have been allotted
higher type of accommodation in Delhi
than they are entitled to during the last threc
years;

(b) if so, how many such allotments
have been made; and

(c) to whom and under what rules ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) Yes.

(b) Five,

(¢) The allotments in the higher types
have been made to the following :
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Sl Name and

Entitled
No.  designation

Type
Type

allotted

1 2 3 4

—

Shri Bikram vl VIl
Shah, Chief of
Protocol.
. Sun. R, C. As- v v
rani, Staff
Artist, All India
Radio,
3. MissLeena Cha- u 01
krabarty, U.D.
€,AG,CW.
&M.

[

4. Smt. Kamla I 1
Changrani, Ins-
tructor,  Na-
tional  Fitness
Corps, Minis-
try of Educa-
tion,

5. Smt.Swaran Lata 1 1I
Sharma, Instruc-
tor, National
Fitness Corps,
Ministry of
Education.

Allotment to Shri Bikram Shah was
made on account of his special protocol
duties and more particularly as the bungolaw
in question had always been with the
Chicf of the Protocol. In the case of the
others, they are lady officers and the allot-
ments to them in higher classes were made
on medical grounds or on compassionate
grounds such as unfortunate death of a
brother or a husband. The allotments
have been made in exercise of the pcwers
conferred on Government under S.R.
317-B-25 of the Allotment Rules and
Audit Instructions under F. R, 45-4 which
reads as below :—

S.R. 317-B-25:

The Government may for reasons to
be recorded in writing relax all or any of
the provisions of the rules in this Divisicn
in the case of any officer or residence or
class of officers or type of residences.

Audit Instructions under F.R. 45-A.

A Government servant who, at his own
request, is supplicd with a residence owned
or leased by the Central Government, of
a class higher than that for which he is
cligiblle, when a house of his class is avail-
able for him, should be charged the full
standard rent fixed for the residence and
should not be given the benefit of the 10
per cent concession afforded by clause 1V(by
of F.Rs. 45-A and 45-B.

In all cases full standard rent under
F.R. 45-A of the,bungalow is being charged
and not 10% or 7-1/2 % of the pay of
the Government officer as ordinarily edmis-
sible to them.
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EXPLORATION OF OIL IN THE
GuLF oF CAMBAY

SHRI1 K. ANIRUDHAN :
SHRI C. K. CHAKRAPANI ;
SHR1 P. RAMAMURTI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleascd to refer
to the reply given to Unstartcd Question
No. 5187 on the 2Ist Dccember, 1967
regarding the exploration of oil in the Gulf
of Cambay and state :

(a) whether the rcquisitc information
has since been collected; and

(b) if so, the details thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SCCIAL WEL-
FARE (SHRI N. RAGHURAMAIAH) :
(a) and (b). The rcquisite information has
been given in the statement relating to the
Ministry of Petroleum and Chemicals, laid
by the Minister of State for Parliamen-
tary Affairs on the Table of the Sabha
on the 1st March 1968.

2599.

UTILISATION oF HoUSING LOANS
GRANTED BY CENTRAL GOVERNMENT
THROUGH COOPERATIVE SOCIETIES

SHRI K. ANIRUDHAN :
SHRIMATI SUSEELA
GOPALAN :

Will the Minister of WORKS, HOUSING
AND SUPPLY bc pleascd 1o refer to
reply given to Unstarred Question No.
3270 on the 7th December, 1967 and
state :

(a) whether the information regarding
the amount of housing loans granted by the
Central Government to low and middle
incomc groups utilised through the Co-
operative Societics, Statc-wise, has since
been collected;

(b) if so, details thereof; and

(c) if not, the reason for dclay ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH ):
(a) to (¢). The informaticn sought in fart
(a) of the Question referred to has been
collected from most of the States and
Union Territories and is given in the
statement laid on the Table of the House,

2600.
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[Placed in Library. See No. LT-314/68.]
Complete information from the remaining
States/Union Territories is still awaited.

2. As regards parts (b) and (c) of that
Question, no specific percentage has been
fixed but the State Governments/Govern-
ments of Union Territories have been
permitted to earmark for the housing co-
operative socicties at their discretion, 209,
to 40% of their annual allocations for
housing.

INCOME TAX ARREARS
2601, SHRI K. ANIRUDHAN :
SHRI UMANATH :
SHR1 P. P. ESTHOSE :

Will the Minister of FINANCE be
pleascd to refer to the reply given to Un-
starrcd Question No. 3391 on the 7th
December, 1967 and state :

(a) whether the information regarding
the amount of Central taxes outstanding
for rccovery as on the 31st March, 1967
has since been collected ;

(b) if so, details thereof; and

(c) if not, the reason for the delay and
when the information is likely to be collec--
ted ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The informa-
tion has been collected.

(b) As in Annexure laid on the Table
of the House [Placed in Library. See No.
LT-315/68].

(¢) Docs not arise.

HoUSING FACILITIES FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

2602. SHRI D. R. PARMAR : will
the Minister of SOCIAL WELFARE be
pleased to statc:

(a) the existing schemes for providing
housing facilitics to the Scheduled Castes
and Scheduled Tribes;

(b) the amount of loans and subsidies
being granted for the purpose;

(c) Whether Financial help and fhci-
lifies are being granted through the Central
Government or through State Govéf-
ments; and
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(@) the amount placed at the disposal
of Gujarat Government and dispersed for
these schemes during the last three years ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
Therc are¢ two schemes in operation :—
()) subsidies for construction of houses
by Scheduled Castes and Scheduled Tribes
under the State Plan schmes with central
assistance; and (i) grants-in-aid given to
the State Governments of housing of swee-
pers and scavangers under the Centrally
sponsored scheme; this supplcments the
Slum Clearance Scheme and the Low In-
come Group Housing Scheme for the
Ministry of Works & Housing.

(b) Loans are provided by State
Governments under these schemes; 75%, of
the cost of construction of a house is given
as subsidy:

(c) Financial help is given through the
Statc Governments under these schemes :

(d) 1964-65—
(Rs. in lakhs)

Allocation .. 8-19

Expenditure 7-60
1965-66 :

Allocation .. 5-57

Expenditure 5.02
1966-67 :

Allocation .. 8-40

Expenditure .. 3-67

UPLIFT OF SCHEDULED CASTE AND
SCHEDULED TRIBES

2603. SHR1 D. R, PARMAR : Will
the Minister of SOCIAL WELFARE bc
pleased to state :

(a) the existing schcmes for the uplift
of Bcheduled Castes and Scheduled Tribes;

(b) the details of the budgeted provi-
sion and the amount spent scheme-wisc,
dvuring the last three years; and

(c) the amount spent on these schemes
in Gujarat State during the above period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA):
(a)and (b)A statement is laid on the Table
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of the House. [Placed in Library. Sece
No. LT-316/68).

(c) Rs, 216-01 lakhs.

REVISION OF RATES OF CONTRACTS

2604. SHRI LOBO PRABHU : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) the frequency at which rates of
contracts are revised due to increase in
wages and prices of materials;

(b) the average increase in rates during
1967;

(c) whether Government arc  aware
that such revision of rates have the cffect
of confirming transitory inCreases in prices
and wages; and

(d) if so, the action Government pro-
pose to take in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) to (d). Rates, agreed upon in con-
tracts for works, are not revised.

Presumably, the question refersto the
Schedule of Rates used by the C.P.W.D.
for preparing detailed estimates arf calling
tenders. The Schedule is revised from
time to time in the light of fluctuations in
market prices and wages. Contractors
base their quotations on market conditions.
Because of the present-day rising prices,
quotations are gencrally above  the
C.P.W.D’s estimates. The current schedule
is in force from 1st August, 1964, The
schedule will be revised soon on the basis
of rates prevailing in 1967. Reviseion of
the schedule is unavoidable as rise in
prices makes it otherwise unrealistic and
unworkable,

CIRCULATION OF CURRENCY

2605. SHRI LOBO PRABHU : Will
the Minister of FINANCE be pleascd to
state ©

(a) the currency in circulation per hcafl
of population;

(b) how it compares with in some com-
mon unit like doliars, with the currency
of Ceylon, Pakistan, UK. and US.A.;
and
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(c) whether Government propose to
raise the volume of currency to make it
compare with other currencies ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). Com-
parable figures as at the end of June 1967.
show that per capita currency in circula-
tion was Rs. 64 in India. Expressed in
terms of U.S. dollars, per capita currency
in circulation worked out to $8-6 for
India, $13-3 for Ceylon, $11-1 for Pakis-
tan, $118:6 for U.K. and $202-7 for
US.A.

(¢) No, Sir. The adequacy or other-
wise of the currency in circulation has to
be adjudged in relaticn to the mcnctary
requircments which vary frem country to
country depending on such factors as
the level of national inccme, the stiucture
of intcrest rates, the degrce of monetisa-
tion in the economy, monetary and bank-
ing habits of the community and the pre-
vailing level of prices.

SUBSIDISED INDUSTRIAL F(USR' G
SCHEME

2606, SHRI LOBO PRABHU : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that Subsidised
Industrial Housing Schcme has not been
successful as owners cannot recover rent
commensurate to their investment and
workers lack the incentive of cwnership
or continued tenmancy after their retire-
ment; and

(b) if so, the measures proposed to be
taken to create incentive to the owners
as well as to the workers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) and (b). The Subsidised Industrial Hous-
ing Scheme has been quite successful.  Of
1,86,705 houses sanctioned under the
Scheme since its inception in Septcmber,
1952, at an estimated cost of Rs. 68-88
crores, 1,59,871 houses have been com-
pleted. Since the Scheme is subsidised
to help the low-paid workers, the question
of recovery of rent commencurate with the
{nvestment does not arise.
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If the houses built under the Scheme
are permitted to be retained by the workers
after their retircment either on cwnership
or tenancy basis, the total stock of houscs
available to the eligible workers will be
correspondingly reduced. It is, therefore,
not proposed to permit retention of the
houses built under the Scheme by the
workers after their retircment. The workers
desirous of owning houses can take ad-
vantage of thc Low Inccme Group Housing
Scheme and Housing Programmes for
weaker sections of the community.

STATE HEALT4 AND MEDICAL
ADVISORY BOARDS

2607. SHRIR. R. SINGH DEO :
SHRI BEDABRATA BARUA :
Will the Minister of HEALTH,

FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it has been decided to
set up State Health and Medical Advisory
Boards; and

(b) if so, what will be their functions and
composition of these Boards ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). On the basis of one of the recomm-
endations of the Health Survey and
Planning Comimittee, the Executive
Committec of . the Central Council
of Health has recommended the setting
up of State Medical and Health Advisory
Boards. The rccommendation is under
consideration.

REVENUE FROM PETROLEUM
ProbUCTS

2608. SHRI YOGENDRA SHARMA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the actual yearly non-recoverable
duties mopped up by Government as re-
commended by (i) the Chief Cost Accounts
Officer for the period from 1958 to 1961
(ii) Oil Price Enquiry Committee for the
period from October, 1961 to Scplcmbcl;,
1965, and (iii) working Group on Oil
Prices for the period October, 1965 to
October, 1967; and
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(b) the estimated revenue from this
soyrce for the period from the 1st April,
1967 to 31st March, 1968 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHR1 RAGHURAMAIAH)
(@) The pricing arrangement introdvced
on the Report of the C.C.A.O. was in voguc
upto 30-9-61; the reccmmengaticns of the
O.P.E.C. were implemented frem  1-10-61
and remained in force till 31-1-66; and
the Report of the W.G.O.P. was imple-
mented frcm 1-2-66 with the variations
as contained in the Government of India
Resolution  No. 101(26)/65-PFD datcd
1-2-66 and presently stands cextended upto
31-12-1968. '

The available information regarding the
actual recoveries of additional dutics of
Excise and Custems madc under the
Mineral Products (Additional dutics of
Excisc and customs) [Act, 1958 is given
below:—

Actual
rccoveries
Period made
(Rs. crores)
20-5-58 to 30-9-61 29 -92*
1-10-61 to 31-1-66 . 13165
1-2-66 to 31-10-67 106 -79

MARCH 4, 1968

*This excludes recoveries of additional
duty of Customs during the period 20-5-58
to 31-3-59 and 14-59 to 31-10-59, for which
the required information is not readily
available.

(b) Estimate for the whole year is Rs.
69 -00 crores (approx.) against which the
actual recoveries during the period 1-4-67
to 31-10-67 were Rs. 40 -62 crores.

WORKING GROUP ON OIL PRICES

2609. SHRI YOGENDRA SHARMA :
‘Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether the Working Group on
Oil Prices had taken into consideration the
wide disparity between the prevailing Indian
and Iranian prices as advised by our Em-
bassy in Teheran;
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(b) The considerations that influenced
the Working Group to recommend dis-
counts on crude and petroleum products
which were even substantially lower than
those enjoyed by our neighbours and which
had resulted in heavy outgo of avoidable
foreign exchange; and

(c) The steps Government have taken
in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(a) There is no mention in the Report
of the Working Group on Oil Prices of
Iranian prices of petroleum products as
advised by our Embassy in Teheran. In
any case, no meanining-ful comparison can
be made of the basic ceiling sclling prices
of petroleum products in the ! two coun-
tries as duties and taxes differ depending
upon the fiscal policies of the respective
Governments.

(b) The considerations that influenced
the Working Group to recommend discounts
on crude and products are set out in detail
in its Report, copies of which have alrcady
been placed in the Parliament Library.

(c) In making foreign exchange alloca-
tions for the import of crude and groducts
due note is taken of the discounts that
can be obtained according to the best
information available to the Government.

VIOLATION OF FOREIGN EXCHANGE
REGULATIONS BY GENERAL INSURANCE
COMPANIES

2610. SHRI UMANATH :

SHRI E. K. NAYANAR :
SHRI K. M. ABRAHAM :

Will the Minister of FINANCE be
pleased to refe;' to the reply given to un-
starred Question No. 5269 on the- 21st
December, 1967 and statc :

(a) whether the investigations regarding
foreign exchange violations by the Advance
Insurance Co. Ltd.,, Bombay have since
been completed;

(b) if so, the findings thereof;

(c) if not, the reason for the delay;
and

(d) when the investigation are likely to
be completed ?
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THE DERPUTY PRIME MINISTER
AND MINISTER OF PINANCE (SHRI
MORARJI DESAD : () The investigs-
by the Enforcement Directorate arc

stlll in progress.

(b) Does not arisc.

(¢) and (d). Since the investigations were
being conducted by more than onc agency
of the Government of India all the rcle-
vant documents were not readily available
to the Enforcement Directorate. For the
purpose of expediting the progress of
the enquiries, photostat : copies of the
relevant documents have been obtained.
The enquirics will be finalised cxpedi-
tiously. It is however not possible to
state precisely when thc investigations
will be completed.

IMPORTED CAPITAL OF FOREIGN AND
FOREIGN-CONTROLLED BANKS

2611. SHRI UMANATH :
SHRI JYOTIRMOY BASU :
SHRI E. K. NAYANAR :

Will the Minister of FINANCE be
pleased to state

(a) the total imported capital of forcign
and foreign controlled banks in India as
-on the 30th Junc, 1967 ;

(b) the profit carned during 1966 and
the amount remitted abroad which was
other than profit;

(c) the services which these banks pro-
vide which Indian banks arc unable to
offer; and

(d) the proportion of handling of foreign
exchange business done by these banks
compared with the whole foreign cxchange
business done by Indian banks during
1966 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI]) : (a) to (d). The in-
formation is being obtained and will be
laid on the Table of the House in duc
course.

TROMBAY PROJECT

2612. SHRI UMANATH :
SHRI P. GOPALAN :
SHRI K. M. ABRAHAM :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the progress so far made in the
expansion of the Trombay Fertilizers;
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(b) whether it is a fact that some U.S.
firms have been given contract for the ex-
pansion of Trombay Project;

() whether some Indian designers and
engineering firms have requested the Ceatral
Government for the grant of contract;

(d) if so, the reasons for not giving the
contract to Indian firms; and

(e) the total amount of foreign exchange
which would have been saved by pvmg
contract to the Indian firms ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIABH) :
(a) The Scheme has been posed for assist-
ance to the U.S. Aid.

(b) and (c). No, Sir.

(d) and (¢). Do not arise.

COLLABORATION WITH EAsT

EUROPEAN COMPANIES FOR
FERTILIZER PLANTS

2613. SHRI SITARAM KESRI : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government have received
offers of collaboration for setting up ferti-
lizer plants from East European countries;

(b) if so, the details thereof; and

(c) Government’s reaction thereto ?

THE MINISTER OF STATE IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)
(@) to (). A Polish firm has shown in-
terest in the establishment of a fertilizer
plant in collaboration with a French firm.
Dectailed proposals are awaited.

EXPLORATION OF OIL IN GULF
oF CaMBAY

2614. SHRI SITARAM KESRI :
SHRI SATYA NARAIN
SINGH :
SHRI K. RAMANI :

SHRI DHIRESWAR KALITA 1
SHRI RAGHUVIR SINGH
SHASTRI :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :
(a) whether any agreement has been
rcached with one of the U.S. Oil firms
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for the exploration of oil in the Gulf of

(®) if so, the details thereof and when
the oil drilling is likely to start; and

(c) whether any other offer from other
firms or countries has also been received
for the said exploration and if so, Govern-
ment’s reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)
(a) and (b). No. Negotiations are still in
progress.

() Yes. They are also under the con-
sideration of Government.

FACTORIES OWNED BY SAHU-JAIN
GRrouP oF FIRMs

2615. SHRI P. GOPALAN
SHRI P. P. ESTHOSE :
SHRI BHAGABAN DAS
SHRI JUGAL MONDAL :

Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 5209 on the 2Ist
December, 1967 and state :

(a) whether the requisite information
with regard to the factories owned by
M/s. Sahu-Jain Group of Firms has since
beea collected; and

(b) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) the rcquisite
information has been partly collected.

(b) On the basis of the information
collected so far, the names of the factories
owned by Sahu-Jain Group of firms are
as under :

() Rohtas Industries Ltd.

(i) New Central Jute Mills Ltd.

(#if) Asoka Cement Ltd.

() SXK.G. Sugar Ltd.

(v) Albion Plywood Ltd.

(vi) Sone Valley Portland Cement Co,
Ltd

(vil) Hindustan Vehicle Pvt. Ltd
(w¥i) Jaipur  Udyog Ltd.
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The information regarding the total
foreign exchange given to the various firms
and earned by them during the last five years
is being collected. All the firms of this.
group have not paid income-tax in full.
The names of the firms which are in arrears
and the amount of tax in arrears are given
in the Annexure laid on the Table of the
House. [Placed in Library. See No. LT-
317/68). All appropriate steps, as pro-
vided in law, are being taken on the merits
and circumstances of each case for reali-
zation of the outstanding arrears in these
cases.

DEeposITS OF FOREIGN AND FOREIGN-
CONTROLLED BANKS

2616. SHRI P. GOPALAN :
SHRI C. K. CHAKRAPANTI :

Will the Minister of FINANCE be
pleased to state :

(a) the total deposits in India of foreign
and foreign-controlled banks as on the
30th June, 1967;

(b) its proportion compared with the
total deposits of the larger privately owned
Indian banks;

(c) the total gross profit made’before
taxation during 1966; and

(d) how much of it is allowed to be
remitted to their home countries ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). The in-
formation is being collected and will be
laid on the Table of the House in due
course.

GOLD SEIZED AT BAREILLY

2617. SHRI CHENGALRAYA NAIDU:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Cen-
tral Excisec Preventive party scized contra-
band foreign gold worth Rs. 1 lakh at
Bareilly on the 31st January, 1968;

(b) if so, whether any foreigners or
Indians were arrested;

(c) whether any firm was involved in
this case; and . .

(d) the action taken against the cul-
prits?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF]JFINANCE (SHRI
MORARJI DESAI) : (2) No such sei-
zure was cffected on 31st January, 1968
at Bareilly. But on 24th January, 1968
the Preventive staff of the Allahabad
Central Excise Collectorate seized 450
tolas of gold bearing foreign markings
‘valued at Rs. 44,298/- at thc international
rate from two persons at Bareilly Railway
Station.

(b) Two persons, both Indian nationals,
were arrested and subsequently released on
‘bail.

(c) Onc of the persons arrested has a
jewellery shop and the other, a shop of
general merchandise. No other firm is
suspected to be involved in this case.

(d) The case is under investigation.

GoLp SEIZED IN BomBAY

2618. SHRI CHENGALRAYA NAI-
DU : Will the Minister of FINANCE be
pleased to state

(a) whether it is a fact that Central
Excise officials seized gold and ornaments
worth of Rs. 75,000 in Bombay on the
18th February, 1968;

(b) if so, how many persons have been
arrested;

(©) the steps being taken to find more
gold in Bombay where foreigners are active
in gold business; and

(d) how many raids were conducted
during January and February, 1968 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). No
such seizure was effected on 18th February,
1968. On 13th February, 1968 the officers
of the Bombay Central Excise Collectorate
seized gold ornaments worth about Rs.
50,000 from a locker in Bombay. No
arrest has becn made in this connection.

(c) Collection and development of in-
telligence, recruitment of reliable informers,
close surveillance of the activities of sus-
pected persons, Indians as well as foreigners,
liaison between the various enforcement
agencies and raids on suspected premises
are the important measures taken in this

regard.
‘MSLSS(CP)/68—5
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(d) During the period from 1st January,
1968 to 26th February, 1968, 16 raids were
conducted for detection of unauthorised

possession of gold by the Customs and
Central Excise Officcrs in Bombay.

IL.M.C. CONFERENCE

2619. SHRI CHENGALRAYA NAI-
DU : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether Government’s attention has
been drawn to the Presidential address to
the 43rd Conference of IL.M.C.;

(b) if so, the salient features thereof;
and

(c) the reaction of Government thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes.

(b) The President of the Indian Medi-
cal Association has inter-alia dealt with

the following subjects in his address to
43rd Conference of the Association :—

(i) Programme of medical care in
the country.

(if) Rationalisation and upliftment
of indigenous systems of medi-
cine.

(iii) Water supply and sanitation.

(iv) School health.

(v) Medium of instruction.

(vi) Brain drain.

(vii) Professional remuneration.

(viif) Pharmaceutical Industry.

(éx) Nutrition.

(x) Quackery.

(xi) Insurance and legal protection
to the members of medical pro-
fession.

(xii) Income-tax and excise.
(xiii) Employees’ State Insurance
Scheme.

(c) Information regarding the “sick
population in India”, which has been re-
ferred to in the Presidential address to
the Indian Medical Association has been
furnished in reply to the Lok Sabha Un-
starred Question No. 1001 answered on
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the 19th February, 1968. The rest of the
address is under the examination of Go-
vernment.

RasasTHAN CANAL

2620. SHRI SHRI GOPAL SABOO :
SHRI  BENI SHANKER
SHARMA :

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) the estimated length of the Rajas-
than Canal and the phases in which it is to
be completed; and

(b) the quantity of extra foodgrains which
are likely to be obtained from thc lands
irrigated by this Canal ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
The Rajasthan Canal Project is proposed
to be completed in two Stages. Stage
1 comprises the construction of the entirc
134 miles length of the Rajasthan Feeder
and Rajasthan Canal upto mile 122 with
its distribution system. Within this stagc,
it is planned to complete the main canal
upto mile 70 together with its distribution
system before proceeding with the work
further. Stage II comprises the construc-
tion of the remaining length of Rajasthan
Canal upto mile 292 with its entire distri-
bution system.

(b) On full development of irrigation
potential, the quantity of extra foodgrains
is expected to be about 14 lacs tonnes
upto Stage I and about 26 lac tonnes upto
Stage IT;

ScHooL HEALTH PROGRAMMES

2621. SHRI SHRI GOPAL SABOO :
SHRI BENI SHANKER
SHARMA :
SHRI ESWARA REDDY :
SHRI RAGHUVIR SINGH
SHASTRI :

‘Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that facilities
available at present for school! health in
the Union Territories are not satisfactory
although the system of school medical
inspection had been in vogue for everal
years;
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(b) whether there is any scheme to
make school health service ani ntegral’
part of the general health services; and

(c) if so, the action Government pro-
pose to take to develop school health pro--
grammes?’

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) Yes.

(b) Yes.

(c) A statement showing the action
proposcd to be taken is enclosed.

STATEMENT

Action proposed to be taken to develop
school health programme

1. Tt has been recommended to the:
Statc  Governments that health scrvices
for the children in schools should be an
integral part of the general community
health services in the country. As such
the personnel of the Primary Health Cen-
tres in the rural areas and of hospitals and
dispensaries in urban areas would be res-
ponsible for attending to the health needs

of the children in schools in their sespective
areas.

2. The Government are pursuing ac-
tion to have Statc level school health coun-
cils set up as recommended by the Na-
tional School Health Council. These coun-
cils would, it is hoped, be in a position to
create an incresed awareness among the
Health and Education Departments of the
States regarding the importance of school
health programme and also take up the
question of implementation thereof,

3. It is also proposed to implement
the recommendations of the National
School Health Council to the effect that
a small team comprising of the represen—
tatives of the Ministries of Education and
Health and some non-official members
should visit those States, which are lagging:-
behind in this field, for creating interest
and stimulating action.

4. The National School Health Coun-
cil has recommended that the school health
programme should be a centrally spon-
sored scheme during the 4th Plan period..
This is being considered.
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5. In collaboration with the Ministry
of Education, schemes have been evolved
for giving short in-service orientation train-
ing to the teachers as well as to introduce
subjects of health and nutrition educa-
tion in the syllabii of teachers training insti
tutions. This is being pursued with the
State Governments.

6. Syllabii in health education for schools
have been finalised and sent to the States
and Union Territories for implementa-
tion,

7. Provision of midday meals in schools
which is also another aspect of the school
health programme is already receiving
attention. Nearly 91 lakhs of children
receive mid-day mcals in the schools. The
Ministry of Education has planned to
cxpand the programme further.

STRIKE BY BANK EMPLOYEES
AGAINST BANKING (AMENDMENT)
BiLL

2622. SHRI S. M. BANERJEE :
SHRI GANESH GHOSH

Will the Minister of FINANCE be
pleased to state :

(a) whether All India Bank Employees
Association has given a call to all bank
employees to observe token strike on the
28th Fcbruary, 1968 against the proposed
Banking (Amendment) Bill;

(b) if so, whether negotiations were
held with the representatives and the result
thereof ; and

(c) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Yes, Sir.

(b) No, Sir.

{¢) No negotiation took place as the
strike was not in rcspect of any dispute
between the employers and the em-
ployees but against certain amendments
to the Banking Regulation Act, 1949
proposed by Government.

T.B.

2623. SHRI CHANDRA SHEKHAR
SINGH : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether tuberculosis continues to
be a serious problem in India despite Go-
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vernment measures to combat the disease;
and

(b) if so, the further steps which Go-
vermment propose to take to fight this
disease ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
Yes.

(b) Government have already under-
taken a special programme to fight the
menace of T.B. throughout the country
and this is being expanded from year to
year. The principal features of the scheme
are :

(1) District T.B. programme has
been cvolved to provide diagnos-
tic and treatment facilities to
the rural population through
Primary Health Centres and rural
dispensaries under the supervi-
sion of the district T.B. clinic.
The main stress is on the diag-
nosis of infectious cases so that
the transmission of infection can
be reduced.

(2) Establishment of T.B. clinics
in each district. Out of 502
T.B. clinics now operating, 155
have been fully equipped and
staffed with trained personnel,
and are undertaking District wide
T.B. programme.

(3) Integration of T.B. service with
all health services so that patients
are detected/diagnosed by mic-
roscopic examination at Primary
Health Centres and dispensaries.

(4) 15 T.B. Training and Demons-
tration Centres are operating at
the headquarters of major states.
These Centres are inteaded to
conduct demonstrable district
T.B. programmes for the area and
train the basic workers required
for the T.B. Programme by the
States. The key personnel for
district T.B. clinics and for deve-
loping suitable T.B. Control
and assessment methods are train-
ed at the National Tuberculosis
Institute, Bangalore. Nead
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1500 such personnel have been
trained in the Sixteen Courses
held so far.

(5) It has been proved that domi-
ciliary treatment with modern
anti-T.B. drugs is as effective as
treatment in a Sanatorium with
the same drugs. The stress is,
therefore, on domiciliary treate
ment and for this purpose, anti-
T.B. drugs are being supplied
frec to the T.B. clinics whether
run by Government or by vo-
luntary organisations.

(6) Isolation and treatment beds
have also been provided for in-
fectious, actually ill and serious
patients requiring surgery in
various institutions. The total
number of such beds in the coun-
try is about 35,000 and about
5,000 more are proposed to be
added.

A7) Mobile X-ray units are supplied
to the State T.B. Training and
Demonstration Centres for epi-
demiological research work and
<ase finding facilities in selected
groups of population in their
respective areas. 36 such units
are already functioning in the
entire country.

(8) Direct BCG Vaccination has
also been introduced and steps
are being taken for vaccinating
the new borns in the Maternity
Hospitals and Child Welfare
Centres and to cover the school
going group as quickly as possible
so that the younger age group
is protected against T.B. At
present 216 BCG Teams are
operating in the country and so
far a total of 244 million persons
have been tuberculin tested and
about 108 million persons have
vaccinated. The pattern
of campaign has been changed
to “house to house” method of
vaccination and the BCG Teams
are being gradually integrated
with district T.B. centrers,
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Lessees orF D.D.A. Lanp

2624. SHRI M. L. SONDHI : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that there are
about 12,000 odd lessees of D.D.A land
and as these deeds are loosely worded
it causes numerous problems to the
lessecs;

(b) whether it is also a fact that the
renewal of over 3,000 leases has been
delayed for a number of years;

(c) whether the ground rent has not
been revised in hundreds of cases;

(d) whether in the case of nazul land
covering about 7,000 acresin 38 estates,
property registers are incomplete and
records of hundreds of cases are not tra-
ceable; and

(¢) if so, the steps being taken in the
matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DERELOP-
MENT (SHRI B.S. MURTHY) : (a) It
is a fact that there are more than 12,000
long-term and short-term leases in the
D.D.A.; but it is not possible to state
whether any of the clauses are loosely
worded. It may be added that all thasc
leases have been executed on forms duly
approved by Government.

(b) Leases which become due for re-
newal from time to time have to be reviewed
after taking into consideration the require-
ments of the various Zonal Plans/Re-deve-
lopment plans. In some cases, bzcause
of the delay in finalising such plaans, the
renewal of leases has bcen unavoidably
held up.

(c) There was some delay in revising
ground rents in certain types of leases;
because the letting value of the site, on
the basis of which the ground rent was to
be refixed had not been determined. How-
ever, these rents have now been revised.

(d) No.
(¢) Does not arise,
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STAFF IN DeLHI HOSPITALS

2625. SHRI M. L. SONDHI : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that some of
the Hospitals in New Declhi are under-
staffed;

(b) the steps proposed to be taken to
strengthen the Hospitals in New Delhi
with necessary staff; and

(c) the average number of patients
attended daily by each doctor in each
of these hospitals ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
All the Government Hospitals are fairly
well staffed.

(b) The requirements of the hospitals
arc constantly under review and the staff
is augmented whenever considercd neces-
sary.

(c) It is difficult to indicate precisely
the average number of patients attended
daily by each doctor on account of the
diverse rature of their duties. However
the information regarding the number of
doctors the number of beds and the
attendance at the Out-patient Department
in each hospital is given below :—

MARCH 12, 1968

Name of the No. of Total No. of
hospital beds No. patients
Institution of treated at
doctors O.P.D.
Old &
New)
(1-1-67 to
31-12-67)
1. Safdarjang 1,148 171 .
Hospital. 120
(H.S))
2. Willingdon 600 10; 5,42,466
Hospital. 34
(H.S))
3. Irwin Hos- 1,068 119  7,26,456
pital. 84
(H.S.)
4. G.B. Pant 258 28 5,363
Hospital 22
(H.S)
5. LLH.M.C. 567 91 1,34,652
& Hospital. 48
(H.S.)

(1,189 daily average in O.P.D.)
H. S.—House Surgeons
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Co-OPERATIVE HOUSING SOCIETIES
IN SouTH DELHI

2626. SHRI M. L. SONDHI will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the number of Co-operative Housing
Societies which have bcen allotted land in
south Delhi;

(b) the area allotted in each case and
the number of persons covered, including
the Government employees with their
numbers, separately; and

(c) the names of societies which have
completed thc development of land and
have finalised the registration deeds ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
33.

(b) The required information is given
in the enclosed statements ‘A’ and ‘B’
laid on the Table of the House. [Placed
in Library. See No. LT-318/68). The
Societies mentioncd at Sl. Nos. 6, 8 and
18 of Statement ‘A’ comprise Government
servants only. Separatc information in re-
gard to the number of Government em-
ployees among thc members of the re-
maining Societies of Statement ‘A’ and all
the Societies mentioned in Statement ‘B’
is not available.

(c) Of the 26 Socicties mentioned in
Statement ‘A’, the following 12 Societies
have completed the dcvelopment of land.

1. Maharani Bagh Coopzrative House
Building Society.

. Diplomatic Enclave
C.H.BS.

. Chiragh C.H.B.S.

. Sadhna C.H.B.S.

. Panch Shila C.H.B.S.

. Govt. Servants C.H.B.S.

. Anand Niketan C.H.B.S.

. Govt. Employees Sarvodaya
C.H.B.S.

9. Guru Nanak C.H.B.S.

10. Kashmeri C.H.B.S.

11. Cosmopolitan C.H.B.S.

12. Anand Lok C.H.BS.

Extension

N
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Registration Deeds have been fina-
lised in the case of the Societies mentioned
at S. Nos. 1 to 8 above.

ALL-INDIA SCHEDULED CASTES,
SCHEDULED TRIBES AND BACK-
WARD CLASSES LEGISLATORS

CONFERENCE

2627. SHRI C. K. CHAKRAPANI :
SHRI BHAGABAN DAS :
SHRI MOLAHU PRASAD :

Will the Minister of SOCIAL WELFARE"

be pleased to state :

(a) whether any Government represen-
tative attended the All India Scheduled
Castes, Scheduled Tribes and Backward
Classes Legislators Conference held in
Delhi on the 23rd and 24th December, 1967:
and

(o) if so, Government’s reaction to the
decisions taken in the Conference ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) (a) No.

(b) Does not arisc.

PRrices or PETROLEUM PRODUCTS

2628. SHRI C. K. CHAKRAPANI :
SHRI MOHAMMAD [SMAIL :
SHRI SATYANARAIN SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) wicther in view of the dicision of
the Railway Board to abolish tank wagon
which will have reduction in freight rates
for oil companies, Government are consi-
dering any proposal to reduce the prices of
petroleum products;

() if so, the extent of reduction pro-
posed; and

) if not, the reasons therefor ?

THB MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(@) No, Sir. There is no such decision with
Railway Board.

(b) and (¢). Do not arise.
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CocHIN CustoMs House

2629. SHRI C. K. CHAKRAPANI :
SHRI GANESH GHOSH :
SHRI A. K. GOPALAN :
SHRIVISWANATHA MENON:
SHRI P. P. ESTHOSE :

Will the Minister of FINANCE be
pleased to state :

(a) the value limit for curios and other
handicrafts that can be allowed as luggage
for a passenger going out of the country
without any permit from the Reserve Bank
of India;

(b) whether itis a fact that an Assistant
Collector of Customs is competent to waive
the production of the Rescerve Bank’s permit
and allow export of curios worth Rs.
20,000/- as accompanicd luggage of a pas-
senger,

(c) whether any such action by an As-
sistant Collector of Customs, Cochin, has
been brought to the notice of the Chairman
of the Central Board of Excise and Customs
during the last six months;

(d) if so, the action taken in the matter;
and

() if not, the rcasons therefop ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ! DESAJ) : (a) and (b). Curios
and Handiciaits forming bona fide personal
baggage of an out-going passenger and
not attracting the restrictions under the
Antiquities (Export Control) Act, 1947
can be allowed to be exported by the Assis-
tant Collector of Customs (Preventive)
without any value limit. No permission
from the Reserve Bank of India is requircd
except for articles made mainly or wholly
of gold. Where, however, the goods are
controlled under the exports (Control)
Order, 1962, permission of the Bxport
Trade Control Authorities is also re-
quired.

(c) and (d). A case in which an Assistant
Collector of Customs, Cochin allowed the
export of curios and handicrafts of the
value of Rs. 20,000/- as baggage has been
brought to the notice of the Board and
the matter is under examination.

(¢) Does not arise.
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REPRESENTATION IN HINDI

2630. SHRI YAJNA DATT SHARMA:
SHRI R. S. VIDYARTHI :

Will th: Minister of HEALTH, FA-
MILY PLANNING AND URBAN DEVE-
LOPMENT be pleased to state:

(a) whether it is a fact that whenever
any employee of the Safdarjang Hospital,
New Delhi submits any representation in
‘Hindi language, he is asked to explain
as to why disciplinary action should not
be taken against him for submitting such
representation in Hindi; and

(b) if so, the reasons therefor and the
action taken by Government in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a
No,

(b) Docs not arise.

IMPORT OF AMMONIA FOR FERTILIZER
PLANTS

2631. SHRI YAJINADATT SHARMA :
SHRI HIMATSINGKA :

Will the Minister of PETROLEUM
AND CHEMICALS bc plcased to statc :

(a the total value of forcign exchange
required for the import of ammonia an-
nually for use in the ammonia-based fer-
tilizer plants to be set up; and

(b) the reasons for not setting up ferti-
lizer plants based on indigenously based
Naphtha ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(®) The value of foreign cxchange required
for the import of liquid ammonia in the
scheme of M/s Dharamsi Morarji Chemical
«Co. Ltd., the only proposal so far approved
on the basis of imported ammonia, is about
Rs. 3-5 crores, per annum.

(b) The reasons for allowing import
.of ammonia in this case are as follows :—

(i) The scheme of M/s Dharamsi
Morarji Chemical Co. Ltd., is
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expected to produce in the coun-
try fertilizers about one and a
half years earlier than if it were
based on naphtha. This is to
be welcomed as delay in and
failure of certain other proposals
are expected to increase the gap
between the indigenous produc-
tion of and demand for ferti-
lizers in general and phosphatic
fertilizer in particular by 1970-
71, necessitating larger imports.

(i) On a careful reappraisal of the
naphtha supply balancc in the
country and trends in the inter-
national market of naphtha and
other feed-stocks, diversification
of feed-steck for fertilizer manu-
facture and sclective use of im-
ported ammonia is considered
expedient.

(iti) The major traditional producers
of sulphur have announced a
cutback in supplies to countries
like India and also an increase
in prices and a firm supply of
sulphur, which is linked with
import of ammonia in the
cas¢, at competitive prices for
a reasonable period has an ad-
vantage in this context.
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Sug-wAY OppPOSITE IRWIN HOSPITAL,
New DELHI

2633. SHRI MOHAN SWARUP :
SHRI SATYA NARAIN SINGH:

Willthe Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a sub-
way opposite Irwin Hospital, New Dclhi
was complcted in December, 1967 but
could not be opened for traffic even in
January, 1968;

(b) if so, the reasons thercfor?

(c) whether it is also a fact that the
sub-way, estimated to cost Rs. 1,26,000
but it actually costs Rs. 3,26,000; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY ): (a)
and (b). No. It was formally declared open
when it was completed in all respects.

(¢) and (d). The original estimatcs of
the work were framed on the 1955 schedule
of rates and amounted to Rs. 1-61 lakhs,
The actual cost which has not yet been
worked out, is expected to cxceed the ori-
ginal estimate for the following reasons :—

(1) Increase in the width of the sub-
way from 10 ft. to 14 ft. to ac-
commodate show cases for ad-
vertisements in order to make
the scheme remuncrative.

(2) During excavation it was obscrv-
ed that the soil was not uniform
and hence to avoid unequal sct-
tlement a trough foundation was
provided instead of stcp foun-
dation originally envisaged in the
estimate.

(3) The rates had gone up conside-
rably when thc work was taken
up in 1966-67.
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(4) The provision in the original
estimate for shifting of cxisting
services like water mains, sewers,
etc. was not found adcquate
as during the execution addi-
tional services were required to be

shifted.
CosT oF PRoJECTS WORKED BY P.W.D.,
ANDAMAN
2634, SHRI MOHAMMAD ISM A iL :
SHRIMATI SUSEELA
‘COPALAN :

SHRI NAMBIAR :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to refer
to the reply given to Unstarred Question
No. 5382 on the 21st December, 1967 and
state :

(a) whether the information regarding
costs of projects worked by P.W.D., Anda-
man has since been collected: and

(b) if so, details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI 1IQBAL SINGH) :
(a) Yes.

(b) The cost of construction at Port
Blair works to Rs. 21 per square foot non-
residential buildings and Rs. 25 pepsquare
foot for residential buildings. The cost
of construction in other islands increases
as materials are to be carried to those
placcs from Port Blair. The cost of
construction in the mainland of structures
to specifications usually adopted in the
Andamans dcpends on the cost index
which varies from place to place. Accord-
ing to the present cost index, the corres-
ponding cost of construction at Calcutta
and Delhi works out to Rs, 2645 and Rs.
14-50 per squarc foot for non-residential
buildings and Rs. 25-85 and Rs. 12-60
per square foot for residential buildings.

The higher cost of construction in the
Andamans is mainly due to the following
facts :—

(a) Except timber, stone aggrcgate
and sand, all other materials have
to be imported from the main--
land.

(b) As bricks are neithcr manufac-
tured locally nor available, con-
crete or timber walling has to-
be done.
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(c) In the absence of constructing
agencics, departmental construc-
tion kLas to be donc for which the
latour also has to te imrorted
from the mainland. This in-
volves extra experditure on their
transport and accommodation
on the islands ard privileges
like medical assistance, earned
leaves ctc.

TRIBAL WELFARE WORKS
2635. SHRI MOHAMMAD ISMAIL :
SHRI P, RAMAMURTI :
SHRI1 K. M. ABRAHAM :

Will the Minister of SOCIAL WELFARE
te pleased to refcr to the reply given to
Starred Question No. 519 on the 7th
December, 1967 and state :

(a) whether Government have since con-
sidered the proposal to increase the financial
assistance for tribal welfare woiks;

(b) if so, the decision taken thkereon:
and

(¢) if not, the rcason for the delay ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCJAL WEL-
FARE (SHRIMATI PHULRENU GUHA) :
(a) to (c). Concurrence of the Ministry
of Finance has teen sccured for an addi-
vonal allocation of Rs. 294 Jakls, out of
which Rs. 45 lakhs have becn earmarked
for Scheduled Tribes and tke talarce for
Sckeduled Castes.

PRIVATE PRACTICE BY TEACHERS
oF MepicaL COLLEGES

2636. SHRI RABI RAY : Will the
Minister of HFALTH, FAMILY PLAN-
NING AND URPAN DEVELGFMENT
be pleased to state :

(a) whether it is a fect thet teadlers
in medicine, surgery, ctc. arc 2llcwed
private practice in differert Mcdiczl Col-
leges in India while those in Aratcmy
and Physiology are not allowed to do
so0; and

(b) if so, the recasons therefor ?

THE DEPUTY MINISTER IH THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b). Most of the Medical Colleges in
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the country are administered by the State
Governments who prescribe the rules go-
verning private practice by different cate-
gories of medical tcachers. The practice
varics from State to State.

The reasons for allowing private prac-
tice only to the teachers of clinical subjects
such as Medicine, Surgery, etc., as inti-
mated by some of the State Governments,
arc as follows :—

The Government of West Bengal have
permitted teachers of clinical subjects to
take up private practice in the interest of
the paying public and also with a view to
preventing overcrowding in hospitals. As
regards no-clinical teachers, it is consider-
ed desirable that they should devote whole
time to teaching basic medical sciences.

The Government of Kerala consider
that consultation practice by the teachers
of clinical departments is necessary for the
utilisation of their cxpert service.

Private practice is not allowed to the
medical teachers who are members of the
Central Health Service. All officers of the
Central Health Service are paid non-
practising allowance at the prescribed
rates.

e A

2637. =it fo qow wrelt : w®
fam w47 72 T # T w4 fF

() a7 72 g9 & fra¥ 1966-67
F AP wg @ O aqm
2,41,57,00,00,000 ¥ § @\ a37-
are ufx sufe sitam arfew sma 313. 1
=@ g ;Wi

(T) fafaw @it & =i, siq
qe 0 & AR F1 I AT T, T9%-
22

-Rum Aar qqr faw war (s
s k) o (F) FT o sE-
HEHAT HTST T ST AT F -
AT, K191 ed1 & A7 9%, 1966-67
¥ ag N THT AT 24,157 FAT



1281

Written Answers

TR AR wf e s 4815w
N1 1960-61 F AT F T
9 ¥ WM FEW: 15,706 FAT
T9 AT 313. 1 8@ F &1

(=) =T Ioctey @Y & |

‘OFFER  FOR FERTILIZER PLANTS BY
BRITISH INDIAN DEVELOPMENT
L1p., LoNDON

2638. SHRI B. K. DASCHOWDHURY :
‘Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the British
Indian Development Ltd., London sub-
mitted a proposal for three fertilizer plants
in India with 51 per cent sharcs by the
‘Government of India last ycar; and

(b) if so, how thc matter stands at
present ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
{a) and (b). In March, 1967 one Mr. Thomas
‘Guest, said to be thc Director of British
Indian Development Ltd., London approa-
ched the Ministry of Petroleum & Che-
‘micals with a general proposal that a con-
sortium of German, Dutch and British
firms would be willing to set up ferilizer
plants in collaboration with Govt. of India.
The proposal did not contain details such
as capital structure and organisation of
the British Indian Development Ltd., the
names of all other members of the consor-
tium, the likely source of foreign exchange
etc. These details were called from Mr.
Gluest and they are still awaited.

EMPLOYEES OF INDIAN OIL
CORPORATION, DELHI
REeGION

2639. SHRI SATYA NARAIN
SINGH :
SHRI BHAGABAN DAS :
SHRI K. M. ABRAHAM :
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to
state : '

(a) whether the employees of the Indian
0il Corporation, Delhi region demonstrat-
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ed before the office of the Corporation
on 3ist January, 1968;

(b) if so, what are their demands;
and

(c) the steps taken to settle the dispute ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :

(a) Yes, Sir.

(b) Reinstatement of two employees
of the Marketing Division whose scrvices
were terminated.

(c) The issues were discussed in detail
with the representatives of the Petroleum
Workers’ Union by the Local Officers of
the Indian Oil Corporation Limited and
the officers from the Head Office, Bombay.
It was explaincd that becausc of the scrious-
ness of the charges against the two em-
ployees, it was not possiblc to re-employ
the individuals,

L.1.C. OwneDp FrATS
2640. SHRISATYA NARAIN SINGH :
SHRI NAMBIAR :

Will the Minister of FINANCE be
pleased to state :

(a) the procedure followed in letting
out the L.I.C. owned flats and b#Idings;

(b) whether advertisements in this re-
gard are given to the Press; and

(¢) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAID) : (a) The Life In-
surancc Corporation of India owns resi-
dential flats and office buildings. Resi-
dential flats are primarily meant for the
employces of the Corporation. However,
employees of the Central and the State
Governments and of public sector under-
takings and private parties have also
been allotted a few flats, preference having
been given to the employees of the Go-
vernment and public sector undertakings.
In the case of office accommodation pre-
ference is given to Government Depart-
ments and Central Government Under-
takings. If no such request is registcred
with the Corporation, office accommoda-
dation is lcased out to business firms of
standing. Allotments both of flats and
office accommodation are made in the
various zones by the Zonal Manager on
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the advice of the Regional Committees/
Local Committees comprising offices of
the Corporation.

(b) and (c). Advertisements are given
in the press only in respect of office accom-
modation when offers from reliable parties
are not forthcoming. No advertisements
are considered nccessary for residential
flats as these are primarily meant for the
-employees of the Corporation.
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CREDIT AGREEMENTS WITH EAST
EUROPEAN COUNTRIES

2642. SHRI MADHU LIMAYE : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 4208 on the 14th December, 1967
and state :

(a) the propriety of calling credit agrec-
ments with East Europecan Countries on
rupec payment agrcements, if the agree-
ments with ‘‘rupee payment area’ stipulate
the gold parity of rupec and further the
balance had to be revalued after devalua-
tion;

(b) whether Government propose to
reconsider the whole question of classifying
thesc agreements as ‘‘rupec payment’;
and

(c) if not, the reasons for conmtinuing
this nomenclature ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). The credit
agreements with East European count
ries are classified as credits repayable in
foreign currency or in certain contexts
as credits repayable through exports and
not as rupeec payment agreemeats. Atten-
tion is invited to the answer given to part
(b) of Unstarred Question No. 1522 in the
Lok Sabha on the 23rd November, 1967.



1285 Written Answers

Even where the term ‘‘rupee payment”
is used, the full implication of the foreign
exchange nature of the transaction is re-
cognised and appropriate procedures ap-
plied.

PROFITABILITY OF PRODUCTS

2643. SHRI MADHU LIMAYE :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Starred Qucstion No. 374
on the 30th November, 1967 and statc :

(@) whether it is a fact that public
undertakings under his Ministry do not
determine profitability, product-wise;

(b) whether it is also the practice in
other public undertakings/privatc scctor
firms; and

{c) if so, how the Management decide
whether to continue/discontinuc particular
lines of production ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)
(8) The following public undertakings un-
der this Ministry determinc profitability
product-wisc as well as for thc whole
project :—

(1) Indian Drugs and Pharmaceuti-
cals Limited;

(2) Hindustan Organic
Limited.

(3) Hindustan Antibiotics Limited.
(4) Hindustan Insecticides Limited.

Chemicals

1o the Indian Oil Corporation Limited,
the Refineries take into account product-
wige profitability in deciding upon their
product pattcrn within the limitations im-
posed by the rcfinery design, the specifica-
tions of the crude available for processing
and the marketing requirements. The
marketing division also has initiated dur-
ing the current financial year a cost study
programme which will, in future, enable
the correct evaluation of marketing expenses
for major products vis-g-vis marketing
margins available under the Government'’s
pricing programme, The reply given on
30th November, 1967 to Starred Ques-
tion No. 374 indicated the practice adopted,
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in the Marketing Division up to and in-
cluding financial year 1966-67. The in-
formation in respect of other public under-
takings under this Ministry is being collect-
ed and will be laid on the Table of the
Sabha in due course.

(b) Detailed information is not readily
available.

(c) Product-wise profitability is onc of
the many factors that have to be consider--
cd while deciding upon a particular line of
production.

OIL INSTALLATIONS AT MADRAS

2644. SHRI DEIVEEKAN :
SHRI RABI RAY :

Will the Minister of PETROLEUM'
AND CHEMICALS be pleased to state :

(a) whether it is a fact that Govern--
ment have failed to persuade private ofl
companies to sell their installations at
Madras to the Indian Oil Company;

(b) if so, the reason for the failure of
negotiations;

(c) whether Government have decid-
ed to ask the Indian Oil Company™o set
up their own installations at Madras;
and

(d) if so, the details and cost there-
of ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(a) Yes, Sir, so far, But a conditional
offer jointly from the three companies,
to sell somc of their installations has just
been received.

(b) Unwillingness of the oil companies
to accept the Government’s sugges-
tion.

(c) Government have instructed the
Indian Oil Corporation to expand their
existing installations at Madras to thc
extent necessary for handling the products
of the Madras refinery.

(d) The Indian Oil Corporation Limit-
ed is still working out the details of the-
facilities required and their cost.
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MEETING OF EXEcCUTIVE COM-
MITTEE OF CENTRAL COUNCIL
OF HEALTH

2645. SHRI DEIVEEKAN : Will the
‘Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to statc :

(a) whether it is a fact that the Exe-
cutive Committee of the Central Council
of Health held its second meeting in Lucknow
recently;

(b) if so, the subjects discussed; and

(c) the reaction of Government there-
to ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) Yes.

(b) The subjects discussed were :—

(i) Allocation of Regional Work-
shops for repairs of sophisticated
instruments;

(ii) Supply of Post-mortem Reports
to Life Insurance Corporation;

(iii) Practice of medicine by unquali-
fied medical practitioners;

(iv) Recommendations of IlIrd Con-
ference of Deans/Principals of
Medical Colleges held in August,
1967;

(v) Convening of Joint Meeting of
L.S.G. and Health Ministers to
discuss problems relating to water
supply and sanitation and to
certain basic health services for
eradication of Malaria, Filaria,
Smallpox, etc.

(vi) Desirability of bringing Primary
Hecalth Centres under the admins-
trative and technical control
of the State Health Dircctors
from the Panchayats and Local
Sclf Government;

(vii) Indian Medical Service;

- {viii) Provincialisation or Centralisa-
tion of Medical Health Officers
of Municipalities and Corpora-
tions and their inclusion in the
Provincial Medical Service;
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(ix) Constitution of State Health
Boards; and

(x) Recommendations of the Homoe-
opathic Advisory Committee
Meeting held in December,
1967.

(c) The recommendations made by the
Executive Committee are under considera-
tion.

AGGREGATION OF HUSBAND AND
WIFE'S INCOME FOR ASSESSING
INCOME-TAX

2646. SHRI DEIVEEKAN : Will the
Minister of FINANCE be pleased to
statc :

(a) whether it is a fact that the Admi-
nistrative Reforms Commission has re-
commended that the income of husband
and wife should be aggregated for the pur-
pose of income-tax assessment; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The Govern-
ment have not so far received the report
of the Administrative Reforms Commis-
sion regarding direct taxcs;

(b) Does not arise,

M/S. Kumi Poonja & Co..
BomBAYy

2647. SHRI K. RAMANI :
SHRI P. RAMAMURTI :
SHRI NAMBIAR :

Will the Minister of FINANCE be
pleased to refer to the reply given to Un-
starred Question No. 5394 on ‘the 2lst
December, 1967 and state :

(a) whether the information regarding
tax-liability of M/s Khimji Poonja and Co.
of Bombay has since been collected;

(b) if so, the details thereof; and
(c) if not, the reason for the delay ?
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE, (SHR1
MORARIJI DESAI : (a) Yes, Sir.



1289

Written Answers

(b) The datails for the assessment years
1946-47 to 1956-57 are given below :—

MARCH 4, 1968

Assessment Income assessed
year originally
Rs.
1946-47 7,18,043 Reassess-
1947-48 4,80,173 ments have
1948-49 4,48,408 been  set
1949-50 1.96,785 aside in
appeal.
Fresh  as-
sessments
are pend-
ing.
1950-51 1.67,679
1951-52 79,222
1952-53 1,80,746 Recassess-
1953-54 4,11,746 ments arc
1954-55 5,44,268 pending.
1955-56 262,932
1956-57 5.25,373

(c) Does not arise.

FOREIGN NATIONALS IN ASSAM

2648. SHRI GANESH GHOSH :
SHRI E. K. NAYANAR :
SHRI P. RAMAMURTI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government’s attention
has been drawn to the news-item published
in the ‘Patriot’ of thc 28th January, 1968
that a foreign national with American
passport is staying at Assam with account
in a bank in a foreign country transferring
money to the bank:

(b) if so, the name of the foreign na-
tional, name of the bank and foreign
country;

(c) whether the Reserve Bank of India
has permitted the transfer of the money;
and

(d) if not, the action taken by Govern-
ment thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
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person referred to is one Mr, M. W. Chap-
man, who is a British national. Under
current regulations a foreign national tem-
porarily resident in India is not required
to declare his foreign currency accounts
to the Reserve Bank of India. Hence

no details of his foreign accounts are
available.

(c) No remittance facility has been
allowed to Mr. M. W. Chapman during
the last five years.

(d) Docs not arise.

SPURIOUS DRUGS AND ADULTE-
RATION OF FOODSTUFFs

2649. SHRI JYOTIRMOY BASU :
Will  the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to statc :

(a) the number of spurious drug cases
detected during the period from 1962 to
1967;

(b) the number of cases detected involv-
ing adulteration of Baby Food during the
above period;

(c) the number of cases detected igvolv-
ing adulteration in foodstuffs; and

(d) the steps Government proposc to
take to stop it ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
to (c). The information is being collected
and will be laid on the Table of the Sabha
in due course.

(d) A statement giving thc requisite
information s laid on the Table of the House.
{Placed in Library. See No. LT-319/68].

MAINTENANCE OF DEPUTY PRIME
MINISTER'S RESIDENCE

2650. SHRI LAKHAN LAL KAPOOR:
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state the total
expenditure incurred on the decoration,
repairing and maintenance of the present
residence of Deputy Prime Minister after
its occupation by him ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
Rs. 24,277 on maintenance and repairs
and Rs. 16,669 on additions/alterations.
No expenditure has been incurred on deco-
rations.

Sea Foop EXPORTERS OF
CoCHIN

2651. SHRI A. K. GOPALAN :
SHRT VISWANATHA MENON :
SHRI P. P. ESTHOSE :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that some of
the sea food exporters at Cochin. occa-
sionally get equipments and even luxury
goods invoiced as ‘“‘Free Gifts’ but actually
purchase them out of accumulated foreign
exchange from their sellig agents in U.S.A
with the knowledge of the Customs De-
partment;

(b) whether it is also a fact that in
1962, Cochin Custom authorities allowed
clearance of onc such luxury air-condi-
tioned station wagon supplied as free gift
against a licence for a refrigerated van
meant for transport of fish and frozen sea
foods; and

(c) if so, the action taken by Govern-
ment in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir. No
case of thi$ type has come to notice so
far,

(b) On 14-6-1962, a 1962 Chevrolet
station wagon with air conditioning was
released against a customs clearance per-
mit issued by the Import Trade Control
authorities for *“1962 Chevrolet Station
Wagon with air-gooled refrigeration equip-
ment” on payment of customs duty. No
sanction for any remittance in foreign ex-
change was given by the Import Trade
Control authorities while issuing the cus-
toms clearance permit in accordance with
the procedure followed by them in such
cases.

(c) The question whether there was
any irregularity in the matter is being
investigated.
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FOREIGN EXCHANGE REMITTANCE
BY O COMPANIES

2652. SHRI J. M. BISWAS : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state the
vearly profits made, taxes paid and remitt-
ance in foreign exchange under various
heads by :

(1) Burmah-Shell Marketing Company;
(2) Burmah-Shell Refining Company;
(3) Esso Marketing Company; (4) Esso
Refining Company: (5) Caltax Marketing
Company: (6) Caltex Refining Company;
(7) Indo-Burma Petroleum Company; 8)
B.O.C. (I.T) Ltd., (9) Assam Oil Com-
pany, (10) Oil (India) Limited, (11) Cochin
Refineries Ltd. (Philips Petroleum Co.),
and (12) Hindustan Organisers Ltd. during
the period from 1960 to 1970 ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
Two statements (Statement I and State-
ment II) giving information to the extent
available in respect of (a) profits prior
to intcrest and taxation, and (b) remitt-
ances made by the oil companies, are
laid on the Table of the House. [Placed
in Library. See No. LT-320/68].

The remaining information in regard
to taxes paid, etc, is being collected and
will be laid on the Table of the Housc as
soon as received.

OVER-RECOVERIES MADE BY
OIL COMPANIES

2653. SHRI J. M. BISWAS : will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether the over recoveries made
by the Oil Companies during the period
from the 1st October, 1961 to 30th July,
1965 have been actually mopped up as
recommended by the Oil Prices Enquiry
Committee; and

(b) if so, the details of the recoveries
made from year to year from the oil com-
panies ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEI-
FARE (SHRI RAGHURAMAIAH ) :
(a) Yes, Sir.
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(b) The recoveries of additional duties
of Excise and Customs under the Mineral
Products (Additional Duties of Excise
.and Customs) Act, 1958 (No. 27 of 1958)
have been as under :—

Period Actual

recoveries

(Rs./crores)

1-10-61 to 31-3-62 12:56
1-4-62 to 31-3-63 24-03
1-4-63 to 31-3-64 23-92
1-4-64 to 31-3-65 36-87
1-4-65 to 31-3-66 39-56
1-4-66 to 31-3-67 60-88
1-4-67 to 31-10-67 40-62

M/s. KHimMir Poonia & Co..
BomBAy

2654. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No. 5395 on the 2lst
December, 1967 and state :

(a) whether the enquiries rclating to
the allegations of tax cvasion by Mjs.
Xhimji Poonja & Co., Bombay have since
been completed; and

(b) so, the findings thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI] DESA}) : (a) No, Sir.

(b) Does not arisc.
M/s. PROMODE FiLMs, BoMBAY

2655. SHRI ARJUN SINGH BHA-
DORIA : Will the Minister of FINANCE
be pleascd to refer to the reply given to
Unstarred Question No. 3262 on the
7th December, 1967, and state :

(a) whether the investigation against
M/s. Promode Films, Bombay has sincc
been completed;

(b) if so, whether any prosecution casc
has been launched against the proprietor;

(c) the number of similar raids and the
oames of persons in the film industry
-whose houses were raided during the last
three years ending the 31st March, 1967,
witha list of cash, valuable and other evi-
dence found in each raid; and
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(d) the "action taken by Government
against these persons ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Investi-
gations in the case of M/s. Promodc Films,
Bombay, are still in progress and appro-
priate action under the relevant law(s)
will be taken on completion of the same.

(c) and (d) The information is bcing
collected.

REPAIR OF WATER SUPPLY
MAIN rrROM PATTA TO
TorLAB (CALCUTTA)

2656. SHR1 C. K. BHATTACHARY
YA : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether the Calcutta Corporation
have approached the Central Government
for according their approval to a scheme
for repair of 60™ water supply main from
Patta to Tollab; and

(b) if so, the decision taken in this

matter  ?
»

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b). The Government of West Bengal
have sent a scheme for Remodelling of
60”-dia. Palta-Tallah Water Main pre-
pared by the Calcutta Metropolitan Plann-
ing Organisation. Thc scheme has been
examined by the Central Public Health
Engineering Organisation and the Chicfl
Engineer has been asked to modify the
same in the light of the tcchnical comments
and send the revised scheme for further
action.

ExPorT IMPORT BANK OF U.S.A.

2657. SHRI C. K. BHATTACHARY
YA : Will the Minister of FINANCE
be pleased to state

(a) whether India has so far’ received
credit aggregating about £ 45 million
from the Export Import Bank of US.A.;

(b) the purchases for which the credit
has been earmarked; and
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(¢) the firms which have been guarante-
ed by Government for making these pur-
chases ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
Export Import Bank of U.S.A. has so far
cxtended loans totalling $419-78 million
to India, the details of which are shown
in the statement laid on the Tablc of the

House. [Placed in Library. Se¢ No.
No. LT-321/68).
(¢) Loans from the Export Import

Bank of U.S.A. to private partics arc
not guaranteced by Government.

M/S. KESHORAM INDUSTRIES
AND COTTON MiLLs LTD.,
CALCUTTA

2655. SHRI BHOGENDRA JHA
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 2444 on the 30th November,
1967 and state:

(a) whether decision in the appeal
preferred by the M/s. Keshoram Industries
and Cotton Mills Ltd., Calcutta regarding
disallowances has since been given; and

(b) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) :(a) and (b). The
salaries had been disallowed in the assess-
ments of the company for the assessment
years 1961-62, 1963-64 and 1964-65. The
disallowances were disputed by the Com-
pany in appeal and were deleted by the
Appellate  Assistant Commissioner for
the assessment years 1963-64 and 1964-65.
The appeal for 1961-62 has not yet becn
disposed of. An appeal has been filed
by the Department against the Appellate
Assigtant Commissioner’s order for 1963-
64 to the Appcllate Tribunal and is pend-
ing. The question of filing an appcal
against the order of the Appellate Assistant
Commissioner for the assessment year
1964-65 is under consideration.

IMPORT OF OIL FROM ARAH
COUNTRIES

2660. SHRI BHOGENDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to statc :

(a) whether it is a fact that during
the Israel and Arab cogflict, the Arab
MBLSS (CP)/68—6
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countriecs faced the problem to market
their oil;

(b) if so, whether efforts were made
by India to import oil from the Arab coun-
tries; and

(c) if so, the details thereof and if
not, the reasons thercfor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) :
(a) Government have no information to
this cffect.

(b) and (c). Do not arise. However,
our usual imports of crude oil from Kuwait
and Saudi Arabia remained un-interrupted
during the period,

CIRCULATION OF GANDHI AND
Neta)t CoINs

2661. SHR1 SAMAR GUHA : Will
the Minister of FINANCE be pleased to
state :

(a) whether in view of the Gandhi
Centenary and Silver Jublee Celebration
of Free India Provisional Government
under Netaji Subhas Chandra Bose falling
this year, Government propose to issue
coins bcaring cffigics of Gandhiji and
Netaji on these occasions; and

(b) if not, the rcasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) and (b). the issue
of commemorative coins on the occasion
of the birth centenary of Mahatma Gandhi
in 1969 is undecr consideraticn. No pre-
posal for the issuc of a commemorative
coin with the cffigy of Netaji has so far
been reccived by Government, nor is any
under consideration,

FORFEITURE OF PROPER1Y OF
Tax EVADERs

2662. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE
be pleascd to state :

(a) whether the proposal regarding the
forfeiture of the property of thosc who
evade taxes has been finalised: und
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(®) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESA]) : (a) Yes, Sir.

(b) Provisions are sought to be made
in the Income-tax Act, 1961 and the Wealth-
tax Act, 1957 through clause 19 and clause
32, respectively, of the Finance Bill, 1968.
Under the proposed provisions, the penalty
for concealment of income or wealth
(which is leviable in addition to the income-
tax or wealth-tax payable thereon by a
person) is being stepped up to a minimum
of 100% and a maximum of 200% of the
concealed income or wealth, as the case
may be. This will bring about a forfeiture
of the whole of the concealed income or
wealth in all cases.

HOUSING SCHEME FOR RURAL
AREAs IN ORissa

2663. SHRI CHINTAMANI PANI-
GRAHI : Will thc Minister of WORKS,
HOUSING AND SUPPLY be plcased to
state :

(a) whether any housing scheme for
rural areas has been prepared in Orissa
under the Housing Plan of the¢ Central
Government;;

(b) if so, the number and names of
villages in Orissa which have been included
under this scheme;

(c) whether therc is any housing scheme
for agricultural labourers;

(d) if so, the details thereof ; and

(¢) the amount allocated for this pur-
posc during 1967-68 and 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING

AND SUPPLY (SHRI IQBAL SINGH ):

(a) The Village Hbusing Projects Scheme
of this Ministry is bzing implemented in
Orissa.

(b) According to the information avail-
able in this Ministry, the State Govern-
ment had by March, 1964 taken up imple-
mentation of the Schemc in 181 out of
240 villages allotted to the State. The
selection of Villages for implementation
of the Scheme is left to the discretion of
the State Governments and the names of
the sclected villages are not availablc with
the Cantral Government.
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(c) and (d). Under the Village Housing
Projects Scheme, the agricultural workers
like any other villagers are eligible for
loans for construction/improvement of
their houses.

The Scheme also provides for allot-
ment of free house-sites to landless agri-
cultural workers. The Central Govern-
ment give 100§ grant to the State Govern-
ments for this purpose. The Government
of Orissa have not yet taken up this pro-
gramme,

(e) C:ntral financial assistance depends
upon the provision made by the Statc
Governments in their annual plans and
budget. During 1967-68 the Orissa Govern-
ment have provided an amount of Rs. 3
lakhs for the implementation of the Village
Housing Projects Scheme and for 1968-
69 also they have proposed an outlay of
Rs. 3 lakhs for the purpose.

O1L DrposiTS IN MAHANADI
VALLEY

2664. SHRI CHINTAMANI] PANI-
GRAHI : Wil th: Minister of PBTRO-
LEUM AND CHBMICALS b: pleased to
state :

»

(a) whether it is a fact that scismic
surveys have bzen completed of Mahanadi
Valley and Chilka area ig Orissa for locating
oil deposits;

(b) if so, the result thereof ;

(c) whether follow up action has bgen
taken; and

(d) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)
(@) No, Sir. R:connaissance gravity and
magnetic surveys are still in progress.

(b) The surveys conducted so far in
the Mahanadi basin indicate a good sedi-
mantary thickness and gradual thicken-
ing of the sedim:nts towards the south-
cast.

(¢) The gravity/magnetic surveys now
in progress will bz followed by up by
seismic surveys.

(d) Does not arise.
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RAIDS IN BOMBAY AND
WEST COAST

2665. SHRI VISHWANATHA
MENON :
SHRI P. RAMAMURTHI :

Will the Minister of FINANCE be
pleased to refer to the reply given to Starrcd
Question No. 535 on the 7th December,
1967 and statc

(a) whether the information regarding
the number of raids conducicd in Bom-
bay and West Coast, total quantity cf gold
seized, the origin of gold, modus operandi
of the smugglers and middlc men, the
number of people arrested and convicted
has since been collccted; and

() if so, the details thercof ?

THE DEPUTY PRIME MINSTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (@ and (b). The
requircd information is furnished below :-—

229 raids on premises were conducted
during the period from 1-1-1967to 15-11-67
by the Custcms and Central Excise autho-
rities in the West Coast including Bombay
and approximately 455 Kgs. of gold were
scized in these raids. These figures do not
include seizurcs cffected by other metheds
such as interception of vchicles, persens
<tc.

The seized gold bore U.K. and French
markings. The modus operandi generally
adopted by the smugglers and middlie-men
was to bring the gold by vessels of Arab
dhows to the coast and to dump these on
the shore for subscquent transport inland
by vehicles for storage in prcmises and/or
for further carriage by conccaling on persons
or through parccls.

64 persons have been arrested and pro-
secution against 3 persons has been laun-
ched. No person has been convicted so
far as thc prosecutions launched are suill
pending in courts. In some cases pro-
secutions are Yet to be launched.
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VACANT QUARTERS IN MiNTOROAD
AND JEHANGIR ROAD AREA
(Ncw DELHI)

2670. SHRI D. N. PATODIA:
SHRI R. R. SINGH DEO :
SHR1 BEDABRATA BARUA :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be plcased 1o
state
(a) whether it is a fact that while thou-
sands of Government employces are on
the waiting list for allotment of quarters,
more than 500 quarters are lying vacant
in Minto Road and Jchangir Road, New
Declhi, for more than five years;
(b) if o, the rcasons thercfor and the
loss sustained thereby:
(¢) whether it is also a fact that while
large number of quarters have been demo-
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lished in the same arca, work on the cons-
truction of new quartcrs have not started
-so far; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI 1QBAL SINGH) :
(a) and (b). There arc only six residences
on Minto Road and Jchangir Road lying
vacant for more than five years. Ncces-
sary action for their demolition is in pro-
gress. These quarters were got vacated
either having been declared as dangcrous
or coming under redevelopment scheme.

(€) Yes.

(d) The cstimates for the constructior
of quarters on the land vacated by demo-
lition of quarters in into Road and Je-
hangir Road arca were sanctioned in
1963-64 but the work could not be started
as the Corporation did not approve the
lay-out plan prepared by the Central
Public Works Department on the ground
that the zonal plan for this area had not
been finalised by the Delhi Develop-
ment Authority. The zonal plan has since
been approved and revised estimates have
been  prepared. The  loy-out  has  also
been sent 10 the Corporation for approval,
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COMPANIES AUTHORISED 10
RAISE CAPITAN
2672, SHR1 BHOGENDRA JHA :

Will the Minister of FINANCE be pleased
10 state

(a) whether it is a fact that seven Coms-
panics, namcely, Laljibhai Jivram Private
Limited, Ahmedabad; Eagle Lithc-graph-
ing Co. (P) Limited, Calcutta; National
Cereal Products Lid., Solan; Brewcery
(Simla);  Aryurbda  Sc¢vashram  Private
Ltd., Udaipur; India Filters Manufacturers’
(P) Lid., Madras; Associated Cement
Companics Ltd.. Bombay; Mico Farm
Chemicals Ltd., Madras have been autho-
rised to raise capital; and

(b) if so, the rcasons thercfor and the
details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARIJI DESAI) : (a) and (b). Yes,
Sir. Dotails  thereof  and  the reasons
therefor are given in the statement laid on
the Tableof the House.  [Placed in Library.
See No. L.T-322/68].
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CitYy COMPENSATORY ALLOWANCE
T0 CENTRAL GOVERNMENT

EMPLOYEES STATIONED AT
CHANDIGARH

2674. SHRI SHRI CHAND GOEL :
Will the Minister of FINANCE be pleascd
to state :

(a) whether it is a fact that the Certral
Government employees in Chandigarh have
demanded the grant of City Compensatory
Allowance;

" (b) whether it is also a fact that this
allowanc: is being given to the cmployees
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serving the States of Punjab and Haryana
and living in Chandigarh;

(c) whether it is further a fact that
in many cases, the total emoluments of
the Central Government employees living
in Chandigarh are less than the total emo-
luments of the employees serving the States
of Punjab and Haryana and rcsiding in
Chandigarh; and

(d) if so, the steps taken or proposed
10 be taken to remove this disparity ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Represcntations
have been received for revival of Chandi-
garh Compensatory Allowance which was
discontinued in the case of Central Go-
vernment staff with ¢ffcct frem Ist January,
1964.

(b) Ycs, Sir. A Chandigarh Compcn-
satory allowance is paid 1o cmployecs of
the Governmments of Punjab and Haryana
stationed at Chandigarh,

(c) The total ¢moluments of Central
Gevernment employees are generally higher
than those of corresponding categorics
under the Punjab and Haryana Govern-
ments but this may not always be soir
respect of particular cases. »

(d) No special steps are called for as
the pay and allowances of Central and
State  Government  cmployees  are not
regulated according to a uniform pattern.

QUARTLRS FOR CENTRAL GOVERNMENT
EMPLOYELS AT CHANDIGARH

2675. SHRI SHR! CHAND GOEL :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state

(a) whether it is a fact that the Cer-
tral Government employces of the Union
Territory of Chandigarh have approached
Government for the construction of quar-
ters specially for the low-paid employees;
and

(b) if so, steps taken o1 proposed to be
taken thercon ?

THE DEPUTY MINISTER IN THE
MINISTRY. OF WORKS, HOUSING
AND SUPPLY (SHRI 1QBAL SINGH ):
(a) Yes.

(b) Construction of 132 quarters of
types II, 111 and 1V has been sanctioned to
start with.
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House-BUILDING LOANS TO
PLOT-HOLDERS IN
CHANDIGARH

2676. SHRI SHRI CHAND GOEL :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleascd to state :

(a) the amcunt demanded by the Union
Territory of Chandigarh for advancing
housc-building loans to the plot-holders
of Chandigarh during the years 1966-67
and 1967-68;

() the amount advanced to the Union
Territory of Chandigarh for giving house-
building lcans: and

(c) the steps taken by Government
for the expeditious advancement of such
loans to the Union Territory of Chandigarh
in full counsidering the huge cxpcnditure
incurred on the development of land ?

THB DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI11QBAL SINGH) :
(a) Rs. 80-00 lakhs during 1966-67 and
Rs. 100-00 lakhs during 1967-68.

(b) and (c). The Union Territory of
Chandigarh was created with effict frcm
1st October, 1966, ard as such no funds
were specifically allotted for this Territory
during 1966-67. Howcver, a sum of Rs.
5-00 lakhs out of Plan funds was made
available to them during that ycar by re-
uppropriation from the funds allccated to
other Unicn  Territories, for disburse-
ment of loans undcr the Low and Middle
Income Group Housing Schemes. Within
the overall outlay approved by the Plann-
ing Commission for 1967-68 it was not
possible to provide ary Plan funds for
this Tercitory for these Schemes during
the ycar. However, a sum of Rs. 5:00
lakbs of non-Plan funds has been provided
for this Territory in the revised budgct
cstimates for 1967-68 and this : mount is
proposed to be rel d shortly. Besides,
the employces of Chandigarh Administra-
tion can also avail loans under the House
Building Advance Rules for Central Go-
vernment Employces, for construction of
their houses.

O AND NATURAL Gas COMMISSION
2677. SHRI SHRI CHAND GOEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :
‘(@) the annual expenditure on the
Oil and Natural Gas Commission during

the years 1966-67 and 1967-68, yearwise;
and

(b) the achievement of the Oil and
Natural Gas Commission during the last
two years in discovering oil and natural
gas and the value thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)

(a) Expenditure incurred by the Oil and
Natural Gas Commission during 1966-67
and 1967-68 is as under :

(Rs. in lakhs)

1966-67 . 3979-93¢
(actuals)
1967-68 . 4595-79*
(Revised
Estimates)

*Includes loans to Hydrocarbons India
L'mited.

(b) Following arc some of the achieve-
ncnts of O.N.G.C. during the last two
years —

Exploration and Drilling

O.N.G.C. carried out intensive ¢xplc-
ratory surveys in the States of Jammu and
Kashmir, Pupjab, U.K., Bihar, Orissa,
West Bengal, Andhra Pradesh, Madras,
Rajasthan, Gujarat and Andaman and
Nicobar Islands.

O.N.G.C. drilled 80 decep wells during
1966-67 and 58 wells during 1967-68 (up to
January, 1968) and discovered oil in
Dholka and Kadi (in Gujarat) and some
gas in Rajasthan.

Production of Crude Oil and Gas

O.N.G.C. stepped up the production
of crude oil from the Ankleshwar oil
field and started trial production from
Rudrasagar (Assam) and Kalol, Nawagam
and Kosamba (Gujarat). In 1967, O.N.G.C.
started supplying natural gas from the
Ankleshwar oil field to Gujarat Fertilizers
and some industries in Baroda.

Income from the sale of gas and oil
during 1966-67 amounted to Rs. 25-51
crores and during 1967-68 (upto December,
1967), Rs. 23 82 crores.
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Laxmi COMMERCIAL BANk
L.

2681. SHRI ABDUL GHANI DAR :
Will the Minister of FINANCE be pleascd
to state : .

(a) whether it is a fact that there had
becn bogus doposits and bogus withdrawals
by certain Officers in the Laxmi Commercial
Bank Lid.;

(b) if so, the number of cases which
have come to the notice of Government or

the Reserve Bank of India; .

(c) the persons or companies in whose
favour these bogus entries were made;

(d) whether any criminal case has becn
filed against those responsible for this
deal; and

(¢) the result of the investigations madc
by the Income-tax authoritics in regard
to certain deposits with the Bank ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). As already
stated in answer to unstarred question
No. 2505 on the 15th June, 1967, and
starred question No. 219 on the 23rd
November, 1967, no such irregularitics
by officers of the Lakshmi Commercial
Bank have come to notice. However,
investigations by the Income-tax Depart-
ment in the matter of certain deposits with
the bank are in progress.

BIRTH CoNTROL DEVICES

2682. SHRI S. C. SAMANTA : Wil
the Minister of HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP--

MENT be pleased to state :

‘¢a) the reasons for discouraging the
use of loops for the purpose of accelerat-
ing birth control and family planning;

(b) the methods which are now being
-encouraged for the purpose; and

£c) whether the use of birth control
tablets is equally effective ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) The loop is not being discouraged
and is being advocated with the same em-
phasis and on the same basis as before:
though such cases as do not accept it for
one reason or the other are being provided
alternative methods of family planning.

(b) While cafeteria approach is conti-
nued and freefhighly subsidised services
arc rendered from Family Planning Cen-
tres in respect of all Family Planning
methods and devices, sterilization is em-
phasised for couples having more than
2 or 3 children for limiting the sizc of the
family, and 1.U.C.D. and other contra-
ceptives arc ‘advisced for spacing by couples
having two or less children.

(¢c) The oral contraceptive tabicts, if
taken according to the procedurcs pres-
cribed, are considered to be quite effec-
tive.

SociAL WELFARE PROGRAMME

2683. SHRI S. C. SAMANTA : Wili
the Minister of SOCIAL WELFARE bc
pleased to statc:

(a) the steps taken to expand the work
of social welfare programme;

(b) whether there is any Central Agency
to watch and report that the work in States
is, proceeding ;satisfactorily or otherwisc
1o the Social Welfare Board; and

(c) the programme being worked out
.at present in various States and the amount
given to States in 1967-68, State-wise ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU GUHA):
(a) Due to paucity of funds, it has not
been possible to expand the work of exist-
ing social welfare programmes.

(b) The progress of Centrally spon-
sored schemes is watched by the Depart-
ment of Social Welfare. The progress
of the Schemes implemented in the States
by State Social Welfare Boards is watched
by the Central Social Welfare Board.

(c) The following major programmes
arc being worked out in various States :—
1. Special programmes for Children.

2. Social Defence Programmes.

3. Rchabilitation of the Handi-
capped.

4. Assistance to voluntary Agen-
cics engaged in Social Welfarc

Work.

5. Training Rescarch and Admi-
nistration.

6. Pre-Vocational Training  Pro-
gramme.

In addition to thc above programmes,
the Family and Child Welfare Programmcs
is being worked out in States through the
Central Social Welfarc Board.

During 1967-68, upto Fcbruary, 1968,
the following grants have been sanctionced
to State Governments by the Government
of India :—

Rs.
1. Andhra Pradesh 19,400
2. Assam 21,560
3. Gujarat . .o 11,027
4. Madras 24,511
5. Mysore . 14,852
6. Uttar Pradesh 18,339
RLFUND OF EXCEss INCOME Tax
RECOVERY
2684. SHRI HIMATSINGKA : Will

the Minister of FINANCE be pleased 10
state :

(a) the number of cases of excess rc-
covery and the total amount of excess
recovery on account of Income-tax at
present;

(b) the steps which are being tuken to
expeditc refund of these excess reco-
veries; and

(c) the maximum amount of excess
recovery in any single casc and the details
thereof ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD :(a) to (c). The
required information is being collected
and will be laid on the Table of the House
as carly as possible.

SCHOLARSHIPS TO A.LLM.S.
STUDENTS

2685. SHRI DHIRESWAR KALITA :
SHRI P. VISHWAMBHARAN :

Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether Post-Graduate students of
the All India Institute of Medical Scicnces
have represented to the Government for
an increase in the amount of their Scho-
Jarship; and

(b) if so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes.

(b) ‘The matter is under consideration.

TESTING OF PHARMACEUTICAL PRODUCTS IN
INDIA

2686. SHRI BABURAO PATEL : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether Government are aware
that well-known American manufacturers
of pharmaccutical products like Charles
Pfizer & Co., American Cyanamid Co.,
and Bristol-Meycrs Co. have been found
guilty of producing sub-standard and
ineffective drugs;

(b) the compulsive checks which are
cxercised on these companics’ products
manufactured and/or sold in India with
a view to find out their genuineness.

(c) whether Government has some de-
partment for periodically testing all phar-
maceutical products and determining their
purity and standards; and

(d) if so, the name, location and func-
tion of that department and the number
of pharmaceutical products tested so
far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
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PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
The Government have no such informa-
tion.

(b) The firms specifically mentioned
under part (a) of the Question viz. Charles
Pfizer & Co., American Cyanamid Co.
and Bristol-Meyers Co., are not manu-
facturing any drugs in the country. How-
ever, the drug manufacturing firms viz
Pfizer Ltd., Bombay, and Cyanamid India.
Ltd., Atul, are associated with Charles
Pfizer & Co. and American Cyanamid
Co., respectively. No associate firm of
M/s Bristol Meyers Co., exists in the
country.

As regards imports, quality control
is exercised at the points of entry viz.
Bombay, Calcutta, Madras, New Delhi
and Cochin by the officers of the Centra
Drugs Control Organisation stationed
there so as to ensure that imported drug
conform to the standards laid down under
the Drugs and Cosmetics Act and the Rules
thereunder. An eclaboratc and stringent
scheme of licensing and  inspection is
provided for quality control on the drugs
manufactured and sold in the country
under the Act and Rules to ensure that
they conform to the standards précribed,
which are being enforced by the State
Drugs Control Administrations.

(c) While tho Central Drugs Labora-
tory, Calcutta and the Central Research
Institute, Kasauli test samples from im-
ported consignments of drugs, each State
has either its own Analytical Laboratory
or makes arrangements for analysis of drugs
with other States or with the Central Drugs
Laboratory, Calcutta.

(b) Two statements giving the informa-
tion are laid on the Table of the House.
[Placed in Library. See No. LT-323/68].

REVENUE FROM OIiL ProbuUCTS
2687. DR. RANEN SEN : Will the
Minister of FINANCE be pleased to
state :

(a) the revenue from crude oil, natural
gas and petroleum products taken into
account in the budget proposals for 1966-67
and 1967-68;

(b) whether it is a fact that actual rea-
lisation of revenue from these sources
fell short of the budget estimates; and
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(©) if so, the extent of short-fall in
revenue during the above period and the
reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The revenue
estimates of the Central Excisc and Customs
dutics in respect of petroleum products for
the years 1966-67 and 1967-68 were Rs.
441 00 and Rs. 42499 crores, respec-
tively.

(b) and (c¢). During the year 1966-67,
the actual realisations fell short of thc budget
cstimates by Rs. 4803 crores; this was
due to the delay in Cochin refinery going
on stream, and the reduction in thc rates
of dutics on petroleum products with
effect from 6-6-1966 following thc deva-
luation of the rupee. The information
about the actual realisations during the
year 1967-68 will be available only after
the cnd of March, 1968.

RECOMMENDATION OF WORKING GROUP
ON O1L PRICES

2688. DR. RANEN SEN : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state -

(a) whether the recommendations of
the Working Group on Oil Priccs  have
been fully implemented;

(b) if not, thc recommendations which
remain to be implemented: and

(¢) the rcasons for not implementing
these recommendations ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
to (c). The main recommendations of the
Working Group on Oil Prices werc imple-
mented from the Ist February, 1966 with
certain modifications as contained in thc
Government Resolution No. 101(26)/65-
PPD dated 1st February, 1966; copies
of the Report together with copies of
the Resolution were placed in the Library
of Parliament on 4-2-1966.

Regarding some minor recommenda-
tions, action has been taken as practicable.
vide Statement laid on the Table of the
House. (Placed in Library. Sece No.
LT-324,68).
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RATE o ELecTrICITY SUPPLED TO
NANGAL FerTLIZER FACTORY

2689. SHRI G. S. DHILLON : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether the Government of Punjab
have approached the Central Government
to raise the rates of electricity supplied
to thc Nangal Fertilizer Factory or allow
reduction in quantum of power supply to
this plant; and

(b) if so, the decision takcn in the
matter ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
The rate of supply of power to Nangal
Fertilizer Factory as agreed to in 1961
is 29 pies (1-25 paise) per unit. The
Government of Punjab have proposed that
the rate of supply of power to the Factory
be revised to 3-32 paise per unit with
cffect from January, 1966. Howecver, no
request for reduction of quantum of power
supply to the Factory has bcen received.

(b) The matter regarding the revision
of rates of power is under negotiation
with the Fertilizer Corporation of India.

POWER PROJECTS IN PUNJAB

2660. SHRI G. S. DHILLON : Will
the Min‘ster of IRRIGATICN AND
POWER be pleased to state :

(a) whether proposals have been receiv-
ed from the Punjab Government for the
commissioning of (i) 2 units of 120 MW
cach from the Right Bank of Bhakra Power
House, (ii) 3 units of 15 MW each on U.B.
D.C. Power House, (iii) extension of
Joginder Nagar Power House, and (iv) new
generating schemes  of Ruper-Mukerian
Hydel Project and Thein Dam Power
Project;;

(b) whether any of these schemes have
becn approved by the Central Government;
and

(¢) if so, the details thereof ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
to(c). A statement giving the requisite in-
formation is laid on the Table of the House
(Placed in Library. See No. LT-325/68.]
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SMALL SAVINGS

2691. SHRI HEM RAJ : Will the
Minister of FINANCE be pleased to
'state :

(a) the amount of small savings which
was collected during 1966-67;

(b) the amount likely to be
during 1967-68; and

(c) the amount which has been con-
tributed by the urban areas and the amount
contributed by the rural areas ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Rs. 11895 crores
(net).

(b) Rs. 110 crorcs (net).

(¢) Separate figures for rural and urben
areas are not available.

coliected

PropucTION OF GAS
2692. SHRI HEM RAJ : Will the
Minister of PETROLEUM AND CHE-
MICALS be plcased to state :
(a) the quantity of gas which i< pro-
-duced from the oil ficlds in India:

(b) the quantity which is put to com-
mercial use and the quantity which is
going waste; and

(c) the scheme formulated to use the
‘waste gas?

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM AND
‘CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)
{a) The quantity of natural gas produced
from the oilficids in India is approximately
360 million cubic metres per day.

(b) The quantity of gas utiliscd per
day is about 1-30 million cubic metres
and of gas flared 230 million cubic metres
daily.

(¢) Surplus gas available from the
Ankleshwar oilfield is proposed to be
supplied 10 some Baroda industries and
the Baroda Municipal Corporation shortly
as soon as facilitics arc rcady for distribut-
ing the samec. Additional quantities of
gas from OIL’s fields are proposed to be
supplied to the Namrup Fertiliser Factory
after it is expanded. It is also proposed
1o comprcss low pressure gas which is pre-
sently being flamed so as to make it suitable
or use by consumers.
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BeAs CONTROL BOARD
2693. SHRI HEM RAJ : Will thc

Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether any meeting of the Com-
mittee of Directors of the Beas Control
Board was held recently: and

(b) if so, the subjects discussed and
the decisions taken therein ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAOQ)
(a) There is no Commitice of Dircctors-of
the Beas Control Board. However. under the
Punjab Re-organization Act, 1966. & Beas
Construction Board has been set up w.el.
Ist October 1967, The iirst mecting of
this Board was held on 16th  December
1967.

(b) Some of tne imrertant  decisions,
taken at the meeting besides thece relating
to procedural! mattere e.g. constitution/
continuance of various Committees and
Sub-committees, delegation of powers ctc.
were :—

(1) grant of Decarmgess Allowar<ee 1o
the Beas Project emplojees at a
cnhanced rates ws sanctinged by
the Punjab Gosermment: and

(2) the General Manager, Bess Pro-
ject was requested to recart the
revised estimates for Beas Frojeat
at the currernd rates,

Bras Dam Ousirrs “Unies

2694, SHRI HEM RAJ @ Wit the
Minister of IRRIGATION AND POWIER
be plcased to state @

(a) whether Governiment have recently
reccived any representations from the Beas
Dam Oustees” Union:

(b) if so. what are their Jersands:
and

(c) the action taken thereon ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAQO) : (a)
Yes Sir,

(b) Some of the important demands
were as below @

(1) Land at the places of resetfle-
ment should te given in compact
blocks.
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(2) The Government of Rajasthan
should allot 15-625 acres of land
to each oustee. Amenities of
life be provided to the oustecs.

(3) Fvaluation of properties of ous-
tees to be dore sym, a:hetically.

(4) Injustice should not be done to
the oustees employed on the
Beas Dam Project in regard to
the promotion, payment of al-
lowances. transport facilities and
supply of ration.

(c) It has already been decided that
(e oustees would be resettled in compact
arcas as far as possible. The Govern-
ment of Rajasthan are already providing
the normal amenitics of life at the new
oustee colonies.  Every effort is being made
to evaluate the properties of evacuecs us
accurately as possible by the Land Acquisi-
tion Staft. In the matter of employment
on the Project, the oustees are being given
certain preferences and no discrimination
is being shown against them in the matter
of promotion. payment of project allow-
ances. transport facilities, supply of ration
ele. The Rajasthan  Government have
agreed 1o not to reduce the total area of
1.25 lakh acres as originally decided to
be rescrved for settlement of Beas Oustecs
with the proposed incrcase in the inten-
sity of Rajasthan Canal from 78 to 110
per cent.

RURAL WATER SUPPLY SCHEMES

2695. SHRI HEM RAJ : Will the
Minister of HEALTH, FAMILY PLANN-
ING AND URBAN DEVELOPMENT
be pleased to state

(@) the arcas of the country where
the Special Investigation Division for
Rural Water Supply has completed its
surveys with the names of the States and
Union Territorics in which they arc situat-
cd;

(b) whether any schemes have been
prepared for those areas and the amount
involved therein; and

(c) the amount allocated for them for
1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH. FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
The Special Investigation Divisions for
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Rural Water Supply in the States of Kerala,
Gujarat, Madras. Mabarashtra, Punjab,.
Mysore, Uttar Pradesh, West Bengal,
Madhya Pradesh and Rajasthan have com-
pleted the preliminary investigations and
surveys. The Special Investigation Divi-
sions in the States of Andhra Pradesh,
Assam and Orissa have also furnished their
reports for the preliminary works completed
by them. However, these reports are
required to be modified for which the res-
pective State Governments have been re-
quested. No reports have been received
from Bihar and Jammu and Kashmir.

(b) Based on the assessment of w ork
carricd out by the Special Investigation
Divisions the rough cost for providing
Water Supply to 215989 villages in the
country falling under the scarcity and diffi-
cult areas with a population of 12,14,42,343
works out to Rs. 716 -87 crores. Schemes
are to be drawn up and executed by the
State Governments.

(c) No scparate allocation is made for
these schemes as they form part of the
rural phase of the National Water Supply
and Sanitation Programme. The alloca-
tion for Rural Water Supply Schemcs for
1968-69 has not yct been finalised.

FARRAKKA BARAGH

2696. SHRI SRADHAKAR SUPA-
KAR : Will the Minister of JIRRIGATION
AND POWER be pleased to statc :

(a) when the Farakka barrage is likely
to be completed; and

(b) the total cost of the project and the
progress made so far ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
The Project is scheduled to be completed
substantially by 1970-71.

(b) Administrative approval was given
in 1960 for Rs. 5640 crores. In 1962,
considering the upward trend in prices
expenditure sanction for Rs. 68 -59 crores
was accorded. Duc to increase in the
wage structure. the cost of materials,
POL. etc. Railway freight, modification
in design etc., there has been further increase
in the cost. The revised estimate which
is of the order of Rs. 156 crores is under
consideraticn.
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Work on the Project is in progress
as scheduled from both banks of the river.
30 bays have been completed and work
on further 36 bays is in various stages of
construction. Work on some spans for
the Bridge over the Barrage is in progress.
On the Feeder Canal, 50% of the work in
its first half length has been completed.
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DRILLING OF OIL wWITH RusSIAN
COLLABORATION

2698. SHRI SHIVA CHANDRA JHA :
Will the Minister of PETROLEUM AND
CHEMICALS be plcased to state :

(a) whether it is a fact that India have
made some agreement with USSR for
drilling oil in Indian coastal regions and
other places;

(b) if so, the estimated quantity of oil
that would be made available; and

(c) the conditions, if any, for such
agrecment ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)
(a) Not yet, Sir. The ON.G.C. is, how-
ever, actively studying the question of
obtaining equipment and expert advice
from the U.S.S.R for drilling in some areas
of the Gulf of Cambay. id

(b) and (c). Do not arise.

INDIA SuPPLY MISSIONS
ABROAD

2699. SHRI PREM CHAND VERMA :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to statc @

(a) the names of countries in which
Indian Supply Missions are working and
the number of persons working in cach
mission (i) technical, and (ii) non-technical
and the total expenditure on each mission
per year;

(b) the purchases which were made by
the Supply Missions during the ycars 1964-
65, 1965-66 and 1966-67 and the estimated
purchase during 1967-68; and

(¢) how much material was found to
be of the quality requircd and in how
many cases the disputes arc going on ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) Two Supply Missions of the Depart-
ment of Supply are located abroad, namely
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the India Supply Mission, London and the
India Supply Mission, Washington. The
present sanctioned strength of each Mission
is stated below :

India
Supply  Supply
Mission, Mission,
London Washing-
ton
(exclud
ing
the
office
of
Chief
Accounts
Officer)

India

Written Answers PHALGUNA 14, 1889 (SAKA)

(i) Technical . 43 12

(ii) Non-technical . 200 100

243 112

The estimated expenditure for the
year 1967-68 in respect of the India
Supply Missions London and Washington
is Rs. 85,44,000/- and Rs. 55,82,600/- res-
pectively.

(b) A statement giving the requisite
information is placed on the Table of the
Sabha. [Placed in Library. See No.
LT-327/68).

(c) The materials are accepted either
after proper inspection or under standard
warranty clause. There are approxi-
mately 40 cases under dispute in the India
Supply Mission, London. Stores of the
value of $1,91,500 are under disputc in the
India Supply Mission, Washington.

GOVERNMENT OF INDIA PRESSES

2700. SHRI PREM CHAND VERMA :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether it is a fact that in the
Government of India Presses at New Delhi,
Aligarh, Nasik, Simla and Gangtok, the
output was from 28 per cent to 62 per cent
of the installed capacity in 1964-65;

(b) if so, reasons therefor;

(c) whether there was any improvement
in the output during the years 1965-66

and 1956-67 and if so, the details thereof;
and
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(d) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) and (b). The presses have machines which
have widely varying operational capacity
depending upon the year of manufacture,
quality of machine, the nature of work
undertaken etc. The manufacturers have
not laid down the installed capacity for
each machine but have, in some cases,
indicated the performance of a particular
machine under ideal conditions. Some-
time ago a study was undertaken with the
object of laying down a uniform and
scicntific method of working out the
installed capacity and its actual utilization
in the various Government Presses
with a view to having an ecffective
control over their working and utilising
the capacity. A formula was devised
but it was not found to be elaborate enough.
Another formula has been tentatively adopt-
ed and is being tested against the mecha-
nical efficiency of the various machines
existing in the Government of India Presses.
Along with this the National Productivity
Council has been entrusted with the task
of making an accurate assessment in onc
of the Presses. After the report of the
National Productivity Council is available,
other Presses will be taken up for similar
assessment of the installed capacity.

(c) and (d). The requisite information
is given in the statement laid on the Table
of the House. [Placed in Library. See
No. LT 328/68).

PLAN ALLOCATION FOR PuNIAB
DURING 1968-69

2701. SHRI YAJNA DATT SHARMA
Will the Minister of FINANCE be pleased
to state °

(a) whether the Planning Commission
has slashed the Punjab outlay from Rs.
44 crores to Rs. 29-53 crores;

(b) whether such cut will adversely
effect the production of foodgrainsin the
State;

(c) whether the Punjab Government
have submitted any memorandum to the
Centre against such cut in the Plan allo-
cations;

(d) whether the Planning Commission
had discussed the Plan allocations with
the Punjab Government before fixing it
up at Rs. 2953 crores ; and
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(e) if not, the reasons for the reduction
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and the action taken by Government on

the memorandum submitted by the Punjaly

Government ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ!I DESAI) :(a) to (c): The
Planning Commission have held discussions
with the Statc Government regarding
their Annual Plan of 1968-69. The Plan
outlay is, however, yet to be finally decided.
Certain suggestions have been received
from the State Governments regarding
the size of their Annual Plans. These
will be kept in view at the time of finalisin
the Pian outlay.

FERTILIZER PLANT AT KANDLA

2702. SHRIMATI SUSEELA
GOPALAN :
SHRI BHAGABAN DAS :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to statc :

(a) whether it is a fact that Government
have decided to sct up a fertilizer factory
at Kandla in the Co-operative sector:

(b) if so, the total amount sanctioned
for the project;

(c) whether Government arc getting
any aid from any foreign country;

(d) if so, th¢ name of the country/
agency piving aids, and

(c) the terms and conditions of the
aid ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
A letter of intent has been issucd to set
up a fertilizer factory in the co-operative
sector at Kandla.

(a) No amount has been sanctioned
so far for the project.

(©) to (¢). The forcign exchange financing
of the project is yet to be finalised. It
is expected that loans will be raised in
U.S.A. for financing the project.

COMPLAINTS AGAINST C.G.H.S.

2703. SHRI MANGALATHUMADAM::
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the total number of complaints
received nbout the working of the C.G.H.S.

Disp ies and Hospitals in Delhi during
the last one year;

(a) the number of cases which have
been enquired into;

(c) the number of cascs in which com-
plaints have been found to be true; and

(d) the number of cascs in which action
has been taken against the employees of
the C.G.HS. ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a
The number of complaints received during
1967 about the working of C.G.H.S. Dis-
pensaries was 168,

(b) 166. Two complaints bcing anony-
mous were not enquired into.

(c) In 60 cases the complaints were
found to be true wholly or partly.

(d) Action has been taken against the
employees of the C.G.H.S. in 50®cases.
The remaining cases related to matters
of procedural difficulties and no action
against any individual, employee was
called for. Suitable instructions have, how-
cver, been issued to avoid recurrence of the
difficultics reported.

NATIONAL PoLiCY FOR UTILIZATION
OF SURPLUS WATER

2704. SHRI ESWARA REDDI : Will
the Minister of IRRIGATION AND-
POWER be pleased to state :

(a) whether the question of evolving
a national integrated water policy for the
best utilisation of the surplus water
of the -States has been considered by Go-
vernment; and

(b) if so, the outcome thereof ?

THE MINISTER OF IRRIGATION

_AND POWER (DR. K. L. RAO) : (a)

and (b). Yes. The proposed AH India
Irrigation Commission will look into this
question also.
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Tour PROGRAMME OF OFFICERS

2708. SHRI RAM CHARAN : Wil
the Minister of FINANCE be plcased to
state :

(a) the number of officers of the Central
Government who are their own controll-
ing officers for the purposes of Travelling
Allowance and who have been away from
the headquarters for a period of more
than 10 days at a stretch during the last
two years up to the 31st January, 1968;

(b) whether in all such cases prior
approval of the Minister-in-charge/Secrc-
tary of the Ministry for their tour pro-
gramme out of the headquarters was ob-
tained; and

(¢) if not, the action taken against
such officers ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The informa-
tion is being collected and will be laid
on the Table of the House as soon as it
is available,

(b) Under the rules, prior approval
of the Minister-in-charge/Secretary of the
Ministry is not required for the tour pro-
grammes of officers who are their own
controlling officers.

(c) Does not arise.

KoYNA EARTHQUAKE

2709. SHRI S. A. AGADI : Wil
the Minister of IRRIGATION AND
POWER be pleased to state ;

(a) whether Government arc aware
that earthquake tremors with rumbling
souncls were experienced during the first
week of November, 1967 repeatedly at
Muddaballi and Gondbai fore-shore villages
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of Tungabhadra Project, Koppal Taluk in
Raichur district of Mysore State;

(b) whether it is a fact that reports of
the above occurrences were conveyed to
the State Government through the Block
Development Officers  immediately; and

(c) if so, whether this has been investi-
gated by experts and if so, what is their
opinion thercon ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a) and
(b). The highly sensitive seismographs
installed at Poona and Kodaikanal record-
cd 12 and 7 carthquakes/tremors respec-
tively during the first week of November,
1967 but nonc of these carthquakes has
its epicentre in the Tungabhadra Project
area, Koppal Taluk in Raichur District of
Mysore State.

(c) Docs not arise,

OusTEES OF PONG DAM AREA

2710. SHRI VIKRAM CHAND MA-
HAJAN : Will the Ministcr of IRRIGA-
TION AND POWER be pleased to statc :

(a) the arrangements made in tbe form
of houses, schools ctc. for the resettlement
of lakhs of oustees of Pong Dam area of
Himachal Pradesh;

(b) whether Government propose to
displace them only after full arrangements
for their resettlement have been made;

(c) whether Government have appointed
any consultative Committec consisting of
M.L.As and M.Ps who rcpresent these
areas in this regard; and

(d) if not, the reasons thercfor ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
The following amenities arc/have been
agreed to be provided to oustees on their
rchabilitation in the Rajasthan Canal area :

(i) A living hut or temporary accom-
modation,
(ii) A house building loan of Rs.
2000 per family.
(iii) Pucca drinking water diggies
in the resettlement chaks.
(iv) Dispensaries, Schools, link roads

etc. in the new abadies, where
considered necessary.
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(v) A few seats to be reserved for
the children of oustees in the
professional and technical institu-
tions, such as engineering and
medical as per rules framed by
the Statc ‘Government.

(vi) Other facilitiecs made such as
taccavi loans for purchase of
camels/bullocks, good qaality
sceds, assistance in getting tractors
on hire etc.

(b) Yes, as far as possible.

(¢) Yes. A Beas Rchabilitation Cem-
mitice comprising inter alia certain M.Ps
and M.L. As representing the affected areas
in Himachal Pradesh was formed in August
1963. In view, however, of the rc-organisa-
tion of Punjab, the question of re-consti-
tuting this Committec is urder cersidera
tion with the Beas Constructicn Board.

(d) Does not arise.

AWARD ON GAs Prick

2711. SHRI VIRENDRAKUMAR
SHAH : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased to
state

(a) the dctails of the award given by
Dr. V. K. R. V. Rao with regard to the
price of natural gas available from the
‘Gujarat fields;

(b) the basis adopted for the award;

(c) whether rcpresentations have been
reccived against the said award by the pardie
concerned; and

(d) if so, the decision taken thcreon ¥

THE MINISTER OF STATE IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS AND OF SOCIAL
‘WELFARE (SHRI RAGHU RAMAIAH) :
{a) Under the Award, the sale price of gas
has been fixed at Rs. 59 -36 per 1000 cubic
metres. This comprises well-head value
of Rs. 50-00, royalty Rs. 6-00 and Sales
Tax Rs. 3:36. The above price is exclusive
of transport charges, which have been
scparately fixed by the Arbitrator.

(b) The Cost plus profit formula is the
main basis of the award.

(c) and (d). The Government of India
have not received any representation against
the award from any of the concerned
arties,

PHALGUNA 14, 1889 (SAKA)
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L.IC. LoANs IN PUNJAB

2712. SHRI S. K. TAPURIAH
Will the Ministcr of FINANCE be pleascd
to state

(a) whether the Lite Insurance Corpo-
ration units at Ludhiana, Patiala, Jullundur
and Amritsar have suspended the scheme
regarding grant of loans for the construc-
tion of houses against insurance policics;
and

(b) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
‘Own Your Home Scheme’, under which
loans arc granted for construction of bouscs,
continues to be in opcration at Ludhiana,
Patiala, Jullundur and Anritsar.  However,
disbursal of loans sanctioned under the
above scheme is not being made at the
moment pending disposal by the Purjab
Government of a representation from the
L.I.C. that it should bc cxempted frem
the newly imposed requirement that regis-
tration documents should be either in
Punjabi or be accompanicd by a transla-
tion in that language. Apart from the
difficulty in translating in Punjabi lcgal
terminology, the cost of such translation,
which has to be borne by the policy-holder,
will be high. The Corporation has stated
that it will resumc disburscments as soon
as thc Punjab Government waives this
requirement.

UNcTAD

2713. SHRI J. MOHAMED IMAM :
Will the Minister of FINANCE be pleascd
o statc :

(a) whether ‘the President of the Inter-
American Development Bank told UNCTAD
that the difficulties expericnced by the
developing countries werc becausc of the
continuous trend towards higher intercst
rate in the developed countries;

(b) the reaction of Government thercto;
and

(c) whether UNCTAD has taken any
decision in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESALI) : (a) Mr. Fclipe Her-
rera, President of the Inter-American De-
velopmental Bank, was making this state-
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ment in the context of the difficulties of
raising funds in the capital markets of the
developed countries; his actual words
were :

“Our Organisation has also been
worried by the continued trend towards
higher interest rates in the developed
world. It appears to us difficult to carry
out a true development policy at rates
of seven and eight per cent and scme
times even higher. We must admit
that the technical concept of using the
private investment resources of the
capital markets of the more developed
countries to transfer them to the ceve-
loping regions is not working as fore-
seen a few years ago.”

(b) In the context of Indian develop-
ment, what is more relevant is the terms
of government-to-government  assistance
which are, in many cases, softer than thosc
prevailing in the markets of the developed
world. We have also urged the reed for
developmental aid on soft terms.

(c) The conference has not yet concluded
its dcliberations.

NATIONAL GRID FOR ELECTRICITY

2714. SHRI GADILINGANA GOWD:
SHRI S. R. DAMANI :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that Govern-
ment propose to create a National Grid
for clectricity; and

(b) if so, the details of the scheme and
the allocation of funds to link up the
States ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : (a)
and (b). The concept of unifying power
systems on a Regional basis has been re-
cognised and systematic efforts are being
made for evolving a co-ordinated plan of
development of Regional Grid systems
with the ultimate objective of evolving
an All India Grid system. In order to
facilitate the development of Regional
Grids the country has been demarcated into
five Regions as bclow :(—

Northern Region :

The Region comprises Punjab, Delhi,
Uttar Pradesh, Rajasthan, Haryana, Jammu
& Kashmir, Himachal Pradesh and Chandi-
garh.

MARCH 4, 1968
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The 220 KV inter-State link between
U.P. and Delhi was completed in 1966-67.
Punjab and Haryana are already inter-
connected by a 220 KV transmission line.
Haryana and Rajasthan States are inter-
linked through a 132 KV line between
Hissar and Jaipur via Ratangarh through
which Rajasthan draws its major share of
power from Bhakra-Nangal system. The
220 KV link between Haryana and Rajas-
than via Khetri is expected to be complcted
by the end of 1968. Haryana and Delhi
are also Inter-connected by means of 220
KV line through which Delhi draws atout
80 MW of power from the Bhakra-Nangal
system at present. Delhi and Haryana
will shortly have another 220 KV link bet-
ween Indraprastha Power Station at Delhi
and Ballabgarh (Haryana).

A 66 KV link exists between Pathankot
(Punjab) and Jammu (J & K) and another
132 KV link between these two places
is currently under consideration. Himachal
Pradesh and Union Territory of Chandi-
garh are linked with the power systems of
Punjab and Haryana, as their power de-
mands are mainly mct from the Bhakra-
Nangal system.

Western Region : »

This region comprises the States of
Gujarat, Maharashtra and Madhya
Pradesh.

The 220 KV line between Gujarat power
system and Tarapore nuclear power station
was completed in 1967. The 220 KV
link interconnecting Tarapore power station
with Kalwa (Bombay) is under construc-
tion and is expected to be completed by
June, 1968. This would then complete the
inter-State link between Gujarat and
Maharashtra Via Tarapore. The 132 KV
link interconnecting Chandni in Madhya
Pradesh with Bhusaval in Maharashtra is
also under construction and is expected to.
be completed by the end of 1968.

Southern Region :

This Region comprises the States of
Madras, Mysore, Andhra Pradesh and
Kerala.

The 220 KV link between Mysore and
Madras was completcd in 1965. The
110 KV link between Kasargoda (Kerala)
and Mangalore (Mysore) was completed in
1966. The 220 KV link between Pamba
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(Kerala) and Madurai (Madras) is currently
under oconstruction and is expected to be
completed by September, 1568. The 220
KYV link between Chittoor (Andhra Pradesh)
and Katpadi (Madras) is also under cons-
truction and is expected to be completed
during 1969.

Eastern Region :

This Region comprises the States of
‘West Bengal, Bihar, Orissa and also includes
the power system of DVC.

All these power systems are already
interconnected by means of 132 KV lines.
North Eastern Region :

This Region comprises Assam,
pur, Tripura, NEFA and Nagaland.

Mani-

Arrangements are being made for the
supply of power from Assam to Manipur,
Tripura and Nagaland.

The Central Government proposes to
give ear-marked Joan assistance for the
construction of inter-State transmission
dines from 1968-69.

FINANCE MINISTER’S TALKS WITH
WORLD BANK PRESIDENT

2715. SHRID. C. SHARMA :
SHRI J. M. BISWAS :
SHRI SHIVA CHANDRA JHA :

SHRI P. GOPALAN :

Will the Minister of FINANCE be
pleased to statc :

(a) whether the question of reschedul-
ing of India’s debt repayments for the
current year as discussed between him and
the World Bank President and Mr. Peter
<Cargill of the World Bank recently at
New Delhi; and

(b) if so, the outcome thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAID : (a) and (b). I had
talks with Mr. George Woods, the Pre-
sident of the World Bank and Mr. LP.M
<Cargill, Director in the Asia Department
of the World Bank on various subjects,
including rescheduling of India’s debt
repayments. The talks being of a general
nature were not aimed at devising solution
10 specific problems.

RAID ON OFFICES OF THE TRAVELLING
AGENCIES IN DELHI

2716. SHRI D. C. SHARMA : Will
the Minister of FINANCE be pleased to
state

(a) whether the Enforcement Directorate
raided the premises of several Travelling
Agencies in Delhi recently and found foreign
cxchange and incriminating documents relat-
ing to foreign exchange during their search;

(b) if so, the details thereof; and
(c) the action taken or proposed to be
taken in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) :'(a) to (c). During Ja-
nuary, 1968, the officers of the Enforce-
ment Directorate conducted searches of
the premises of the following Travel Agencies
in Delhi —

(i) M/s. Mercury Travels (India)
Pvt. Ltd.

(ii) M/s. Travel Corporation (India)
Pvt. Ltd.

(iii) M/s. Everett Travel Service and
Everett Steamship Corporation.

(iv) M/s. Sita World Travel (India)
Pvt. Ltd.

(v) M/s. Indian Air Travels Ltd.

and
(vi) M/s. Travel World Inc.

While no substantial foreign exchange
was recovered, incriminating documents
relating to prima facia illegal transactions
in foreign exchange were seized. The seized
documents are under scrutiny and further
investigations are in progress, on comple-
tion of which appropriate action under
the law will be taken.

FOREIGN EXCHANGE TO PRIORITY
INDUSTRIES

2717. SHRI S. K. DAMANI : Will
the Minister of FINANCE be pleased to
statc :

(a) whether there is any proposal to

change the basis of allocation of foreign
cxchange to the priority industries; and

(b) if so, the salient features thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). There
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is no proposal at present under consicera-
tion for changing the basis of allocation of
foreign exchange. Import Policy is an-
nounced at the beginning of every finarcial
year and 1s kept constantly urder revicw.
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BuREAU OF PupLiC
ENTERPRISES

2719. SHRI KAMESHWAR SINGH :
Will the Minister of FINANCE tc pleased
to state :

(a) whether it is a fact that the Burcau
of Public Enterpriscs is being converted
into an autonomous body; and

(b) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (fHRI
MORARIJI DESAJ) : (a) No, Sir.

(b) Does not arisc.
SECURITY OFFICERS IN PUBLIC UNDERTAKINGS

2720, SHRINITIRAJSINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to refer to the reply given
to Unstarred Question No. 4221 on the
14th December, 1967 and state:

(a) whether the information regarding
the number of Security Officers and men
working in the public sector undertakings
has since been collected ?
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(b) if so, the details thereof; and

(c) whether Government have taken any
decision regarding the proposal to cons-
titute Central Industrial Security Force ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) and (b). The
Central Government industrial undertakings
have nearly 12,000 security personnel,
including officers on the rolls.

(¢) The Central Industrial Security Force
Bill is at present beforc the Parliament
after being reported upon by the Joint
Sclect Committee from both Houses of
Parliament.

wagfan wfe aar smgfa
swifer wnfa & safeadi
¥ faa wfw
2721. 1 THEITT WA
FAT GHIA TTAI JAT T2 I &1 FAT
FafE
(F) wmaza=fdawFmarT
frasr &@T smw qar SR FTET
? JEE T wqgfad sfaar,
sagfad snfaw sfaat qar fres awt
# 3R ¥ fov o9 wff & I=
v fagg S faang; «@e

0

(@) afx &, @1 =@ v &
AYFIL T FAT FEATET T E |

QAR FoqI WATHT | T Xl
(siwadt gERw aE) c (F) Al
urfew Jrfagt #1 999 smaT F &
q wqgfeq @t § a9 97 dat 7
Sgr & S aaaen afaw g, S
gies 9T 7 ATANT § I« femr 97
fres a1 s 7 fawrfan v o fF
YR WIHT THA ALl § q9qr
I @ |, faaa o sfas o9
g, T g |

(&) afasat qeai & geg gy
Tt F faaaw & foag ofenfaa faa
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g ¢, fod ffafe sEea
Y —

(1) ifwdm  smgfaa snfew
Sfaat qaT agfEg arfaat § qied
# fau 25 sfame ¥ 30 sfowa &1
HTTEAT ;

(2) swgfem nfew  snfaad
a1 sgfaa snfaat #1 faaw § g-
famaT 1

afaw feeelt | e whimero
&|
2722. s WgARSY @l
f& .

(F) 7 awx 1t g1 § fF
fred & awy & g9d TFH, T
feeeft & v e sfmeror o= 7 Fwargfa
AWE;

(1) smAs=gfeead
| gfew & agi oF o1y w17 av Hi At
g 1 safeayi &1 fga faar ar;

() =+ | gFT ¥ q@OF ST
@ AT W TN F e sfmaer e
T S FAT FT q7FT7 F7 f=9R) E;
#iT

(w) =fz &, a1 593 Fav w07
g7

qEIA AT HATHT | TS Halt
(st gy ) (F) wT
TSN, W 1 § UF = F qFaH
| fosad faeh &1 sfrw aqafadi
FfegmE g i)

(@) =&

(1) @ (v): ofew A awE
@ & AU qur 7 o F9 SmEms @
FT@ §¢ ¥ fau S < f@r
T
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CHANGES IN DELHI MASTER PLAN

2723. SHRI R. S. VIDYARTHI :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether a meeting of the officials
of Delhi Administration, representatives of
Delhi Municipal Corporation, New Delhi
Municipal Committee and Town Planning
Organisation was recently called by him to
discuss land policy in Delhi: and

(b) if so, the mattersdiscussed and de-
cisions taken thercat :

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVECP-
MENT (SHRI B. S. MURTHY) : (a) No

(b) Does not arise.

KRISHNA-GODAVARI WATER DiISPUTE
TRIBUNAL

2724. SHRI K. LAKKAPPA: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have received
any proposal for the appointment of a tri-
bunal for the sharing of water from Krisha
and Godavari from Maharashtra and
Mysore States; and

(b) if so, Government’s reaction thereto 7

THE MINISTER OF IRRIGATION
AND POWER (DR.K.L.RAO) : (a) and
(b). Maharashtra and Mysorc Govern-
ments  have proposed that if the
question of allocation of Krishna and Go-
davari waters is not settled at an early date
then the matter should be referred to a
Tribunal under the Inter-State Water
Disputes Act, 1966. Government feel
that further efforts should be made to re-
solve this dispute by mutual discussions
and negotiations and the question of
appointment of a tribunal should be consi-
dered later in the light of these discussions.

TAwA ProJECT
2725. SHRI NITIRAJ
CHAUDHARY:
SHRI NATHU RAM
AHIRWAR:
SHRI LAKHAN LAL
GUPTA:
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply given

SINGH
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to Unstarred Question No. 3397 on the 7th
December, 1967 and state:

(a) whether a decision for giving cent
per cent earmarked assistance for Tawa
Project has since been taken;

(b) if' so, the amount which is likely to
be given during 1968-69; and

(o) if not, when a decision in the matter
is likely to be taken ?

THE MINISTER OF IRRIGATION
AND PFOWER (DR. K. L. RAO): (a)
Not yet.

(b) Does not arise.

(c) The question of giving cent per cent
earmarked assistance for the Tawa Project
is still under examination. This is linked
with the question of approval of the revised
Project report and estimates, which is
yet to be received from the State Govern-
ment, and the provision in the Plan for its
execution.

gar wax = feegadt |
snadfer safaat
2726. S WETAT M : FT e,
qfeat {r@tstw od an favm qdt a8
FAN N FAUFAfF
(7) wmage= g 5o
fAR d9g waq 1 fe@ad #
Irgafes stafeal & o aeqrH
g o
(@) afg@rsaas?
Taree T, i fratsm aar
foewm dWamm A Sewwn (R
To Yo ﬂfﬂ’) (%) s (=|).
dog w fao feeqed  swfes
fafeen 9 & & wifq & fafaa
feedwdt 7} | SuA smgafes swfuat
FY T FW &1 wE A= qdi
arad faw fafwsan storeit &
fawra

2727. =t quxx fag gaag
a7 Tqreem, qfea™ fltdw ©d AR
fazt® A= 7§ TN A I FGT O

(%) 2w & ogifew  fafecr
sure & faww ¥ fag sww @
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T AATE F4TE T § T 3% g
T A wE L

(o) 2w & smpEfes  fafeer
Froa 7 & fraw Feil § daq A-
Ffew fafaear sorrelt & farem & et
¢ AR fraw fafear st & firef-
et fafecar sorret Y farear v st
g Wk

(7) R T WX TN AT
fqad Faw smgafes fafeam someh
FY farey & a7g, FEAT AW & fAT FFTC
R FEAE FA F fa=EC &7

Tgreen, qitar fadtaw qar anda
fazm wWarwa § Iewedr (s @0
go #fa) : (F) u= fagwwr qwr
9 9 T fEar mav § 1 [qeawrem &
® v v Ifwy de@r LT 329/68] 1

(') (i) =7 @t ¥ g@r
Sg FAd wgafew fafFear  yorel
%Y &Y farerr & @Y @—58 .

(i) 3% Foet # wew @t
fafaa (gwadt) fafesn wgfa &
forer & oY @——43

() w@ETEE sy fawg § aur
T Afes FTAST FY LTI FLAT o7 7
Faw A fas agfa Y foew & 9
T G FTE W § 1

AU U AT

2728. »t awaea Fag gwag: w0
[A FEA Tl qg I H FAT
FafF

(%) wew w2w F wrfaax osa
F wen FfFadl F} G0, AT FY
ATIH, A I G qfq a9 Fraet
qEEAT AT E; AT

(@) "ew o A T|R AR
wrfagT & s safa & fag st
FHwT aqrfad £ F fAg a7 FaaEy
N TEY?
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qa weTM fawwr | e wat
(et gk ) = (¥) WA
AW AP ®T FIE A FETH AGH
ot

(&) sl & fag wex wwr FHearor
T F 3R § TF WaT a9 4T
gl F fao Srafrs gfmw anfoa
F F AT 64,750 T F I
TR & € g qar 9 A a9 |7
20,000 U K qge foeg < am <&
g

FUNCTIONAL SCHEME OF ASSESSMENT AND
CoLLECTION OF INCOME-TAX

SHRI S.S. KOTHARI: Will the Mi-
nister of FINANCE be pleased to state:

(a) whether it is a fact that the introduc-
tion of functional scheme for assessment
and collection of Income-tax has helpedin
speeding up collections; and

(b) if so, Government’s experience in
this regard?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
Functional Scheme was introduced from
July, 1967. The net budget collections from
July to November are as under:—

Net Budget July—November Percentage
‘Collections ————————— increasc.
(Rs. 000) 1966 1967

PHALGUNA 14, 1889 (SAKA)

Func- 149,74,76  145,06,11 —3%
tional

Units.

Non-

Functional

Units.  66,23,24  62,78,89

AllIndia 215,98,00 207,85,00

—5%
—47%

It is, however, too early to assess the full
impact of the Scheme is still taking root in
implementation, though as conceived it
should enable more concentrated attention
being given to the work of collection.

Written Answers 1344

IMT MW § IWE-qF

afgwfi & faey formd

2730. it frgree ferg : vy farey
At ag qAT F T F G

(%) 7a @9 aut § gax W
q SORA-eF fawmr & arfuwrfon
& fagg dog g, frame), o
SraTfea i Far gTey frae frsrad
# g,

() ST W F FAEA-[H
faarr & feqw Famfal &1 s
Tt § qaneen R ;i

() v% wafu & 3= aER A
ST W F IRA-IEE fawmr &
IIEA-ew *1 fary T sty g€ ?

IT-garE wA aqr fawr Wt (=
Ao wE) o (F) aR (F).
AT THEIT FT 97 7EY @ AR qqrENT
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() 1964-65 7 AFT 1966-67
% & A9 § IO AN § 417 IATEA

et & g sfeaat 59 g of —
gATT T 7
1964-65 573683
1965-66 596378
1966-67 767320

#QH «E QO¥ wwAY

2731. =t fagm fag : =
faw w=it 21 frwway, 1967 &
FATCTFT ST F®T 5359 F  IWT
¥ @Y § 9g aq Y T FG1 5 ¢

(F) +1 qa9 a€ UvE FEAT
FIRATT QAN ITIAE;

(=) afz g0, 1 IF%T AT 74T

() SF@ FEA N gET wF
et & o o s 1 afo wvar
¢ AT gg v ufw feadt safy
g W
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(7) %0 s F1agF FW

& foo s FREAEY AT L G 7
IF-RaA A war faw wa (s
Mo wdE) o (F) W) (F)

FaTafEa I EEaT 5359% 21 fagwaw
1967 &1 {30 U 39T 7 g7 aqm™T T
a1 f& fao a=reg a1 OSfegi g
a0 1966-67 ¥ 4AE 9T UIE FFAAT
(srgae) fafads, Faw % " FFE
FIS-GA G T2 AT | AT ATEEATEA
faar @ a1 f5 qEE T O Y
(srgae) fafwds, o= &1 foow
ai aut § fam & an &R G
"t aETAr & vE o 9% A &
AT A0 T FIT {17 IF fafaw
ITEAT FAY T ST TEIT FFar arEm o
ag AT THLST BN AT W@ § A7 AqT-
qEaT WISl @ "e9 AN AT AT 7@ QA
Eicuil]
() & (7).
RN
NON-PROJECT AID FROM AID-INDIA
CONSORTIUM

2732. SHRI R. BARUA: Will the
Minister of FINANCE be pleased to
state:

JqIAT THRGN

(a) the rcasons for the shortfall in the
non-project aid promised by the Aid-India
Consortium countries during the current
financial year; and

(b) its impact on the planned projects
as a result of reduced aid.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The reasons for
the short fall in the non-project aid during
the current year from the Aid-India Con-
sortium are (a) delay in the replenishment
of the resources of the International Deve-
lopment Association and (b) lower level of
development aid funds in the USA Aid
Appropriation Act.

(b) Non-project aid supplement our own
resources for meeting the maintenance
requ irements of industry and agriculture
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The shortfall in non-project aid commit-
ments during the current financial year will
reducc the overall availability of foreign
exchange for these prupose in 1968-69
unless necessary additional resources for
quick utilisation are available during that
period.

CONSUMER CONSULTATIVE COUNCIL
FOR ProDUCTS OF PUBLIC
UNDERTAKINGS

2733. SHRI RAMACHANDRA
ULAKA : Willthe Minister of FINANCE
be pleased to refer to the reply given
to Starrcd Qu:stion No. 814 on the 21st
December, 1967 and  state :

(a) whether the recommendations of the:
Administrative Reforms Commission on the
appointment of a Consumer Consultative
Councilfor products of Public Undertakings
have since b:en considered by Government ;,
and

(b) if so, the broad details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The re-
commendation regarding the appointment
ofa Consumer Consultative Council Jor
products of Public Undertakings, along
with other recommendations of the Ad-
ministrative Reforms Commission in their
Report on Public Scctor Undertakings, is
under examination by Government.

UNAUTHORISED HuTs IN DELHI

2734. SHRI RAMACHANDRA
ULAKA :Will the Minister of WORKS,
HOUSING AND SUPPLY be pleascd to
refer to the reply given to Starred Question
No. 665 on the 14th December, 1967
regarding unauthorised huts in the Capital
and state

(a) whether the recommendations of
the study group have since been considered;
and

(b) If so, the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH ):
(a) and (b). The recommendations of the
Study Group were considered in a meeting
held under the chairmanship of the Minis-
ter for Home Affairs on the 6th January,

1953. As a result of the conclusions reach
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cd at the meetingorders have been issued
transferring the work rclating to the imple-
mentation of thc Jhuggis and Jhopris
Removal Scheme from the Municipal
Corporation of Dclhi to the Delhi Deve-
lopment Authority. The cther conclusiors
are under consideration of the Govern-
ment.

REPORT OF COMMISSIONER FCR
SCHEDULED CASTES AND
ScHEDULED TRIBES

2735. SHRI RAMACHANDRA
ULAKA : Will thc Minister of SOCTAL
WELFARE b: pleased to refer to the reply
given to Starred Question No. 673 on the
14th December, 1967 and state :

(a) whether the rccommendations of
the State Ministers for setting up 4 brcad-
based Committee to follcw up acticn on
the report of the Commissioner for Sche-
duled Castes and Scheduled Tribes have
since been considered; and

(b) if so. the decisions taken thereen ?

THE MINISTER CF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHUILRENU GUHA)
(a) The conlerence was ol a consultative
and exploratory nature. No specific deci-
sions were taken,

(b) Matter is under consideraticn,

RE-ORGANIZATION OF L.I.C.

2736. SHRI RAMACHANDRA
ULAKA : Will the Minister of FINANCE
be plcased to refer to the reply given to
Starred Qucstion No. 680 on the 14th
December, 1967 and state :

(a) whcther Government have since
considered the question of rc-organization
of the Life Insurance Corporaticn; and

(b) if so, the decision taken thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
matter is still under consideration.

TRiBAL DEVELOPMENT BLOCKS

2737. SHRI G. C. DIXIT : Will the
Minister of SOCIAL WELFARE be plcased
to state :

PHALGUNA 14, 1889 (SAKA4)
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(a) whether it is a fact that the num-
ber of Tribal Development Blocks in Madhya
Pradesh is small as compared to the num-
ber of blocks in other States like Maha~
rashtra and Gujarat; and

(b) if so, the reasons thercfor 7

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA): (a) No. Sir.

(b Docs not arisc.

SUBSIDISED INDUSTRIAL HOUSE-
BUILDING SCHEME IN MADHYA
PRADESH

2738. SHRI G. C. DIXIT : Will the
Minister of WORKS, HOUSING AND
SUPPLY b: pleased to state :

(a) the numbzr of houses constructed
so far in Madhya Pradesh under the sub-
sidised industrial house-building scheme;

(b) thetotalamountallotted to Madhya
Pradesh so far:

(c) whether therc is any proposal to
construct more houses in Madhya Pradesh
under the scham: during 1968-69; and

(d) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) 10,808 houses were built under the
Subsidised Industrial Housing Scheme in
Madhya Pradesh since its inception in
S:ptember, 1952, up to the 30th September,
1967.

(b) The amount given to the Govern-
ment of Madhya Pradesh under the Scheme
up to the 31st March, 1967, is Rs. 345-01
lakhs and a sum of Rs. 27-00 lakhs has
bzen provided by them in their budget for
1967-68.

(c) and (d). The Subsidised Industrial
Housing Scheme is a continuing Scheme
and the Statc Governments have been
authorised to sanction projects for construc-
tion of houses for industrial workers under
this Schem:. Thz details of the projects
sanctioned during 1968-69 will become
available after the rcport for this period
has becn received from the Government of
Madhya Pradesh.
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LOAN ADVANCED BY STATE BANK
IN MADHYA PRADESH

2739. SHRI G. C. DIXIT : Will
the Minister of FINANCE be pleased to
state :

(a) the amount advanced by the Statc
Bank of India between 1962 and 1966 to
small industries in Madhya Pradesh;

(b) the names of firms and industrics
with amounts advanced to each during the
above period with the rate of intercst charg-
ed thereon;

(c) the details of the security taken from
each to safeguard the;loan;

(d) the number and amount of these
loans which have becomc bad debts and the
names of parties concerned; and

(€) the steps taken by the Statc Bank
of India to recover the loansand the amount
of unrecoverable loans with the names of
the debtors and the amount of loss sustaincd
so far or expected to occur ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (@) to (c). The
information is b:ing obtained and will be
laid on the Table of the House indue course.
it will not, however, be possible to give
the names of the debtors as the State Bank
of India is precluded under S.ction 44(1) of
the State Bank of India Act, 1955 from
giving such confidential information.

MENTAL RETARDATION AND
BLINDNESS AMONG CHILDREN

2740. SHRI K. N. PANDEY : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
‘MENT be pleased to state :

(a) whether any scheme has been for-
mulated to save children from mental
retardation and blindness; and

(b) if so, the amount earmarked for
this purpose ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
and (b). The National Nutrition Advisory
Committee is considering a scheme to pro-
tect vulrcrable segment: of the population
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agiinst mal-nutrition waich according to
expart opinion results in mantal retardation
and blindness.

T v ywA, TATA
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CADRES EXISTING IN STATE BANK

2745. SHRI1 M. S. MURTI : Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that two cadres
exist in the Statc Bank of India, namely,
Imperial Bank Cadrc and the State Bank of
India Cadre with indentical dutics and res-
ponsibilities; and

(b) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) Yes, Sir.

(b) These two cadres are being continued
pursuant to Scction 7 of the State Bank of
India Act, 1955. The former cadre includes
otlicers who were in the employment of the
Imperial bank and were taken over by the
State Bank on the same tenure, remuneration
and terms and conditions. The second cadre
includes all new entrants in the State Bank's
services, for whom a new sct of scrvice Rules
was framed.

Tax EvasioN By FiLM PEOPLE

2746. SHRI K. N. PANDEY : Will
the Minister of FINANCE be plcased to
refer to the reply given to Unstarred Question
No. 862 on the 16th November, 1967 and
state:

(a) whether the information regardinggax
evasion by film people asked for thercin
has since been collected;

(b) how much taxes have been recovered
from film people during the said period; and
(c) who arc the defaulters among them
and the steps taken to recover the taxes ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI (a) Yes, Sir.

(b) and (c) This information is being
collected and will be laid on the Table of
the House as early as possible.

A.R.C. REPORT ON TAXATION

2747. SHRI YAJNA DATT SHARMA :
SHRI RABI RAY:

SHRI RAGHUVIR  SINGH
SHASTRI: SHR1 DHIRESHWAR
KALITA:

Will the Minister of FINANCE be
plecased to state:

(a) whether the Working Group of the
Administrative Reforms Commission headed
by Shri Mahavir Tyagi has in its report
suggested a complete rationalisation of the
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Income-tax assessment procedure and re-
organisation of the Central Board of Direct
Taxes;

(b) if so, the broad details of the re-
commendations made by the Working
Group in this respect ; and

(c) the action taken by Government
thereon ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : (a) It is learnt that the Working
Group appointed by the Administrative
Reforms Commission has submitted the
report of the Group on Central direct taxes
administration to the Chairman of the Com-
mission. However, the Government have
not so far received the report of the Adminis-
trative Reforms Commission on this subject.

(b) and (c). Do not arise.

NUTRITIONAL PROGRAMMES

2748. SHRI HIMATSINGKA:
SHRI ESWARA REDDY::
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state:

(a) whether a new programme had been
spelt out at a two day meeting of the
Nutrition Advisory Committee to make up
the deficiency of essential vitamins amongst
poor children which cause mental rctardness
and blindness;

(b) if so, the details thereof;

(c) the steps being taken to implement it
and cover the maximum number of poor
<hildren; and

(d) the financial provision proposed
for the purpose for the year 1968-69 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTY) (a) to (d).
A comprehensive nutrition plan prepared
by the Nutrition Cell of the Direc-
torate General of Health Services was dis-
cussed at the 7th meeting of the National
Nutrition Advisory Committce held in New
Delhi on the 8th and 9th February, 1968.
The Plan is under examination by an ad hoc
Expert Group formed by the National
Nutrition Advisory Committce.
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SALONKI MEDIUM IRRIGATION PROYECT
IN Orissa
2749. SHRI A. DIPA : Will the

Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Salonki medium irrigation
project in Orissa covers Puranakatak,
Talesar and Dholapur areas also; and

(b) if not, the reasons therefor ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (a) The
reference is presumably to the Salki Pro-
ject, which does not cover Purankatak,
Dholapur and Talesar.

(b) The utilisation has been limited to
availability of supplics as per observed
discharge data of the river.

EXPRESSWAY IN ORISSA

2750. SHRICHINTAMANI  PANI-
GRAHI : Will the Minister of FINANCE
be pleased to statc:

(a) whether the Central Government have
decided to give 3 crores of rupees as loan to
the Orissa Government for completion of
of Expressway in Orissa; and

(b) if so, whether the State Government
has agreed to thc conditions attached to
this loan ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The matter is
under consideration.

(b) Does not arise.

SINDRI  FERTILIZER FACTORY

2751. SHRI N. K. SINGH : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(a) whether there is any scheme to use
pyrites instead of gypsum by the fertiliser
factory, Sindri;

(b) if so, what are the advantages of using
pyrites; and

(c) whether the switch-over is due to in-
adequate supply of Gypsum; and

(d) if so, the reasons for not cxploiting
the reserves in Rajasthan ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND OF SOCIAL WELFARE
(SHRI RAGHURAMAIAH): (a)and (b).
Pyrites are proposed to be used at Sindri, as
part of the Rationalisation Scheme for the
production of sulphuric acid which will in
turn be utilised for the production of phos-
phoric acid and by-product gypsum. The
phosphoric acid will be used for production
of Triple Super-Phosphate while the by-
product gypsum will be used for production
of ammonium sulphate in place of natural
gypsum. The sulphate radical is thus used
twice. Further, Sindri will be able to produce
phosphate fertilizers containing water soluble
phosphate without the use of imported sul-
phur and substantially meet the deficiency
of such fertilizers in the region. Pyrites
are the only known source of sulpur in the
country and their use in the scheme for pro-
duction of sulphuric acid will help in re-
ducing import of sulphur.

(c) and (d). The switch over to pyrites
has been decided taking the following fac-
tors into account:

(i) The deteriotrating quality of gypsum
obtained from the mines in Rajasthan, pre-
sently worked.

(ii) The increasing cost of freight of
gypsum from Rajasthan.

(iii) Utilisation of pyrites would enable
the factory to produce phosphatic fertilizers
and complex fertilizers without the use of
imported sulphur and at the same time, by-
product gypsum of the desired purity will
be available for continued production of
ammonium sulphate.

A afw@rser
2752. s  g¥TAT ®EAT : F;T
ot st fega 71 72 37T ¥ FAOT
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(%) =av 7z @= ¥ fx @ afk-
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(w) afz g al @ s g fw
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MARCH 4, 1968

Written Answers 1358
() =@ afioar g fFa Y
T g ?

feard aur faga @& (w10 Fo
®o Tm): (F) &, &

(@) =& faFm & sfuwaw fea
A A A1TEE qWAT I fF Ty )
97 grfcar #) 398 aga  afus &
fear sno fawar wema seer fwar aay
a1 | 28 9fT337 F17 97 F FTHT T IO
SR ARE i B

(7) w1 F0T T

FiscAL RELATIONS OF CENTRE AND STATES

2753. SHRI S. R. DAMANI: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that the Govern-
ment of Madras have sought review of the
fiscal relations of the Centre and States;

(b) if so, the reaction of Government
thereto; and

(c) whether Government propose to
appoint a high level committee to review
the constitutional aspect ?

THE DEPUTY PRIME MIMISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) Government of
India have not received any request as such
from the State Government.

(b) Does not arise.

(c) The Administrative Reforms
Commission is already examining the
question of the Centre-State relationship
in all its aspects.

POCHAMPAD PROJECT

2754. SHRIM. N. REDDY :
SHRI M. SUDARSANAM:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether it is a fact that the Govern-
ment of Andhra Pradesh requested for the
allocation of Rs. 18 ‘00 crores for Pochempad
Project in August, 1966;

(b) the amount allocated forthis project
so far for its speedy execution which is held
up at present for want of finance; and
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€) Whefher any provisiély iv' proposed to
be made for this préejeétiin 1968-69 Annual

Plan ?

"THE - MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): (@)
Yes. The Government of Andhra Pradesh
proposed an  outlay of Rs. 18 crores for this
Project for the Fourth Five Year Plan.

(b) An cxpenditure of Rs. 7 -5 crores has
been incurred on this Project upto the end
of December, 1967.

(¢) Yes, about Rs. 15 crores.

ASKSTANCE SOUGHT BY ANDHRA PRADLSH

2755. SHRI M. N. REDDY: Will the
Minister of FINACE be pleased to state :

(a) whcthcz the Government.of India arc
awa,r: of the crop failure and loss suffered
by.fhe Kuans to the extent of nearly Rs. 120
cron.sm Amlhm Pradesh  on.account -of
severe drought in the last. quancr of 1967.

(B) Whether the' State Governmcot had
redficsted the Centfal Governnent to allo-
cate adequate funds urgently for relicf
measures in the aficcted arcas; and

(&) Whether any amotifit has been given
by the Ceritral Goverrmiétit for the above
purpose ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) In December,
1967, the Statc Governmet reported drought
conditions in certain arcas of Andhra
Pradesh. The State Government's pre-
liminary cstimate of loss to crops was Rs.
100 crores. However they indicated that
they would be sending further detailed
report which is awaited.

() Yes, Sir.

(c) As usual in such cases, it has been
decided to depute a Team of officers from the
Centre to visit the Statc and assess the re-
quirement of funds for drought relief. The
question of providiog assistance to the State
Governmeht will be considered in the light
of the Team’s recommendations.

M 8 LSS (C.P.)/68
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REVHED LiST OF SCHEDULED CASTES AND
ScuepuLeD Tribes

2757. SHRI G. C. NAIK: Will the
Minister of SOCIAL WELFARE be pleased
to state:

(a) whether the members of Scheduled
Castes and Scheduled Tribes in Parliament
and the Statc Ministcrs were consulted while
preparing the revised list of = Scheduled
Castes and Scheduled Tribes; and

(b if so, what ate their tames ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) (a) 1
and ¢b). All the then State Ministets and
Members of Parliament belonging to Sthe-
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duled Castes and Scheduled Tribes were
invited for such consultations. A list of
those ,who participated in the consultations
is laid on the Table of the House [Placed in
Library. See No. LT—331/68]

ADVISORY COMMITTEE FOR SCHEDULED
CASTES AND SCHEDULED TRIBES

2758. SHRI G. C. NAIK: Will the
Minister of SOCIAL WELFARE be pleascd
to state:

(a) whether the proposed revised list of
Scheduled Castes and Scheduled Tribes was
scrutinised by a high level Advisory Com-
mittee appointed by Government for the pur-
pose; and

(b) if so, what are their reactions ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA):

(a) Yes.

(b) Government’s devisions on the re-
commendations of the Committec and
further suggestions made are incorporated
in the scheduled Castes and Scheduled
Tribes Orders (Amendment) Bill, 1967.

Houst oN HIRe-PURCHASE Basis By D.D.A.

2759. SHRI D. C. SHARMA: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Delhi  Development
Authority has changed its plan to sell the
houses dcveloped in the Safadarjang area
on hire-purchase basis to cash down pay-
ment;

(b) whether the houses built in Najafgarh
area are being given on hire-purchase basis;
and

(¢) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT" : (SHRI B. S. MURTRHY)
(@ to (). The Delhi Development
Authority have decided that some of
the houses/flats may be disposed of on cash
down payment. The matter is, under con-
sideration of the Government.

MARCH 4, 1968

Written Answers 1362

FAMILY PLANNING CENTRES IN ANDHRA
PRADESH

2760. SHRI D. B. RAJU : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state:

(@) the details of Family Planning Sche-
mes in Andhra Pradesh at present ;

(b) the amount incurred on them so far
and the amount likely to be incurred during
the current year;

(c) whether it is a fact that a family plan-
ning centre has recently been opened at
Prakasam Nagar, Rajahmundry, FEast
Godavary District in Andhra Pradesh; and

(d) if so, the reasons for opening a new
family planning centre in close proximity
to the previous family planning centre and
the amount likely to be spent during the
current year on this new clinic ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT. (DR. S. CHANDRASEKHA R)
(a) and (b). The required information is
given in the statcment laid on the Table
of the House [Placed in Library See No.
LT-332/68]. 4

(©) Yes.

(d) The information has been called for
from the Government of Andhra Pradesh
and will be laid on the Table of the Sabha as
soon as available.
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CreDIT CurBs ON COTTON MARKETING

2763. SHRI S. R. DAMANI: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Reserve Bank of India
has made any assessment of the impact
of the credit curbs on cotton marketing; and

(b) if so, whether any relaxation is con-
templated in respect of credit curbs on
cotton and kapas ?

THE DEPUTY PRIME MINIS-
TER AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : (a) and .
(b). The Reserve bank has been
scrutinising the credit limits for cotton
and kapas sanctioned by the commer-
cial banks traders to assess the extent to
which these limits have been exhausted in the
areas covered by the cotton markets. By
and large the existing limits have been found
to be adequate to meet the current. demand.
Additional limits have, however, been sanc-
tioned wherever thc banks have already. -
exhausted or are about to exhaust their limits
and where traders are likely to face genuine -
difficulties in meeting their commitments to
growers. As regards the mills, the Reserve
Bank is also granting additional limits to
banks to take care of their genuine credit
peeds. These measures are considered to
be adequate to meet the requirements of the
present situation and no general liberalisation
of the Reserve Bank's directive appears to be
necessary at present. The position is,
however, being watched by the Reserve
Bank and by Government and appropriate
relaxations will bc made as considered

necessaty.
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PunLIC UNDERTAKINGS

2764. SHRI S. R. DAMANI:* Will
the Miniiter of FINANCE' be plensed to
state:

(a) whether Governmentpropese to have
industry-wise organisation of public sector
undertakings as recommended by Adminis-
trative Reforms Commission; and

(b) if not, the reasons for keeping the
public sector uvaits uader the overall control
of Administrative Ministries ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
Administrative Reforms Commission reco-
mmepded that Sector-cum-Statutory Corpo-
ratiobs shouf& be' established for running
industrial “and’ manufacturing concerns of
Central Government in certain specificd
areas, these;Cagporations ta function under
the respective administrative Ministries. The
various regommendations. of the Administra-
tive Reforms Commission, including this,
are tnder examination by Government.

SALE OF ILucrr LiQuor 1IN DeLHI

;15’; SHE] HARDAYAL DEVGUN:
Will the Minister, of SOCIAL WELFARE
be pleased to state :

(@) whether Government are aware that
in spme of the colonies in Delhi, stills are
operating in a large scale and the illicit
liquer. is, sald. during specified hours in
opep places; .

(b) whether it is a fact that the residents
of cetain cofonies have represented about
the feeling of insecurity prevailing are
because of the negligent behaviour of the
Police in general and those behaviour of the
Delht Police in general and those posted in
such colomies in particular; and

(c) if so, the steps taken to allay the fear
of the residents of these colonies ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) (a)
No, Sir.

(b) No representations have been re-
ceived’ in' the Department of Sdcial- Wel-
fare,

(¢) Does no arisc.
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'‘GIrE 'HYBRO - PROJECT
2766. SHRI YASHPAL SINGH:
Will the Minister of IRRIGATION AND
PQWER be pleased to state:
(a). whether the work on the Giri-
Hydro-electric Projects has been started;

(b) if so, when it is likely to be
completed; and

(c) the area likely to be benefited by this
project ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L. RAO): (a)
Yes, Sir.

(b) The Project is likely to be completed
by 1971.

(c) Power generated at the Giri Hydro
electric Project will be utilised in Himachal
Pradesh and surplus power will be fed into
the Northern Grid. The Project would also
provide, on completion, irrigation facilities
to a -gross area. of 8000 acres .on the
left bank of the Bata river.
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KERALA STATE .SOCIAL WELEARE BOARD

2769. SHRI B. K. NAYANAR: Will
the Minister of SOCIAL WELFARE be
pleased to( state:

() whgthgr any proposal has been put
forward, by the Kerala Social Welfare Minis-
ter for changing the setup of the State Social
Welfare Board; and

(b) if so, the action taken thereon ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELRARE
(SHRIMATI PHULRENU GUMA): (8). Oral
proposals were put forward by the Kerala
Social Welfaze Minister in the:course of her
discussion with the Minister of State for
Spcial - Welfare about the setup of the
State Social Welfare Advisory Board.

(b) It was suggested that the state Go-
vernment might forward concrete written
proposals to the Government of India. The
proposals have not been received.

INCOME TAX ARREARS IN ORISSA

2770. SHRI K. P. SINGH DEO: Will
the Minister of FINANCE be pleased to
state:

(a) the names of firms/individuals from
Orissa State from whom Income-tax arrears
evaded or otherwise amounting to more
than rupecs one lakh are still outstanding ;

(b) whether Government have received
any cooperation from the public in the shape
of information which might help recovery of
the arrears;

(c) if so, whether any action ha.s becn
taken by Government in the matter; and

(d) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). Informa-
tion is being collected and will be laid on
the Table of the House as early as possible.

FOREIGN INVESTMENT IN FERTILIZER

2771. SHRI K. P. SINGH DEO: Will
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether it is a fact that the present
fertiliser policy has failed to attract forcign
investors on an encouraging scalc;

(b) if so, whether Government propose. to
bring a change in the present policy to du
courage foroign investors; and :
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() if so, the the steps taken by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH): (a) It
is not correct to say that the fertiliser policy
as announced in December 1965 has not
attracted foreign investors as seven proposals
for foreign investment have been approved
and are in various stages of implementation.

(b) and (c). Do not arise.

gfort w1 wamw

2772. ®t &0 fao wgmw :
FIT WHTX WAL A<l JF_JdTH KV FT
Gt f:

(F) = g0 w@T W G
sA-FAt & s g fafam oot
1 gfeort aur anfew sfaat & F=amor
F fau fF s o fasig agEar
e

(&) 1967-68 # I AFIX
gTa AR et fa<im aemmar &
TE; AR

() 1968-69 # faaer faeim
qEEar I FT TEE g W IR
EIAT & NIF A § 7 s g 7

TR TR HATHG | 9T weal
(st w10 I TE): (F) "S-
T q< faww srwnt & fou fags o
75 yrefaear & dER 97

(') s famo, faad 3=
yAifa FE%F9 % AU 1967-68
& facfg sgraar 1 o faars
wE § 1 W qee 9% TR S &
(Trverm & et mav | fwd dE
[LT.333/68]

() 1968-69 F faw sfam
fafaal &1 fAmg aoe  gEEEat
&, 9 59 qHY 9T F A §, ATHI 9
frar oo fafqem @memwr aun
i gy fa=r Ao o< 9T gqE
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T I Hfeaw &7 ¥ spaifed sd-
I T AT AR E |

AeEl & fawfor & fed
afR w1 srEEw

2773. st WWvAT TRE: @l
frmfor, swrw o =i ag @A
N 797 74 f*:

() wraERa fad feamt
FoT wfaei gy TiET qur g § g
T g4 1A & anden ¥ fag 1 g
FEE; AT

(m) afg g @1 sE«sr &6
g 7

farfor, smamm @ar qfa Harem |
Ia-Hat (6 grar fag) (¥ ) s ().
gafs  afdw dfer swgd &1
Tl WX Mg § AHW a1 & fau
aff ¥ fgaw & 1€ sowm 7 Ao
I FT maeqr g 2, fox o =y
ardi ¥ A9 3§ FATEd A S
afatsr @ 7 fage @ fage augd
# frges wFEl F @ [ H
HEEaT | @ YaE & 47 deer
& F=Td T HIL (e fgasr &1
T fagré s FT gt € | 39 FH-
w0 % foq g7 =g @Y e wia
TER AT TRAFETA FAE
Fftgx Aorg fawt Y wefor A wifa
IR FFH I & fAC 3@ AT
T I F AT E )

At & fawnfee) sw wrweg
¥ ARY A
2774. Nt x|dx : T faw
Tt Jg qaT B FIATFA F
(%) =mgw & ¥ femifedr
g4, Mife® ¥ & TF T F6 T (A
foq e &;
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(@) afzgi, Sry¥aefraa
Fq;
(7) T ENT o W@ Rt
& faeg 9% Fh AR A oAl
¢ sk

(w) afg g, av s & @ F
?

Ig-Ram A&l HR faw |y (0
Aot @) (F) R (@)
|8t w9C & g el ¥, oW & ey
H I o HT §RE &, BN AR 49,
faw AT F 7 Y I F¥r gaer e
21

() s (9). gfew # wwF
Fr frde F & Wit 8 ok giean qfe
fawr g SE-aTaT™ Y 9T Wy 2
A= S FHafE Y AFD § a2
fear mar g

TRAINED PERSONNEL
INDUSTRY

2775. SHRI K.P. SINGH DEO:
‘Will the Minister of PETROLEUM &
CHEMICALS be pleased to state:

(a) whether it is a fact that there isa
shortage of trained personnel to man the
fertilizer industry in the country; and

(b) if so, the steps taken by Government
10 provide adequate training facilitics to
overcome the difficulties being faced by the
fertilizer units for want of suitablc trained
personnel ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
‘CHEMICALS AND OF SOCIAL WEL-
FAIR (SHRI RAGHURAMAIAH) :
(a) and (b). No shortage of trained
‘personnel to man the fertiliser industry has
been reported to Government. Training
facilitics are available in the Fertilizer
«Corporation of India and the Fertilizers
and Chemicals, Travancore Ltd.. which
are thetwo major public sector under-
takings manufacturing fertilisers. Both
the companics are continuously reviewing
the facilities with a view to improve
and expand them so as to meet the require-
ments of the fertilizer programme.

FOR FERTILIZER
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feet & sgfer onfe &
wferdl Wt Rl
ez feqr ot
2776. * 9o To FRET :
1 wavewy, qfeare faatam aqr
fawem 7=t oz T A P A e
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fraw safeal #t @ gfaame s<=
TEE
() #n 3g a9 & f& =
A& F 1000 FAgfaa afa F4-
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et 31 fgg I F fT o sregae
() afz &, ot ™ T |
FILHT GTT FT FAATEY Y TE ¢ a1 $¥
TR e

Teen, qfear fafiam g i
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) : (%) ¥ (7). foht T &
AT OFT FY 91 @ AR 9w
Erdice Kl i ]

sagfas wfa & safeagi «
et w1 qEE femn
AT
2777. S{Go &To ATEATH : T
@ree, aftae friwa aar
fa T 7Y g FaT B FIOUFGT

(%) ¥ ag 7= § fr sgfe
siifa % saf¥aai &1 us sfafafamves g
o7 IR AR Fmir, smamw ok
gfT o=t & fae 91 3R I 72 e
far a1 & faesir faamg arfusk g
ATET # AT OF T IT ¥R &
ATaed AT 9T A g FrAiw areer ¥
FATA A9 A gl w far s
Tifgm; #°
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(&) <o e 1 A
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21w o § xw afse ¥ faw s
w0 w00 A iy f 7 oY R ag
 fau i T & fw w1 97y G
amT & g W & gy Tfwr awr
fram
SHORTAGE OF Kshosene O IN Deran
_ 2779.- SHRI D. C. SHARMA:, ‘Will
the Mipister  of BRETROLEUM AND
crmmrcﬂsbepwasedmsme s

"(a) whethiér it is a fact that there is
a shortage of Kerosene oil in Delhi; ™
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4b) if s0, ¢hat §s the present pesition; and

(c) the steps taken
Sltuauon ?

“THE 'MINISTER OF STATE IN THE
MINISTRY OF :PETROLEUM - AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) @
There have beath some reports of shortages
lately, but supplies have been upto and even
better than the level of average off-take
during 1967,

(b) and (c). Ta ensure fair distribution
the Delhi Administration have, as an imme-
diate measure, regulated the sale of kerossne
agginst ration cards.

to meet . the

i

New O WELLS

2780. SHRT MANIBHAI J. PATEL:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased top state:

(a) the number of new wells dug by the
Oil and Natural Gas Commission during
1967,

(b) the number and names of plagces
where oil has been struck; and

(c) the estimated dcposits in the new
wells ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHUBRAMAIAH): (a) 67
wells were drilled in 1967 of which 24
were oil bearings.

(b) In 1967 oil was struck at Ahmeda-
bad Kadi and Mehsana areas.

(c) Reserves of “crude onl are xmtl
estimated well-wise,

HALMM,BAWIA PPRLDE

2781, ‘SHRI §. C, SAMANTA: '
'SHRIS. M. BANERJEE:
will the lmstcr of P;ETRDLEHM
AND.CHEMICALS be pleased to state:

‘(a) whether it is a fact that she whole of
12-~mile stretch of tho Haldia/Bargusi. pipe-
line from Haidia to: Mahishadal: is leakidp
and: the leakage «is dikely: mo M Ino
Tamulk and even beyond ;
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.- fb) whether. it is. -alse @ fast that the
Haldia-Barauni ‘Ripiline . has: . beem . .Jug
up. ‘near Chaitanyapur-for a. length, of wo

- miles for ropairs and that the cost:af sepairs
may be Ba. 40 lakbs.. e

€c) whether this amount will be' recovered
from the foreign contractors,” viz Bechtels
Company; . :

‘(d) if not, the reasons therefor and the
cost to be borne by the Indian Qjil Corpo-
ration; apd L

(c) the action taken to fix the responsi-
bility for this lapse ?

- THE MANISTER ‘OF STATE IN THE
MINISTRY QF PETROLEUM AND
CHEMICALS AND OF SOGIAL WEL-
FARE (SHRI RAGHURAMAIAH): (a) No,
Sir. Recently, one leak was noticed near
Chaitanyapur between Mahishadal and
Haldia. It is not possible to say that the
leakage my occur in the stretch up to
Tamjuk and beyond.

. (b) About onc mile of the pipeline near
the Chaitanyapur road crossing has been dug
. Up to ascertain the nature and extent of the
leakage. It is only after these investigations
are completed that an estimate of the cost
of repair can be known:

(c) to (¢), The construction contractors,
M/s Sham Saipems of Ttaly have agreed to
provide necessary experts/labour, construction
equipment and imported fibreglass required
for investigations.repairs at their cost, The
Indian Oil Corpora}ion will provide the pipe
in replacement of the corroded pipe, where
mecessary. and the coating and wrapping
materials needed.

TAX ARREARS DUE FROM FiLm STArs

2782, SHRI ARJUN SINGH BHADORIA :
Will the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 4333 on the 14th December,
1967 and state: ' ’

(&) whether the information asked for
in respect of Tax arrears due from Film
Stars. has since been collected; and

(), if so, the details thereof 7

THE DEPUTY PRIME MIDISTER &
MINISTER ~ OF FINANCE . (SHRI
MORARIJI DESAD): (&) Yes, Sis. ..

b): Arrears. of tax are-duc from’ some
Indian Film Stars. Names of such  fim

Waitien. Answers 1376

~3tars.and 4he amoynt.: of .{5x - arreqr due
from.eqch. of them e giyen jp AnpERyre
‘A’ laid -op. the Tablg, of the prmgx:
in Librgry, -.See Ng. H—S“IGQ
steps as.provided in Jaw . are being _tgkon
1o eficct recovery in these cases on the facts
and merits of each cage. e

As regards:the names of film stass against
whom tax evasion -complaint: bhas bosn .re-
ceived and the steps hha-hy-Qovmt
in this rgg?rd, the information is given in
Annexure ‘B’ laid on the Table of t.l'_ne
House [Placed in Librgry. See L-r-'_s,sqas;.

Per Capita EXBENDITURE 'OF U. l'.‘ it

2784. SHRI RAJDEO SINGH: Wilt
the Minister of FINANCE be pleaged to
state: e

(a) Whether Governiment ate awarb that
in all three previous Five Yeéar Plans, ‘the-per
capita expénditure ‘for U.P. “has been the
lowest in comparison to all other States and
Union Territories; e

(b) ifso, the reasons therefor :and

(c) whether Government prQpose to
stop this discrimination in all future allot-
ment ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORARJI
DESAI) (a) No, Sir.

(b)and (). Do oot arise,
SurtinGg of C.W. & P. C. OFFICES

2785. SHRI RAM CHARAN : Will
the Minister of IRRIGATION AN}
POWER be pleased to state:

(a) whether it is.a fact that the o@:e,'qf
the Central Water and Power Comr.ms,wn
(Power Wing) was shifted from Simla to
New Delhi with the condition that the
accommodation reauired by the Power ‘Wlng
would be allotted outside Dethi; 9

(b) whether it is also a‘fact that impor-
tant units of the Central Water and Power
Commissiop (Power Wing) were accorbmo-
dated at New Defhi and U.T. inq Transips-
sion Directorates werc shifted to Fariqatld
in March, 19663 v ’ o

(¢) whether it is further @ fact that recently
Government bave, taken a desisian 40 shift
the abowe ynits to Delhi- witheut taking 4be
approvel of Cabinet Advisory Commitpec;
and . [
(d) if so, the reasons therefor:? " :
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THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO). (a)
“The shifting of the Directorates of the
Power Wing of the Central Water and Power
Commission from Simla to New Delhi
‘was approved by Government on condition
that the Commission would release egual
‘space under occupation by the Water Wing
in New Delhi by shifting some of its Direc-
torates to Faridabad.

(b) Certain Sections of the Union Terri-
tories and Transmission Directorates of the
Power Wing were also shifted to Faridabad
in March, 1966, along with some offices
of the Water Wing.

(c) and (d). The Central Water and Power
Commission have made some internal adjust-
ments for utilisation of the accommodation
available with them at Delhi and Faridabad
and shifted the Union Territories Dircctorate
and the Transmission Directorates of the
Power Wing recently to Delhi. This has
been done in the interest of work and without
asking for any additional office accommoda-
tion in Delhi.

VIOLATION OF INDIAN LAws BY
FOREIGN AIRLINES

2786. SHRI JYOTIRMOY BASU
‘Will the Minister of FINANCE be pleased
to state :

() whether it is a fact that the B.O.1.C
has been found guilty of the violation of
Indian Laws;

(b) if so, the details of such acts com-
mitted during the last ten years and action
taken thereon;

(¢) the other foreign Airlines which
violated the Indian laws during the period
from 1958 to 1968 so far; and

(d) the dztails thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). During
the last ten years the only case in which
B.O.A.C. has been adjudged guilty is that
of transiting gold via Palam on 14-9-1967
without giving proper description in the
manifest. The Collector of Customs and
Central Excise, Delhi has in that case im-
posed fine and penalty amounting to
Rs. 40,25,000/-.

MARCH 4, 1968
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(c) and (d). So far M/s. Cathay Pacific
Airways 1td. and M/s Thai Airways Inter-
national have been penalised for violation
of the Customs laws of the country. In
the case of M/s Cathay Pacific Airways
Ltd. there was one casc in 1967, The goods
involved were transistor radio and miscel-
laneous consumer goods of the valoe of
approximately Rs. 20,000/-. The goods
were confiscated and a  panalty of
Rs, 10,000/- imposed on the Airline. In the
case of M/s Thai Airways International
there were three cases :—

Year Description Approx. Action taken
of value
goods

Rs.

90,000 Absolute con-
fiscation of
goods and
personal pen-
alty of Rs.
1,000/~ on
the Comman-
der of the
aircraft.

1962  Gold

1963 Precious stones 65,300 Absolute con-
fiscation  of
goods and
personal pe-
nalty of Rs.
1,000/-.

Absolute con-
fiscation of

1965 Transistor ra-
dio and mis-

5,700

cellaneous goods  and

consumer personal pe-

goods. nalty of Rs.
1,000/-.

REMISSION OF INTEREST ON LOANS TO
BmHAR GOVERNMENT

2787. SHRI RAMAVATAR SHASTRI :
Will the Ministes of FINANCE be pleased
to state :

(a) whether it is a fact that the former
Government of Bihar had requested for
the remission of interest on Loans from
the Central Government in view of economic
condition of the State; and

(b) if so, the reaction of Government
thereto ?



1379 Writter: Answers

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The
Bihar Government had in June last year
requested that in view of their financial
difficulties they may be given ways and
means advance to cover the interest pay-
ments and loan repayments due to the
Centre till October 1967. This was not

agreed to as it would have practically amount-

ed to a moratorium on the Centre’s dues.

fagir & wmt 7 fao=
T

2788. { THEAT URAT : 4T
faa§ aw fagq #&Yag Fa@ &7 FO
0 fF:

(F) a1 99 1968-69 F fagr
YT FT WaT 7 faoet s foo
¥ fadl wgran 3% F1 g AT
frac g; Ik

(&) afzgr, @ fradt ufa ?

fawan€ aacfama @&t w0 go wo
T (F) WX (F). aw faadr-
FOT TN F FEifAlG F fau
fage s®a @t wsal @1 faifa
FE wgrar & St g1 fage TS
Ao & fau g9 ¥ 9gEa § 9
g & a1 T 1968-69 & oMU Fg
g F dEeeAl #1 daer  fEar
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TR AT MuE T

2789. I TWIAATT WTEAY : 74T
Ttferaw wi @@ 74l qg a7 A
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faa a0 fogm A9 Wiws FeE™
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(@) =1 ag &Y 7w g fFam
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Ao d aRd T @R AR
fagre aoF & i wawe d;

() afz &1, @ fgawR A sfa
wwe wf & foy faraar oo A
aR ¥ e fea wemen @7
#fagdard; R

(¥) &R wE 9 qEEe T
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ffemm dX WA qqr awe
qM HEew R ST war (=
wwm): (F) @R (=), s
Gl

() T (7).

IMPHAL MUNICIPALITY, IMPHAL

2790. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) the amount of Central loan and
grant made to the Imphal Municipality,
Manipur during the last 5 years for carry-
ing out works of urban development;

(b) the amount of loan and grant made
available to the aforesaid municipality
during the current year and the amount
allocated for the year 1968-69;

(c) whether any repayment of the loan
has been made by the Municipality, and;

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) :
(a) No loan was given to the Imphal
Municipality during the last five years for
urban development. The following grants-

q AgY 95T |

in-aid were given to the Imphal
Municipality:

Rs.
lakhs
62-63 5-00
63-64 2-65
64-65 6-15
65-66 47
66-67 1-69
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(b) Approyal has been accorded to
the release of a grant-in-aid of Rs. 4,08,640/-
to the Imphal Municipality during the
current financial year. Budget allocation
for 68-69 for grant-in-aid to the Munici-
pality is Rs. 4-70 lakhs. There is no pro-
vision aof lean for the Imphal Municipality
in the current year's budget of thc Mani-
pur Administration. In the budget esti-
matc 68-69 no specific proposal of loan
for Imphal Municipality has been made
by the Manipur Administration.

(c) and (d). Do not arise.

ASSISTANCE TO GOLDSMITHS IN
MANIPUR

2791. SHRI M. MEGHACHANDRA :

Will the Minister of FINANCE be pleased
to state :

(a) the total amount of aid so far
given to the galdsmiths of Manipur;

(®) the number of goldsmiths in Mani-

pur who were given aid cither as loan or as
grant;

(c) the number of goldsmiths in Mani-
pur who applied for such aid; and

(d) the amount carmarked for gold-
smiths for 1968 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI1
MORARIJI DESAI) : (a) to (c). The in-
formation is being collected from Mani-
pur Government.

(d) A budget provision for Rs. 97-25
lakhs has been made for the financial year
1968-69 for advance to the various State/
Union Territory Governments for (i) loans
to goldsmiths; and (ii) grants-in-aid in
connection with other rehabilitation assist-
ance schemes for the goldsmiths.

RESERVATION OF MEDICAL SBATS
FOR MANIPUR - STUDENTS.

2792. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether the Central Government
have devolved on the Government of
Manipur the responsibility of making the
reservation of seats for medical students
of Manipur in the different medical colleges;

MARCH 4,
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(b) if so, the names of Colleges with
which the reservation of seats was made
in the year 1957-68 ‘and the numbeér of
seats so roserved during 1967-68" mclu&ing
the Pre-medical seats; ;

(c) whether the said wark of rmya-
tion is still with the Government of Magipur
in the coming year; and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
No. Reservation of seats for the students
of Union Territories which de net have
Medical Colleges of their own is made by
the Central Government. The Union Ter-
ritorics (including Manipur). have only
been authorised to make selections of stu-
dents against the reserved seats athotted
to them in accordance with the critesia
Jaid down by Government; '

(b) The Union Territory was a:llottéd
20 seats during the ycar 1967-68 in thc
Medical Colleges mentioned below

M.BBS. Pre
seats medical

Medical College

scats
Assam Medical Col-
lege, Dibrugarh . 5 2
P. W. Medical Col- ‘
lcge, Patna . . Nil 2
Madras Medical Col- B
lege, Madras . Nil 2
Christian Medical ]
College, Vellore . Nil 1
Medical Collcge, Ma- )
nipal . . Nil : 3
R. G. Kar Medical .
College, Calcutta . Nil 1
B. S. Medical Collego, ‘
Baokyra . Nil 2
H. P. Medical Col- 3
lege, Simla . 2 N:![
4/ 13

() and: (d). Do not ‘arise. i
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‘US. Dt

2793, 'SHR1 JYOTIRMOY BASU :
wilt the Mitister of FINANCE be plcased
to sfatd -

(a) the total amount which Government
owe.to US.A. as on the 3ist December,
1967; and

¢b) the terms of ropaymeat ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The balance of
loan repayments outstanding on 31st De-
cember, 1967 was Rs. 2653 crorcs. Of
this, Rs. 1329 crores represent the out-
standing principal amount of loans repayable
in dollars and Rs. 1394 crores was the
outstandmg principal amount of loans
repayable in rupees.

(b) The terms of repayment arc dif-
fu’cnf for different loars. Tn most cases
the’ rcpaymcnt period is 40 years. The
rate of interest is 2 1/2%, or below in res-
poet of the bulk of the loans repayable in
dollars and 5 3/4% and bolow in respect
.of. Joans repayablc in rupees.

INGOMB-TAX AND WEALTH TaAX DUE

. FROM PLAY-BACK = SINGERS,

Music] DIRECTORS . AND
SONG WRITERS

2794, SHR1 ARJUN SINGH BHA-
DORIA : Wil thé Minister of FINANCE
be: pleased to state’ :

(a) whether it is a fact that the following
filsh' music directors, play-back singers and
sorig writérs have becn evading paymeht of
incothe-tax for the last five years : (i) Music
Diréctor Shankar Jaikishan, (i) Asha
Bhonsle, (ili) Mukesh, (iv) Kishore Kumar,
(v) Lita Mangeshkar, (vi) Sharda, Playback
singer (vii) Laxmikant Payarelal, Music
Director, (viii) Ravi, (ix) O. P. Nayyar.
Music Director, (x) Hasrat Jaipuri, (xi)
Mujrooh Sultanpuri, (xii) Anand Bakshi,
Song Writer (xiii) Rajinder KrisBan, Dia-
logu¢ and song writer (xiv) Mahendra
Kapoor, Playback Singer, (xv) Shakeel
‘Badayuni;

(b) if so, the amount of incomc-tax
paid by and the amount of income-tax
recovered from them duriag the last five
years, year-wise;

(c) whether Government are aware that

hese film peaple got 75 per cent money
in black from the film produccrs; and
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(d) tho action thken by Govefnmient
ageingt the tax evaders ?

THE DEPUTY PRIME MINSTER
AND MINISTER OF FINANGE (SHRI
MORARIJI DESAI) : () to (d). Informa-
tion is being gollectod and will be. laid on
the Table of the House.

Pior Rural ELECmIC
CO~OPERATIVES
2795. SHRI K. M. KOUSHIK

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(2) whether it is a fact that some ex-
perts of the National Rural Electrification
Co-operatives  Association of’ USA.
carried out a survey in the country last
year for cstablishing a few pllot rural
clectric co-operatives;

(b) if so, whether they have submitted
any report to Government;

(0) if so, the action taken thereon;

(d) whether the said cxperts were
summoned for want of rcqulsne cxpemsc in
the coutrfry; and-"

(5) The “expérise mcuricd by Gmc;n-,
ment thereon ?

THE MINISTER -OF IRRIGATION
AND POWER (DR. K...Li RAO)': {a) t0¢¢).
In the reply given on' 25-5:67 to Unstarred
Question No. 463 in the Lok Sabha; i ' was
stated  that an agrecment was gigned in
Declhi in May, 1967, between the Govern-
ment of India and the U.S, Agency for
International ‘Aid for investigations to be
taken up bya tcam of experts fram NRECA
of US.A. under the acgis of USAID,
in connection with setting up of rural elec-
tric cooperatives in India. Accordingly,
the team of experts visited ¥idla from
Septembet to December, 1967, and' cofrdiict-
¢d investigations into phases II and HT
of the project relating to organisational
and technical feasibility of sotting up rural
clectric cooperatives in the States of Gujarat,
Maharashtra and Mysore. Similar stu-
dics are to be taken up shortly in Andhra
Pradesh and Uttar Pradesh. The rcports
of investigations into phascs II and I
in respect of the States of Mysore and
Meharashtra have booer reccived on 21+2-68
and are under consideration. A report
in respect of the studics in Gujarat is await-
cd. The experts werc invited for advice
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as the National Rural Electric Cooperative
Association of US.A., to whom the ex-
perts belong have made considerable pro-
gress in this field. The estimated amount
of expenditure incurred by the Government
in 1967, in respect of the local cost of ex-
perts who have conducted the investiga-
tions is about Rs. 11,000.

THRBATENED STRIKE BY L.I.C.
EMPLOYEES

2796. SHRI NANJA GOWDER :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Na-
tional Federation of Insurance Field Workers
of India has decided to go on strike in
March, 1968 if the Life Insurance Corpo-
ration fails to implement its agreement
with the Federation;

(b) if so, the broad details thercof;
and

(c) the reason, for the delay in imple-
menting the agreement ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The Cor-
poration has not received any commu-
nication from the Class II Federation re-
garding strike in March, 1968. The Cor-
poration has stated that at no stage has
it violated any of the agreements reached
between the Federation and the LI.C.

DEMOLITIONS IN DiLHI
2797. SHRI YASHPAL SINGH : Will
the Minister of WORKS, HOUSING
AND SUPPL\( be pleased to state :

(a) whether it is a fact that Government
bave demolished shops and workshops
on Rani Jhansi Road on 18th February,
1968;

(b) if so, why the shops on Government
land outside fruit and vegetable market,
Subzimandi, Delhi, have not been demolished
so far; and

(c) whether this encroachment on Go-
vernment land is responsible for traffic
bottle-necks in Delhi ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) Yes.

MARCH 4, 1968
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(b) and (c). Most of the squatters are
holding Tehbazari licences granted by the
Municipal Corporation of Delhi. Delhi
Administration have asked the Corporation
to cancel the Tehbazari licences of squat-
ters who had been granted such licences
after July, 1960 to enable the Administra-
tion to initiate action for their removal.
In the meantime, the question of providing
alternative accommodation to the eligible

{ squatters is being examined by the Delhi
Administration.

HoOUSING GRANTS FOR
HARDANS

2799. SHRI G. S. REDDI : Will the
Minister of SOCIAL WELFARE be pleas-
cdto state:

(a2) the amounts allocated, spent and
lapsed out of the grants given for acquisi-
tion of land for house sites to the Harijans,
State-wise;

(b) whether the amounts lapsed are
on the high side and if so, the steps taken
to revise the procedure for quick dis-
posal of acquisition proceedings; and

(c) whether Government propose to
set apart 5 acres of common land for house
sites in each village in view of the growing
population and future needs ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRIMATI PHULRENU GUHA) : (a)
to (). A Joint provision isimade for the
scheme of houses and housesites for
Marijans. A statement showing the out-
lay, expenditure and percentage utilisation
of the amounts allocated to each State
during 1966-67 is laid on the Table of the
House. [Placed in Library. See No.
LT 325/68). Asthescheme is implemented
by the State Governments, questions like
quick disposal of acquisition proccedings
and setting apart common lands in villages
for providing house sites to Scheduled
Castes are for State Governments to decide
in the light of the local conditions.

INDIAN OiL WORKERS' UNION
2800. SHRI DEVEN SEN : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :
(a) whether it is a fact that the Presi-
dent, Vice-Presidents, Secretaries and othre
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OfficersYand members of the Indian Oil
Workers’ Union have been dismissed by the
QOil India Ltd., Dhuliajan;

(b) if so, the reasons therefor;

(c) whether the Union has served a
strike notice demanding reinstatement of
the dismissed persons and settlement of the
12-point demand including the recognition
of the Union, merger of dearness allowance
with pay: and

(d) if so, the steps taken by Govern-
ment to settle the dispute ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)
(a) Yes, Sir.

(b) The Indian Oil Workers’ Union
staged an illegal strike on the 17th, 18th
and 19th January, 1968 during the pendency
of conciliation proceedings before the
Labour Enforcement (Central) cum Concilia-
tion Officer, Dibrugarh. Twenty-two wor-
kers including the President, Vice-Presi-
dent, Joint Secretaries and somc other
office-bearers of the Indian Oil Workers’
Union were dismissed as they were found
guity of misconduct in inciting others
to go on an illegal strike and stopping
willing workers and intimidating them
with the object of keeping them away from
work .

(¢) The Indian Oil Workers’ Union
served a strike notice on January 27, 1968,
demanding mainly negotiations by the
management on 16-point charter of
demands which includes demands for the
merger of variable D. A. with basic pay;
recognition of the Union, and withdrawal
of the charge-shect against twenty-two
workmen.

(d) Conciliation proceedings were held
by the Assistant Labour Officer (Central)
Gauhati at Dibrugarh on the 4th and 5th
February, 1968. Representatives of the
Indian Oil Workers’ Union and the Manage-
ment bave put up their views before the
conciliation. The report of the Conci-
liation Officer is awaited.
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REPRESENTATION FROM RAJASTHAN'
FOR FINANCIAL AID FOR
PROJECTS

2802. SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased to
state :

(a) whether representations have been
received from the Government of Rajas-
than that scveral important projects in
the State, particularly those which are
essential for food production, are not being
implemented for want of adequate resources;
and

(b) in what manner the Central Go-
vernment proposes to finance the Rajas-
than Government so that important pro-
jects are not permitted to be delayed ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The State Go-
vernment have indicated that they have
had to slow down certain projects because
of the constraint of resources.

(b) Subject to the availability of
resources at the Centre and on the basis of
the principles followed in the distribution
of the total Central assistance between
different States which includes considera-
tion of the requirements of projects
essential for food production, the maximum
Central assistance which can be givea to-
Rajasthan has already been assured to
them. The question of the Centre finamc-
ing the Statc Government in any othcr
manner does not arise.

SHORTAGE OF KEROSENE OIL

2803. SHRI NATHU RAM AHIR-
WAR : Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that the price
of keroscne oil has increased almost two-
fold in various States during the last three
years due to its shortage; and

(b) if so, the steps taken to restore the
normal supply and to bring down the
price ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH)
(8) and (b). Except for some complaints
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toward$ the efid Ufthe year, ‘the keroseénc
supply position during 1957 Was 8satisfac-
tory. Some oil conipatiles were even re-
pdited - to be providing indugements to
their agents for its.sale, With further
improvement in availability, the State-wise
kerogene allocations have been slightly
libéralised effective from 1-3-68. This should
help eliminate shortages. The State Go-
vernments have powers, under the Esscn-
tial Commodities Act, to fix retail selling
price of kerosene and to punish those
found guilty of over-charging.

- CASES OF UNTOUCHARILITY

3%04. SHRY G. S. REDDT : Will the
Ministét of SOCIAL WELFARE be pleased
to statc H

(the numbcr of ¢ascs regm!ered under
the: Untouchabitity . (Offences) - Actduring
the Jdst two yeams, Statewise; and

(bY’'th¢ acGion taken thereon ?

THE MINISTER OF STATE IN THE
%ﬁ IMENT OF SOCIAL WELFARE
( HARIATI PHULRENU' GUHA) : (1)

hon rcadnly ava‘lab’é is ‘Taid on
the able of the House. {Placed'in Library.
Seé ﬁo LT-33668).

@) The cases dre investigated by “the
Policeé and pursued’ in- a' court of kw,

if ‘thel-Pawestigations reveal. a- pnmnu Sacte -

case.’ !
o

12.20 hrs.
:PAPERS 'LAID ON THE TABLE

ReView ON  WORKING OF . ASHOKA
Hoteis, JaNPATH Hotris, HINDUSTAN
HoUSING FACTORY AND ANNUAL REPORTS.

THE MINISTER OF WORKS,
HOUSING AND SUPPLY (SHRIJAGAN-
NATH RAO) : I beg to lay on the Table
acapy each of the following papers :—

(1) (i) Review by the Government on
the working of the Ashoka
Hotels. Limitgg, New Delhi, for

. section (1) of .section 619A of
the Compamcs Act, 1956,

MARCH 4,
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@i) A/ copy rof thé. Anndal Report
of tht Asticka Hotels Limited,
New Dcthi, for thé year 1966-67,
along with the Audited Accounts
and the comments of the Comp-

troller  and Auditor General
thereon.

[Placed in Library. See No.
LY-296/68.)

(2) (1) Review by the Government on
the working of the Janpath
Hotels Limited, New Delhi, for
the yoar 1966-67 undcr sub-
section (1) «of scction 619(A) of
the Companics Act, 1956,

(1)) A copy of the Annual Report of
thi¢ Juirpath Hotéls Eimited; New
Deltii; ‘fot - the year 1966-67,
afong with'thé Audired Aecoums
aftet' the cbmments of the Comp-
troller and  Auditor General
thercon.  [Placed in Library. Scc
No. LT- 297’68]

(3) (i) Review by ‘the Governpient on
the working of the Hindustan
Housing, EA(.(OI) Limited, New
Dclhi for the year 1966-67 under
sub-section (1) of section 619A
of the Companics Act, 1956.

(if) A cbpy of the Annual Report
of th¢ Hindustan Housing Fac-
tory Limited, New Dethi, for the
year 1966-67, along with the
Audited Accounts and the com-
ments of the: ComptroHer and
Auditor General thereon,

{Placed in Library. Sec No.
LT-298/68),

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to rcport
the following message reccived from the
Sccretary of Rajya Sabha :—-

“In accordance with the provisions of
rule 111 of the Rules of Procedure
and Conduct of Business in the Rajya
Sabha, I am directed to enclosc a copy
of the Registration of Births and Deaths
Bill, 1968, which has been passed by the
Rajya Sabha at its sitting held on the
27th February, 1968,
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REGISTRATION OF BIRTHS AND
DEATHS BILL

As PassED BY RAJYA SABHA

SECRETARY : Sir, I lay on the Table
of the House the Registration of Births
and Dezaths Bill, 1968, as passed by Rajya
Sabha.

12.22 hrs.
ARREST OF MEMBERS

MR. SPEAKER : I have to inform the
House that T have received the following
commurication, dated the 2nd March,
1968, from thc Magistrate First Class.
Delhi :—

*T have the honour to inform you that
1 have found it my duty, in the exercise
of my powers under scction 188 of the
Indian Pcnal Code to direct that Shri
Shashi Bhushan, Mcmber, Lok Sabha,
be detained for violation of the prohi-
bitory order issued under Section 144,
Criminal Proccdure Code. Shri Shashi
Bhushan was accordingly taken into
custody at 3.45 p.m. on the 2nd March
1968 and is at present lodged in the
Central Jail Tehar, New Dclhi.””

SHR1 S.M. BANERJEE (Kanpur) :
About this particular arrest, now the
strike has been called off..

MR. SPEAKER : No, we are not
discussing it now,

I have to inform the House that I
have received four identical communica-
tions dated the 4th March 1968 from
the Sub-Divisional Magistrate, New Delhi,
as follows :—

*I have the honour to inform you that

1 have found it my duty, in the exercise

of my powers under scction 64 of the

Codc of Criminal Proccdure, to direct

that Sarvashri Ram Swaroop Vidyarthi,

M.L. Sondhi, Narain Swaroop Sharma

and Jagan Nath Rao Joshi, Membcrs,

Lok Sabha, be arrested under Section

188 IPC for defiance of the prohibitory

orders under section 144 Cr.P.C. in

force, by taking out a procession at

Vijay Chowk in the jurisdiction of

Police Station, Parliament Strect, Ne

Delhi against Kutch Award. '

M8 LSS (Cp)/68-9
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Sarvashri Ram Swaroop Vidyarthi,
M. L. Sondhi, Narain Swaroop Sharma
and Jagan Nath Rao Joshi, Members,
Lok Sabha, were accordingly arrested
at 10.10 a.m. on this day, the 4th March,
1968 and are being produced before the
judicial Magistrate at Parliament Strect
Courts for trial today.”

12.23% hrs.

STATEMENT RE. REDUCTION IN
BANK RATE

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : Sir, hon. Mcmbers
must have seen the announcement by
the Reserve Bank on Saturday, 2nd March
1968 that the Bank rate has been reduced
from 6 per cent to 5 per cent. This decision
was taken in consultation with me. I
should like to take this opportunity of giving
the background in which this decision
has been taken.

Hon'ble Members are aware of the
various measurcs which the Reserve Bank
has taken from time to time in the recent
past to provide sclective liberalisation of
credit facilitiecs for exports and other
priority sectors of the economy. The
task of promoting a climate conducive to
a gencral economic recovery is the most
urgent one facing us today. The Bank
rate, which is a flexible instrument of
monetary policy, has to be sct at a level
which is appropriate to the cconomic con-
ditions prevailing at a given, time. This
is an instrument which has not been used by
us for the last three years, the last change
in thc Bank ratc having bcen made in
February 1965. At a time when our concern
is to cnsurc that credit docs not become
a bottleneck to the process of economic
recovery expected to be initiated by the
larger increase in agricultural production
and a somewhat better outlook of exports,
we should bg ready to usc this instrument
floxibly.

Along with the reduction in the Bank
rate, the Reserve Bank has also reduced
the ceiling on scheduled bank advances
from 10 per cent to 9-5 per cent. A new
ceiling of 6 per cent is prescribed for credit
for all exports. The maximum rates
prescribed by the Reserve Bank for the
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[Shri Morarji Desai)

very short term bank deposits and minimum
rates for one-year doposits and savings
deposits have been reduced. It has also
been decided to reduce the rate of interest
on 91 days’ Treasury bills from 3% per
cent to 3 per cent. We expect that the
structurc of interest rates will soon get
adjusted to the new Bank rate in a manner
conducive to the flow of adequate credit
into desired directions.

The cooperative sector obtains at present
refinance facilities from the Reserve Bank
at preferential rates which are 14 per cent
to 2 per cent below the Bank rate. ‘They
would contiriue to enjoy this margin of
preference in relation to the new Bank
rate.

It is my carnest hope that productive
effort in general will be encouraged by these
measures. In the last analysis, it is only
by greater production that we can curb
inflationary pressures or meet the threat of
such pressures emerging again in the eco-
nomy. The Reserve Bank will no doubt
continue to employ selective credit controls
to the extent necessary to ensure that the
credit resources are not used for unpro-
ductive purposes.

12 25 hrs.
RE. STATEMENT ON KUCHCHATIVU

MR. SPEAKER : The Prime Minister
will make a statement about Ceylon which
I had asked her to do on Friday. She is
perhaps making it in the Rajya Sabha.
The moment she comes here at 12.30 or
so, she will do it.

SHRI S.M. BANERIJEE (Kanpur): Why
first in the Rajya Sabha?

MR. SPEAKER : She had questions to
answer there and we were busy here. It
is only a matter of two or three minutes
only; it is not a question of a day. Mean-
while, I have allowed Shri Atal Bihari
Vajpayee to raise under rule 377 a matter.

12 25} hrs.
RE. AWARD OF KUTCH TRIBUNAL

Y rze fagrt aroral (a9InER )
faw 377 ¥ g A afRT ¥ @&
WA favwm @ AR aw =W
WAt g g )
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¥ 3% & 5 1 aR @ 8w
R wag A @l ¥ far w6 fom
1 AF] FW & fag ofewr & @9
T A w7 Afawc @@ g7
g TR @ 959 & gfq IO §
U A ? 41 ST § O A8 OF TRH
A & AETT AT ArwAAT AT
FY AR §9E ¥ AT F aTH 9 W@
F faq same & ; ot oF @@ ®
F%5 ¥ fom qx F91 9 FT R A
78 faar €1 @R wA F A ot @
wlwwwigadige =
g § FfqmEm vw| ) a= @
T 8 & faug &1 garen faar
a1 | Ifew sfqwam & wwE F e
*T Y I RN (AHTT o7 T 5w
29 { 47 49 FFR F $96 {07
FT AT F Mg 3 H &) A
7 g@R # @F uF A s@mw
aET Afgd 91 WX T8 F fum
w fAR F@ & fau 9gq 1 Foer
=T 7q N¥e 0 ¥ fau s afeq
qn1i

AT WEIRT, AN AN gH AT
a & B gew 3 9= gvnfag agw W@
9% aai ATOW FH & faQw § wifa-
qu WEEH FIA F IR 7 R
f&d T § | I« T AP TET 144
T FI GLHIX J9T FT TAT SIS0
AT "oy F7 W O a89 FT AT @
faar sTwT &Y 98 Awaw & fow sseT
& g

Y WAHT q§wq : qF, w9 |

=t wzw fagrdt amRd @l
A oY fF PR g@ER ™ o &y
AN FAT W & A fee sfaeme
§ guEA # | T SfqqE & @y
FA ¥ T GEE & qgE@ A @
% IR F o s A T A
AfeT gore dfem ® dnET w@



1395 Re. Kurch. Award PHALGUNA 14, 1889 (SAKA) Re. Kutch Award 1396

¥ fog dare A &1 wEtew e
q 9T @ T @G, I TR T
TNV Szt & qIT FT HAN
e § 1 77 dEg Mamey, W
dag & afuwT &1 afow g

# o Ig T R A9 aeAw
F AN @R RN ARW & & oW aw
WA 58 T R ag ¥
AT T FT AT A AT @ @9 9w
qffE ¥ 99 JEsa A8 gy
aifgr 1 &R & ag f Im fF e
AT weEl B it T AW & §=
7 FO Fg I B T

MR. SPEAKER : No, not nccessary.

= sew fagrd aomat : ag shen
FT A |

MR. SPEAKER : Not at this stage.
SHRI NATH PAI rose—

st gEET wret o ()
ATy St 1 7y wgr s
TR &1 TEF A AT o Ifed
g, & TEw qwdT T g At
‘9% sfavaTE F F98 F W F a9 @Y
ST ITAT =ifed |

'MR. SPEAKER : He has said that.
The ‘Government is also here. Let them

if and when again they want to bring
forward a discussion.

st T ([8) : @I @ L
HR AW WERT, AT T A A
avft g FT AIlEE |

MR. SPEAKER : How can I say whether
they are going to have a discussion or not?
1 cannot speak on behalf of the Government

at least, I can speak on behalf of all of
you in the sense of fixing up some time.

S waT Fw g (< fﬂﬁﬁ')_
mwmﬁﬁﬂﬁ_ﬂﬁgﬂzﬂfﬁf
# oy, aadE A @ TfgE |

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : I quite appreciate
the anxiety of my hon. friend in the matter
of the Kutch Award which was expressed
very forcefully on the No-Confidence
Motion. The No-Confidence motion was
rejected by this honourable House, If
it is said that does not mean that Kutch
Award was discussed and approved by
this House I am not going to quarrel about
it. But that is not necesyary. .. The
agreement under which we Went to the
Tribunal was passed by this House and
that Agreement contains a -clause which
enjoins the Government to carry out the
Award immediately after it is given within
a certain period. It is in accordance with
that undertaking that the Government
is taking various steps that are to be taken.
It does not depend upon a vote of this
House; that does not mean that the autho-
rity of this House is not accepted by Govern-
ment. It is there. The authority of the
House cannot be challenged: But what-
ever powers have been given to Government
by this very Parliament and by the very
Constitution are exercised by Government
in its own right and that is what the Govern-
ment is doing.

SOME HON.,MEMBERS rose—

MR. SPEAKER : No further discussion.
I will consider it. (Interruptions) He has
given the f€ply; We are not geing to have
disoussion here and now. Aftet-all, you
cannot expect it this very miintte. Let me

consider it.
ot fa T3 ;e wERw, A9
39 foag o3 agw H3X F1-avw fog
qff™ & aa o At @ /& &
39 # o= feur s | (=AEA)

N s A - qfeaT & a1
It &= g Tfg | (mawm)
MR, SPEAKER : I will have to examint
the legal position. Off-hand, I cannot
say whether I can do this or that.
st wrzw fagrdt ammdt : seaw
AZIET, II-NE Helt ¥ N oy x4y
8 I ¥ oo age T waaw
¥ g @ fifs & afq awar O
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[sfr wewr fagrdy aegd)
T F & fIQ g0 qET ¥ AP I
g & | A9 @ 9 fauR &Y, afe
T aE ¥ 979 A FqEgEar &R
T # T a @ gw wifaqe
TOH ¥ IE T Q@ &, A e g
w1 I G @I, @ @ @K a
FYAN FRT |
MR. SPEAKER : Give me time to
consider it.
st M - WA 9ee
TR 99 @i A JIEG AT FV G
st gew 8T FHAT (INF) : @
N JE@T X BF 2| (FmEEE)
ot Mot @€ - ... aR R
AT QY WFe FL 1 IF 37 AT NF
TN Y A% A FFAT | A T
A9 e F3, AfFq 3Q s & &
WY I FW GAFW T | qg FA
WAFRE ¢
“The decision of the Tribunal referred
to in (iii) above shall be binding on both
Governments, and shall not be ques-
tioned on any ground whatsoever.
Both Governments undertake to imple-
ment the findings of the Tribunal in
full as quickly as possible and shall
refer to the Tribunal for decision any
difficulties which may arise between
them in the implementation of these
findings. For that purpose, the Tri-
bunal shall remain in being until its

findings have been implemented in
full.”

Y FI AW AT . FFREIF FY
wFfa & fou 97 & amw w0 A
Freft &7 (swmwra)

st areadea fesgr (ang)
qfeaie ¥ e Wewd fem &
AAAT G5 99 997 gl 47 99 9y
¥ gy T 7 (swAEw)

«ft <fx T : @ g faw fear
q1 | (sTwaT™)
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Wtast arcd( fegr - @ gew
T 7| A1 Hewrd fear &1 AR AT
T W AT A, @ T |
W g ? (saawm)

=t gFR 97 ¥BAW : §F I
i fEr @mr wfgg (smwam)

HAf aadwd feegr - @ A
FT TAFERE 99 | 99 3 W@ av |
A T FT W I AT FIA 7 AfFR
T & (waam)

SHRI BAL RAJ MADHOK (South
Delhi) : The Deputy Prime Minister has
referred to the Agreement. But the Agree-
ment was for demarcation of boundary.
Our charge is that there has been transfer
of boundary. You cannot have transfer
of boundary without the approval of Parlia-
ment. He cannot go by that.

SHRI NATH PAI (Rajapur) : I have
one submission to make. Thc Deputy
Prime Minister has been good enough to
read the relevant clause from that Agree-
ment. His whole contention has been all
the while that this was the Agreement.
This was the Agreement entered into by
the Government of India. It is only fair
to point out to you and to him that those
who opposed it then have the right to
oppose it now. We never accepted it then
and, therefore, we retain our right to dis-
agree with that.

Sir, this is a substantial matter which needs
to be before the House. 1 will not say
that it was not discussed—it is true we did
discuss it—but what we are submitting is
if the Agreement was brought before the
House in the form of substantive motion
to which a reference was made by the
Home Minister, the Prime Minister and
the Deputy Prime Minister, it is only fair
to the House that the Government comes
before this House asking for the approval
of the House to the Award as such.

SHRIMATI TARKESHWARI SINHA :
Let them do it if they want.

SHRI NATH PAI : May I assure the
hon. lady Member that we shall be -glad
to bring a motion disapproving this Award
and I hope, Sir, you will be pleased to give
consent. Sir, there are only two amall
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things that are annoying us. We raised the
Question that the Supreme Court might be
consulted. 1 do not know why the Govern-
ment is avoiding that. Therc were two
courses open to this Government, cither to
make a reference to the Supreme Court in
the light of the judgement of the Supreme
Court in the Beru Bari case, or alternatively
to seek the approval, substantially, of the
House. Neither has been done and,
therefore, it is not fair for the Deputy
Prime Minister to say that the authority
of the House will prevail. They are defying
it at every stage and 1 do not know how
he says that thc authority of the House
will prevail. May I have a reply from him
on this? .

MR. SPEAKER : Mr. Ranga. The
Minister can reply at the end.

SHRI RANGA (Srikakulam) : When
the no-confidence motion was sought
to be moved here, the Minister for Parlia-
mentary Affairs opposed the very motion
here. 1Is it not so? (Interruption) If he had
not opposed it and if they were prepared to
accept the challenge of no-confidence
motion, there would not have been any
necessity for you to ask us to rise in support
of it and indicatc whether we would like it
to be discussed or not. Since they opposed
it, therc was no substantivec motion from
them or even the acceptance of a challenge.
Under thosc circumstances, keeping one-
sclf strictly within the usual procedurc of
this House, would it not havc been proper
for the Government to have come forward
even though accordingly to them Parlia-
ment is said to havc given them the
power to go to the Tribunal and also
to implement the decision or the award?
Would it not have been proper for them
to have come here within the short period
which was given by that earlier agreement to
seek the permission of this House, to pursue
whatever action was found necessary in
order to give effect to the award? Would
this not have been proper according to the
Parliamentary procedure? 1 do not know
why the Government did not think of it
and I am surprised why my hon. friend,
the Deputy Prime Minister wants to stick
to the letter of the usual procedure of the
Government that once a particular autho-
rity is given by this parliament, they would
be free to pursue the lin cindicated in that
authority without coming to this House
at all at any stage. Since this is such an

important matter over which emotions
are exercised and are aroused all over
the country, and more particularly in Guja-
rat, would it not be proper for the Govern-
ment to indicate their readiness to take
this House once again, if necd be, into
their confidence and seek its approval
directly so that there would be no doubts
at all in regard to the procedure?

SHRI H. N. MUKERJEE (Calcutta North
East) : I had no mind to intervene, but
1 do feel that there is a very good case for
the idea that Government should bring a
substantive motion on this issue. Time
and again thc Government shows what
virtually amounts to disregard of the House
by failing to perform its obvious duty.
1 feel that this Parliament, which was only
elected last year, this Parliament which
represents, for the time being, the sovereign
powers of our people, have certainly the
right to examine whatever decision Govern-
ment wants to put forward. 1 know,
Government is pointing out that the matter
was discussed apropos the no-confidence
motion, but to thc no-confidence motion so
many other factors also contributed and
it is only right and proper that there is a
full discussion when there is so much
feeling in the country. Government con-
tinues to be run by the same Party as was
in power in 1965. I have no quarrel with
it; it is no good my quarrelling with it.
But this is a Parliament which if it chooses
to cxercise its rights, even perversely, can
do so. This is a Parliament which is not
boundly what was done by the last Parlia-
ment, if Parliamentary sovercignty has
any mecaning whatever. I personally am
in favour of my country going ahead with-
out any dclay in performing whatever
commitments we may have made before
the whole world; I do not want any delay,
but there are certain Parliamentary pro-
pricties which ought to be observed. These
forms are important. That is why
I feel that you, Sir, in your wisdom may
be inclined to give us a proper directive.

SHRI P. VENKATASUBBAIAH (Nan-
dyal) : From what I could understand
from the Finance Minister, this Housc has
ratified the reference of this matter to a
tribunal with all its implications and the
terms of reference ctc. This matter was
brought before the House for discussion
Many Opposition Members had moved
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certain  amendments . which were thrown
out. Ultimately this House . approved of
the decision to refer this matter to a tribunal
with all the conditions involved in it.: When
this matter has had the seal of approval
of the House, the question is whether it
is necessary that this matter should again
be discussed and should have the approval
and ratification of this House. I am not
going into the merits of this question. 1
also agree with my hon. friends that this
is a very important matter that concerns
every citizen of the country. But if we
say that every matter which the previous
Parfiament had in its wisdom ratified
should be reopened by this Parliament and
should be discussed again, 1 do not think
that it would be in keeping with our par-
Lamentary practice. So, 1 endorse the
Finance Minister’s opinion.

off xfy T : e wRew, fowet
qiferaTie § 9@ 39 9 a59 g 4 at
™ arit & sEwr fadw fear am
ol Y afawEe &1 s o SEd
R A o frw 7E, ST w1 AT
W g A $R NS g dfee
g A g AT 8 [ T F@ER A
vifgsm # 2 faar § R fee =
araf 5T W } @ 39 feaafexr & g
ot g wman ¥ T g B gewefen
A T A @ W s @
& o, T geefer A 9 o
g a9 fadw wwe % 1

oft w7 wrf qdw (W) : s
4T, 9 qg TN T q&A $ aWA
A TN WAy &Y AR qEA X 269
28 AT ¥ Ty qr@ fram | a9 SEw
w7 i AT 9y A A AT
Afew s & fem ar @ O
ofR AR & & JF @ & T
aReTC FT HNTFNT F T a1 §) @R
% &%, qg & Sfew a8 o A TR
o & [T T F TEN T4 WA
Ay el oY wrger A v el
& wwfw & s ah gt
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o987 a1 9d g fr sw s A S OE
qfsa & fear 91 SR R ¥
ST AT | T FE F

‘Because we did not agree, therefore, we
are not prepared to accept it’ is not proper.
That is what their argument amounts to.
After all, in parliamentary democracy oncc
it is passed by the majority, then it has to
be acceptable to all.

Sl gew AT wwRat  (F9E)
Fq WY, WA W qrfFeE
F UeHiaF T § dga 497 q< g |
qffa™ § saad 1 a® § feaet-
fam 3 ok W@ & @R SHGEE
ggfa & s & (swawmE)

it FFTT T 7w A7 A
# AT FT FART FF (SqEw)

SHRIMATI TARKESHWARI SINHA:
Why should the Opposition Members
indulge all the time in sarcastic remarks?
They have no business to behave in this
manner : (Interruptions) 1 have not come
here after doing smuggling. 1 really protest
against these kinds of remarks. The hon.
Members sitting there do not even know
how to speak in a dignified manner and
they indulge in certain dirty remarks
and improper remarks and they take credit
for it and they think that it is a great dig-
nity attached to membership. (Interrup-
tions) Certainly, we come from better stock
and we have never seen this sort of be-
haviour, and, it certainly offends our dig-
nity. The hon. Member can go and behave
in this manner in the bazar but he cannot
behave here in this manner. He may
go and behave like this in the bazar where
that kind of remark may be pertinent, but
not in Parliament.

I have not come herc after smuggling.

MR. SPEAKER : 1 am very sorry that
any hon, Member should pass any remarks
against another hon. Member.

SHRIMATI TARKESHWARI SINHA:
Let hon. Members sitting in the fronmt
in the Opposition Benches ask their friends
behind to behave in a dignified manner and
spoak in a dignified manner. Let them
not look at me but let them look behind and
tell their friends to behmve in dignified
manher.
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AN HON. MEMBER : I think a parti-
cular Member has been singled out....

MR. SPEAKER : If any particular
Member has been singled out then that is
unfortunate. That is not proper. I would
appeal to all sections of the House that
undignified remarks should not be passed.

ot To To AT (awT) : W TET
AT @ e "y, fF " agen
7 @ fary F7 ard § ) s
T AE IO Y L. (W)

sftadt adrad fogr : @ Y
F A 1 gfre ag v @

MR. SPEAKER : May 1 now request
Shri Yajna Datt Sharma to sit down?
It is this cross-talk across the tables that is
encouraging all this. From whichever
side it may be, they are ignoring the Speaker
<completely and talking between themselves.
How can I control any such remarks if
they do so? Therefore, now I am helpless.

Now, Shri Prakash Vir Shastri.

SHRI HEM BARUA (Mangaldai) : We
arc interested in knowing the offending
words that had been used.

MR. SPEAKER : Why should he rake
it up now? He is not helping the situation.
‘Why does he want those words to be repeated
now?

Y gEwRT® o (dTr)
oy AR, § OF faee o faeelt
FTAT ATEAT E. .. (W) . F o
T F AR | i AREAT §, T
& AR & oY 1 3 faeht g v

MR. SPEAKER : I shall clarify the
position. All this talk was without the
permission of the Chair. Some remark
had been made and some protest was made.
The hon. Member is now asking for my
permission to legalise the whole thing.
I am not able to understand this. The
thing passed without any ‘permission’ being
sought from me. Now, the hon. Member
wants to legalise the whole thing by asking
for my permission.

SHRI HEM BARUA : You said that
the Speaker had been ignored. Therefore,
we are pained.

St gFiT wrEa ;e WPy,
¥ FEtaT § qF & g wEAr W
a1 f&5 wra R qifsm & qoFfas
T F Aifas seac & ok ag Aifeas
I 7g ¢ fr wifeea & Sde saw
FT 7959 I ¥ faU wwE w1 wW
FAT § WX ARG § TF FAddT
ggfa & s 9X @ gf g &
fomq AT s & whafafee
T AW AL AW F T 9T
¢ | T® T O AT TAT AU g
St FfaaE 1 w@E AET W 4T
I T F,00 Nk TG4 5 qg A
Afa-after # afawaw swe F@T &)
afg = qeae 7w F T § @
T ¥ TH 909 FT JeqG g1 (F 58 &
ot #Y Wi FCHT A wiFT FR faar
¢ fau gz sfaafas & sfaae
wFe FT § AR fox 9y afqwam 1
SEar 1< mar gt av = g
AR F TR 7 AR T&HR F qRl
M 7o a9 | g ww W
Ty TF T 78 ¢ F Iu-wuTr Helr
3 o aror w1 oo fegr & 9@ aT@
T I F F qE Y T F AR
frean agarlt T 3w & g@ ~E-
et At Wigwmg FO9 9InET ¥ WY
g1 # I TO-EF W AAI I E
fiF a8 Tfas fomm & sk gg sY v
dnfas fug 78 AT o awAT L.
MR. SPEAKER : The hon. Member

need not go into details. All that he wants
is that there should be a discussion.

oft st e et : oY aTr & W
g § 98 78 fv wifs ag g@r
dfraT & wwteT § v § A v g
q g0k 39 & qaAr Wl § Ak
AfewE TR W agEr SwT Oy
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gt & 5 vv8 faae @ 9 fo
7 oy 9@ 1 377 3g S § fr
A W @R T F99 F W F I
wqg ¥t ggAfa fau faar so wisfa
Y AT WM FT F TAGAT WA
* fawda w1 frar § o g srfas<i
¥ age ag ¢ § | @few 3w 9T fE
¥ faaz &1 wfge x ag= 37 @wfa
Fr afg

= ®o ATo feart (Ifaar) : sre
AEIRE, AfTwaT FT ST S AT 9

qra oaw W W+ FfEA A
FfREq § F58 FT AT feq

= F qma ag i sy =fgd o
safad & argaT § i 5@ o< agi fema
i srfed

SHRI1 K. NARAYANA RAO (Bobbili) :
There is a great amount of substance in
what Mr. Vajpayec has, said because last
time when we discussed it, it was a ncgative
vote. Parliament has not positively given
its authority to Government to procced
with the implementation of this award.
It is true that we have entercd into an
agreement, we have approved the agreement
but the modalities through which the
Goverrvaent has to implement the award
we have not been specified therein. Therc-
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fore, my submission is that this is an inter-
nal disciplinary mattcr. In Entry No.
14 of the Union List, entering into treatics
and implementation of treaties has becn
specifically mentioned. Therefore, on an
award like this which affects at least the
interests of India if not the rights of India,
I feel that positive authority from Parlia-
ment is called for.

SHRI NATH PAI : We have given a
motion. I hope he will accept it.

St $aT A T ;A AGIEA,
TE A T FIH AW |

MR. SPEAKER : No. please. That
means | will have to allow everybody.

SHRI JYOTIRMOY BASU (Diamond
Harbour) : You know my party’s stand.

MR. SPEAKER : That is why I thought
you did not want to spcak.

SHRI1 JYOTIRMOY BASU : We would
very much like that Parliament should be
given a chance to have a discussion on the
subject, and Government should try to get
the full approval of this House.

ST FAT W TR AN TR,
# uF 7% a9 FA AGATE |

MR. SPEAKER : It is impossible now.
If [ allow you, I will have to allow every-
body.

Wl ®AT W A A AR,
7 g1 98 € 5 " W oft &
I 78 FeT & fF m@E 7 ag @ famr
2 {5 =t aFT I R @ a9
& A s, R AW o s e
ag 3% Y Y, O T 39 FT A AAGE
t 5 9z @ a7 F g @Y o
afgd? @R § a5 G G faar @
fF qifarie 99 #! feerg T@ w40
zafad afagme< § @ X @9
feepwmr g wifed 1

MR. SPEAKER : Therc is no point.
Nothing new at all in this.

SHRI MORARJI DESAI : If I may
take the last point first, it is not true that
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this award has not been put before the
House. It has been laid on the Table of
the House.

SHRI KANWAR LAL GUPTA : There
.was no discussion.

SHRI MORARIJI DESAI : When it is
said that Government have disregarded
this Parliament, 1 respectfully refute this
allegation with all the strength that 1 can
command. Let any instance be pointed
out in which this Government has dis-
regarded the authority of this Parliament
in any case.

»ft ofa T q SET A 39 faA
fect aftFe &1 squr fFT 4!

SHRI MORARJI DESAI : This is not
amatter in which the authority of Parliament
is being disrcgarded. If anybedy disre-
gards the authority of Parliament, it is my
hon. friends who do not even obey your
rulings, and who create scenes here, un-
precendented scenes, against all parliamen-
tary practice, but I do not want to quarrel
about it. Let the non. members do what
befiits them, and it is your authority that
has to prevail. 1 have nothing to say.

SHRI NATH PAI
different matter.

SHR1 MORARIJI DESALI : If it had not
been referred to 1 would not have made
this remarks.

: That is quite a

Coming to this, I do not dispute the right
of my hon. friends who opposed the agree-
ment in Parliament before 10 dispute it even
today. How can 1 dispute anybody’s right
to do s0? 1 cannot also dispute the right
of this Parliament to take a decision con-
trary to what decision might have been taken
by the previous Parliament. How can 1
do that? I have never tried to doit. But
there is an authority vested in Government
by Parliament itself, by the Constitution,
and if Government does not exercise that
authority, Government will not be ful-
filling its responsibility.

I do not think that any Govcrnment
will be worth the name if it refuses to exer-
cise the authority which is given to it. We
do not want, therefore, t0 give up our
responsibility which has been undertaken
by the Government to carry out the award
as it has been given and accepted.

1408
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I have no desire to stall any discussion
on this matter. That is for you to decide
whether there should be any discussion.
But as I said, it was not necessary for
Government nor proper for Government
to bring it to this House for ratification.
(Interruptions).

MR. SPEAKER : Now that the hon.
member has placed his motion, let us sec
what shape it takes later on .

12-57 hrs.

RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

MR. SPEAKER : W¢ have already
spent 4 hours and 8 hours are left for the
general discussion of the Railway Budget.
I'thinkit will take a monthto finish the work
pending before the House. Tomorrow 1
have called for a meeting of the Business
Advisory Committee. I would request
my friends to attend that mecting so that
we may arrange the work. So much
work is pending that cven if we sit for 18
hours a day, we will not be able to finish
it.  Anyhow, tomorrow we will discuss it
in the chamber.

There is a half-hour discussion at 5-30-
PM.

The Prime Minister will make a statement
at S o'clock. We shall now adjourn for
lunch, because only three minutes are left
and there is no point in taking up the
discussion now.

12-58 hrs.

The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock

[MR. DEPUTY-SPEAKAR in the chair]

RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

SHRIB. K.DAS CHOWDHURY (Cooch
Bchar) : Mr. Deputy-Speaker, Sir, at the
outset, I must say a word in praise of rail--
way workmen for doing their best toimprove
the conditions of Railways and I thank
them all.:

The Budget, which the hon. Minister of
Railways has introduced in the House,
is a betrayal of the people and has brought
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a warning for the Railways and the passen-
-gers as well. The Railways, since 1950-51
have increased fares and freights on seven
occassions, ‘but the hon. Minister could not
see the trend of diminishing returns in the
railway © earnings. Probably, the hon.
Raitway Minister does not like to go into
the details of the Budget, he only approves
of the scheme suggested by a galaxy of his
officers, who arc-more -prone to put pre-
ssures on the public for some mysterious
benefits rather than giving concessions to
them. In this context, we are not surprised
to find in the Budget proposals to increasc
fares and freights. Because we all know
that traditionally the Railways and parti-
cularly the railway-users are regarded by
the Railway Ministry as the proverbial
hen, that lays the golden egg. The public
wquld be thankful to the Railway Ministry
if they do not gt killed at the end.

1The budget proposals are always analysed
and studied in the light of past expericnce.
When we compare the proposals made in
the last few years, we come to the irresistible
cYncluion that many of the proposals of
the budget for the coming year are merc
wishful thinking. The hon. Minister ought
to have learnt from past experiences
that his prospective survey for the coming
year'that “‘there should be an increase of
6 to 7 million tonnes of originating traffic”,
would hot matcrialise and, correspondingly,
there would be no increase in carning from
goods traffic to the extent of Rs. 21 crores
over the current year. In the last year, the
cxpectation has fallen short by Rs. 17:45
crores only on, that count and as a result,

the cstimate had to be revised. We are
sure that anether rcviscd estimate of this
budget . for the coming year will follow.

It has ‘also bien noticed that the rise of
passenges éarning from year to year is not
bezcause of increase of fares but of increasing
number of passengers with proportionate
increase of roote kilometres travelled by
passengers. So, the conclusion is that if
more amenities, more facilities, more easy
going sysfem and speedier movement of
trains are ensured, carnings on all counts
.of both goods and passengers, would
‘automatcally increase. On the contrary,
by increasing freights and fares the hon.
‘Minister ~would only increase the transport
Bill of the Government and boost up the
wrice line.
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In order to balance the budget deficit of
Rs. 27 crores, the Ministry has suggested
an increase in fares and freights too heavily
rather on the goods and lower-class
passengers, varying from 3 to 10 per cent.
There can thus be little hope of holding the
prices in check. With utmost chicanery
and sophistry, the hon. Minister has
drawn before us the question of increased
cost of fuel, dearness allowance and other
ancillary costs. The employees of the
railways are not to be held responsible for
demanding decarness allowance for the
failure of the government at large to hold
the price line. For this failure, I know not
why the travelling public should be made
a scapegoat. Stringent economy measures
could only enable the Railway Minister to
keep his promise to end the rise in fares
at the first opportunity. But he has said
little in his speech on how he proposes to
cut down cxpenses. He has held out
hope for some action on closing down
uneconomic railway lines. But, even if
those lines are wound up, which is hardly
feasible, he can barely expect to save Rs. 6
crores a year. So, it is clear that rcal econo-
my can come only from hoiding down the
fuel bill, improving the turn-round of
wagons, minimising track maintenance
cost, improving line capacity and, above
all, raising the efficiency of the staff con-
cerned. Unless these are done satisfac-
torily, It would be difficult for the Railway
Minister to desist from the trend of increasing
railway fares and freights cach and every
year. I would request the hon. Minister
to withdraw his proposals like the levy of
Rs. 4 for third-class sleeper accommodation,
increase in freights, and surcharges as
proposed. Instead,l request him through
you, Sir, to increase the number of third-
class sleeping accommodation, which is
very few in number now.

The hon. Minister has mentioned some of
the highlights of the works which have
been complete recently, or are now in
progress. But I did not sce any mention
of the Circular Railway Project for Cal-
cutta, though we all had been hearing of
this scheme since 1948. So far as I remem-
ber, several committees went into this Ques-
tion and many a time we were told that
the Circular Railway Project was under
scrious consideration. Ministers come and
Ministers go, and all Ministers for Railways
for the last 20 years have had encircled
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themselves with this Circular Railway
Project for Calcutta but the circle remains
a vicious one. During Last August-
September, the hon. Minister of State for
Railways, shri Parimal Ghosh made a
statement in Calcutta that the Circular
Railway would be rcady for implementation
very soon.

I do not have sufficient time at my dis-
posal to go into the details of the circular
railway project but from 1948 onwards
several committces, very high powered
committces, went into the questicn and they
had all recommended the construction of
the circular railway. Since all the recom-
mendations are in the possession of the
Government and because the matter is
very, very serious and urgent, I do not
understand what made the Government
and the hon. Railway Minister to Kkecp
mum over the matter.

I am told that the circular railway project
is not getting under way because somc
members of thc Railway Board are pre-
judiced against this prcject. If it is true,
1 would request the hon. Railway Minister
not to lean very much upon the bureaucratic
officers of the Railway Board lcst serious
trouble might ensue.

The transport problem of Calcutta is not
to be regarded as a problem of Calcutta
alone but of the whole of India.

THE MINISTER OF RAILWAYS (SHRI
C.M. POONACHA) : 1 may inform the
hon. Member that West Bengal Government
and Planning Commission have constituted
.an expert committee to go into this
-question of circular railway. The services
of an officer of the Railway also lent to this
committee for giving technical advice.
This committec has gone into the subject
and ‘have recently given a preliminary
report.

SHRI SEZHIYAN (Kumbakonam) :
‘What about the statement of Shri Parimal
Ghosh?

SHRI C. M. POONACHA : Shri Parimal
‘Ghosh said that the matter was being
looked into and investigation was going on.

SHRI S. KUNDU (Balasore) : At what
stage are you on that report?

That was the query of the hon. Member.

SHRI C.M. POONACHA : Itcame
‘to us only a week or ten days ago.
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SHRI S. KUNDU : So, you will be
able to finalise your decision within about
a fortnight.

SHRI C. M. POONACHA : That has to
go to the Planning Commission also.

SHRI S. KUNDU : W¢ will request
you to finalise it early.

SHRI B.K. DAS CHOWDHURY : I
would like to warn this Government and
the Railway Ministry, through you, that if
anything goes wrong in Calcutta, thc
Ministers at the Centrc cannot save their
skins.

In this connection, I beg to submit what
thc late Chief Minister of West Bengal,
Dr. B. C. Roy, stated. He had occasion to
remark that if the traffic problem of Calcutta
was not solved, there would be breakdown
which would be disastrous not only for the
Statc of West Bengal but would have larger
and far-reaching conscquences for the rest
of the country as well. This is the position

Whenever we suggest that the Railway
Ministry should takc up this project or
that, they plead paucity of funds. I remem-
ber, on the last occasion in the last year in
an informal consultative committce meeting
I suggested that some two or three. lines
should be taken up by the Railway Ministry,
in my constituency, in Cooch-Behar District..
Prompt came the reply that there is paucity
of funds. Not only that, it was stated in
a memorandum submitted to me which
replicd to the questions put forward by me
in the consultative committee, that therc
was no fund for further expansion. But
I would like to ask thc hon. Railway.
Minister whether the Railway Minister is
interested in economising in the department
and secking some resources by which the:
railways can have more and more inccme:
than what they can expect.

Here I have got a scheme and I request
the hon. Railway Minister to look into the
scheme very carefully. 1 would not like
to take the hon. Railway Minister by sur-
prise. This is what was published last
September in the. Hindustan Standard.
I quote :(—

*“Electronic Safety Device for Trains.
An electronic safety device has'
been invented by a young scientist,
Mr. Apurba Kumar Choudhury, who
claims that it can prcvemt reilway
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accidents, rosulting frcm net sabotage
alone, ‘with guarantee’. And the imple-
mentation of this device in Indian Rail-
ways will, according to him, ‘obtain an
economy, including increase in earnings
to the tune of Rs. 200 crores in a year.”

That has already been published. 1
cannot believe if the hon. Railway Minister
comes forward with a reply, “We do not
know anything about this.” This is with-
in the knowledge of the Railway Board and
the Railway Ministry itself. By implcment-
ing this particular device, it is called MMR
(modified miniature radar) the Railway
Ministry can earn Rs. 200 crores a ycar.
How it will come, I would like to give the
details. For the maintenance of line work
and for other maintenance work, they have
proposed to spend an amount to the extent
of Rs. 236 crores. It is very easy to reduce
this expenditure at Icast by a modest amount
of Rs. 10 crores. If the safety device
scheme is to be implcmented, it there be no
accident, if there be no leakage of the
railway wagons, that would give the
Railways a further income to the extent of
Rs. 90 crores. That comes to Rs. 100
crores. If therc is speedicr movement
of trains, if therc is a faster movement

of trains, obviously, the Railways would
earn a large amount of money. It has
been specifically stated by the hon. Rail-
way Minister in paragraph 24 of his Budget
Speech that some of the special trains have
been arranged for known as “Freight Chief
I” and that the hours of journey have been
reduced. That would give more profit
to the Railways. If there is no accident
and if there is no wastage, we can natural-
ly expect the Railways to earn another sum
of Rs, 100 crores. They can save Rs. 100
crores and earn another Rs. 100 crores,
making a total of Rs. 200 crore¢ profit by
the Railways.

Sir, this young scientist has submitted
the whole scheme to the Railway Board.
What are the remarks of some of the
responsible officers of the Railways Board?
I do not like to mention names as that is
not prover. In 1963, when he approached
the Railway Board, one responsible officer
said :

“I do not believe that any Indian can
invent any such machine. Whatever
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British people do and invent is final. We
will take it from them.”
SOME HON. MEMBERS : Shame,
shame! (Interruption)

SHRI GEORGE FERNANDES (Bom-
bay South) : Sack that officer immediately.

SHRI B. K. DASCHOWDHURY : Then,
in 1964, some officer said :

“If necessary, we will purchase from
foreign countries. You Indian need not
bother; you so.”

SHRI S. KUNDU : Shocking !

SHRI B. K. DASCHOWDHURY : All
these things are on record. If it is so
necessary, I can prove it. In 1965, an-
other senior employec of the Planning
Section of the Research Designs and the
Standardisation Organisation said :

“You need not worry; you go.”

These are all the remarks of some of the
senior officers of the Railway Board.

1 say with authority that it is within the
special knowledge of the Railway Board.
These authorities in consultation with the
Railway Board have already allowed him
a few kilometres for its test and the test
was neld on the 8th September, 1967 at
Maligaon Pandu, Gauhati. The photo-
graphy were taken. Here are those photo-
graphs; here are those authentic matters.
By implementing the scheme, the Railways
can definitely earn Rs. 200 crores more
than their expected earnings,

If it is so, T would suggest, through you
Sir, to the non. Railway Minister, why
does he increase the farey and freights
every year? Let him decrease the fares
and freights by 20 per cent. The people
who are paying Rs. 10 for their journey
would then pay Rs. 8. It will be a relief
of Rs. 2 in the case of lower class passen-
gers,

What is the actual calculation? This
year, as you will find, the gross traffic
receipts expected are to the extent of

Rs. 864.50 crores. They nave added,
Rs. 28 crores by way of excess fares and
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freights and there is a small marginal sur-
plus of Rs, 1 crore. Let us take the figure
of Rs. 864.50 crores. If 20 per cent is
1o be taken from there, the figure will come
to Rs. 691.60 crores. That will be figure
of gross traffic earnings. If we just add
a sum of Rs, 100 crores that is expected
to be earned as per the detailed programme
which is already in possession of the Rail-
way. ...

Mr. DEPUTY SPEAKER : The hon.

Mcmber should conclude now.

SHRI B. K. DASCHOWDHURY : 1
am concluding; just two minutes.

SHRI B. K. DASCHOWDHURY : In
this way, even without going into the de-
tails it can be clearly stated that it is the
responsibility of the Railways to earn more
by economising on their own affairs, by
reducing the expenses on their own per-
quisites and saloons which are nothing
but the relics of the British,

Coming to the other aspect....

MR. DEPUTY-SPEAKER He can
leave the other aspects to the other hon.
members. His time is up.

SHRI B. K. DASCHOWDHURY : 1
will conclude now.

What is the position so far as the rela-
tions between the staff and the officers are
concerned? In all the Railways, in most
of the cases, the staff are unnecessarily
victimised. 1 shall point out to you one
case. Some eight or nine months back,
one gentleman was thrown out of employ-
ment for no fault of his. The matter was
referred to the hon. Minister for consi-
deration and for looking into the matter,
After giving due consideration for nearly
seven or eight months, the hon. Minister
informed me that the matter had already
been settled and he would be reinstated.
On 25th January....

MR. DEPUTY-SPEAKER : He should
conclude now,

SHRI B, K. DASCHOWDHURY : I am
concluding, Sir.
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On the 25th J. y I had an ¢ ion to
meet the General Manager of N.F. Railway,
Shri Swaminathan, and 1 referred the
matter to him and asked him as to what had
happened tc this particular case—about
this retrenched employce, ex-RASM, Rangia.
He simply said that they had not received
any letter. 1 again enquired from the hon.
Minister as to what had happened, and he
said that the matter had alrcady becn
referred to them and that he would be very
soon reinstated in his post. The other
day there was this lctter from the Zonal
Manager. “The matter is under corres-
pondence with the Railway Board”. The
letter No. is F.E1/301/33/30/U. This is
the position. When the Railway Minister
has already granted reinstatement after a
serious consideration, the Zonal Manager
is trying to put him in further troubles.
There arc number of other cases as well.

MR. DEPUTY-SPEAKER : This is not
possible. Every time he says that he is
concluding, but is taking some point or
other. I have to call thc next hon. Mem-
ber.

SHRI B. K. DASCHOWDHURY
Taking all these matters into account,
this House should outrightly reject the
white clephant Budget presented by the
hon. Railway Minister,

st st @ (R¥E) : SuTEm
o, & A fafreex &1 qard
AT § , AfFT %9 & at & fod, /w
arat & fad 7Y | 99 F FreE § 4R
A TeE ¥ Tl @ AR A
W AR T IR IR RE
I F for aond ¥ & e Gl
W F A § % A W @A
argat g1

# fow Rz § a1 § g v d5as
ofar & dxTETe &1, fa9 & e
g% & e 1T & | SETATR | AT oY
aTe 8% forr Wt § forer 71 X
i g foer FREA AN AT
QA S # T T T q7 Ay
WREIE A fFaaea
&ar oft fremm 91 AT SFY o e oY
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done with the connivanceof the railway
authorities. ,
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Claims paid on account of loss of complete
packages—Rs. 1,85,00,000

Claims paid on account of pilferage (i. e.
other than complete packages)—Rs.
2,37,00,000

Claims paid on account of damage by wet—
Rs. 60,91,000

MAE TAHT 0F a9 § 6 FOT
10 9TE AT 4T § o1 8% AT sy
HEIET, a9 FA TG ECE | 1964-65
H 4%0T 97 919 TqATiEAT | 1965-
66 ¥ 5F0T 86 1@ &AT faar A
1966-67 ¥ 6 FUT 10 dTE TIAT
fear) 3@ g RfaeaRrd =
AFTaTE AHA Y, WOETE AR
# 2 w9 7z Sy O a1 e gar
3 AN F ATl F ST &
AT ST F AG WHAT 18 a1 8 &
W AdY &

q  WEIRd, WA WEIR 7 AW
IO § UF a7 T4 6 g0 ag wifw
E EFTI F FAT I 9
g 9 AT F TH T 22 AL H
FTITE 2 :

22, “As I have already said, I shall con-
tinue to press the Railway Adminis-
trations to achieve further economics
in all directions. The ban on the re-
cruitment of staff of administrative
offices will continue and recruitment
of additional staff will be permitted
only to the extent absolutely neces-
sary for moving the traffic and for
operating and maintaining sections
of line and yards newly opened to

traffic and other new assets brought
into use during the year.”
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8 amar agi a9r fZar av d&er
% 1 ¥t afg gl Soit & Wt wTw )
afFT e wERE, FE AT AR T
foa Fafgae W3 § gaAmH FE
ST @ & TG I ABACTE AT E, T
geqT TC AT A 6,542 T IZ AV
€ 7,297 | Y 12 sfwa &g T
FHad # e 12 sfawa gATEv
qIEq 7 Iy aifF ag S gU AR F
foerd T WA F awEd F -
T B agt o fawaR 99
& qw A agd A F A AW
At 9% qrERY T T FH qE A5O
dr Y9 fearde -

SHRI C. M. POONACHA : May I
inform the hon. Member that the increase
in number of the officer class has{been a
result of upgrading the medical staff, who
were Sub-Assistant Surgeons, as Assistant
Medical Officers. A big chunk of these
Doctors were upgraded as Medical Officers
and, as a result of that the percentage has
gone up. This is not due to any additional
recruitment.
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st AT s Y 3% ¢ ogEer
AT AR T FUT | Feqd ALNA,
AT T ¥ MW g "=t
FB AT I} A FT F IR
gaa fFar @ gw A e i a9l feaar
T8\ FY fgme W AY 7 Amw 98
AR aqd AW F FAATAET 9T M
qTA  HAT-HT FIOT A, AGTE Wl
TG F, I F IAAC F FIW AT IT
FTOM § 10 FIT TIAT AT T Sq1ET
I qT R FE 9 F frEmw @
HTHY 9T A 120 TIT I A ACT
R gdT KON F 5 F@ 50 AL AW
9T 97 F R F qqET 17 FWOE
TIAT A F 3747 §7 39 q@ &<
FRAT F FI 310 TAT AR JIT
Joft & fqr agrar g wfwa fae fEd,
# 53 wzar g fF Aiwcarg 97 swad
T F) faaga a@E fFar g @ w18
TG ALY FEAT) FW AT R T F
7 ATEEA AT AT 1 FUT
30 9TE TIAT HTT T FFAT | gL ARAT
FNS a7 09 2gaTd F fgma
JET &1 AT W AW F FHAQ 97
120 §OT X 98 AT & ™ &
FAATA 9T JIAMT 2 AR TIGT qZ
feqma o9 FT & | TF ATE AT Jg A
Fex g1 fF Refufam o @R aren
ot 7 1 oy 59 F fqo gw wifaw $¢
R & wrafe @l a3 TH T qg @91
TGN FT HTH ATT FT I9GT AT AT @I
&1 Y oreqw weew, 93 AT A §—
FHIA A Al AT I A T,

" feeme #R A HX @ T ATHET,

A 1 Sl F AR § 9 74T AN FH
IT F 97 9 #1 g U @ FQ,
forrRardy 1 39 JHE<t gro R IT ¥
frTTY ®T FT9 H3d a1 ST F1 4 28
FATd an FfFod FEw A av
A feedY ot &9 § o #Y e TG
T |
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15 Has.

TR AETET AT AR, ATT AT
& 900 &7 @ FT 39 X frawm dur
@R fFar amar g1 @ & W
9E¥E, Ty I F FIH AR S F
TIR-HFENEY AT FEQ, FEAd
Tq 1 fgama sy S Ay feaeT A
sAm? gud foew aet § wiw A
TqET AR FE ATF 2 F awad @)
Afadt & §9@ #1 @ Ffw) o
qTG AR F AT A afeat 7
TR TR | 9 WY G wew FX fag wmd
d1 37 A s 100 Mt fegE
FT 9 B qefE@ 9% A 79T a9 §,
FTE qF FHAT & HT AW 9T ST AT
g AT AT geT 9 @ | qfFT 1y
AT a1 1 AEN W | 19 gAIT I
FT TE FATH ¥ §—o fAef Aot
73t oK qEwfs ®w ¥ H—FfF
7 F1 gH ALY gAT AR TW AT
AR 1T ANETETET A AT Y
gfaur 2 & Su& 107 Fw T =N
qE F 9w W@

OF FEA Fw A g—faew g
79 7 2@ i I & widd ¥ FOw
6,321 ¥FT AR T | WY gEIRTH
#1 wawd fas gaar gt & 5 v
T § TH0F g A1, few 9T A5
9 A TR AT R, FaT BT 9
T EET AT Y ST AFT AR T §, I8y
AR 6,321 § | 9T T FgT 16 g9
AR THAT § qT TG 7L, TEY 97 #/Y
T T AR €Y, I F 7Y W—F
AR qqTS B T F W A gaw
FT AHAT AT AT & A T & @
DA =t feeaer IyreATw 7w A
T RA—F A A oF gER &
TN gf &1 WA H Ay e A
A W IEE A FH & AT qawT
ST T B, I FT AT AGF A
WWQ:EWWWWQI
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gar 7 fifad fr mfeat Fevraadar
SEEH 9 Md g AR F A T
IR A T AT A AR, IITA AL,
Tg 9gq HgH a1 &, TFEI ATHAT
99 77 a<g ¥ fegeam &Y Wy awal
T T A AR A AT 9 €,
W 7 3@y frawn TEE g &—
FT Ay FWTAETE 7 TF fHETHT
T, E SAfET 77 T, #E Fee
H T, FTAT HY a9 & (7 T av
IEHT I, AT IW FW F) d@q § AN
| A, fE 9 FG B FQ G0
N uERaw 98§ afad fean, @
F1 Wg 7 efad, afs ©F ww WY
TAT STt 2, &Y 2w 1 e AT TR
FT INY THA 1T ¢, TF HT AT AC
afg, dfFT 79 o0 a7 @ ST )

WY uRdEE FWE F 1962 F
AT F1 CF W A, § #ell Agieq &
FEN A § 5 owiRew & ame
# AT O A1 FAT F o T FET
arfem | fad Wy F T & oHAwE
T, afw fo # YemfeRt
F I F I fraw @ AR R €,
TH AT ATHS F AU F ATowy R ¥ i
FHE FEIAT T1fgd | We A I wT
FTH FJT q% 9T &, IT F AT Hwqr
gam gfenid MIMAE AR
for g =ifgd T ag Y FA
®qG FT TR AT F HTOT N &,
T F g X FT FW FAT A0S |

Tg a7 AW A g A A
JqTE, AF § WA F FTOT WA FTHAT-
et At g # a1 qAATT STRATE
THTR SRR fafaee< amed agr 7 a2
gu &, &ew fafreeT ey g wWaw
T g, dfea @ W M ¥
fergmae & St Y qaman arar ¢ fe
W g% 7 W Frayg et @y
TER) 20 A 9EH 25 AT 27 @I
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Pt amor s
&t Y, AT 1w TEW 40 T Tw
1 @ g maEmemET g

farer e & Tow AR (o W
WE YY) : 40 W T SR

=t W S e g @ gd
AT TATT, I TF W fegEE
T FY HG, G GRS F Fed *
FER 40 I ¥ SATAT A WE ], I
FHATET FF AT g AT T AT Y
g 9 & wrgan § 5 oo ST g
e I—a9 fegem & W A
ST 77 @ § A X S o
¥ g @ & frew A 17,335
=Tt F1 o dto gam, STafF 3T
fred a1t 16,600 FHaTCET FY gaw
ar dR 9 ¥ foew 99 14 TR
TR FT g 911 9 dEE—
T vare dfv, Ffed, gg O sara
BRT ¥1 W@l TF qg AT ogrErg §
1964-65% 480 IY FHATA o FTo
¥ AR, 1965-66 F 510 FHATY AT
& fres a1 585 FHATKY AT | gEA
N g T3 T, FfFT [T FAfAT Y
W E, T Y T T AT O WS At
Ffa@ ste e 7 @ g, I W
M Ay T, TR F FWFA AW
FHATET A7 9 vy S Wy

g g § fF Awgr &9 @A
ey § SR AR 9< 98 AT anan
T & 6 o= & 9t § ggar Far
FANIW FT aga TR |

% WY waed @ g8 a1 3 g

oft oy FTARI ¢ T, qga TETH
Qg afFT Aor Nasg, 5 o
F Wt A TR I € a9 O Y
S a® faam § 5 & 9 o &,
I fagd &F-aad FT AT AT 8,
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ag dhard fofy § s g€ agaven
yafigan g, Twa Wy oo fgm@ &
F—IY 0 q AiFST | Fe7 T FLN
Jfe g 7 T § fr faew a9 g
F FTeor T F fra T g g,
#Y 3@ IT A IR AF T qiwE
fast f& gea@ & T 4,147 §9-
9 FT qFA gAT HR FAT qATRH FT
g g fed fr T3 F sara ggarA
T gf, Fwm F A 4 g, A
T & Fw, | FHIICE ]
A F FTOT, TS KT FIH FE
F  FOT, FOOU ST AGEE SIS
ARG WF Frowr frew ae
1,48,71,904 HA-39 I T goAT |
W FHAMTET & @eg & aK 7,
W FATE FY ST Y IAFT IF T
YT FOA FT SqGEAT FIAT, I FT
I, ITHFFH FITWE ITF FH
¥, T T At F 1L F o -
A &7 aqiT THI-G B ALY TAGT,
a1 99 dgd A d47 gamEn fF A
TR 1 AT 9 T &, TV I FATIAL
N 9 9T I F T affeafy
AT ATH A A AT AfFT Fw
FE—Iq FAAMET & TR T q FH
=T & AT

Iy AY qu IR T ATwE @,
& & gE aiFe N AR G @A
AMeATE | e A X § W -
I FH FIT £, FTZAX § T FA!
q® 473 FAIQ oRSEE F FO
AT TR, HTH T §C AT TR | I@F
foradr gTer 411 AT T @, 39 F fas
T 371 AT F—F@ § AT ARIAT
T A & o de-faeird fraet agdt
a1 @ &1 EAR aRE—Iu ™
Hfog, Tt FY I a7 @ e, fas
LT Y AT FTE A AL &, WA
Wy T § @y frex
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A AN 473 1 R IAA @I
FTIT &, MFE a6t F7 FHT T
FR qF, FF gt MR E
T Ft I gRiRwEE ¥ 9 @, 99

BT AW A ¥ 728 TY F Y qEATAT
fsa.ome @1 m, 28 g9 WA

fev-tee §t WH—faadt de-femad
€| L, Fowar A1 AW I} a=-
ET # oRSTew e wafear
qOEl g, FHAET T A A=A
ZET g, I T F O g F;
AT F G AW fwar qmar g,
AFIX A T F OFEEE F AR A
I & & fod, THAT A9 @A F

faq feiwex far &
SHRI SONAVANE  (Pandharpur) :

How much timc is he allotted ?  (Interruption)

MR. DEPUTY-SPEAKER : Pleasc
resume your seat.  That is not for you....

ot fs ww (q@) @ s ww
AT g, 9 d9AY T FT AT A @ &,
T Tt g3 Faa g oy afeq
SHRI SONAVANE : What is the time
.allotted to him ?
MR. DEPUTY-SPEAKER : He is taking
‘his party’s time.
SHRI SONAVANE :
AInterruptions)
MR. DEPUTY-SPEAKER : This is not
fair, please resume your scat.

SHRI SONAVANE : Are we not entitled
ito know the time allotted ?

SHRI S. KUNDU : On a point of order,
'Sir.  When you are conducting the proceed-
ings of the House, herc is the hon. Member
‘who questions your authority...... .

SHRI SHEO NARAIN (Basti) : Who
is he ?

SHRI S. KUNDU : He ought to know
ke cannot do that. You, Sir, are controll-
ing the proceedings of the House.

MR. DEPUTY-SPEAKER : I have told
‘him. He should not interrupt; he will get
this time.

How much is it ?
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N A G ww w
ATAEAT ERAT & A Fage N 2

yer WEEw, § wWgm fF Wy
WATIT YA FHATCGT F Y qRA-
TEFIRF AT FN W AW 75
AT TET TRASE ¥ qraeg # #9-
el F1 FRNT F €T F TG0
@ TFRISEA AGE T, ST &Y I
T T AR TR AT PR FT SR
AT FY F9W § FFav o, WA
SA TS HATHT 1 17 AT AT(EY |

FHAMET & qraeT & & 0% a@
ST FEAT AEATE | 18 ATE FHAATY
g A E A & 5 AT FHEAT TR
gaftda O s § Foa &
FAAA 2 § 1 i 7 S|
TEAT oY § 9w a%ar § afew 99
17 WY F FAATY AT TR E |
Y F AT Ao § W om § afew
9 F 0F TEIT &1 Al AL T
e G A g A feoamd § 5
fFoza & WA fow g, ) @y
FIAAAANGIEE, FAH U FHAE
A FT I Y AL Ioar | @
FAafEt & ¥ 6 9T F FHAQ
I A, A0 qAw 7 A oan v Ag
FAT ATHAT 2 | AAQ AEIRT, JgT I
zq TR I FANIEGT A7 awearg
FTAvad §, § Y99 HAY WEILT { AT
g fFar g smifsm ATy
F 5 ATE FHATY TAFRT T FT
w7 H1T gré Ty £ faar smar @ e
AT WA S afam A g
frar 6 0 A F4T 799 O I
T AT & | T A S, T @
oo & A & WA 3T § W) FE
2 et ey fm amr I T AT

Jenst wgEA, § A £ @ 9w
T gfaard, TAF THEE T A
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[sfr s wA=A)
ATFAT TIT T THAfUT  quH
I FT AFT THTT TF FHE] aH
F1 F fFar 9 arfs o g7 dmt ax
S g1 W@ E IR} A I AT
T TET A% ZI AT |

T A & X T AE | T
AR AYES FTEE AT NS Z15A
FARA FL qT TEW LA & AT A
F3ar avay § fne off faget €1
T F g A9 T AT & For e 37
faT A SEw wul § AR s a9
® @qfad waw Fan aur fa g
% o et mifes § ST o AT qUe
FETAE WY I qEl FTIAAA
TEA § FEEfad @ 1965-66 FT
faE g 57 fR & Qi ow §U I
wife BTE ¥, IFT AT AR
g:

“It will be seen from the statement that
while the intake of the Scheduled
Castes in Class 1V Services is satis-
factory, that in Class I and Class 11
is disappointing. Even in Class IIl,
the position of the Scheduled Castes
is not satisfactory so far as Northern,
North-Eastern, North-East Frontier,

Southern,  South-Eastern and
Western Railways are concerned.

“It is indeed disappointing to find that
the representation of the Scheduled
Tribes in Class I and Class II is
practically nil in all the Railway
Services and also in the Railway
Board. In Class III also the intakc
of the Scheduled Tribes is, indeed,
insignificant and this is true of Class
IV also in almost all the Railways
except Central, Eastern, North-
East Frontier, South-Eastern and
Western Railways.

“It will be recalled that the Ministry of
Railways had introduced reserva-
tions in some of the promotion posts
long before the Government of
India applied the reservation orders
to Class III and Class IV selection
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posts. Despite this fact, the intake
of these communities, especially of
the Scheduled Tribes, in the Rail~
ways is very unsatisfactory.”

FHwE # A e @, e o 0
TAA A AR SR &1 T A
WIH FAE A AR T T anfea
84 9, IgTTS FEIH ¥, NfF 0 qH
63 I T & T 21 AR FY qEAT
9 AL ] | T AR ALGeS TR
F15qMF Aifs Tg @i 14 &
| T § | a8 a1 790 a7 {R I L
T I1a g5, Frw AV F1 oY ra AfEd »
Tq AT NGRS IT5eT F WET 4,700
AN G qE IH A9 AT 4,600 &V
R T § | R AYeE FE F T °HIA
g 1,69,886 FAH HIT & AR 4
g7 AT 1,69,381 9T AT AT F FIHET
AR Y FSAT ZT W T AT
WIGeE FTee 17 TEATS graaet & fam
ARG FT FE AW AW WA
T FTAT G

Jeqer WEIRT, & Hell Y ¥ FeAT
T g fF #F aed amA-aTeR
T T A oy 20 FAT F 9
F AU FAFT E | § A CF AR
AT AT ATATE | AT FHAUET F¥
THIfGE= FT FR AT TGET ATET
#at sy wfegr & 99 fau 5w
919 fa AN smEwaT FX @IfF Fhrs
T qorg W FIT F ¥ FAAMET
T F1F FA ATTF 9 % | AT ar Ar
FHATY @ B § A v g a8
FAE B TF QN ACAQMTE | JTqF
Iy L e 78 g, T &l Ay
gfc @t qE F TG F FFAT |
I* NET F AFT e q&T FLAT
anfge, I IwiE @ Tifen fr amc
Y dgma ¥ ¥ e ar & it ot a7
TFATE | A F I FW I A
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fr & fgaq & 14 F& AR I
FAFAT qEEFT TG FAT S0Z qF A
TA GFATE | Tg WA W AT
fom® gry T W9 & FASE A
TRfquR FETh F1 9 w7 TS &

9§ A A W F I I
ar FHwIfEl F aSy A @ faes
FE FICUE | ST F F9 FE qTA
AR ARHI  F FRO AT §
HAe T Ao & FTow aras )
TEE W THET AT £ ) W AP G
YA §FE vF o oar A § SifE
AT AE | K =g 39 20 aroeen
N g FW 7 o qe welt off F<7
o |

HEET AEIST, "l S T qUAT T
&% @@ g @ § few w9
TZT qFATH g5 £ | IAHT FEA @
fF % @s ¥ 3w FI [T AheY
Fife 999 TEE 1 afeT gw A
g 5 37 sgmm & ave A fRr S
T AIE FY ATEA ATIHT T FAT &
ar fe amqat ATg e wiea argT oY
a7 FC 93 q@ite ag Y TE
¥ 9w W1 &1 zafau =g faew # I
&Y FT AR 1 AT IFT GAT R
fF o FFATH T AEA FAF
FATER | MRITT F A6 TETTIYR aF F1
AT AfE a9 F3oY 3 Zra 7 g, AT
TWT JF qF AG YA 79 IF F T/@
qTEAT FFGAT & T § TV | AT 3T
ATEA FT &9 FFI1 § (T gre J AT
A IeET AF § faww Fifew ) 5=
T & GTF & FATH(S FT ATET & JqHT
IURA EFT UF AT & T, IqHI
Wt AF ¥ I9H F ogEw Afaw
forqelt ot aTad aT@ qIE &Y WA €
IR T FA Y q9 A AfIQ ) WA
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o ¥ fam ow smaeaw FAr . afx
TF g T HB T g A1 Iq 1 g@dy
TG q AT HT QW ATEAT T =TT
qifE s@ar  # FE A T Q)

ALqT WEIET, FeAl oY F IS WA
F0F Hged FY FAFET d @A X
IFHT A TS AT AR fgEAm
ATRATE | TET AATE F ME A AL,
6 TTG TG FT T g1 4T, AT F1
AT AT | THEH AT TW OIF
Teafear g &§ 1 @ g €7 3w
faa f& avad 7 mfsar & s
Fgr sav-faqy Fw g, mieat §F iy
TgT & gl F1 FEaq mrsar § HaAr
S AT AT 9 &7 qET FE, AV MaT
frrd foooft amom 7 o= #90 &@
o 77 goma ¢ fF semeem @t F
graeg | St frFTad £ 99 3T AR
F4 31T I Y 7 FTA AT 9T Fo 0

9T § AT AF AEF G FQ@T
g1 W S & sy wftw & 9or 39X
forar —ae s § §—zw 4w &
far s g2, zafad fa swe wor <9
qw F AW & fagTa § &HEE AT
g AT & 1 A AT oF TG §—
IgiA faar § —

“Ordinary working expenses are now
estimated at Rs. 2253 crores more
than the budget. Out of this Rs.
165 crores for payments to Port
Trust is not an increase over the
budget in a real sense but only in a
technical sense, being due to a
change in accounting procedure.
The real increase over the budget is
only Rs. 20 -88 crores. Out of this,

Rs. 2 crores again in fact is not a.
real increase.”

T 729 & fr Oow g wan , dfew
grar N ife daa i
@ ) am fRT T E—
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[t arst FA)

“The balance of Rs. 18 -88 crores is made
up of two items, the additional
amount of dearness allowance of
Rs. 1068 crores....... ”

NATFET 78 fF @A O At o7
g A drz dfqr—

“which again is not a real increase but
one brought about by the inflation-
ary policies pursued during the last
year by my colleague Mr. Deputy
Prime Minister.”

I & FIT ATy aEY Fgew &R ew
JIC F1 IR Afqw AT giT Ew
R F 38t won fF£3 7, S F @
FILHF IQ IS FT UF ¥ I A
FT 99 FfAT |

SHRI BIMALKANTI GHOSH (Scram-
pore) : The hon. Minister of Railways
has presented the railway budget esti-
mates for 1968-69 in the Lok Sabha. He
has announced increases in passenger fares
and freights to cover an anticipated deficit
of Rs. 27 crores in the railway budget for
1968-69.

The Minister has proposed the levy of a
surcharge on passenger tickets ranging from
five paise to 25 paise. 1 think, this measure
is purely temporary. Platform entry will
cost hereafter 20 paise. 1 think that all
these measures will bring additional hardship
to the common people.

I have studied the budget figures with an
analytical mind. Yet 1 cannot sec what
else the Railway Minister could have done
in the present circumstances.

There was a time when the railways could
feed the Centre with their heavy surplus but
the position is now reversed.

The hon. Minister has stated in his budget
speech that unfortunately during the last
sixteen years the burden of dearness
allowance, of annual scale increments of
dividend and of prices of fuel, iron, stecl
and stores etc. had continued to increase.
This is, in short, the cause of the railway
deficit last ycar and this year and not any
weakness in the Railways’ financial
structure.
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During the last sixteen years, the price of
coal has risen by 115 per cent of iron and
steel by 143 per cent and the per capita
cost of employees by 106 per cent.
These factors are not under the full
control of the Railway Ministry. Since pri-
ces of coal, iron, steel, fuel oil and the per
capita cost of employces had steeply riscn
in the last sixteen ycars, the fares and
frecights had to be brought to a level
which would at lcast meet the cost of
operation.

Therefore, under the pressure of circum-
stances, we arc to support it with some
modifications here and there.

1520 Hrs.
[Suri G. S. DHILLON in the Chair)

The railway fares and freights were being
raised. If the facilitics were also  increascd
accordingly, therc  could be no com-
plaint against such increase. The third
class passengers should be givem more
amenitiecs. At present, they arc the
worst sufferers. More  attention should be
paid towards amenitics for third-class
travellers. There should be proper arrange-
ments for water, light, bathrooms and such
other things in all third-class coaches.
Retiring rooms should also be provided for
third claass passengers. Catering service
in the trains and at railway stations also
nceds a lot of improvement in both quantity
and quality.

Overcrowding should be climinated by
putting into servicc more and more passcn-
ger and cxpress trains. The charge for
platform tickets should not be increascd.

The new charge of Rs. 4 per night for
third-class sleeper coaches is too severe for
the common man. So, it should be suit-
ably revised. The same rate should
not be there for the subsequent nights’
journey. Uneconomic railway lines should
not be closed. The closurc of uneconomic
lines would causc greit hardship to the
people, especially the villagers of these
areas. We are committed to a welfare
State. The closurc of uneconomic lincs
will go against the principle of welfare
State and socialism.
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Most of the railway employees in the
lower grades have not been provided with
quarters. This should be looked into with-
out any further delay.

There are many narrow gauge lines in
our country. All these lines have not yet
been nationalised. Martin’s Light Railway
in West Bengal is onc of the most impcrtant
narrow gauge lines. This line should be
immediately nationalised. It is a 100 k.m.
railway linc divided in three branches.
These three branches serve morc than one
million people in the districts of Howrah
and Hooghly. For the villagers of this
area, this narrow gauge railwzy system is
the only means of communication. There-
fore, this should be nationalised imme-
diately and the conditions there should te
improved. These lincs should te replaced
by broad gauge lines or at least by metre-
gauge lines.

Howrah-Sheakhala and Howrah-Champa-
danga secctions of this railway should be
extended up to Tarakeswar on the Eastern
Railway.

Howrah-Tarakeswar Section of the Eas-
tern Railway should be extended upto
Bishnupur (S.E. Railway) via Arambagh.
Arambagh is the Headquarter of Arambagh
Sub-Division of the District of Hooghly.
The Sub-Division has a population of 6
lacs. But unfortunately there is no railway
line in this sub-division. Therefore the
proposal for extension of this section should
be most sympathetically considercd.

Howrah-Tarakeswar line should be dou-
bled from Sheoraphuli to Tarakeswar.
The frequency of trains in this Branch
should be immediately increased.

The Bandel-Katwa Section of the Eastern
Railway should be immediately included in
the Railway Electrification Scheme. It
is a long-standing demand of thc pcople
of that arca. For the time being as a
temporary measure Diesel Locomotives
should be used in this Section for reducing
the running time.

There should be more trains in thc
Howrah-Burdwan Section of the Eastern
Railway. In this Section the frequency
of the trains should also increase especially
during the peak hours. Moreover, the
speed of the train should also increasc.
Electrification Scheme will have no meaning
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if the running time is not reduced. Morc
ticket counters are badly needed at all
stations in this sections especially important
stations near Calcutta.

I would like to get some information from
the Railway Minister regarding the present
position of the Calcutta circular Railway
Project. Construction of this circular
Railway was suggested by Late Dr. B. C.
Roy, the then Chief Minister of West Bengal
in 1952. Dr. Roy suggested it for solving
the traffic problem of Calcutta. Traffic
Problem in Calcutta is most complicated.
Density of population is maximum in Cal-
cutta, During the last 16 ycars practically
nothing has been done, only hopes were
given.

Traffic condition in Calcutta is unbear-
able. Therefore, 1 think that for solving one
of the most complicated problems of the
problem ridden State of West Bengal, the
work should be immediately taken up.

SHRI C. K. CHAKRAPANI (Pennani):
After listening to the Minister and reading
the Budget papers. 1 am reminded of an
English saying. The husband is the last
man to know the adultry of the wife. This is
the impression 1 got from the speech of the
Minister. Therefore, my complaint is that
he docs not see or refuses to see the sad
statec of affairs prevailing in the Railways
in its real perspective.

At the same time, the Railway Minister,
in his speech has madc a futile attempt to
cover up the sorrowful performance of the
Indian Railways. Hc however wants us to
believe that the existing situation is only
a temporary phenomenon which is beyond
the scope of the Railway Ministry. This
non-serious  approach of the Railway
Minister towards the chaotic conditions will
only lead to further deterioration in the
affairs of the Railway.

This ycar the percentage of the net revenuc
to the capital at charge is only 4-02%
which is thc lowest since 1950-51. The
performance during the year under review
is the worst in the history of Indian Railways.
In the year 1951-52, the net returp was as
high as 7-21%.

What is the total investment in the Rail-
way. It comes to more than 3000 crores of
rupees and the return is 4-:029,. Now
this performance throws light on the total
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anarchy that is prevailing in our Railway
system. The rate of return this year is
cven substantially lower than the rate
available on fixed deposits in any Indian
Bank. The Minister however, is totally
unconcerned with all this. Yet, his speech
is full of wishful thinking and high-sound-
ing phrases. He has taken no concrete
steps so far as the railways are concerned
to set things right. For the whole year,
the Minister, it seems to me, was engrossed
in deep meditation like a yogi or a maha-
rishi, and hc comes to carthly surroundings
when there is a railway accident or when he
has to submit the railway budget to Parlia-
ment.

Another point 1 would like to make is
about the reccssion. The Minister has
referred to  something about recession.
But he has miscrably failed to go to the
root cause of the entirc problem. Hc has
not even discussed what is the cause for the
recession. He says:

“While thc cconomic recession has
certainly affected the budgetary position
of the Railways, 1 am glad to be able to
say that the financial structure of thc
Indian Railways remains sound. The
deficit last year and in the current year is
not a working dcficit”.

This is all he can say, but it is the entire
cconomic policy of this Government that
is respensible for slowing down the wheels
of industrial machinc and the railway
engines too. It is the anti-pcople’s tax
policy, the ever-increasing ncn-develop-
mental expenditure, deficit financing and,
above all, the devaluation, that are primarily
responsible for the cconomic slackness.
He is conveniently keeping mum over this
recession.

Our Finance Ministcr has presented the
general budget and he boasts himself that
he has made plastic surgery. This plastic
surgery is nothing but the act of the leech
which is sucking the blood of the common
people of this country, and this will lead to
a further stagnation of our economy and
consequent reduction in the railway earn-
ings.

I will now come to the cause of the bad
petformance of the railways. The Minis-
ter says it is accidental. It is not accidental;
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it is the direct result of the policies pursued
by the Railway Ministry. The policy of
reliance on foreign aid in the matter of
equipment has now come home to roost.
According to the statistics, the imported
stores of the railways have gone up from Rs.
18 crores in 1950-51 to Rs. 42 crores in the
last year. The imports of the railways are
about five per cent of our total imports.
Instead of laying emphasis on self-reliance,
the Government is now spending more and
more money on importing diesel engines
and diesel oil. In India, according to the
statistics, 25 per cent of the total traction
is by diesel. I would like to ask the Minister
to say whether this expenditure is abso-
lutely necessary. Certainly not. In highly
industrialised countries like Japan, diesel
traction is only 2-1 per cent; in Italy, it is
7-8 per cent in  France, it is 13 -7 per cent.
This decision was imposed on the Indian
Railways by the World Bank and other aid-
giving countries. What is the reason for
this? The western countries wanted a market
for their engines and they found India a
most suitable dumping ground.

SHRI C. M. POONACHA : We are pro-
ducing.

SHRI C. K. CHAKRAPANI: We are
also importing. We are in a position to
manufacture steam-engines without any
foreign collaboration but the Government is
now giving up this programme of steam-
engine production because the World
Bank wantsit. We are now importing diesel
engines even for shunting purpose. I
do not know why we are importing diesel
engines for shunting purposes. 1 cannot
understand what is this sort of logic. With
the reduction in steam-engines, the demand
for coal has gone down. This will lead to
the closure of the coalmines. At the same
time, the Government have enough money
to spend on foreign exchange for importing
diesel.

This is all done in the name of economy.
But whose economy are we supposed to
look after—our economy or the economy of
the World Bank?

Another point is the Matisa Mechanic,
which is being imported from Japan for the
maintenance of railway track. This is
worked by 10 to 15 persons and is able to
maintain the railway track for abut 30 miles,
thus rendering 100 to 150 gangmen surplus
for every 30 miles. If this machine is
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allowed to be introduced in our country,
2 lakhs of gangmen will be thrown out of
.employment Similarly, automationis being
introduced in railway accounts. This also
‘will threaten the job security of thousands of
.clerks.

The Minister has made a lot of fuss about
the grownig operating costs. The prices
of steel have gone up during the last year.
Why? Was it not due to decontrol of stecl
announced by the Government? The prices
.of coal have also gone up. The prices have
gone up due to decontrol ordered by his
.own Government. The prices of diesel
oil have increased because of successive rise
in the duties and sales tax on diesel oil.
Whenever a commodity is decontrolled, it
means the price will go up. Therefore, it is
‘the entire policy of the Government which
is responsible for the pricc increasc.

I would like to say something about thc
Railway Board now. Some days back the
Minister exhibited some pictures in the
Central Hall, which were removed becausc
of the protest from the members. 1 would
like to ask him whether he has gone into
the interior parts of the air-conditioned
room of the Railway Board members and
also into the interior parts of the huts of the
gangmen? No, certainly not. I would ask
him to exhibit certain photos of the huts
of the gangmen. 1 heard one of my collca-
gues describing the Railway Board as a
white elephant. I cntirely endorse that idea.
The Minister is the elected rcpresentative of
the people and he can dictate to the Railway
Board. But the reality is that the Railway
Board is dictating to the minister. If we
‘make a representation to the minister,
‘naturally he will send it to the Railway
Board. They will say something, which
will be endorsed by the minister.

AN HON. MEMBER : Hecisa prisoner
-of the Railway Board.

SHRI C. K. CHAKRAPANI: He has
become a rubber stamp of the Railway
Board. Some statistics have been given by
‘the Railway Board in their report. This
year the punctuality statistics is 85 -31per
cent. For 1966-67 the figure was 87-99
per cent. But everybody knows about the
-story of punctuality. We know that most
of the trains are normally running late.
«On what basis is this punctuality calculated ?
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It is all bogus. If a train from Delhi to
Agra runs 2 hours late and from Agra to
Madras if that late running of 2 hours
continues, can we say that the train was
running all right from Agra to Madras?
You cannot say that. That is the story of
punctuality. This sort of punctuality can
satisfy only the Railway Board officials,
but not the people of this country.

Another point is about amenities to pas-
sengers. You are giving more and more
amenities to air-conditioned and first-class
passengers while the amount spent on third-
class passengers is negligible. The rcport
of the Railway Board shows that the pas-
senger earnings during the year under review
were as follows:

Passenger earnings (Rs. in crores)

Air-conditioned class 206
First Class 17-23
Second Class 737
Third Class 203 -28

From this we can clearly see that the bulk
of the earnings is from the third-class pas-
sengers. Still the amenities given to them
are quite negligible, totally absent. It is for
the passengers of the higher classes that
good waiting rooms and more facilities for
reservations are made. Restaurant faci-
lities fer reservations are made. Restau-
rant facilities are also only for the higher
class passengers. At certain railway sta-
tions even drinking water facilities are not
available for the third class passengers.
what to talk of bath rooms and lavatories
for them. In short, railway journey for
a third class passenger has become an
ordeal nowadays.

About over-crowding the Minister has
come out with certain statistics. The

statistics given by the Railway Board are
quite amusing. According to the Rail-
way Board if a compartment is meant for
100 persons and if there are 180 persons in
the compartment an ordinary man will
think it is over-crowding by 80 per cent-
it is not over-crowding by 80 per cent.
According to them if there are 181 persons
in the compartment meant for 100 persons.
the over-crowding is one per cent. Accor-
ding to Railway statistics the over-crow-
ding at present is 17 per cent. This is
reality, means that the over-crowding is
97 per cent. I would like to ask the
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Minister what are the measures that he
proposes to take for checking or stopping
this over-crowding.

1 now come to Kerala. In the matter of
railway development Kerala has been
neglected. I do not know whether the
Minister has considered Kerala as part of
the country.

SHRI C. M. POONACHA: Is there
any doubt?

SHRI C. K. CHAKRAPANI: When
we ask for a railway line the Government
says that we do not have any industries there
and therefore we cannot have the railway
line and when we ask for some industry to
be started there the Government says that
because there is no railway connection the
industry cannot be started there. This is the
logic of their argument. Anyway, every year,
at time of the presentation of the Budget we
used to request them to show some mercy
towards Kerala, but it has always fallen
on deaf ears.

1 would like the Minister to understand
the neglect that has been shown to Kerala
with regard to railways. The coastal line
from Kuttipuram to Cochin is very impor-
tant. I do not know whether he will agrec
to that, but we have been raising this on the
floor of this House for a number of years.
The railway line from Tellicherry to Mysore
is also keenly felt by thc people of Kerala.
A line from Ernakulam to Alleppey will
also be appreciated. The doubling of the
line from Erode to Cochin is also of great
importance. A direct train from Cochin to
calcutta must be introduced. In this
Connection, I would like to say that more
coaches should be provided from Delhi to
Cochin, A direct train from Bombay to
Cochin must introduced.

1 shall be failing in my duty if I do not
mention the needs of the people in my cons-
tituency. Express and mail trains have to be
stopped at Pattambi. Thisis the demand
of the peoplc of that area. Now Pattambi
has become a commercial centre Wwith the
construction of a new bridge there. I raiscd
this issue even last year. With the construc-
tion of the ncw bridge people from other
places get down at Pattambi and go to

Guruvayoor, the famous temple, for worship.
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Sir, the only State Capital in India that
is not connected with broad gauge is Tri-
vandurm. I would like to bring to the notice
of the Minister the need for conversion of
metre gauge to broad gauge from Ernakulam
to Kottayam.

In this connection. I would like to point
out that there is a strike of the workers at
Iripanam  Yprd in the Olavakot Division.
Their demands are genuine and I would like
the Minister to intervene in this matter.

Coming to the administration of the rail-
ways, the Railway Board has decided
to drop ccrtain uneconomic lines in the name
of economy and the Minister has appealed
to the Members of Parliament not to make
a hue and cry on this issue. 1 do not agree
with the appeal of the hon. Minister there.
Therc are many backward arcas in our
country and in order to develop those areas
I want the Minister to reverse his decision of
dropping uneconomic lines. If the idca of the
Government is to save more moncy, certa-
inly there are many other avenues open
to them.

During the course of his budget speech,
the hon. Minister has stated:

*As T have alrcady said. 1 shall continue
to press the Railway Administrations to
achieve further economics in all directions.
The ban on the recruitment of staff to
administrative offices will continue and
recruitment of additional staff will be per-
mitted only to the extent absolutely necessary
for moving the traffic and for operating and
maintaining sections of linc and yards newly
opcned to traffic and other ncw assets
brought into use during the year.”

According to statistics, during the last
year the railways have recruitcd more than
800 first class officers. The number of officers
in the railways has gone up from 5,700 to
6,500. This over-bureaucratisation of the
railway administration should be stcpped
in the interest of economy, and not the
dismantling of uneconomic railway lines. I
hope the Railway Minister will appreciate
this point and desist from taking any steps
for dismantling uneconomic railway lines in
backward areas.

What is needed today is not certain palli-
atives here and there but a complete and total
reversal of the policies of the government in
the matter of development and a policy of
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complete self-reliance in railway develop-
ment. Moreover, it is absolutely necessary
to smash the gangof swindlers that
is openly operating under the sign of the
Railway Board whose anti-labour policy is
gencrating resentment and anger in the minds
of the railway workers.

At the end 1 can only hope that the
Railway Minister, after passing the budget,
will not again go in for deep meditation and
leave thc whole administration in the hands
of notorious self-seckers of the Railway
Board.

SHRI SONAVANE (Pandharpur): Mr.
Chairman, Sir, I know personally that the
Railway Minister is a very nice man and a
thorough gentleman. 1 was happy to note

on page 4 of this budget speech he has stated:

**While 1 have been maintaining unabated
pressurc on the Railway Administrations to
cffect the maximum possible economy in
working cxpenses, I cannot claim that the
results achieved could not have been better;
and I have reason to hope that they will be
better in the coming ycar.”

In my opinion he is hoping against Lope.
Unless he is ruthless and very strict in his
administration and unless he curbs laxity ke
cannot succeed. I hold the Railway Board
solcly responsible for the mess in which
the railway cconomy finds itself today and
in my view thc Raiway Board, as it is at
present constituted, should go if there is to
bc any real improvement. The members
of the Railway Board have madc themselves
into an empirc. They have no imagination
or foresight and they just do not care for the
railway administration. I had suggested that
all the General Manager be constituted into
a committeec with the Railway Minister as
Chairman and that the Railway Board
should be scrapped.

Why 1 say this is because of tl.c ccrtiru-
ous loss to the railways. A monopoly con-
cern of the Government to go into a loss is
a thing which is sufficient evidence for the
inefficient working of the Railway Board.
One cannot imagine that the concern which
was making profit should go into a loss.
The top heavy administration of the
Railway Board and the otker zones that arc
being created, which add to the experditurc,
are sufficient to show how these Railway
Board people and railway acmiristraticr go
on adding expenditure after expenditure.

PHALGUNA 14, 1889 (S4KA)

Gen. Dis. 1452

I will give you one more instance. Take
for instance the coal prices. The Railway
Board members, who draw fat salaries
supposed to have experience ard ability, did
not foresee that they should have solved this.
dispute and deferred payment, if any extra
payment was to be made, to the coal owrers
and continued to draw the supplies of coal.
That was not done. But what did they do?
They stopped the railway working. They
cancelled railway traffic, passenger and goods
traffic, causing immense hardship to passen-
ger and incurring loss to railway revenue.
This is really a piece of evidence which speaks
about the inability, inefficiency and unima-
ginative mind of these people. 1 think, that
was onc thing on which the Railway Board
members could have been impeached. If we
were allowed to do it, we could have done
it. Not even once in the history of railway
administration on account of the shortage
of coal......

SHRI C. M. POONACHA: May 1}
mention by way of an interruption that it
was the collieries, the industry, that stopped
loading and not that the railways stopped
running the trains ? We had stocks for
about 10 to 15 days and for six days con-
tinuously from the Ist September, when they
stopped loading, we had to draw up a pro-
gramme to curtail some unessential branch
lines so that we could conserve coal to run
the essential lines for a longer period if the
stalemate continued. It was only a pre-
cautionay measure arising out of the stoppage
of loading coal to the railways by the
collicries.

SHRI SONAVANE: 1 understand the
explanation of the hon. Minister but I say,
why this whole dispute arose was because
of the pricc and, therefore, 1 said that the
Railway Board members or the railway
aministration should have agreed with the
coal owners that if there was any settlement
hereafter the difference could have been
paid by them. This simple thing they
did not do. I am worricd over that. Be-
cause they were not able to do it, I think,
they had no foresight or imagination.

Now, the Railway Minister is thinking
of closing down uneconomic railway lines.
Is this thc way that you should run the
administration ? Why arc uneconomic lines
uneconomic ? I will take one instance of
the Barsi Light Railway. That is a narrow
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gauge line. When the ccmpany wis1unning
this railway they made huge profits. 1 know
‘we have made certain improvements und
given certain amenities. But that is not the
reason why we should go into a loss. 1 have
been shouting since 1950 to convert this line
into broad gauge, but nothing is being done.
Moreover, the whole staff is idle because
there are only two trains, one in the morning
and another late at night.

What is this staffing ? We asked them to
run shuttle train for the passengers and to
<arn the revenue. They did not do anything.
This is the way they are working. They have
no imagination to see why there is a Joss
.of revenue. 1 am of the firm opinion that
the Railway Board should go because they
have not added a single pie to the Railways’
revenues.

There is a lot of talk on the introduction
of automation. 1 agrec automation
should be there and, naturally, there will be
some unemployment. Hereafter, if automa-
tion is to be brought in which we welcome
-at the same time, to meet the demands of the
surplus staff, 1 would suggest the hon.
Minister that no extension should be given to
employees. If the employees who attain the
age of 55 are made to retire, 1 think, there
will be sufficient scope for young people
to be absorbed and for those who will be
made surplus on account of automation.
These people may be appointed in the place
of those who have been retired and those
who have been made to retire at the age of
of 55. 1 think, that will be a very sound
policy to be adopted.

Then, I have another suggestion for the

consideration of the hon. Railway Minister.
A lot of destruction of the railway property
is taking place in the States. 1 suggest if
in an individual State the railway property
is attacked or burnt or destroyed, whatever
loss is incurred, the Railway Minister should
impress upon or urge upon the State concer-
ned to reimburse the loss made to the
railway property. If that is not done, a way
should be found out to add to the fare bet-
ween the stations in the particular state. I
think, there will be some check by that. I
know this thing is happening beyond the
control of the Railway Minister and the rail-
way property is being burnt. He is not
responsible for that. Therefore, some such
measure should be thought of and, I feel, the
Railway Minister should work on this
‘suggestion.
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Another point that 1 want to impress
is about the railway protection force and the
railway police. This point has been made

Aby the Opposition also. There is a loss of
property on account of theft of articles from
the trains. 1 have made the suggestion in
the Committees also. Let us fix the res-
ponsibility at some point when the trains run
from station to station. The attendants are
there; the conductors or the guards are
there. Let us fix some responsibility at some
point and, when the trains go into the shed,
hold somebody responsible for these losses
of fixtures and other things. Unless that is
done, 1 think, every year this amount of
losses will go on increasing.

Now, I would like to point out another
thing. Wec have the South-Central Railway
Zone and its top heavy administration.
As it has been just crcated, we cannot say
anything for the time being. But 1 say, thc
Dhond-Manmad Section which was formerly
a part of the Sholapur Division and which
now forms part of the South-Central Divi-
sion, should be brought in the Sholapur
Division because the control point is therc.
The Central Railways say that they want
to take it away. The Dhond control being
under the South-Central Railway, there is a
little conflict. To resolve this conflict, I would
suggest that this Dhond-Manmad Section
be brought under the South-Central Railway
zone and put within the Sholapur Division.

16 Hrs.

Another point that I would like to raise
is about the catering establishments. When
Shri Jagjiwan Ram was in-charge of the
Railway Ministry, for the economic uplift-
ment of the scheduled castes and scheduled
tribes, he had made a special provision that
railway catering, establishment of tea stalls,
etc., should be given to the cligible persons to
run them, but unfortunately 1 find that a
monopoly has been created there, monopoly
of Agarwals, Guptas and all those people;
wherever you go, you will find only these
people. Whatever provision is made for the
scheduled castes and scheduled ftribes,
I think, the Minister will be good enough to
see that the weaker sections of the public,
those who are eligible, are given these estab-
lishments, and no pulls whatever from the
Railway Board should be entertained. 1
think, the healthy practice that was started
should not be closed down on the face of
these scheduled castes and scheduled tribes.
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Now I would come to my last point.
1 was very much pained when Mr. Fernandes
was narrating about the grievances and hard-
ships of labour. I really sympathise with
them and I agree that labour should be given
their due But the labour leaders should
also be conscious of their duty towards
labour inimpressing upon them to do
their duty rightly, honestly and correctly,
We find that the Unions are increasing
and the Union leaders are, at the samc
time, getting their due share from them by
monthly subscriptions, but they do not im-
press upon the labour that it is also their
duty to see that the railways are run
efficiently that loss of property does not
take place and that the railways are run
on profit; therein lies their futurc and
whatever dearness allowance increase or
increment or amenities that they would be
cntitled to would be given more generously
from the profits made by the Railways. If
they impress upon them these things, then,
1 think, it will be their rightful duty to narrate
all those things. But instead of realsing
their duty towards labour, and impressing
upon them their duty, all the time they go
on instigating the labour to go on strike. If
they do not impress upon them their res-
ponsibilities, I think , they would be failing
in their duty to the nation and to the ad-
ministration.

I remember, some years back, the railway
cmployees were made to go on a strike for
two months even though the railway adminis-
tration was right. The railway administration
did not succumb to the threat of the labour.
But the labour leaders went on asking them
to go on strike for two continuous months.
Of course, ultimately they had to withdraw
the strike causing great harm to the railway
cmployees. Therefore, the duty of the labour
leaders should be to see that loss to railway
property does not take place and the effici-
cncy of the railways is enhanced. If there is
profit, of course, the labour should get more.
I hope, the Railway Minister would
hereafter be more strict and stern, all
laxity should be put down and he should be
ruthless to see that whatever he promises,
whatever he hopes, his hopes are realised.

SHRI GADILINGANA GOWD
(Kurnool): I thank you for the opportunity
given to me to speak on the Railway Budget.
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I submit that the budget proposals of the
hon. Railway Minister increasing the railway
freight is a great burden on the community.
I know that funds are nccessary
if we want more facilities, more lines etc, but
let us examine the amount invested by the
Government in the railways and the amount
spent on the establishment, etc., in the
raiways and see whetker it is in proportion
with the facilities given to the passengers *

In 1947-48 the investment in railways was
Rs. 740 crores, and in 1966-67 it is Rs.
2,841 crores. It hasincreased rearly four
times. In 1955-56 route coverage was 53,596
km., and now it is 58,465 km, i.e., it has
increcased not even by five per cent.
In 1947-48 the working expenses were Rs.
164 crores, but in 1966-67 they bave gone up
to Rs. 840 cores. From this you would see
that though the investment has gone up
by nearly 400 per cent, the route coverage has
not increased by cven three per cent.

I may submit to you [my own experience to
show wketler facilities have increased or
vanished after we took over the railways in
1947-48. 1In 1954-55 1 had an opportunity
of going to Bezwada. Then there were absc-
lutely no lights in the train. On 5th January
this year I had again to go the Bezwada to
attend my party meeting. I expectcd a lot of
improvcment in the railways, but unfortu-
nately this time also we had only twinklicg
lights. To go to tke bath rocm we had to
use the match sticks. This is in the first
Class. That is how the raiiweys are rurning.

Before independence there used to be
three ceiling lights and readng lights also.
Now there is only one ceiling light, the others.
have been removed. There are no readiog
lights in most carriages. In the few com-
partments where they exist they are of a new
type and with their help we cannot see the
letters at all. I think many of our friends
travelling in First Class we would bave
noticed this. There are no showers at all
in some First Class compartments.

In 1954 1 submitted a proposal for laying
a new line from Siruguppa in Mysore State
to Kurnool, which was the Andhra Capital
then, Adoni and Kodumur. A memorandum
was asked to be given and if you kindly refer
to Lok Sabha Debates of 1955 you will see
this was the endorsement that was given to
me :
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"“This proposal will be included in the
list of projects which would be considered
at the time of selecting new lines, the cons-
truction of which is to be undertaken
in the Second Five Year Plan period.”

Fourteen years have passed. Not even the
survey of this line has been undertaken.
Againin 19561 moved a cut motion and
spoke on the Railway Budget, The late Shri
Lal Bahadur Shastri was the Railway Minis-
ter then, and he told me categorically, this is
the extract from the Lok Sabha Debates:

“We will look into the matter. 1 cannot
say off-hand, but we will certainly look
into it and reply to the hon. member
as early as passible.”
Fourteen years have passed. Unfortunately
that convenient phrase “as early as possible”
has not materialised up till now. What
pains me very much is this. The other day
I tabled a Starred question which was un-
fortunately admitted only as an Unstarred
Question.

This was the question:

““Will the Minister of Railways be pleased
to state :

(a) whether there was any proposal for a
new railway line from Sirugappa in
Mysore State to Kurmool in Andhra
Pradesh through Emmiganur and
Kodumur;

(b) whether it is a fact that proposed line
was put in the list of railway lines to be
surveyed in the sccond Five Year Plan;

‘{c) whether the line was surveyed and
if not the reasons therefor; and

(d) whether the Government propose
to reconsider the proposal in view of the
heavy traffic developed in the area.”

t pains me very much. If the Government
has money, let them take it up; or let it not
be taken up. But, if you wil kindly see the
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MR. CHAIRMAN: The bell is ringing

...Now there is quorum. the hon. Member
may continue,
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SHRI GADILINGANA GOWD:
Now, I do not know whether the Minister
looks into the papers or not. The answer to.
the first question—(a) and (b) was, “No”.
The answer to part (c) of the question was—
because it was “No” to parts (a) and (b)—
“it does not arise.” For part (d) of the
question, the answer was, “In view of the
limited funds and resources available for
the construction of a new railway line in the
fourth Plan, it will not be possible to consider
this proposal in the near future.” This, I can
accept, or I can understand, but I cannot
understand the answer to the earlier parts of
the question and why such an incrorrect
statement should be made. With a veiw to
put supplementaries, I tabled a Starred Ques-
tion but unfortunately it was turned into
an unstarred question.

Probably, the Government do not want
to take up the constructive suggestion made
by the Opposition Members. For example,
in 1964, the Andhra State Government,
where the Congress is in power, made a
proposal for laying a new line from Ongole
to Hyderabad via Nagarjunasagar. You
know Nagarjunasagar is one of the biggest
projects, and it will after development irrigate
about 10 lakhs acres of land, whercfrom
surplus food has to be transposted to the de-
ficit areas, Even in regard to such a matter,
God knows what has happened to that.
Nothing is known. I know that the hon.
Railway Minister is a sincerc gentleman.
He comces from the neighbouring State of
mine, I know. I appealto him to kindly
look into these things.

Then, it was promised by the Government
that the Kothagudium-Bailadilla line would
be opened to passenger traffic also, but it
has not been done so far.

Coming to the uneconomic narrow gauge
railway lines, T may suggest one thing. You
are aware that the Government are spending
crores of rupees for encouraging tourism.
For instance, there is the narrow gauge line
from Mattupalayam to Ooty. I only appeal
to the Railway Minister, through you, Sir,
that the uneconomic narrow gauge lines
should not be dismantl-d without consulting
the concerned MPs and without giving them
an opportunity to explain why those lines
should not be dismantled.

Coming to the question of accidents, I
have seen the report of the Ministry. It
is stated that the majority of the accidents are
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on account of sabotage, The Government
has not beenina position to find out who
the saboteurs were, and then again, they have
not been able to punish them properly. It
is therefore that these acts of sabotage are
increasing.

Many of my friends have spokcn about
leakage of coal. I know from my area, in
Guntakkal station alone nearly Rs. 500
worth of coal is being taken away with the
connivance of persons who are meant for
protecting these things. I do not know how
many such leaking areas are there in the
Railways.

Representations have becn made about
the inclusion of Guntakkal in the South
Central zone. I request the minister to con-
sider this also.

I had submitted in 1955 that retiring
rooms should be constructed in Manthrala
yam Road and Adoni. Manthralayam Road
is one of the important places of pilgrimage
for Brahmins. The minister is aware of it.
In spite of the importance of that place, so
far no action has been taken to construct a
retiring room there. Adoni station is most
important to commerce. There are many
factories there and groundnut and cocoanut
are grown there. It is called the Bombay
of the south. There also I madc a suggestion
for the construction of a retiring room, but
Government have not taken any action.
Government now say that they are going to
take up the construction of 38 retiring rooms
in 1968-69. But so far as Adoni is con-
cerned, the matter is under consideration
only. I requestthe minister to realise the
of these places and construct retiring rooms
there as early as possible.

About guards, they approached me and
from what they say, I see that there is some
logic in their argument. They say that their
salaries are less compared to the conduc-
tor in charge of one bogic. Their salary is
Rs. 130 to Rs. 150 while that of the conductor
is Rs. 200. I do not know more details and
Thave heard only one side. I request the
Minister to examine this and see that their
emoluments are increased if possible.

There is a train leaving Hyderabad and it
takes 20 hours to reach Bangalore. Any
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body can get in and get down when the
train is moving. It runs from the capital
of Andhra to the capital of Mysore. I
appeal to the minister to see if the running
time of this train could be cut down.

I am a member of the Estimates Commit-
tee this year and I have had the opportunity
of examining in detail the railway concession
given to their employees. The committee’s
report has already been submitted to the
House and so I am free to disclose the in-
formation I got in the discharge of my duties
as a member of that committee. There
are 13-60 lakh employees in the railways
and most of them are getting six sets of free
passes and six sets of PTOs—privilege ticket-
orders—not only for themselves but for the
members of their families also. They
can go anywhere they like to any part of
the country in any railway.

Sir, you will be surprised to know that the
Government has no record at all about these
things. From the records available we have
been able to assess that it costs the Govern-
ment Rs. 18 crores besides it being a pressure
on the berths that are necessary for accom-
modating passengers who want to go urgent-
Jy from one part of the country to another.
In any train throughout the country you will
find that a good part of the accommodation
occupied by these railway officers. Their
emoluments compared to other govern-
ment servants working in other departments
are in no way less. I do not know why this
concession should te allowed to these people.
1 appeal to the Minister to kindly scrap these
concessions. The Minister has proposed an
increase in freight and fares because there
was some deficit in the budget. By scrapping
these concessions, which will affect only thir-
teen lakh people in the country, he will be
able to relieve the burden that he is putting
on the entire population. For giving help
to thirteen lakh people why should the
government burden the entire people of
the country.

SHRI VIKRAM CH AND MAHAJAN
(Chamba): Mr. Chairman, Sir, great
hopes were laid on the Railway Budget and
it was expected that it would revolutionise
the railway system but, if not all, at least
most of them have been belied,
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There has been the routine rise in freights
and fares. There is the routine logic that
the rise in DA, rise in salaries, rise in coal
prices, so on and so forth, have been res-
. ponsible for this rise. May I ask those who
made this budget whether the prices of
petrol, tyres, diesel oil and batteries have not
gone up ? Is motor transport also suffering
the same percentage of loss ? If road
transport, which is also managed by Indians,
can run on a profit with the same percentage
of rise in prices and other things, why should
the Railways suffer a loss ? Therefore,
the reason is not that there is rise in the price
of coal or that there has been a rise in DA
and salaries. The reason is inefficiency
in the Railway Administration. There has
been a regular rise in freight and this year
also there has been a rise.

Another argument advanced is that the
demand for space for goods traffic in the rail-
ways has gone down. By raising the freight
would the demand for goods traffic go up ?
Will the people who send their goods by
railways become more in number because
you have raised the frcight, saying that they
will send their goods by railways and the
goods traffic will go up ? Will it not be correct
to say that the goods traffic will go upif the
freight goes down ? If the goods traffic
has gone down, the best thing is to reduce the
freight so that more people can use the rail-
way space and thus the overhead cost could
go down. But you have raised the freight
in the hope that by doing so the goods traffic
will go up. 1t is very difficult to follow this
argument.

Now I come to the question of economies
which have been effected in the Railways.
In every first-class compartment you have
a railway attendant but there is no such
attendant in a third-class bogie. I am not
saying that you should post one attendant
in every third class bogie also. If there is no
need for an attendant in the third-class bogie,
why should you have an attendant in a first
class bogie ? Why should you have such |
surplus staff.  Again, assuming for the time
being that you cannot retrench the staff
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because of labour laws, what prevents
you from joining all the first-class bogies
in a train’and posting one attendant for four
or five bogies instead of having one for each.
There is always an attendant in a first-class
bogie who has nothing else to do cxcept
noting down thc names of passengers which
even the ticket collector does and also the
guard does. If you are sleeping at night he
will try to wake you up and repeat the same
process without in any way increasing the
efficiency of the Railways and reducing the
cost. It cannot be said that he is acting as a
sort of guard in the sense that he protects
the railway property, because by introducing
the attendant the pilferage in first class has
not gone down. Similarly, by not having an
attendant in the third-class, the pilferage in
the third-class has not gone up. This
shows that this system is only a brain-wave
of somebody without any benefits to the
railways and yet nobody has thought fit to
look into it.

Then I come 10 another aspect of our
cconomy in railways. Our party stands for
socialism. But it does not mean that in the
name of socialism we should perpetuate vest-
cd interests or lossc public revenue. One of
the instances where railways is losing which
has come to our notice rccently is the cater-
ing dcpartment. Bcforc catcring was taken
over by the railways, the railways were get-
ting arevenue of Rs. 1 crore from the contrac-
tors, who were doing this business. But when
the railways took over catering they started
incurring a loss of Rs. 1 crorc onit. If the
food was bad earlier, it is rotten now. If
the passengers have only to choose between
bad food and rotten food, why should pub-
lic revenucs suffer for that 2 We should
not usc the shield of socialism to perpetuate
vested interests. It is true that we stand for
socialism but it is not correct to say that we
want to ruin public administration in the
name of socialism. So, this aspect of the
matter has to be considered.

The new slogan of their railways is that
because of uneconomic lines it is suffering
losses. I had the opportunity of travelling
by two or three suchso-called uneconomic
lines. One is Simla-Kalka and the other is ;



1463 Railway, Budget—

Pathankot-Jogindernagar.  These trains
are always full whencver you travel and yet
we are told that they are running at
a loss. The basic reason is that
the engines break-down quite frequently.
They are pre-war model engines, and
their overhead cost is cxcessive. Then,
‘there are too many first-class compart-
ments and too few third-class compartments
and often no second-class compartments.
In the Pathankot-Jogindernagar line therc

is no second-class compartment. I have
often asked thc railways to introduce
a second-class compartment  in this

line so that those people who can
afford to pay a little more than the
third-class fare could pay for second-class
and avail of these facilities. Yet, nothing
has been done in this matter for the last so
many years. So far as the first-class is con-
cerned, it is mostly uscd by pass-holders.
Therefore, the real rcason why these lines
are uncconomic is more frequent break-
down of the engines in routine regular trips.
Yet, the railways havc propounded the
theory that they are uneconomic lines and,
therefore, they are closing them down.

There is also motor transport running
parallel to thesc railway lincs. 1 have not
so far come across any road transport
-operator saying that he is closing down this
routc becausc it is uneconomic. Then,
what is the reason for this profitability for
motor transport and, at the same time, loss
for the railways ? The rcason is not far to
seck. To hide their own incfficicncy, they
arc puiting the blame on the lines as such.

I have an alternative suggestion to make
on this point. If you cannot run these rail-
way lines profitably and you are going to
<closec them down, why could you not hand
them over to somebody clsec who is willing
to run them ? Why do you want to foliow
the dog in the manger policy that ncither
will you run them nor will you allow others
to run them ? I am not suggesting that you
should hand over these lines to somebody
here and now. But, at the same time, do
not close them cither. Before closing them
down, try the alternative of handing them
over to somebody who is willing to run
them.

Then there is the rise in third-class pas-
senger fares also. My submission is that
the common man is already over-
burdened. After mceeting the kitchen
expenses he has hardly any surplus left.
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People do not travel by the railways because
it is a sort of entertainment to them;
they travel because they have to. Do not
sQueeze them to anextent that you make
them feel that this country does not
belong to them and that they arc being
harassed by their own countrymen. Itis
high time that we have another look at thc
fares and the comfort we provide to third-
class passengers and see whether we should
put such a high fare on them or not.

There is another point about the des-
truction of railway property. Many Mem-
bers have made the suggestion that therc
should be a compulsory contributory levy
on that area. It is a very good suggestion. 1f
there is burning down of railway property or
trains, people livingin three or four squarc
miles of that area around that particular
railway station should be forced to contri-
bute not on the ground that all of them were
participants in the violent or anti-national
act but on the ground of apathy, their callous-
ness to their property which is called Govern-
ment property. Thiswasa very good system
which was followed by our ancient adminis-
trators, the practice of penalising an area
which indulged in anti-national activities, not
necessarily confined to railways. I suggest
that we have a second look at these things
and start all over again and learn something
from our ancient practices also.

Then there is one line which 1 went to
bring to the notice of the hon. Minister and
that is the Kalka-Delhi line. There is a great
military ccntre at Chandigarh. Most of
the railway capacity is taken over by the
military authorities and by the soldiers.
The Western Command is at Simla.  Again
the capacity is taken over by them. Bogics
are mainly reserved for thcm It is high time
that we had a new train or more bogies so
the common man also could take somc
bencfit out of the railways.

All said and done some credit must be
given to the railways; they are still running.

SHRI MURASOLI MARAN (Madras
South) : Mr. Chairman, having had
enormous capital sunk in every corncr of
India in the railways, we now seem to be in
the sorriest state of affairs to report to the
nation loss in revenues. If we had had it
inthe 1930 wchad the depression to point
outasthecause. If we have it now, we have
nothing but the faulty planning of the plaan-
ing Commission and the over-centralisation
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in the Railway Board to lay our charges at
their doors. How quickly the authorities
“jump at recession, as if it was the only rea-
son for the loss ! Even if it is so, it brings no
credit to the Government because the
reCession is their own creation.

The railways suffer not only on account
of the recession but there are many other
contributory causes. Creation and develop-
ment of railway facilitics around collicries
and steel mills has meant disproportionate
reliance for the survival and prosperity
of railways on certain industrics. On
a wider network the railways could have
carned enormous profit from variety of
sources. But this obsession of the
Planning Commission that railways around
steel mills would create miracles has
betrayed both the Government and the Plan-
ning Commission, with the result we have
unused surplus capacity and non-revenue
yielding investmentsin certainzones. Arcas
which were farther away frem steel mills
and coalfields are left undcveloped. Open
wagons meant to carry bars of iron and coal
were used to carry the precious food-stuffs
with the result a lot of wastage and

pilferagc cccurrcd on the way. This
happened when the precious food-stuft
was moved to Bihar. This happens

even now at Madras and from Madras to
Kerala. Perhaps, the Railway Board does
not think or the Planning Ccmmission
does not permit them to think that fecod-stuf?
movement is as important as stecl movc-
ment. Having commiticd this gross blundcr.
how can we take shehier under a cvent of
ycsterday—the recessicn ?  The rect cause
of the railway malady is the result of
cvents spreading over a decade and odd.
The initiative in policy-making and plan-
ning has been usurped from the Railway
Beard by the Planning Commission. In
our country, planning has superceded the
principle of federalism and India, a fcdcral
State, is behaving more like a unitary State
in many respects and to this the Railways
are no exception. With this initiative taken
away, the Railways have no other alternative
but to bow to the whims and fancies of the
‘Planming Commission and they even could
not re-arrange their priorities. If the Planning
Commission is a monster, the Railway Board
is another monster, onec monster sitting on
another monster. Today we are told almost
unanimously by men in-charge of railway
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Oberations that they have no initiative to
decide in their zones,

The Acworth Committee, in 1920-21,
wanted to develop “Jocal touch and local
responsibilities™ and wanted “to create
conditions of healthy emulation between
divisions.” Later on, the Wedgwood Com-
mittee in 1937, wanted to preserve “a
measure of rivalry between  different
administrations™. But what is happening
now ? The individual railways arc not morc
than mere administrative units or relay-
stations to receiveandcany outorders from
Dclhi. With ncar about 10 million k.m. of
route-line, can’t different zones be consi-
dered viablecnough fortaking decisions ?
With a well-defined financial objective, mana-
gerial behaviour would develop. But it
is lacking. Itis high time that the Centrc
should relax its strangle-fold on thesc
individual railways so that thcy might ini-
tiate policies adapted to the necds of arcas
served by them. A positive keengess
towards  decentralisi tion  and  towards
objectivity of criteria is lacking. In Britain,
we find regional autonomous undertakings
set up inthe case of some nationalised
industries, for example, in clectricity. The
arca Boards of the British Electricity Supply
may be commended. Defects ol centralisa-
tion may be scaled down by autenomous
corporation. The Kunzru Committec of
1948 was highly dissatisficd with the cen-
tralisation ol the Railway Board and
suggested vesting of control and manage-
ment of Railways in a statutory authority.
Later, Mr. K. Santhanam, a former
Railway Minister wrote in Indian Railways
Annual 1959 as follows:

*] venture 10 suggest it is not wisc to be-
licve that the Government of India will con-
tinue indefinitely under thc political
control of asingle party. Bcing the biggest
national undertaking, it will bc wisc -to
placc the railways under a  statutory
authority which is beyond party rolitics.”
1 wish the hon. Minister will take cogni-
zance of this reccommendation.

Theincrcasc in passenger fare and freight
rates will creatc one more round of violent
ripples in the vicious circle of inflation
and rising prices. Itwill be reflectedin the
cost of thousands of consumer items and the
poor and the middlc class people will carry
an unjust and unreasonable burden. This
proposed enhancement will not augment the
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Purscs in pur State. The railways will not
fétch more revenue because in our State
the railways face a terrific and efficient ccm-
petition from motor transport. It would be
interesting to know that already our State
has reached the road requircment targets
as envisaged by the Bombay Plan of Chief
Engineers for 1961-81. The present length
of roadsin our state equal to 1981 target.
More than 94 per cent of the railway lines
arz closer or paralicl to the roads. Let
me quotc from another authority:

“The long distance cxpress bus service
run by the Statc Government is a special
feature of passenger transport scrvices in
this arca. These services compete with
rarlway travel. They have been particularly
successful alongside the metre-gauge linc
specially for journcys where railway travel
involves change of trains at intermediate
junctions.™

_ There are the findings from the “Regional
T:ansport Survey of Madras and Pondi-
cherry™ by the National Council of Applied
Economic Research.

At present, the third-class fare in the ex-
press trains and the bus fare in the express
buses run by our State Government are just
equal. With the proposed enhancements,
the scale will be tilted in favour of express
buses. For example, from Madras to
Tiruchirapalli, for a distance of 205 miles,
if a passenger travels in an express bus in-
stead of in the Government of India’s ex-
press train, he will be saving Rs. 14. So,
how can we expect our peoplc to patronise
-the railway system ? Moreover, recently,
our State Minister of Transport, Mr.
Karunanidhi reported to the Legislature
that he got increased revenue in bus trans-
port systom because morc people travelled
in express buses as they had reduced the fare
from 6 P. to SP. per kilometre. I am
afraid, the proposed increase in railway rates
not bring in more revenue in our State.
I think, it is better if thc hon, Minister
reduces the rates.  While we are reducing
tho rates in Madras, this Congress Govern-
‘ment is increasing the farcs and rates.
“The authoritics have no justification
to raise the rates and farcs. The railways
have accumulated Rs. 161 crores for no
other purposo than as fixed deposit with the
Government of India. We do not know
what prévented the hon. Minister from
tapping that amount before taxing the
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public. It has become a practicc that,
whenever they feel an itching palni,
they find it convenient to increase the
rates and fares. It is high time that suth
excrcises were put an end to.

Has any attempt been made to find our
the economic consequences of these enhamce-
ments of rates and fares ? No. I think,
the railways are using their monopoly po-
sition and are playing with the people and the
economy by fits and starts. I think, it is
necessary that a new body on the lines of the
United States Inter-State Commerce Conrthis-
sion or the Canadian Board of Transpoit
Commissioner should be set up; or &lse, the
present emasculated Railway Rates Tribuhel
should be rearranged on those lines; or
else, the Standing Finance Committeée for
Railways of the Pre-Independence Central
Legislature should be revived as a more
powerful instrument for ensuring sound
financial policies. Before the Railways
increase their fares and rates, they should
consult these bodies which in turn would
go into a thorough examination of the ptos
and cons of these enhancements.

The decision to dismantle some of the
lines in our State has come as a bolt from the
blue. Our people consider it as a fantas-
tically wrong decision to dismantle these
lines: Mettupalayam Ootacamund, May
yuram Tranquebar; Peralam Karaikkal
and Nidamangalam Mannaragudi. The
reason advanced for this is that they are
unremunerative lines. The axiom all over
the world is that the railways are considered
more as a public utility service andnot
as a commercial service. They say tlut
they are working uneconomically, If
uneconomic working is the only criterion,
1 am sorry to say that we should have to close
down many of the public sector undertakings
before coming to these lines.

The hon. Minister says that a judiciou:
selection of branch lines for closure will be
undertaken. We doubt the bona fides of this
contention. Will the hon. Minister be
pleased to place on the Table of the House
a list of uneconomic branch lines in India, the
corresponding facts about their carnings
and expenditures, line by line and section
by section, and also how and on what
basis it has been decided to close these branch
lines among the rest, particularly in the South.
Has the Parliament ever been taken imto
confidence and told how many uneconomic
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narrow gauge lines are in North India and
how many of them have been closed?
We consider that political considerations
rather than economic considerations are in
the background.

Regarding those lines in Thanjavoor dis-
trict, I want to say a few words.

16.45 Hrs.
[MR. DEPUTY SPEAKER in the Chair.)
In Tanjore Distrit we cannot

provide alternative road transport. Al-
ready, these roads pass through rich agri-
cultural land, and they are situated in Jow-
lying areas. From the safety point of view
we cannot increase the number of buses and
trucks running in this area. Moreover,
Tanjore District is the rice bowl of Tamil
Nad, and gets top priority as a food collect-
fng centre. During times of deficit we have
to move food quickly from this district to
other deficit areas. It is really ironical
that a Government which gives top priority
to food production and distribution should
dismantle these lines. We feel it is highly
unimaginative, to say the least.

The authorities have exposed their ig-
norance in deciding to dismantle the Mettu-
palayam Ootacamund line. It has taken
the engineering genius of the best railway
builders of the world to build this line on the
model of the Rigi system of railways in
Switzerland, in 1908, An alien British firm
used the talents of the Swiss engineer Rigen-
back and undertook this dangerous and
seemingly infeasible task of laying the rail
road in one of the most rugged hilly terrains
of India but or swadesi independent Govern-
ment which celebrated the international
Tourist Year recently is thinking of dis-
mantling this line. It looks ridiculous.
We are spiting the talents that went into
building this line. Will the hon. Minister
refer this problem to the ministry of Tourism
80 that they will make this hill station more
attractive, so that the Railway Board, instead
of shedding tears, will be bothered about
providing more coaches and engines in
good condition.

These authorities are covering up their
inefficiency and that of the system with the
camouflage  material of economy. For
example, a bus covers the distance of 32 miles
from Mettupalayam to Ooty in 24 hours.
whereas the train takes four hours. How
can you expect this fast moving society to
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patronise the slow moving railways? Has
any attempt been made to make the trains
faster and lower the costs by putting in
diesel traction ? No.

The First Class fare from Mettupalayam
to Ooty is threc times the First Class bus
fares. The tariff is based on inflated
mileage. This should be brought down.

Another disgusting fact is that there are
no lavatories or wash basins in those
coaches, Instead of providing these
amenities, a bad name is given to the dog
before it is hanged.

‘What will the public undertakings like the
Cordite Factory, Aravankadu, the Hindu-
stan Photo Film Co., the Radio Astronomy
Centre etc., do for getting their vital supply
and disposing of their products ? Now you
remove the railway, then you will remove
these public sector industries to some place
in the north. Is it the scheme of things to
come ?

In the name of justice and fair play, not
even a whisper should have been made re-
garding dismantling the Mettupalayam-
Ooty line, It is meeting ground and health
resort of three neighbouring States—Mysore,
Kerala and Andhra. At one stroke, damage
is being done to all the four southern states.
The day is not far off when Ooty will be
linked with Mysore and Kerala by sails and
in that context it will be the most retrograde
step to remove this line. The bon.
Minister says that financial help will be
given to provide an alternative transport
system. I would like to know whether
buses will be redesigned to include all the
impediments and luggage which a family
takes on a train which cannot be taken on
a bus.

No major decision on closure should
be made until an enquiry committee is
appointed to go into a comprehensive and
ruthless survey of the whole transport system,
with costing not just of railway profit and
loss but of the real economic cost of provid-
ing alternative transport, and prior parlia-
mentary sanction is sought. That is our plea.

There has been a certain narrowness in
railway policy which I also want to point
out. We had two Ministers in the Railway
Ministry from our state and they also failed
to correct the regional imbalance. 1 refer
to Mr. O. V. Alagesan and Mr. S. V. Rama-
swamy. They would have done a signal
gervice to the people of Tamil Nad
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if they had converted the metre gauge lines
into broad gauge. On the other hand,
‘Mr. Alagesan thought it fit to introduce
eloctric traction between Madras and Villu-
puram, He never thought it good to convert
the metre gauge line into broad gauge.

In the Southern Railway, according to
‘the 1963, 64 figure, the cost of hauling a
ton of goods is 4-38 paise in the metre
gauge and 3-13 paise in the broad gauge.
There is also hardship in transhipment.

Mr. Ramaswamy, on the other hand,
connected two broad gauge points, Salem
and Bangalore, by a metre gauge line. Had
it been a broad gaugo line with a steel plant
in the offing, much bencfit would have
accrued to that area.

Then there is gross disparity in the invest-
ment as between the regions existing in the
railways. In the regionwise capital investment

and the region-wise distribution of assets,
what we cannot understand is, why the South
is being neglected. Take, for cxample, the
electrification of railways. We have in our
States, only one line which is electrified :
Madras to Villipuram. But in the entire
country, the electrification extends to 28,000
kms of route length or 5,500 kms of running
track length. This is an indication of lop-
sided development and stecp-motherly
treatment, and this must be put on an endto.

In the United Kingdom. there is a plan
for regional development. The government
has demarcated ccrtain arcas as Develop-
ment Areas and according to the Distribution
of Industry Act of 1945, concessions are
given to the industrics to go there. What is
more important, the Act has definitely laid
down the placc of transport industry in
promoting such regional devclopment. In
Germany, lower rates are prescribed for
‘green areas,” that is, sparescly populated
lands such as the Bavarion Forest Area.
In our country, the attitude of our railways
towards the difforent areas in order to pro-
mote regional planning and regional develop-
ment is not cloarly known. At least the
demands of our future should be properly
attended to.

MR. DEPUTY-SPEAKER :
Member’s time is up.

SHRI MURASOLI MARAN : Sir,
T request to give me just five more minutes.

The hon.
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I wish to quote from the National Council
of Applied Economic Research:

“Many of the major needs of South
India such as coal, iron and steel, and
grams and pulses have of necessity to
be transported from North India. As
the years roll on and the standard of
living of our people improves there will
be an evergrowing increase in such
movements........ It would not be
incorrect to say that the north to
south railway lines will be the very life
lines of supply to South India. In all
these circumstances, broad gauge is the
obvious long term choice for such lines
in preference to metre gauge, single line
or double line on account of its ability
to carry larger volumes of traffic with
greater easc and at cheaper costs.”

The north to south metre gauge main
line sections will be reaching the limits of
their capacity before 1975-76; that is their
finding. And before then, they should be
converted into broad gauge lines.

In this context, I should also like to press
for the electrification of Madras-Arkonam
and Madras-Gumidipundi lines. Already, a
flourishing industrial complex is there in
Ennore, and with the setting up of the oil
refinery, a fertiliser plant, a petro-chemical
complex and the Ennore thermal plant, the
activities arc likely to go up. Moreover,
the pressure of residential accommodation
within Madras has become so acute that
that only fast means of transport in these
areas could facilitate dispersal of residential
colonics to the north and west of Madras.
Further, these lincs are no less important
than Bombay-Kalyan line which gets top
priority.

In this connection, I also want to mention
about the injustice perpetrated on our people
in the South through the Railway Ministry, I
refer to the order that probationers of Indian
Railway Service of Engineers would pass an
examination of Praveen standard in order to
get confirmed in their posts. It is a clear
instance, and a cowardly act of cramming
Hindi down the throat of the unwilling peo-
ple in an indirect way. Of all the depart-
ments, why should the railway, under a
South Indian Minister, become a fanatic
weapon of Hindi imperialism ? We want to
know how many doctors, engineers and
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technicians are there whose promotions
are blocked because of the stipulation. That
list will be staggering. I think that unless
You are sadists, you should not prolong this
unjustifiable agony. We want a categorical
‘assurance from the Minister, not an assu-
rance like the Nehru assurance which could
‘be watercd down later, but a genuine
assurance which should be implemented in
action immediately.

. For pearly 15 years, the peoplc of Kallo-
kudi have been wanting to give a proper
name to their railway station. So much
insisted by a private firm that the station’s
name is retained as Dalmiapuram and not
as Kallakudi. The private firm can quote
their friendly Government in Delhi but not
‘the people of that area. Agitations arc
dismissed as non existent, and the repeated
demands made by the people are uncared
for; as if to negate the democratic etiquette,
because of a non-Congress Government
existing there.

Even the persuasion of the State Govern-
ment is unattended to.

MR. DEPUTY-SPEAKER :
conclude now.

SHRI MURASOLI MARAN: Only
one minute. It shows the arrogant and
contemptuous indifference (o the aspirations
of the people. I request the Minister to be
more generous in respecting the wishes of the
people. } request him not to use the
railways as a vehicle and symbol of Hindi
propaganda. We do not necd Devanagari
letters to point to us our own railway
stations. We can identify thc same
without those letters. They are as
foreign to us as Greak and Latin. To
- the extent that Hindi signboards inflame the
feeling of thc masses, they are per sc
sources of mischief. So, I request the mi-
nister to replace the same. Of course, they
have alrcady been replaced by the angry
youngmen. | request the minister not to

rewrite them.
(3rw3Y):

Plcasc

ft frgr w7 @
| 3UTETR WERE F I Wi F TR AT
& fau & a7 3% AT gEE
B & fow sz g
16.56 hrs.
[MR. SPeAKER in the Chair]

@ w1y agy A @R
o dgw & warh A fawmr @ @
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AT oy formeit & et o o Qv wTa
R/ & 1 Afe oo 7 w1E F w9 @i
A F A AL e § A
AT sy ar et
T F A7 I F R A e ¥ @
g ST 97 § ATer W LY A 99 A
Far s fomel 91 @A & swe
FQ@ E 1 vEAIEA FY G 9ga 4%
TR A aE F @ Ea W qar @Y
T E 1§ FAY A F A §O g
o1 FeR AT 7R E | Forewy &7 Yo gfemat
fom & fafwa aifedi Y gfas €, 99
a4z fwm 2, = sfuwmfa § faaax
IAE & I gifaw fear & o)
yE § ST fear gy & St
AT 2, agt s famr & ) S Jer W
I 3 fa qF £ 47 99 ¥t AE) #7
T E, 34 J a1 A H IEW qH 5
ATE {24 & | 39 79 & AT F AT
qT § T AT #] Fell WA aF
TEAA T AA FEM L S qAE AX
gt fad S zaw1 § a8 T & auH
a1 g1 = g fE aww @ oaed
ZWR T @ 9 7 odfer 7
AT 9% |

gAY weEr st # i
wrza § o gifagi & Sfeg & 9T
qraT qUT AT ZATE F gfauwd e
FCU & 40 T AT AT W AA F
W qwy SOEEY €| §Wg €Wd
9T T &1 ITE Ui ® OFS
QAT A7 ¥ ATH T AT AT Y A
el § IAH w7 3| fawwr ¥ gqrar
WIS T AT TS § maee ffaai o
# £ 3 waar 7 fafadw e
frar 2 1 9T §9 TR faerooiy faww §
for 9 AT I AT wERT w1 IR
SATATRGO AT B T & oy faw &
wreor A et ¥ aeeg
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W A AT YT T AW A T
& T 3T 99 7 qAw SR g A
gfe o

T § gatsy W W § a1 F
arx anferdt &Y g au g g
&7 & o 9% & ST ST e
T g 1 oy s § Y fawmr @
afurior arefy wreT fmY o & e
] @ g7 v & faw § sfuw d@en
Fun sfuerd | 9ol wifs 9 WA
e W Wi Ao A AR & 2
frée ofadt v a=r F @@ gfe
afem #r fagfat ov & 9§ dmiw-
FTF ST B & IT § TH A A1
FANT TEAT AT ATAWEF £ | T
FET qX AT FT A 37 FT 2T AT &, FAT
W T ATZ UF FT F1AAT & | F¥ 2AA
a1 afE awd & o W
FET F AU FHATWNE F AT #T
TFHET T4 BT FT MI THEAT 4T

g

9 FAAS A qAT TG w2
W U AT AT F WWA IHIW
T & o § s fafig s &=
mfet 71 Frad-FaF-feee ar w2
& fegz wmw 9x 3few & o afus &
& ¥ F7 IWE F, 99T § FY 7,
Suxfer &, wqar FeqEr &
W awEnF fewe, ¥ w9 o
arEt 7 fa@ I & aur afaat vy g
wg frramr @ fe g fl M1 foe
feamd & 7 | mfewi ax 3@ wfaEy wr
G TS AT 9¥AT € aqT 9T T 0T 9%
W FTEET W H A { T o A
ara 112 ¥ I I Ay g oW
oY g2t & 1 aved & fF OF AT
& 9 gfe| & andt 24T & faody @)
sE B9 9T A a1 gu ot
& aur 9w ¥ ¥ av ot gfew TE
s wr frernT Y sl qor W
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* yfgerd Iy freward & amr
Y § ST fiz St § T I
I By ¥ WA v & fag
H dae T A | weEs § e
FATE T ¥ FE G T AN TS
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qEfETT § R I A qTAT @ E
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¥ AT T F A A FAACCAT
74T MfEAT F G AT FT GEART
7 afg g &, o & ss W wwws
F & gFT0r § e Aw ) M 7 o
T MTal § AT W AW AW
ALY TEY gr o ifeat gt
F AT q7eT Z F AT gray Wit W
FH FOT A FAT YA gEIW A
oTE & | T Hara 1 qIE 7 A
whrw off &7 & 9@ 97 F F99H
FA=g 1 aeg Fy frafa & qAAT FT
e wfen qar nE wRdE foce-HEe
zra feafr &1 Ifem w@ew & &
¥ ITTA A4T A # gogE  foer
T F 3909 &Y 79 GETT FT FE FINH

ER I i

7 @ m E e wfawiw ww-
ATAT 97 MIEAT | AFIW FT [T
T g, efeat | arlt AF wa g,
feai & mwrd 4@ £, R w2
# T fagfear S & gadt ¥ W&
ey 1 fadiuwr TEAE-EAEg-
TARERE yIfE areAi 9X mfadt sv
dar % w7 o gfrar &7 qoar ¥ @y
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[ famma< qrarg ]
W T X 9§ v fafrEaa
o T g, oY srwer faem w
fag g

TS § faeelt s F fag g
ﬁaﬁ%ﬁwfw*mﬁ’rmm
£ m@am(,fm%mﬁ
wfwa w17 & SRR
¥ fou 83w faeelt mwwliw & A
T 9, 50 giawa fedy Aol qar
R e, TR afmi F wfa-
Forr 80 s g ol & war amher
X & T AT T yerh
T G FIA ATH 6 AT 7 &Y Fnfaat
¥ fou Faw 160 av afuw ¥ afuw @
W W I g 9T £ qAF qre
W T 7 Qifeq I £, 9o Iq
T A @1 § agT IR, e,
S afz ¥ faww 2i &, o
IARIAS & qAAG 7 g TR
T 7 Y a%a

ag FEET qued v | F, foam @
3fa s sfgaes fovar ST stravas
T qEATfeeeht ¥ 9 vagy W
B UF AR IT AT AT qAT A
Sy Y &7 § 7 <1 JIRE 83 AT A
#R s aY AR | Tv=E T ww
¥ faq W 9 TR quT ZEET awn
fge a9 I 7 Aifmw g
TEEqr ger A wifgm | awad ¥ fAw
50 wfawa fadw Aot F o smeeaw
] FEaedr AT Tfgw aur FEEs,
wAYR, faett anfe we vt o< are
# mfwwi =1 faor #7379 § AT
qar wWE A g 77 ¥ dfaw
IR SEW AAT AT AT

wawAT 9T mieat & 30 ¥ et
qC ATA F FCr st gHEA # 33
& ¥ | [T IR JHEARG 9 A
g wafa 73 & a9 I 9T
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et § W F Al 99 A §, oY
TS § | AT W W TR W
I favgs frqmt & smawas dnga
T EIT FA FT T FAT 910 |

LAY 9T T FHTH aHE AN §,
o T 9Tt A, qE-aE |, fere
afg &, afeqr amme 399 q91 AR
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dfa 7t & 1| g afe Ifm =
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F 9T fa= FTAT IMET | IRV
AGTS: § WL FT W I dF 9
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i fre fawct & 1 oY feafo s/
qeret #Y 2, ot uEEa FTRer T
TS T a1 ST 9T Afuwfay
FT Ffaq qa@ § | WA W FE
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1 AR sfge IFT I gUAEE
1 AF FOAT Tfew | F&T 78 TET
fip defar & W FETQ I F TR
Fa1 1 @ AT & @91 °© # ae-
sgaredr A 1 & 1 AT I qel
#E\a #1 3§ AU § ud wEafEd
afgeift ax #¥ a9e @A Fe,
forg & Fefar & a1 #Y aFd T QY
qF 4T 9 F1 A9 A gfor faar o
x|

Wt F=a dror  am ) -
T F FAACET ) FAY-IHT T STAY
Af <t 8, Forerd anforatt # yfiran o
mnﬁaﬁﬁ?ﬁzwm
F g T A Y gfg Y §
I ¥ Y F@As wE § il @
§ € ag au fean & e 393 da
wifq At X ¥ AT ger fad o,
ford ifeat qar MeT-dwmiedi sufz
# Terdl %) EEAEAE 98 I FT 99

g
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frafor fawmr & qar g frdrerr
fawrr & o smmawr wefAai &Y
apgear #¥ 4% g, fored dwrdr a3,
afcarem & e T gfaumii § w6
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H &S FT WY TE E, oY e
¥ T § ST FT FHT I FAAEE
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A STATEMENT RE: OCCUPATION OF
AN INDIAN ISLAND KUCHCHATIVU)
BY CEYLON

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI): Mr. Speaker, Sir, on Friday the
Ist March, I promised to make a further

statement to this House regarding the
Kuchchativu Island.

Hon. Members might recall that in the
past, questions concerning this Island have
been asked in both Houses of Parliament.
As was stated in reply to Question No.
896 in the Lok Sabha on the 30th August,
1960, (and 1 quote) “there is some contro-
versy between us and the Ceylon Govern-
ment as regards jurisdiction over the Island”
(Unquote). Fishermen from India and
Ceylon use the Island during the fishing
season which lasts from February to April.
There is a small Church which Catholic
pilgrims from India and Ceylon visit every
year during Saint Anthony’s festival in
March. Saint Anthony is the patron Saint of
fishermen.

Our High Commissioner called on the
Hon’'ble Prime Minister of Ceylon and last
weck our External Affairs Ministry also
called the High Commissioner of Ceylon
in Delhi. I have now received a message
from the Hon'ble Prime Minister of Ceylon
both through our High Commissioner in
Colombo and thc Ceylonese High Com-
missioner in Delhi that he is agreeable to
any matter concerning Kuchchativu
being discussed in  accordance with
the procedure laid down during
my meeting with him in Scptember last
year. Hon’ble Member will recall that it
was agreed then that “senior officials of the
two Governments should meet once a year
alternately in Colombo and New Delhi
to review the progress of India-Ceylon re-
lations in all fields and exchange views
on other matters of common interest”.
We appreciate this friendly approach and
propose to discuss this in accordance with
the above procedure, which appears adequate
to deal with the situation both in our opiion
and in the opinion of the Ceylon Govém-
ment.
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It is proposed to discuss the question of
this Island with the Government of Ceylon
in the near future. Bearing in mind our
fraternal relations with Ceylon and the fact
that we have settled several difficult problems
with them in a peaceful and friendly manner,
1 bave every hope that this question also can
‘be settled in a similar manner.

it sz fagT aradd (YR ) ¢
Fareq § g e aaqrar 4T i Far s
¥ 7 21 9 FeoT #3 foar &, TEF ar?
Fag TTE

»ff SFTOEIT T 7 TSy qAET
fe o am feafa €

MR. SPEAKER: IfI allow some ques-
tions now, that will be going against the pro-
cedure. If you want you can have a dis-
cussion for half an hour or one hour where
everybody will have a chance. That has been
the normal procedurc that we have been
following. Onc hour’s discussion will be
all right where each one of you, Congress
Members also, will be able to talk about it.
1 have no objection to that. But if in a
confusing way we put some questions, it will
not serve the purpose. Tomorrow we are
meeting where the Minister of Purliamentary
Affairs and most of you will be therc. There
are so many things pending and you will have
to fix the priorities. For the present, once
we begin, I do not know where it will lead
to because I cannot prevent any hon. Member
from, asking questions. I would appeal to
you to have a discussion. I shall be allowing
the discussion.

SHRI MANUBHAI PATEL (Dabhoi):
We would like to know the cxact name of

it.

17-13. Hes.
RAILWAY BUDGET—GENERAL
) DISCUSSION—contd.

"MR. SPEAKER: Shri Bajpai may now
resume his speech and finish in five minutes.
i) frmnTer wroadY : 3 1 frwiw
fiwmr gaw X gu W fwiw w1 &
firg 3T A OF Fawrr s W
I Aw IAFEFAT G
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YT WeeTH | afq gk &, s A
W Al T W W AR W ww
]/ FT IR FE@T AT fowd W
fawmr & S 7 w30 v arfaw
T a9 & &% § | UK T 8 A
qakar fawm N sEEwm awr o
R ATEl W gE@r § FHAACET 7 AT
I T, T 30 & g Fmr
9T TF FAEVEF FA-WR | qfg w1
? A g Y AU A FoET qw
ST Afeq | 9fT 99 W W Qe
9 R o7 FT a9 AFIA F T q9q7
I qJ g A A e A Y sfqay
FH AT 20 T T 7F T (H I
& | 7aw qo & AT F TR T
| F SEAA FT A AFH A
e w3 & zawr off arel wfzat & afc
fqg F&F @NT 2 HIL 4G A
g FY TIT FT AT qHAT & | AT
I Wl "ERG &1 UF gasw Afafy
=4 faug § davas eEEE T4T 9UHY
& forg Y g s =nfae st aeafas
FIT & qTgAT F7 A TG T TH qAT
TH SHTL ITqed IIAT FT AT Fragn
a1 FHAY FeAW F FAT & TN
faar o =3

WS TR F qafeq qar FEAtsT
s o & ar9 qeganl 7 o 3w av
g & faard faar € | SeEInd W@
1967 & IO W & W HAWT
TRIRT T ATES e Faw sagEe
T AT AU T GAR LA
a% & @fwa | m, FifE 9 O
Tt ¥ g a8 T @ |
FIR TS WA R & W AW AT AR
aHfEE TATIE AT M@ gFAT T4T AR
FEWT OF qTFAAT T AqfAE §weT ¥
fird ford arafema da qar fges sifew
#r sgaeg™ Ot ST & | W 11
gerafeas qar wdar aqufad s
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o, wfaw GrEAl 3 R S IEe E
THA W FAE-fgar &1 saeq
T & 1 F geen & e 10 AAET
B AT AT AGRY F AGHS (e
¥ IFEET I TF AWWAT AT 74T TF
AXG F AT T AT FIHIT FT HATA
sfas @rea F 1 yuw e o, e
FEEAEY JAT qQT & | T TAET F
I qAE F AL %m@m
STWA FY aweree Rt § it
Tz Afuwiidl & ggam P
I FIT § At farar mar °v |
TOT FER qEAT HAMCET  AIAAFI AT
) afvarramd §fra & 3% “wer-
SR, o 4F WY, [T A R ATey
T awm gid A A & fam
Ifeq ¥ & fou wwwwr T € Y
Feaifgaiiaat F q@ard, o gEed
Y Y F7 afcamas £ | AEaE I 56
AEIZT F) 79 AT F FTLON FT ST
FE FT Ja°T FIAT AMEC A7 AfY-
FTfegi &1 a0 ) afz gl 97 gzar e
q 9dTEA FIX F AT FA9, 94, ggar
aar fasqgar & @ry ofcferfaat &
fratz w1 sfaa wfweror fgar sar =nfen
IA FATEF F TIF AT M § WY TF
SgR-weqr e @y war & fag ax
I TR FT AW @@ &1 @ &,
IFr- aw fAdEst &1 wE=ar ¥
TEAT & qOTT FE-qIIT § ST

e g @ 8, fyad  froser qar-

At F FE qAT IATET ¥ I
HHET F AT F AT ITH 4w AT
F ST w1 1 R T s e o
. @ 9 FH=IfEt F FaT qur
wEl W R HR orl @ .
W I wrfwor § faoem @ W
T AR waR & gfg v §
A & qErar, ahEal § QU a9r
Y, femz @ & e N s
N g & &ar 7 farer qrn, iR wTE
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AT WA ! 797 fAwar § | 7@+
7 qOIETE GIE R SqEW & fag
HEHAT F9AT AL F faeg @ wrwar
T HIX 7 WY g qrsai ¥ qF
seu f5d &, fqq9d 10-12 af a%
FHATCAT F w7t 7 fFa a1, OF-0F
g F 7-8 & AT FETHN & ATHS
I AW JYT AT F FI-WE A9V
9T #Y fasad aF @y 7 A § )
Y WA A Aear F9 UEr gAY
a1y f9ed =@ TR & JFw qe
AT fady T ST ATR deAl
qT IqFT HYET A9 TG T YT ATAEIF
21 9 faen faarea aeqei R s & |

A X SAY "ERT 7 el
g7 st I wFTA T F1 @A
g T AB AT AT, JAIeATHN
#T AR ITHT &4 TG GEH G
aez Afaw frdYy A sgqear &1 oF
gz € 3T 2AT & | 9T gfrerT & @i
IAWHET ¥ F grEaT GEET AT
AT H, @ T Al a7 qar avet § o
8 w5l 7 foqam sifuw (e 14 @
20 W) FTH FI9 9T qUeq 63 o1
1 VRl W agas 8 AR
qorg & faw fam gaw (g ar ey
92) & F § | A & agq Aoy
¥ farRm FHa fels (9gms)
% g § feadt (16 92 ) =g
FT § | Fgi-vgr ¥ ST wOF AT
%2 Zgd F X arey fRE W @ §
TAT TEFT  gHSAT IT T IATT 9
aFAT §, TH I AT T Foll wERT
q F1E FTW WY TEM | Anved ¥
9 &1, gHeATst W 3fg F@T Y )
¥q: I waraq # afqava 1@ fawg
Ifea qaX FT YW FET AW |
o AT TTITEAT AR BT w2y
fomt gt AR gt # srawgewar
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[+t farmax aToraet]
3, wvF1 wfaer yerw g TfeT )
oMl #T TT g AT AT A ae
A EF TEH F FTOT ATZT 9T §oA
®A ET FI W gHSATHI H GEAF A& |
T ST A, e g Ffese wowwat
9 Frfrar® Tfaasl F1 &9 e 3ar
aifed quT AR F FH § F9 AT A7
TEET  FE-dE 9 A { AE FEAT
nfgd, foad i F frraeor & greay
#1 AR oA GFAAT AT ;R qur
et ®v grar & g #1 fawm

SETRA NOITW : I T THT FHI |
St fagmT Rt ae qRET,
Iux FgT 797 faaw @ & o wa w4

A WD © JTT "7 A T TS
g

ot faerg QY . § oAy fafaa
oftg 3@ W S #Y 2 T@r g S A
Fxr g f5 9 g8 o= fa=me &394

I}AT OF qAE HX IJT AR
oa® e WF 1 e ag AR
fow a® ¥ Wy <Al 9 fawmaT &
I FTH W AT &, I AR@
™R fesl & oY famram &Y sqaear Y
I, T & X AT FIH ATARAT T
qwAt & |

off TRmaT nrEl (92AT): wEAE
FEAT WEIRY, WG I Al 7 q1E
FT W 9 954 F A T fFaT &,
R g I wmmam
7 &g avad 4 f5 g 9 &7
Fwe wi Tw feun, = v o Afg g,
| A R W a1 Afy g—a9
FHEL FY AT 37 4, e F IeaS

qeftafii 71 g 3% W, G T

@ Aifd A oAy §, I T Wawe
¥ At gt @ ¢ 1 A s
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79 ERT &, I TF AE T THHETE
F I TR &, A TN AT
FATT AT § #T gD I e
¥ quT F QU A & fad qmm A=
T A w7 § | 9 Y T AfT g,
agy g Aift 8, e = T 3
T "I #1990 FIA T IqS FA § |
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T q T g A7ER 79 §, A
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T AR F QT T OARA & A TR
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F AT FI AT §, ITATE A QT §, THIAGT
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F7 3@T 2, g M@l A1 FAST &9
1 grafa S g § #1739 Mfear
F AFEE, T ¥ TE-a2 AR
St o 19 € 1 TgH ATE AR
q@E #1 egm fgamr s & )
A7 37 | gl ¥ 9f@ W AT

" g & fr aE T w AR

fFar @ @ 7@, e% e @ I
freraT & i gTT /9 &0 33T &,
FTE TEAT T € | TAT AT MEwA
TG &, q A & AT I A 8,
AFF aremer ARIET, T I AT ATfRT
fr o1 e AR o W W
nfci § fede AT &1 e
afz a9 T 91 W WA FAT B
T A T Y99 91 F1 GH FET qNigA
qT, T ST F1 AH TLAT AT 9T |
AfFT gy farda @ 99 7 ¥4
AHAY FY TET FT TG &, T qI T8
=R 93T | § #} fam-aaafat
# EE F1 FH FET IEA &, IAWT
et T 9T & | WA § g
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wEn g fr A ¥ v W qu s
& fod e oo & iy w1 frcrar A
TR, fere # a3 7 wyred, gE Al
¥ AT WFET 9T WAT T H9E, AT
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g ¥ §E AEIFUST AT SH
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f& qer fEA I Fur A ad QA =
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9 qQF § 1T JA7 I GAATHQ &
AR FEAFIE ! [T F ANGY FEH
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a3 F T G A I & A g
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a1 I a6 P FT S AG) ATaT,
ST SAT F A Fg7 9T § 5 owrE
g aY 7w fod Tar FO 9 @I R
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REIRI
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g @, M F Fw oI w
FT AW GAT GAT § | AT ITH
Jh W1 @4 &, I F A AEAA
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a1 e wererw fawan § 97 aga 9
¢ | IF ymHdeA &7 94T §, IT WY
AT &7 FA § oqq: § g § e
Wt AR IF T qAW qEAEN 9T
gAfeaT F AR 97 A fawwd gr A
Q| I a3 & - #Y fawnat
F g7 fron o | wew W, A
AR-UE & AHAT €6 & A7 FW
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g 9 W W IE FEAE I
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aemeT wRIEd, af AR WE & T
T g, A T qar A fra a fedw
o | W aE ¥ @R E T
% F aN AT I ) AfRT ¥ oW
TIEAE FH Uedew § W wW &
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& a@ ¥ 9 g A ARfe
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WY TR L A A W W
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NFRIEPEPINFRAIE T F
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T FA N

TR &1 ae W § e
T elt oY 7 e e FAT ATEAT
g, T T AN 93 FT IFA &, 9 F
AR FATY frew o= & qefas § 1
I AR F g A @R W F FoC
TN A WA, TR = awg
I A q19 Y, AfFT o 7F 7 T
#if g« ag e ) S awe
¥, weaw W, [T TS Tew F
& & 9 SUEd A, 99
HEATIHT F G AT gAY &, ITH
femal  ®Y g A fear strar 1 WE
el & €T F91 S gAT FAF frow
e & [T gl ot § srEdica
FTARME VAT ICE T @
FmgFFm AR @™
a1 & T, T 3 qar dferd 5 oF qre
# faar feqr 9@ w a1 qiw @ A,
Safe a9 WY & G QAT | e
TR, TTHT qg aOFT @ W,
F JFAL A TE @, T N T@_
TR 1T o el F gral F @
te A fmm it fFmdae s
ez gfedt ¥ faos € FEAE
FTGE | AR ITHY AT T TS T |
& qwad & gl #Y Foga § gafag
T Ta SHe g T | & Ju
fawrdd € 1
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Tt 9x ge # wat Ay wf &
# g7 vl aX T 97 6] agt )
o9 et ¥ T | AP AW A & @R
& 1966 § WY g1 o & famr geenw
i fmdso e At @ | SwEma oY
I a9 4t | SE mEd gt R
@R 7 Fg7 & afaal &1 QW ar
et 1 @ QW a1 AfeT ATAH
W wefafedwm war Fxar & 7 T
hT grdY, ag WS aXE &1 FAT § 7
aT F Ruw AR, fedfiomw Ao
v gufcereey T $W § ! 99 I
AR ATUY ITHT  FEEN FGE W
St e FaEr A <t @ W AW
frew a0 § 14 ardw w1 A gHe
gt ag 7 g€ O | ¥ ' oY 18 e
wec (smmem) & @) fame & §
T FT TG E | Y 9 FHG A ATAA
aA fear gt AR agi # anw ]
dar T W\, @w N ofmww N
T ¥ TR AT A A o F
gaET Y qE e fear At @ 2%
AT F geT 7 gf @t | 97 JA
¥ qTF % oE A faar) awE
e & i @ WY, S oA AW
T9TE R 57 # Az 97 ] | h fg
59 TN #Y gUEAT g | AT A FATE
afew o wew g e oagt W
AT ¥ 9EE AT FEEW AGH AT 0
AT &Y g9 & 7w 98 § 5 AW
o Arfas s FAe faered | e
i A F IR T A E )

#Y a7t R *w AR e &
AR gy gafuar feawnd S @
78 TRi¥e &= v | AfeT g ST
Al ¥ Qar 9T weT fF I FTET
Tl # samEr 9Ra € ) el
SAEiE I IO TEWT ¥ HA
g frerer @1 wTRY § 99 AT &
¥ ATX FY FET F XAT G § | @
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fog & Fg wrgan § fF a9 o Sfe-
fe {Fagd F@nd 1 @ oaw
T agl F 2w 1 qfeeh Y aw o
GTEd | (wEw) & gETE #
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f& ST SRy Y, B wfal
7 am J@ f@ar | 5w TEEd ¥
we-Ae fawa 9, o wHo
fraer J1dT | ag fRaeY SoeT #Y a9
% 5 ga1 @ T T F gHeAT gf,
qaL A A9 q o THo IR
fFaa o & | oW & Fg F} @ FW
€ro uHo # fgwma 7€) g2 fF ag s=ay
qO9 9 AR aar & gfq gwedf
frmramd, st AR @ 97 & wfq gaedf
fegamd | § a7 T aF qE) A} qET
T G a9 IgT & A9 S AW |
I fEars T F1 FEATE! FET
wifgd | ST & F1 @r € ? agr &
JFQT 9 AFEAT AT AT @I F |
o @RIt A 3@ G Y 9 Afaar
# faers  weuw fwan, o= @t &
zd ¥ a9g grdt ¥ faeme gA fwa,
I faars sHa ¥ 9@, I8 w0
a% T § ? T ST ¥ ARy T
Hifaat ¥ faeg wgoT far 1 sy
I & faars fed g &7 FEERy
& FE T1fgd | qEmw AR, A
g 7% § fiF 3Ty agt 9T geeAni
Tft OF 9F3 §, JafF T Igr A
ATEA Y BT AT FT DR | agr
ST 3 womNa faar g,
FHA ¥ gy Nt dE-AE "R
@i d, A ai g, A A N @

Lt. Gen. Kaul
(H.AH. Dis.)

TAATAT | TG 9 A T 97 67 A
T F oF g off Fawarq oW,
ot s ag g §, g ot Wy @
(wreema)

e R QE | W A
9TAT ¥ gEg A ot FgAr & | g2
fargre #r Tt @ 1 @Rt 9% IR T
THo N fafeer aa &t FamRdd
W A W g e, e
39 fafesm &1 af)f a@mar o @ €
wafF ag T 10-15 FHATQ &
FH FI 9, 39 quy o soig o,
AT Fgi v FAACQ FH FQ
g fevir s f g &1 cwfed
va fafeer #1 awamar w1 SRR
& Ao THo T FT T @WT AT AY
gt X feud A fafeer & w0
TATAT T @I E 1 39 * o of fafeew
T 917

T gEe ag W € 5 af WA
ATIA TATE AT | GEAT A G I HY
T ATAFATE | 57 & ATIHY  HTHEAT
TN, gl 7Y 1 T F 9@ o g
T Afed | & ST g aF & sy
F | TATIL FTHI BT FTIHY FAT A |

amy WERY, orEl 7 AU F
7o AR § ) ot WA ¥ fager @vw
g femarsmagat sgrar et
& TISRTE 7% OF 7% 3 A 3Tt o |
T JTIHY ATHEAT A 1 o | XA
w7 & fF a9 o aT gweT w1
# Jug 39T IR I fF 97 ATE g
Y qTe @ &, 99 W aw w1 afed,
TR AHEA A Wl a7 F O
R ww wegd # A s e
A 1

17-32 hrs.

[MR. DEPUTY SPEAKER in the chair.)
+«UNTOLD STORY” BY LT. GEN. KAUL

MR. DEPUTY-SPEAKER: Half-an-
hour discussion.

*Half-an-hour Discussions.
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frewr o o (feft a=w)
AT AEIRY, qg AR & St
T Hi A foaeft Y, SAF IR A F©
I FTRNE o, AT F oA ¥ S,
I F FEAT ATEAT § | §AH T
g7 —

“The reasons for which Government
did not take any action against General
Kaul for writing the book *“Untold Story™,

although the Ministry of Law had madc a
recommendation to that effect 7"’

Tt wERg F qfwgme § W9
faar ar :

“The examination of the book, carried out
in consultation with Ministry of Law, indica-
ted that, some information of a classified na-
ture has been disclosed in the book. However
becasue of the considerable changes made
since 1962 in our operational planning,
methods of warfare, logistical and other
administrative arrangements, the disclosures
not unoften in-accurate and incomplete,
do not have the same importance or security
value today. Government have, thereforc,
taken the view that on thc whole no advant-
age is to be gained by proceeding against the
author and in fact some harm may be donc
to public interest.”

IqTeer SN, S St wAY AT T qRT
o< fear a1 f& g6 s ax @ fafa=y
1 Afife d9 9% AR FEEE
@, IR a7 9T 1 1gar fFa7 4,
IR IR g A7 g 1 ieEmE
% Wl WERA 9 % A9 FEd ¢ At
I9 W QT FIAT A0MEH, aE@T T FF
goar g fr a8 @F a@ & AvRe-AEa
gl | s oy ar-fafaet w1 FE
49 W FW E &1 o feam 7 oF
smefeq w@d & & s wn-fafaedy
q 9g 99 Fg & 5 @ W FHAE @,
A AYE WA § OF a1 95 S
I X FEER EFiY | AfFT ag Fe
fF srre #1E gA-wifTEe  arffaaa
ai-fafey A FEet §1 5w F A
AT FL TR AR FATE,
& aweaT § 9 9 ¥ 78 e § W

MARCH 4, 1968

Lt. Gen. Kaul
(H.AH, Dis.)

qfe® geiee ¥ WY faeme g WK
gt foew & O fasms &
FifF g s fafady s @ &
W FX faar ok @ fafest & a7
@ #g & f5 swad @+ afed,
at fox 5w ¥ I fafeex @gE &
A A THR F qTHS F1E 07 T
TE T fF 98 99 9) FREE) T FQ,
FTAIET FET &1 o |

1494

Y9 TER A UF q@ ag ¥4
St drieE IEM #3 3, I8 dree-ile
9T qrIE-ARE a1 @ 1 sifefuas
#rizg TFe aa gan €, foad Ty
FAITEt § AR fafiw &< §0 F
FHaTaat & ag faar s foar smar
FfFAQ S aag T SE F ag W
ag @Ay W@H | A1 qg0 T@ar g, 99
¥ fgar® FEAEr & Fdl £ | a9
a9 7 S A TOU I &, W
T8 OO IAdr @ Al I 8 UF
3T @A JEA | FrE WY SEIA
s o) frad fa@m &R amEt
TTAT FAEMT A1 qfeqmx F1 +f qrat
sy &, foed aank fedg &Y st
TR F 92 JErlr | 2@ 9 9 & arE
AT F9CA F F AT g o7 &
Ara ToaT aferg # Fq 7 MW E )
AT A A & ALY, A AT
¥ oft FIEIFSE F AW & TV ATfehed
frg & 1 oF X e A 0 fraE
feralY & 1 ST T AREH A FTAATEN
G A5 A1 feER AR 9@ AR
He Tgo g1 ar &1 F1 wfuwrd
fe™mT R & 91K 99 &1 TF A%80
faaaw fae ST o1} 59 a<g & @
T FCF GIE-A% A A@E IAH
frard faah, fegem & o feg-
WA ¥ aET Wt | 9§ F1 FIE THN
T Y fFefy i A qEE@ L)
TF TG TOUT WA AE 4 43
faorg e wE €
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@0 & ag ez W § fr
¥ ® T B F fawrw qwea
9T qifgr a1 TET A FOF & fam
AT AW 3 {5 afcaw fziee N afaz
T i femrmar Y & 3ws 9w N
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A A I A I9 e F faet
fag eI § WA K awwa
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famsr @rdz I frame & A5 anfe-
fooer A%z fem gam d A F 9w
F fau ft #30 f5 T Q@ s
&t | @ § geAr amgaT § fE Tme
FAEr Y foid @ 1965 7 g€ Y &Y
A W AT T ? ;ga
AT § AT I AT @ fF HR-3)
gm Aaaram @ fasted dfsh
qreeEde gt i & R A% AF
afasrt 7 9 § dfFT @ o
gz wadr A ok agw F e
WA H Al AR g ? T WA A
¥ A F@r & e a7 A @A F
for dar AdY & 7 93 99 % q & wiw
AT ¢ AfFT a8 97 @A ¥ fad da
i § afew ag o a1 g farfea
feama & oY fecamio fidt 1@ & 99
¥ fau a9 Fg3 € fF g aeediz
NPE? @ alT aag | 9w
=9 @7 X R #1987 AR
g foor o & s @ @@ e &
T & rE A W A W AR
Y q9r g & ? AL quw F 7 A
T FET 0 wfge

AT F1 & fa® qFEAr a1 oy
& gemar &) T8 AfFT 97 A Fua ot
TR AE) &Y | I WfasE w3 R
darq A9EdY 41 Y 9 A1 A A O
¥ oz By ? & A wdT & qe
g § fr @ a7 % swarie A
2 a1 FaT A fret gre ¥t N v @
FTTF AN FATITF AT NNF

(H.AH. Dis.)

T 37 P e 7Y forgr an ?
A AqrT qIWET AT T § Ao 7
I 7 et a7 w7 g At
T2 T 771 § arat 3% faars af
FTEARY 7 68 T 77 I TG @
fr a7 7@ e I W Wy g, A
¥ I AT AT ? WY I ¥ NS frr ow
sgfe Y FaT FX AT 1T TG A 7
fasiw w9 & & w1gR fafeec ¥ 72 o
Frz 7§ i way a3 A g e gfs
areq fafwer & M9 wrag wrE
afd e a1 ¥ faas qwe
gy # FaE agi g€ L.

dqz-vd aqr @wC war (¥o
T gan fag) : wET )

it frg oo (F=ft) 77 T
T E

ft s o e : 31 & oA fEa
Afdm aw T8 T2y @ Afad (73
T°E F1E ATz G 73 | # W I
I &) 997 Fen g e fe g
o 7 qu fag F@ § 1 Afea A @
wazq FEM fF 97 98 I FYT I @
2 o a7 #1971 e wew fafaees
& Aq avay a7 Tafae M FATE
373 faars 481 gf @1 o= faww 7
TE agA  ATE A AR A
arfen ot 3% faelrs & qEHEHT
srerray v Iifgy arfE wiaer F gadi
% fau s sw=e W Taeq e
AT qTEIY FAX Y TH |

s AT A #1 Gar 74 fE A
TAT % aTE & At ¥ fraed F A
9gfer 7EF & av ot F AT FEAT H
T8 FAA § a1 F IT N gETA g
¢ t8 & fr qF 7a1 wAF T AfE
wrEeT w ¥ w0 Y s o5 T
T 17 0% ¥ N HfaT IwaT
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[ ®az 1" 1)
g Wt oaT dART  JgEeT FE F1
ferma 7 3 forad fr g 3w a0 gaan
FT FAY W K fAQ qEETT A
AT, sqFTAT FTAT fE0 |

W o wa (q&) : AT A
AT FITT A7 F aga AAfgE O
Israr § fw gw #7 sl sqaear
TR A wrafya § 1 A A WERT |
gt drgar g f¥ avgaw a7 9
araw T M E o fr ww A 1962 F
FRIT AT 9T AT T AR g
AT AR ATTT FETT FT F4 AW T GT
FT {E I@AT 93T 47 A1 IT IF ALE
Y SaTr wEY g 7, fAeer g4y =0
T JA7 § AT qA™ w1 wfaw
A 92 397 I 7Y UF I 9 fqe-
T BN AGAT 1T F o7 A AT A
¥ a1 Y A FT AF waww & Jod
W@ EF | A 9F St Ho THo AW
FATL ZT NG T 9 98 UF J@a F
FITANET § | IT 99T F19 J189 OF
fora fam a3 9 i< 7g ot e o
IF § fF 37 & W WP wEEE
g ama gdr 41 39 #1 oA faae
7z faar | for A 9 9z €
& favrr & wagd afvw awo awo
F7 W & fFag fag 9% § faad
IEW T & fag #f9 amga F1
SECATE | TH AT & FATA FHHY AT
&Y mar g dfeq maw T § & T®
At AT A FITF F, FACT 3T NG,
Heft ST A T A FIA T 7 anfa
1€ 7 ®1€  QY AQY srawa g w@r g
A BT FTF FE QY sFTAT ATAT
afge | F oA S § fewa e
fafrezt 7 F31 & 5 39 & famw
Frdardl g Tifgu ay feda fafaew
EECELE ) i

AT AT w1 . Fererres 1€ WAy
ar qwewr AT 7 w7 & fog g w0
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fs dfe I NN frare § Feeaeront
fra & st wmfedae o ot & =%
¥q ayesET @Y v &, @A 1962
F1 AT FH A A7 § A frATd
el & 719 Wragw 2 13 & safan
373 fan® g7 ¢ FEAE W@ v
AT a8 NE OF Avwr AT gW qw
T FE T e ¥ fanw
afaT FEaEr 37 O g afs
ey § g7 avg & F1E W =7 B0
Sfawr zq a7g Y TvFT aF A7
& AT 5 98 AeT 1 FH ¥ FH TH
19 FT ATIATEHT AW S fF gA ITF
faer®s FEaagr w37 |

MR. DEPUTY-SPEAKER : The hon.
Minister.

SHRI LOBO PRABHU
Sir, T want to ask a question.

MR.DEPU1TY-SPEAKER: 1 am sorry.
I cannot go against the rules.

SHRI LOBO PRABHU: 1 have sent
my name.

MR. DEPUTY-SPEAKER: Thereis a
well laid down procedure.

SHRILOBO PRABHU: I have followed
that procedure.

MR. DEPUTY-SPEAKER : No.lam
very sorry.

SHRI RANGA (Srikakulam) : What
is the procedure ? According to the
rules, we have to send a chit. It was sent
very much earlier. Sir, I do not want to
question your ruling or embarrass you.
We have sent the chit half an hour earlier.

SHRI LOBO PRABHU: I sent my name
in the morning before 11 O’clock. By some
mistake it did not reach you. I have only
one comment to make on this discussion.
Because an important question of 2 Govern-
ment servant disclosing his knowledge in
a book is involved. 1 am a Government
servant.

AN HON. MEMBER: You were.

SHRI LOBO PRABHU ;Iam still a
Government servant in the sense that I
serve the people. I am surprised that the
opposition should object to book which
discloses the defects of the Government

(Udipi):
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It might hwe>bean proper in the mouth of
the Government to have said that it should
proceed against him, because he hasin
many ways reposed it.

MR. DEPUTY-SPEAKER: Now hc
should put his question. At least there let
him follow the procedure.

SHRI LOBO PRABHU : Why is the
fundamental right of a Government ser-
vant to disclose information in his posses-
sion, as along as that information is not
against national security, is being chal-
lenged ? If it is against party security,
it is a different matter. That matter
should be aired. It is one of the funda-
mentals of democracy that what a
Minister does and what is within the
knowledge of the Government servant
should be disclosed to the public so that
democracy functions better.  This is my
question. Why my hon, friend should
have raised this point that Government
servant should be stopped, that no Gov-
ernment servant should be allowed. ..

SHRI KANWAR LAL GUPTA: I

said disclosing secret,

SHRI LOBO PRABHU: | would
like my hon. friend to be a little tole-
rent to government servants if they want
to help democracy. We want to correct
every Minister whom we are daily atta-
cking : why not take help from govern-
ment servants ?

oft i Ao ;W fedw fafees
e ¥ AT @A g F T e
T 97 77 Afqq a7 4 q @@
IR A e arg frar a7 s
W IR IT TR ¥ faars awv
78 39T frame faet & &t 97 % faes
a1 7 FE QA 6 w9 fay ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): Mr. Deputy-Speaker,
I will be very brief in my reply. I
would, at the beginning, like to say that
Shri Kanwar Lal Gupta had absolutely no
justification to introduce the idea of a blue-
cyedboy. Ifhehas read the book—snd
I presume hehas—he will find that there is
intrinsic evidence to show that the author

PHALGUNA 14, 1889 (SAKA)
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(HAH. Dis.)

was at several places uncharitably critical of
the Prime Minister and of the then Defence
Minister, Shri Krishna Menon, and if 1
may remind this hon. House, there were
occasions when it was hinted, sometimes
directly and sometimes indirectly, even on the
floor of the House at time, that Gen. Kaul
was being helped by these very dignitaries,
the late Prime Minister Shri Jawaharlal
Nehru and the former Defence Minister.

If, in his book, he has cast all these things
to the winds and has bitterly criticized the
late Prime Minister, Shri Jawaharlal Nehru
and also the former Defence Minister, Shri
Krishna Menon, greater responsibility is
cast upon us to sift the various relevat factors
in a realistic manner and to see whether it
is a fit case for prosecution or not. So,
the intrinsic evidence in the bookitself is
the strongest argument against what Shri
Kanwar Lal Gupta described in an unfor-
tunate manner indicating as if any favour was
being shown to him.

Having said that, apart of the criticism
has been replied to by the other component
of the Opposition. Whether politically it
is advantageous or disadvantageous is
not the consideration before Government
when we launch prosecutions. Shri Kanwar
Lal Gupta is a lawyer and I do not want to
take him into legal intricacies, but the very
framework of the Official Secrets Act is
quite clear. There are two penal scctions,
section 3 and section S. Section 3 relates
to security etc; section $ is a simpler section
that any official secret, if it is communicated
in an unauthorised manner to a person to
whom it should not be communicated, that
is per se an offence. But the protection
against that is another section of the same
Act under which prosecution has to be sanc-
tioned by Government meaning thereby that
even in cases which come within the mischief
of section 5, which is a lesser section,
Government has to apply its mind and come
to the conclusion that it is in the public
interest to prosecute him., If the Govern-
ment have exercised that discretion after
taking everything into consideration, I think
it should be accepted as a correct decision
when there is want of prosecution. There
may be criticism, if we prosecute; that on
socount of untouchsdility of unbeaithy
criticlsm or things of that nature, we have
been vindictive in ordering prosecution,
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It is one of those rare cases where the
Opposition is criticizing us for exercising
our discretion in favour of not prosecuting.
That, I should be a welcome approach
from the opposition point of view. But
it is a surprising thing that they criticize
us for that.

SHRI KANWAR LAL GUPTA : How
will you stop the flood ?

SHRISWARAN SINGH : 1am coming
to that.

Coming to the merits of the case, a
question has been asked by one hon. Member
whether there was any undertaking on
behalf of the officer or not. The factual
position of the rules as they exist today is
that if an officer, during his tenure as a serv-
ing officer, publishes any book which con-
tains information which had come into bis
possession in his official capacity, whether
it is secret or otherwise, he is expected to
get a clearance from the appropriate autho-
rity depending upon the level at which
that officer who publishes that book or
writes an article happens to be; but after
retirement there is 'no such restriction.
It is true that if after retirement a retired
officer, civil or armed forces officer, does
write a book, be takes the consequence
under the common law, namely, if it hits the
Officia] Secrets Act, he can be prosccuted for
the contravention of either section 3 or of
section 5. The relief which is available to
them is contained in the Official Secrets
Act namely, as I have said a moment ago,
Government have to apply their mind
itisa fit case for prosecution or not.

We examined this matter and 1 would be
quite frank in saying that there arc certain
passages in the book which reproduce sen-
tences which were contained either in secret
reports or in secret documents gencrally
of a descriptive nature describing a valley
or the location of past or the state of pre-
paredness or what should have been the
method of attack etc. One view could te,
if it were a technical view, that here was a
secret docoument of which he might have
kept a copy, a couple of sentences from which
he has reproduced; therefore, this is un-
authorised, illegal communication of secret
information and as such it comes within the
mischief of section 5 and automatic
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prosecution could have been launched.
But in such cases, particularly when there is
a lapse of time between the actual publication
and the date of retirement and the date of
information, a view has to be taken as to
whether the information is such the dis-
closure of which would really result in
passing the information on to hostile hands,
whether that information can be used in such
a way that it might really prejudice our se-
curity and might be against our national
interest. If it were of that nature, surely,
we would have launched the prosecution.
But we came to the conclusion that although
it is a fact that certain sentences from do-
cuments which were of a secret character
had been used, although it is not said in the
book that those sentences are being used
from those secret and top secret documents,
we had to take a view as to whether the dis-
closure of that information, at this moment
of time, is really prejudicial to our security -
and we came to the conclusion that in this
case the benefit of doubt should go to the
General, the author of the book.

One more point T would like to say. 1962
is not a very happy chapter. We received sct-
back and on that statements had been madc
by our leader, Panditji himself, on the floor
of the House on several occasions and the
things was explained. After that, great
many changes have taken place both in our
state of preparedness and equipment, in
raising new forces and equiping them afresh.
When you persist by harping on that again
and again, when the morale of our defence
forces at the present time is high, it is better
not to take up that again and again. That
may also come in the way of the rising cres-
cendo and the morale of our armed forces.

Then, in really trying to assert or to say he
has used this information or that information
which, at the present time, is wrapped in
several other passages in large volumes of
other material, we would in that process by
divulging a good deal of authentic infor-
mation, thus making a gift of certain
information which is of a classified nature.
For all these reasons, we came to the con-
clusion that no useful purpose will be
served in launching the prosecution.

The hon. Member has rightly asked:
What should we do to stop this in future?
This is a matter of general importance -both
on the civil and on the armed forces side.
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We have already initiated action to find out
if we could not amend the rules or take
undertakings from the officers both on the
civil and the armed forces side and that there
should be some restriction on their publishing
thesg books even after their retirement for
certain period and that they should get some
clearance. (Interruption) 1f they are
opposed to fundamental rights, we will not
oppose them. The fundamental right bas to
be waived and has to be balanced against
the requirements of security.

SHRI KANWAR LAL GUPTA: Why
did you not stop his pension ?

SHRI SWARAN SINGH: If1come to
the conclusion that it is not necessary to
prosccute, then there should be greater hesi-
tation to take action to forfeit a part of his
pension also. It will not be proper to carry
on this compaign which could be described as
one of witch-hunting by trying to pursue it
in this manner.

SHRI LOBO PRABHU : He has not
answered my question. Can you make
a distinction between public security and
public service ? A book can offend public
security and it also can serve the public. In
making these rules, whatever you do, don’t
shut up a very important source of informa-
tionfor the public,

SHRI SWARAN SINGH: The hon,
Member himself has becn in the civil service

MSL.S.S. (C.P.)/68GIPF.
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for a long period. When the discretion is

given to the Government to sanction prose-

cution, then all these considerations are

relevant and they arc taken into consider-

ation.

SHR1 LOBO PRABHU: They should
be guided by proper considerations. They
should be inscribed in the law.

18 Hrs.

SHRI SWARAN SINGH: The mcre
fact that no court can have cogniz-
ance unless there is prosecution launched by
Government, it has cast responsibility
on Government to apply their
mind to cnsurc that those cases which arc
border-line cascs arc not pushed to court.
So, in this case, ] would respectfully submit
that this was a case of self-justification.
Therec was criticism against Gen. Kaul.
He came out valiantly and tried to defcnd.
He was really a brave man, a very wise man.
We should forgive his lapses rather than
harping on them over and over again.

MR.DEPUTY-SPEAKER: The Housc
stands adjourncd till 11 A.M. tomorrow.

18:01 Hgs.

The lok Sabha then adjourned till Eleven
of the Clock on Tuesday, March S, 1968/
Phalguna 15, 1889 (Saka).
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